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RAJYA SABHA
Thursday, the 31st July, 2014/9th Sravana, 1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE. DEMAND FOR DISCUSSION ON PHONE TAPPING OF THE MPs

MR. CHAIRMAN: Question No. 321. ...(Interruptions)...

S AR AT (IR YQW): AR TIRAT IR ..(FAH).....

ot IUIfY : |9 3R g <INT ... (FaUT)...

sft TR AT : ...(FAYF)... T& WHR IR AU, F B S BT &l
..(FAYF)... el IR 91 1S 8 P 31601 Sicell St &1 Sl B U &I A9 o, 79
Jg ed &l o 921 gt o1l ...(aEm ). ..

MR. CHAIRMAN: Please allow the Question Hour to run. ...(Inferruptions)... T2
i, 98 SIS ...(FEYM)... SR, ... (FauH). ..

SHRI ANAND SHARMA (Rajasthan) : Sir, yesterday also the notices were given.

Today also a notice has been given. We are yet to hear...(Interruptions)...
Y TR : I8 T PR XL & MY ? I8 T19Y, IS Y ..(FAYM)...

SHRI ANAND SHARMA: We are yet to hear whether the Government is

...(Interruptions)...
it |QUTIf : 95 18T, ...(agM)...

SHRI ANAND SHARMA: Sir, we had given a notice for discussion

...(Interruptions)...

it IUIfY : < ...(auM)...

SHRI ANAND SHARMA: Sir, it is very simple. ...(Interruptions)... There is a
notice, signed by the hon. Members of the Opposition parties, demanding a discussion.
...(Interruptions)... That discussion must take place in the House. ...(Interruptions)...
An inquiry must take place. ...(Interruptions)... There is surveillance taking place.

...(Interruptions)... There is systematic tapping of telephones. ...(Interruptions)...

MR. CHAIRMAN: The right of hon. Members to have Question Hour must be
respected. ...(Interruptions)... One minute, please. ...(Interruptions)... One Minute, please.

...(Interruptions)...
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Mr. Chairman, Sir, the issue is very clear. ...(Interruptions)... Yesterday,
the hon. Home Minister had clarified that this was all baseless and there were no facts
in this. ..(Interruptions)... When it has already been...(Interruptions)... What is there to
be discussed? ...(Interruptions)... There is nothing to be discussed. ...(Inferruptions)...

There is nothing to be discussed. ...(Interruptions)...
it RTT STATSA : TE FIT B BT & 2 ...(qAYH)...

SHRI JAGAT PRAKASH NADDA (Himachal Pradesh) : Sir, there is no issue.
..(Interruptions)... & 73T St 7 A% &R &7 foh WA B w1 981 gt Bl .. (FaI™)...

SHRI VIJAY GOEL (Rajasthan) : Sir, we want Question Hour. ...(Interruptions)...

We want Question Hour. ...(Interruptions)...

MR. CHAIRMAN: One minute please. ...(Interruptions)... One minute please.
...(Interruptions)... One minute. ...(Interruptions)... Hon. Members ...(Interruptions)...
One minute. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... The Chair has something to say. ...(Interruptions)... The listed business at
11 o’ clock is Question Hour. Putting questions is the right of hon. Members. Hon. Members,
whose names come out in the ballot, have a right to put questions and seek clarifications.
And, other Members join in that. Disrupting Question Hour means infringing the right of
individual Members. So, ...(Interruptions)... One minute please. ...(Interruptions)... One
Minute please. ...(Interruptions)... Please sit down. ...(Interruptions)...Please sit down.
...(Interruptions)... There is a procedure for urgent matters. ...(Interruptions)... This House
must decide whether it wants to have the Question Hour or it does not want to have
the Question Hour. ..(Interruptions)... No; no. ...(Interruptions)... One minute, please.

...(Interruptions)... Let me conclude. ...(Interruptions)...

A AT : 5 R B3 aR (077 B gopr 8 3R dIs § W s IR Ay fag
T E ...(aEH)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Let me conclude, Nareshyi.

...(Interruptions)... Nareshji, let me conclude. ...(Interruptions)...

SHRI Y.S. CHOWDARY (Andhra Pradesh) : Ask for the division, Sir.

...(Interruptions)...

MR. CHAIRMAN : One minute please. ...(Interruptions)... The Chair understands
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perfectly well that there will be urgent matters which require mention or discussion.
But, as the senior House of Indian Parliament, as the House of Elders, we need to set
procedures for these matters. If there is a lacunae in procedures, let us sit down and
find the way out of it. But this spectacle of having noise-making disruptions day-after-

day ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh) : Sir, it has always
happened. ...(Interruptions)..

MR. CHAIRMAN: Please sit down. ...(Interruptions)...
SHRI NARESH AGRAWAL.: It is Members’ right, Sir. ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Inferruptions)... 96 STSY ...(AALT)...

2 A agdat : UL Sff, AR B9 < {6y S0 ..(Fae™)... AR 89 W
90 T ...(HAHH)...

ot [ty ;. TE1-8) ..(TA).... IMYBT 97 ol Bl ...(Interruptions)... Just one

minute. ...(Interruptions)... The House is adjourned for 15 minutes.
The House then adjourned at six minutes past eleven of the clock.

The House reassembled at twenty minutes past eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 321. ...(Interruptions)...

#t g foar) (STR J<90): I ...(FaEM). .

il AR AT AR FHUNT HEIGY ...(GHH)...

3t |umafe: f$3ed 7 Y | wile, 3@ e QY | ..(Fae™)...

sft TR 3prETen: W, H foved &l ®) &1 | R e e e 91w aredn
2l ...(auT)...

£ quraf: g AT | . (Fau™)... 98 H 37! a1 A o | ..(FagH)... T e,
# ST 91 A o | ...(TaIM)...

it X9 3FETe: AR 9uIfd Sft, anft SN TR | wfel €1 TS L(auM ).

it faora Maet: ¥R, 3FR MY 396! I8 <31, 1 88 A g1 e &1 983 § i
...(FFHT)...

S AT IAT: AHT, I BF TR DI Wiol W Hls [dd1e el Wl HRAT dTed,
QAT 3} TR A S S wferT § T .(caaem)...
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it \mafa: H§9 SfelT 81 €1 8 1 1 have expressed my distress.
sft SR SFETe: T2, MUD! A BT & ML ...(AA)...
it |gTafa: &I, wfel T T81 Bl ...(YAYTH)... When [ give a ruling, [ call it a ruling.

it R IRETE: S, FRETael | 39 S of| TIRAT AT8q Sl WY adl, 98 BWiof
BRI R B Bl 7 9 aF F 89 Al W) .(FEEH)...

MR. CHAIRMAN: I gave you only a warning. That is not a ruling.

S AN AT 2N, VAT 59 bel, 1 89 W el 7 Hel 3M8d gU | BH IHB
Dol Tl B | SN, B ARN A B9 U BT AT ST, H31 &1 BIF U &1 W& 8,
THTR STASHR Sl BT BIF U &1 X818, AT S &I 91 BIF U 81 8T &l IS g7 99
BT B9 9 8 X1 &, A1 89 I8 el A Fhd | ...(FHM)... T 751 Sff F&T # e
AT | B9 AR BT AR FE B | L..(HAHH). .

it FUMRT : HYAT 379 MY IS ST ...(FFEH)...

o Aged AgaSn: IR, WG] DI TR 81 AR I8 FeA WL 937 ’E, I§ $Y 8
HHT 87 ...(AHH)...

st quTafay : mgd et &1 Farer B ...(IHH)...

#ft Weed At : IR, MY 39 e b HUR a1 BRI AIFIQ | IHH ART Y T Y,
T T AT T B ST ...(FIEH)...

MR. CHAIRMAN: I know. ...(Interruptions)... Please. ...(Interruptions)... Please allow
the Question Hour to proceed. ...(Interruptions)... One minute. ...(Interruptions)... One
minute. ...(Interruptions)... LOP wishes to say something. ...(Interruptions)... S| g
BE 8 Bl ...(;AIM)... I3 18T, 98 18Tl ... U e, 96 TSY | ...(&EgH)... Let us
hear the LOP. ...(Interruptions)... Let us hear the LOP. ...(Interruptions)...

=it frera et W), B9 A &1 e < <Rl L (aaeT)...
fger & Aar (it e T4t see): A A1e 9 Iy, g BIS ARy T B

..(TTHT)...
CBCLal X plsts s e o @l dp g 1 () seadg log Hdetielr 23 T
(SN Y n
4t IFETH ST (HERTY): 3717 gARI AT 79 S| ...(agm)...
it |quTafer: TSTad Sil, 96 Sl ...(FAHM)... TS| ...(FaE ). .

+ Transliteration in Urdu Script.
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£ [ Tl IS W, TR QT 4 .(agm)...
e (DIF Y 0 Ul oo W) sead Qlog 1

it fasra Maet: 39 397! HidhT <31, a1 89 1 & fide <91 ...(auM)...

MR. CHAIRMAN: You are not the LOP. The Leader of the Opposition can always

intervene. ...(Interruptions)... Please. LOP. ...(Interruptions)... Goyal Saheb, please.
st froTa MIet: MU= R S Bl " foam, a1 g9 Y AR .(aum)...
st IUI: 95 ST ...(FAYH)... T AT8d, Wil

3t ™ bt TS W), FWARI W, Tellfao H q1-d &l 9 afew IR A 9
=gt 81 W& ¢ & N wifydsd & 3B Wil & Telied U 81 IR € | ...(au)...

szl e O U U 3@ ediiies Bl s S eonide &0
o5 e PGd S adEaSs 5 (@A SaaS Al (sali ) ael ju Sos 905 0 g e

S(SE Y

2t GBI TAESHNY : BIs U ) 81 W2 ...(HAHUH)...

Y A Tl IS : 59 B <Y 81 W8 €, Al GG AIqH BT & (b 9l 81 B 6 |
I8! Tl §31 5T 9 ARE DI ARV < H I OMY AR YORT H, Tellfdoi § I8 a1 3
B § | ...(AGF)... T IS 3MTW 3[AISHEA &, YIEiST &, TeTiT-3el T qifdtfeder qreiet
P AR 3% UIfITCE & & | 89 S99 3TN o7 Fdhd © [P 3R 39 hfade § 31
B AfyFed & ®I9 U 81 3% €, 9 1 B &l ...(FaEM). .

o3 e 35 @S Saa ol aalse G Giprges e Sgiisim oo I inide gl T
v DRl gle igg A8 dasl Slhoja e @ e goal b o
G Qaxges e p@inSs 5 g SeineSyce S Sglis] ey g
SO S Giidgs ) Gl e oun(pAl )i oS R G A s oS3z
BRSPS R TDUNEPIK IR P ) & OV CRE RSP - KN P L S
eh oS e isicSeaid el o Lie o Sgdte K) Sy
(P8 )os

+ Transliteration in Urdu Script.
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st gUTAfa: IO 919 HIRT | ..U )...

2 A A MSAS: AEH 8 HA S 1 URAl IeeHe &1 b I8 el 7, o
TEIfAST H o1 R8T & o I7ahT 31aeT ol el ¢Y 8 el 21 fh a1 I #31 4 R
I BIS T ST H ST ARY ...(FALM)... T& HAT BT BIF T F41 81 8T 82 31F oI
G 9l 7P B TOR H 8, 4 $Y 8 A & (b 81 gATl ...(FdEH)...

Sighe ¢ dlla 5 g8 qs0 Cralibull i 00 (57 aliy Sopliig 1 M gopte mily T
e piy SATgb o 05yl e d siadfisndl SU o il U 5 g sds
o9 g gsﬁftsj';u}\cﬁueﬁ‘) Lﬁ)ﬁ..(ed\a’lﬁ ) ELZ"L Q‘ g e oLy 4‘5&5){5\1 BYS)
o) Ugr Sus e SepasS s s U OBOGSUS oz b ot
PR PNy

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Chairman, Sir,
the Leader of the Opposition is a very senior Member. He has got experience both in
Government and in Opposition also. We are in Question Hour. The Chair was kind
enough to permit him because whenever the Leader of the Opposition wants to make
a point, normally, the Chair permits the Leader of the Opposition and also the Minister
of Parliamentary Affairs and the Leader of the House. That being the practice, I just
respected it ...(Interruptions)... Sir, my point is simple. Point number one, we are not

discussing this issue now.
MR. CHAIRMAN: Right.

SHRI M. VENKAIAH NAIDU: Secondly, this has been clarified by the hon. Home

Minister. ...(Interruptions)... Sir, there is no truth ...(Interruptions)...

# TIEad AgIS! : RTABT Yg BT BIF U 81 I8 81, IAD FAR(BbH BT R
HAIAG 82 ...(TAH)...

Y 7. IHa RIS ¢ WS .3 GAYI Fgad Sf, M9 v W B . (FauT)...
it Ui : 918, G AT .(FaEH). .

ot T, JHA ARG . I Sff, 31T T IfSUI ... (F@YH)... AT I e B
FHUR AR IRIY|

it Ui : 918, G AT ..(FFEH). .

+ Transliteration in Urdu Script.
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SHRI M. VENKAIAH NAIDU: Have confidence in your leader. ...(Interruptions)...
He has said something. I have heard it and I am responding to him. Please, have some

patience.

Sir, the hon. Home Minister, without any hesitation, has made a clear-cut
Statement, saying that there is no truth in this news and that it is totally false. That
has been said very clearly. ...(Interruptions)... Sir, they have no issues. If they want to
politicize the issue and then discuss it here, that is a different matter. But even for that
...(Interruptions)... Yes, you are politicizing it. There is no truth. ...(Interruptions)... Sir,
they have become totally issueless. Let us go to the Business and take up the Question

Hour. ...(Interruptions)...

MR. CHAIRMAN: Question No. 321. ...(Interruptions)... Shri Husain Dalwai.

...(Interruptions)...

#ft TIga Al IUP GISIH WH! R HE I8 57 AP TH.OL. AHaR RT
HE 2 87 R I8 7T &, a1 GIEIvIH TWHY 3R TH.S. 37dhax Bl fHarat ot urct
I | ...(FaHH)...

SHRI V. HANUMANTHA RAO (Telangana): Why have they not taken action?

...(Interruptions)...

MR. CHAIRMAN: Please allow the Question Hour to proceed. Don’t wave Question

papers. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, the answer is laid on the Table of the House.

...(Interruptions)... Answer is laid on the Table of the House. ...(Inferruptions)...

MR. CHAIRMAN: Please, don’t display Question papers. Is Mr. Dalwai here?

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, the answer is laid on the Table of the House.

...(Interruptions)...

oY QU : TS, 3T T T TR ot ST ....(ae™)... Mr. Husain Dalwai.

...(Interruptions)...

A AIEd TGSl : IR 39 W TGl A1 81, Al g1 RSP 81 8F 39 W WA
T8l 95 Fhd| ...(FauH)...

it g forar : R, 317 R U eI Bl . (REEM)... %1 UH G ol ...(Tae™)...

MR. CHAIRMAN: Supplementaries. ...(Interruptions)... Supplementaries.

...(Interruptions)... Mr. Dalwai ...(Interruptions)...
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#ft wgd Igdd) - W, 99 T THF FW @i & 2NN, BSF & g |
..(HTT)...

SHRI ANAND SHARMA: We have not seen the...(Interruptions)... a democracy...

(Interruptions)...

sft ve faard: eFR I U 78T 81 jB €, O Udh H9ard AfAfT a9 Sdt ST
FIT TE] BRI 872 ...(FGLF)...

MR. CHAIRMAN: The House is adjourned till 1200 hours.

The House then adjourned at twenty-seven minutes past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

WRITTEN ANSWERS TO STARRED QUESTIONS
Assessment of impact of climate change

*321. SHRI HUSAIN DALWAL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether India is highly vulnerable to climate change, if so, the details in this

regard;

(b) whether any assessment of both short term and long term impact of the climate

change in the country has been made, if so, the details thereof; and
(¢) in what manner Government proposes to address this issue?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) Like rest of the
world, India is also vulnerable to climate change. India’s Second National Communication
(SNC) submitted to the United Nations Framework Convention on Climate Change
(UNFCCC) in May, 2012, has provided observed impacts, projections on future climate
scenarios and likely adverse impacts of climate change on water resources, agriculture,
forests, natural eco-systems, coastal zones, health energy and infrastructure. The report
also projects a variable rate of change in agriculture production including losses in some
crops, whereas Net Primary Productivity is likely to increase by an average of 30.3% by
2035, and 56.2% by 2085. Increase in temperature is also likely to cause severe droughts
and flood problems. As far as the Health sector is concerned, malaria is projected to

spread in new areas and threats of transmission are likely to increase.
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Since Climate Change is a long-term phenomenon, a study has been conducted to
assess the impact of climate change on four key sectors of Indian economy, namely
agriculture, water, natural ecosystems and bio-diversity and health in four climate sensitive
regions of India, namely the Himalayan region, the Western Ghats, the Coastal Area and
the North-East Region. Based on this, a report titled “Climate Change and India: A 4X4
Assessment - A Sectoral and Regional Analysis for 2030s” was published in 2010. The
study projects an overall warming, increase in precipitation with variable water yield,
change in the composition of the forests, spread of Malaria in new areas and threats
of its transmission for longer duration, which are likely to cause adverse impact on the

lives of human beings.

Being aware of the likely implications of climate change the Government formulated
National Action Plan on Climate Change (NAPCC) and released on 30th June 2008.
NAPCC outlines eight Missions in specific areas of solar energy, enhanced energy
efficiency, sustainable habitat, water, sustaining Himalayan Ecosystems, Green India,
sustainable agriculture and strategic knowledge for climate change. These National
Missions form the core of the National Action Plan, representing multi-pronged, long
term and integrated strategies for achieving key goals in the context of climate change.
Further, all States have also been requested to prepare State Action Plans on Climate
Change consistent with objectives of NAPCC highlighting State’s specific issues relating

to climate change.
Policy for clearance of environmental and forest related projects

1%322. SHRI PRABHAT JHA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that clearances to environment and forest-related projects
were usually delayed and there was also lack of transparency in the procedure during

the last five years, if so, the details thereof; and

(b) whether Government is contemplating on carrying out policy related changes
with the objective of giving clearance to projects within a minimum possible time-frame

and to make the procedure more transparent, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The project proposals
for environment clearance are considered as per the provisions of the Environment

Impact Assessment Notification (EIA), 2006, as amended from time to time, which

+Original notice of the question was received in Hindi.
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inter alia provides timelines for various stages of clearance process. Sometimes, delays
occur essentially on account of delay in receiving requisite information from the project

proponents and in conducting public hearing by the concerned district level authorities.

As regards proposals requiring forest clearance, the same are considered as per the
provisions of the Forest (Conservation) Rules, 2003, as amended in 2014, which infer
alia stipulate the timelines for processing of such proposals. Sometimes, delays occur on
account of delay in receipt of requisite information from the project proponents/ State
Governments and in site visit in respect of the proposals involving more than 100 ha

of forest land.

(b) Online submission of applications for Terms of Reference (To X) and
Environment Clearance (EC) has been mandated w.e.f. 1st July 2014 with a view to
increasing transparency and facilitating expeditious decision making process. Further
notification S.0. No.1599 (E) dated 25.06.2014 has been issued, amending the EIA
Notification 2006, thereby delegating more powers to the State level Environment Impact
Assessment Authorities (SEIAAs) for granting EC and further streamlining the processes.

As regards forest clearance, a web portal for submission and monitoring of
forest clearance proposals has been launched on 15th July 2014. The forest clearance
applications will be accepted only through online mode w.e.f 15th August 2014. Further
general approval has been issued under section-2 of the Forest (Conservation) Act,
1980 for diversion of forest land required for construction and widening of two lane
roads by BRO, including widening of link roads identified by the Ministry of Defence,
in the area falling within 100 kilometers aerial distance from the line of actual control
and construction of two lane public roads by Government Departments in 117 Left
Wing Extremism affected districts. Also, general dispensation available for undertaking
compensatory afforestation over degraded forest lands so far available to the transmission
lines upto 220 KV has been extended to all kinds of transmission lines.

Protection of interests of people seeking employment abroad

*323. SHRI JOY ABRAHAM: Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether Government has noticed that many Indian nationals who were recruited
by private agencies in India to work in the Middle East are not getting their salaries as
had been promised and also on time;

(b) if so, the steps that are being taken by Government to ensure timely disbursement

of their salaries; and

(c) the steps taken by Government to monitor the activities of such private
recruitment agencies so as to protect the interests of those who seek employment abroad?
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIMATI SUSHMA
SWARAJ): (a) From time to time the Government receives complaints regarding

contracted salary not being paid and also delayed payments of salaries.

(b) Any complaints received in the Ministry relating to denial of contracted salary
including delayed payments are attended to without exception. Some of the complaints
themselves are received in the Indian Missions. In all such cases, action is taken to
ensure payment of contracted salary including delayed payment of salary. The foreign
employers/sponsors concerned are contacted by the Indian Missions to redress such
grievances of emigrants. If necessary, issues are also taken up with the local Government
authorities concerned. Wherever necessary, if a registered recruiting agent is involved,
the Ministry initiates action under Emigration Act, 1983 against such agents with a Show
Cause Notice for redressal of grievances. If an unregistered agent is involved, redressal
is sought through the State Government authorities concerned and they are also asked
to initiate action against such unregistered agents. Permission for prosecution is also
given in such cases by the Protector General of Emigrants if asked for by the State

government.

(c) The Emigration Act, 1983 and Rules therecof as amended from time to
time and executive instructions provide the framework to regulate activities of the
recruiting agents and to facilitate legal emigration and safeguard the interests of emigrant

workers.

To ensure that only credible persons are enrolled as recruiting agents, various
eligibility criteria are imposed under the Emigration Act, 1983 and the Emigration
Rules, 1983 and the instructions issued thereunder which include, minimum educational
qualification of bachelor degree or two years diploma (or equivalent) from recognised
university or institute, Police verification report certifying the antecedents of the applicant
for registration, the security by way of Bank Guarantee for ¥ 20 lakh, financial soundness
of the applicant, duly verified by registered Chartered Accountant accompanied by
Income Tax Returns for three years. A registration fee of 3 25,000/- is also charged.
The RA can collect service charges from the emigrant equivalent to not more than 45
days’ wages of the emigrant subject to a maximum of X 20,000/-. Periodical renewal
of registration (every 5 years) subject to satisfactory functioning of the RA with fresh

police verification report certifying the antecedents is also provided.

To ensure safe and legal emigration, Emigration Check Required (ECR) passport
holder going to 18 ECR countries require emigration clearance, from any of the
office of Protector of Emigrants located at 10 places namely Mumbai, Chennai, Delhi,

Hyderabad, Kolkata, Cochin, Thiruvananthapuram, Jaipur, Rae Bareli and Chandigarh.
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Every application for emigration clearance should accompany the requisite documents
like Demand from the Foreign Employer, Power of Attorney given by the Employer to
the Recruiting Agent, Employment Agreement having a provision of Minimum Referral
Wages, valid visa, Insurance Policy under Parvasi Bhartiya Bima Yojna (PBBY).
Pre-attestation of employment documents from the Indian Mission is mandatory in
vulnerable cases and Domestic Sector Workers (DSWs). Women emigrants below 30
years of age are not permitted emigration clearance and as a special protective measure
besides attestation of documents, the Foreign Employer is also required to deposit a
security of US $2500 in the Indian Mission.

Violation of provisions of the Emigration Act/Rules are dealt with seriously. Complaint
against unregistered recruiting agents is referred to concerned State Governments/Police
Authorities for investigation and appropriate action as per relevant laws of the land. In
case of complaints against the registered Recruitment Agents, action as stipulated under
the Emigration Act, 1983 and Emigration Rules, 1983, by way of issuing Show Cause
Notice (SCN), suspension/cancellation of license and forfeiture of Bank Guarantee, are
taken. In case a foreign employer is found to be indulging in exploiting an emigrant,
FE is blacklisted. Once blacklisted, in consultation with the Indian Mission, that FE
cannot recruit any Indian worker. Blacklisted FEs are available on the Ministry’s website
www.moia.gov.in. The complete status of the Registered Recruiting Agent is also available

for online checking on the website www.poeonline.gov.in.

The Ministry has established Overseas Workers Resource Centre (OWRC), under
which, a 24 hours toll free helpline in 8 listed languages namely, English, Hindi, Punjabi,
Malayalam, Bengali, Tamil, Telugu and Kannada is available to enable emigrants/
prospective emigrants to seek information and file complaints against registered/

unregistered recruiting agents/foreign employers.

To protect the intending emigrants from being duped by the unscrupulous elements,
the Ministry conducts a massive nationwide awareness and publicity campaign through
print and electronic media to inform intending migrants the do’s and dont’s regarding

the recruitment and the emigration procedure.
Change in the housing loan policy

*324. SHRI VIJAY GOEL: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) whether it is a fact that Central Government has fixed any target to provide
house to all the citizens of the country within a fixed time-frame, if so, the details

thereof; and

+Original notice of the question was received in Hindi.
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(b) whether Government is contemplating to change the housing loan policy to meet

the target of providing house to all and if so, the details thereof ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M.VENKAIAH NAIDU): (a) and (b) The Government has set the target of
providing pucca houses to all by 2022 as announced in the President’s Address to Joint
Session of both the Houses of Parliament on 9th June, 2014. Government, at present, is
holding consultations with various stakeholders including Banks and Financial Institutions

for this purpose.
Criteria for granting special category status to a State

1#325. SHRI RAM NARAIN DUDI: Will the Minister of PLANNING be pleased
to state :

(a) the criteria adopted by the Central Government to accord special category status

to a State;

(b) the number of states which have been accorded special category status at present

in accordance with the prescribed criteria; and

(c) whether in view of odd geographical condition and repeated droughts, the
Central Government proposes to accord special category status to Rajasthan, if not, the

reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO) : (a) Special Category Status for plan assistance has been
granted in the past by the National Development Council (NDC) to some States that are
characterized by a number of features necessitating special consideration. These features
include: (i) hilly and difficult terrain, (ii) low population density and / or sizeable share
of tribal population, (iii) strategic location along borders with neighbouring countries, (iv)
economic and infrastructural backwardness and (v) non-viable nature of State finances.

(b) At present 11 States have been accorded Special Category Status. These are
Arunachal Pradesh, Assam, Himachal Pradesh, Jammu & Kashmir, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Tripura and Uttarakhand.

(¢) The Government of Rajasthan had made a request for Special Category Status
in January, 2012. The request was examined with reference to the existing NDC criteria
and it was conveyed to Rajasthan in May, 2013 that Rajasthan did not qualify for grant
of Special Category Status based on integrated consideration of various criteria. Another

request has been recently received in June 2014 which is under consideration.

+Original notice of the question was received in Hindi.
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Eliminating poverty from the country

*326. SHRI SUKHENDU SEKHAR ROY: Will the Minister of PLANNING be

pleased to state :

(a) whether Government is aware of World Bank Report of April, 2013 wherein
it was estimated that total number of poorest of the poor who cannot earn more than

$ 1.25 a day in the world is 1.2 billion and one-third of them live in India alone;

(b) if so, the details of immediate plans Government proposes in eliminating poverty

of such poorest of poor Indians;
(c) whether Government did not accept WB Report, if so, the reasons therefor; and

(d) the actual number of Indians who cannot earn more than X 75 a day according
to Government?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERIJIT SINGH RAO) : (a) Yes, Sir. According to World Bank draft note
released in April, 2013 entitled “The State of the Poor: Where are the Poor and where
are the Poorest?”, prepared by Pedro Olinto and Hiroki Uematsu, it was estimated that
in 2010, there were 1.2 billion persons living on less than US $ 1.25 a day at world
level. The note also states that about one-third of them live in India.

(b) The Government has implemented number of schemes to improve the quality
of life of the people and to reduce poverty in the country through direct intervention by
implementing specific poverty reduction and mitigation programmes such as: Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), National Rural
Livelihood Mission (NRLM), Swarna Jayanti Shahari Rozgar Yojana (SJSRY), National
Rural Health Mission (NRHM), Sarva Shiksha Abhiyan (SSA), Mid-Day Meal Scheme
(MDMS), Jawaharlal Nehru National Urban Renewal Mission (JNNURM), Integrated
Child Development Services (ICDS), Rajiv Gandhi National Drinking Water Mission,
Total Sanitation Campaign, Indira Awaas Yojana (IAY), and National Social Assistance
Programme (NSAP) etc. These interventions are expected to yield better results over
time in terms of reduction of poverty in the country.

(c) The estimates of poverty in the member countries are computed by the World
Bank on the basis of the international poverty line in order to monitor progress in
reducing poverty worldwide. The estimates of the percentage of people living below
the international poverty line of US $1.25 a day is measured at 2005 international price
and adjusted to local currency using PPP (Purchasing Power Parity) conversion factor.
Given the method of computation employed in the World Bank estimates, there is no
certainty that the international poverty line will be able to measure the same degree of

need or deprivations across countries.
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Planning Commission does not use the international poverty norms set by the World
Bank to estimate number of poor in the country primarily because international poverty
line does not distinguish between rural and urban areas or between different States of
the country. The Planning Commission estimates poverty at the national and state level
with reference to poverty line defined in terms of Monthly Per Capita Consumption
Expenditure (MPCE) as recommended by the experts from time to time. The official
poverty line for 2011-12, based on Tendulkar Committee methodology, is marginally
higher than US $1.25 per day at PPP conversion rates.

(d) The data on earnings is not available.
Third India Africa Forum Summit

*327. SHRI ANAND SHARMA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether India is scheduled to host the third India-Africa Forum Summit in 2014
as per the decision taken at the Second Summit in Addis Ababa in 2011;

(b) if so, whether a date has been finalized in consultation with African Union and

the status of preparations; and

(c) the status of implementation of the decisions taken at the 1st and 2nd Summits
in New Delhi and Addis Ababa?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) Yes. India will host the Third India-Africa Forum Summit (IAFS-III) in 2014 as per
the decision taken at the Second Summit in Addis Ababa in 2011,

(b) Hon’ble Prime Minister has approved 4th December 2014 as the date for the
Third India-Africa Forum Summit (IAFS-III). The Summit will be preceded by the
Senior Officials’ Meeting on 1st December 2014 and Foreign Ministers’ Meeting on
2nd December 2014.

Preparations for the IAFS-III have started in consultation with the African Union
Commission. We have also informed the African countries through our embassies and
high commissions in their capitals. We have taken steps for logistical arrangements for
the Summit and related meetings. As was done for the two previous Summits, Declaration

and Framework of Cooperation will be finalised in consultation with the African Union.

(¢) Implementation of the decisions taken at IAFS summits in 2008 and 2011 is

an ongoing process.

Our development cooperation with Africa under the rubric of IAFS entails various
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projects and programmes. Some of these include short term capacity building training
programmes in variety of areas such as agriculture, food processing and quality control,
clean energy and sustainable development, information and communication technology
etc.; long-term scholarships for higher studies and research; expertise sharing through
civil society organizations, corporate sector, media; organization of academic seminars,
conferences and strategic dialogues; enhancement of people-to-people contacts through
innovative public diplomacy programmes; setting up of capacity building institutions in

Africa; provision of concessional lines of credit, etc.

Our capacity building training programmes and academic fellowships have been
immensely popular and our African partners have demanded more slots than were made
available during the two Summits. Expertise sharing programmes have been successfully
completed. Seminars, conferences and strategic dialogues have witnessed enthusiastic
participation. Our people-to-people contact programmes, which are conducted through the
External Publicity and Public Diplomacy Division of MEA, have resulted in increased

interaction between our students, journalists, parliamentarians etc.

Africa accounts for over 60% of the total concessional lines of credit (LOCs)
extended by the EXIM Bank of India. From April 2009 till June this year, LOCs over
USS$ 4.2 billion have been extended to African countries.

The progress in setting up of capacity building institutions has been slower than
what we would have liked. It is so primarily due to delays in response from the African
Union or the countries selected, and lack of adequate funds and manpower to implement
the projects offered under IAFS mechanism.

As we begin preparations for IAFS-III, we shall continue implementation of the
decisions taken in 2008 and 2011, and expand those programmes, which have already
been successfully implemented.

Proposal for nuclear power plant in Bihar

1*328. SHRI RAM NATH THAKUR : Will the PRIME MINISTER be pleased to
state:

(a) the details of the places in the country where nuclear power plants are situated
and proposed to be established respectively: and

(b) whether Government has any plan to establish nuclear power plant in Bihar; if
so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) At present, nuclear power plants are located at sites

+Original notice of the question was received in Hindi.
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at Tarapur in Maharashtra, Rawatbhata in Rajasthan, Kalpakkam and Kudankulam in
Tamil Nadu, Narora in Uttar Pradesh, Kakrapar in Gujarat and Kaiga in Karnataka. Four
reactors [KAPP 3 and 4 (2x700 MW) at Kakrapar, Gujarat; RAPP 7 and 8 (2x700MW)
at Rawatbhata, Rajasthan, and the Prototype Fast Breeder Reactor (PFBR) (500MW) at

Kalpakkam, Tamil Nadu] are at various stages of construction.

Administrative approval and Financial Sanctions have been accorded by the
Government for setting up new nuclear power project at Gorakhpur in Haryana (units
1 and 2) and Kudankulam in Tamil Nadu (units 3 and 4)

In addiition, the government has accorded 'in principle' approval for the sites at
Jaitpur in Maharashtra, Kovvada in Andhra Pradesh, Chhaya Mithi Virdi in Gujarat,
Mahi Banswara in Rajasthan, Chutka and Bhimpur in Madhya Pradesh, Haripur in West
Bengal and existing sites at Kaiga in Karnataka, Kudankulam and Kalpakkam in Tamil

Nadu and Gorakhpur in Haryana for locating nuclear power in future.

(b) At present the Site Selection Committee (SSC) of the Department of Atomic
Energy is evaluating the sites proposed by the Bihart State for locating a nuclear power

plant.
Back-channel between India and Pakistan

*329. SHRI MANI SHANKAR AIYAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government is aware of news reports of the Pakistan Ambassador
to Washington DC saying that a back-channel has been established between India and
Pakistan to carry forward discussions aimed at resolving outstanding issues between the

two countries;
(b) if so, the special envoys nominated by the two sides; and

(c) whether the progress made on the back-channel in the period 2004-07 would

constitute the starting point of this back-channel dialogue?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) Government has seen media reports on reported remarks made by Pakistan’s
Ambassador to the United States to a think-tank, including his views of back channel
talks and on India’s terrorism concerns. Terrorism originating from Pakistani territory
and territories under its control is India’s core concern. Government is firmly resolved
to take strong action to defeat this scourge, and to ensure the safety and security of all

our citizens.
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In keeping with the Simla Agreement, Government endeavors to build peaceful,
friendly, cooperative ties with Pakistan and to resolve all outstanding issues through a
peaceful bilateral dialogue. It is common for Governments to have a variety of processes
for official communication. Presently, flowing from the decision taken at the meeting
between Prime Minister and the Prime Minister of Pakistan on May 27 in New Delhi
the Foreign Secretaries of both countries will meet in Islamabad for talks on how to

take bilateral ties forward.
(c) Does not arise.

Order of NGT about construction within 10 km. radius
of Okhla Bird Sanctuary

*330. SHRI SALIM ANSARI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether the National Green Tribunal has passed an order that construction within
10 km. radius of Okhla Bird Sanctuary cannot be given completion certificate leaving
buyers/builders in Noida, Delhi and Greater Noida in the lurch ;

(b) if so, the steps Government proposes to take to resolve the issue as quickly as

possible in the interest of several lakhs flat buyers;

(c) whether 100 meters boundary around the sanctuary is considered to be enough

for bird species and migratory birds as per international standards; and

(d) if so, the steps Government proposes to take to restrict 100 meters boundary to

protect interest of lakhs of buyers?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR):
(a) The National Green Tribunal vide their order dated 28.10.2013 had directed that “..all
the building constructions made within 10 km radius of the Okhla Bird Sanctuary or
within distance of eco-sensitive zone as may be prescribed by the Notification issued by
the MoEF shall be subject to the decision of the NBWL and till the time the clearance
of NBWL is obtained, the authority concerned shall not issue completion certificates to

the projects”.

(b) The Government of Uttar Pradesh submitted a proposal for declaration of
Eco-Sensitive Zone around the Okhla Bird Sanctuary. In pursuance of the directions of
the National Green Tribunal, the proposal of Eco-Sensitive Zone around the Okhla Bird
Sanctuary was discussed in a meeting chaired by the Secretary, Environment, Forests

and Climate Change and some modification in the proposal after a site inspection by
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a committee of representatives of MoEF, Governments of Uttar Pradesh and NCT of
Delhi was suggested. The inspection was carried out and the State Government of Uttar
Pradesh has been requested to submit the revised proposal. The revised version has not

been received in the Ministry of Environment, Forests and Climate Change.

The requirement of clearance of NBWL for the building projects within 10 km of
the Okhla Bird Sanctuary is based on the direction of Hon’ble Supreme Court dated
4th December 2006 in Writ Petition 460/2004 for referring to NBWL all cases where

Environmental Clearance (EC) had been granted for activities within 10 km zone.

National Board for Wild Life and its Standing Committee have been reconstituted.
The meeting of the re-constituted Standing Committee of NBWL has been fixed for
12th August 2014.

However, no proposal for building construction within 10 kms of Okhla Sanctuary

has been received for consideration of the Standing Committee of NBWL.

(¢) and (d) The basis of declaration of Eco-Sensitive Zone is the
following decision of the National Board for Wildlife on 17th March 2005:
“Delineation of Eco-Sensitive Zones would have to be site specific and relate to

regulation, rather than prohibition of specific activities”.

Eco-Sensitive Zones are to be notified in consultation with the State Government
based on site specific scientific criteria. Certain activities as provided in the Eco-Sensitive

Zone Notification are to be regulated as prescribed in the notification.
Depletion of Natural Conservation Zones

*331. SHRI D. RAJA: Will the Minister of URBAN DEVELOPMENT be pleased

to state :

(a) whether it is a fact that there has been an alarming depletion of Natural
Conservation Zones-forest, water bodies and waste land in NCR between 1999 and
2012; and

(b) if so, the details thereof and the measures proposed to be taken to prevent the

depletion of Natural Conservation Zones due to the accelerated urbanization of the areas?

THE MINISTER OF URBAN DEVELOPMENT ( SHRI M. VENKAIAH NAIDU):
(a) and (b) As per the analysis done by National Capital Region Planning Board
(NCRPB) in conjunction with National Remote Sensing Centre (NRSC), Department
of Space, Government of India, using Satellite Imageries, there exist variations in the

Natural Conservation Zones (NCZ) as contained in the Regional Plan-2021, notified in
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2005 as compared to the land use analyzed in 2012. These variations and change in

NCZ are as follows:

NCR Participating States NCZ Area Variation
NCT-Delhi -15.43%
Uttar Pradesh -43.88%
Rajasthan -11.18%
Haryana -25.97%

The Board has sent notices u/s 29(2) of the NCRPB Act, 1985 to the National

Capital Region participating States pointing out the above variations.

In Delhi, an apex body has been constituted headed by the Chief Secretary of
Government of National Capital Territory of Delhi (GNCTD) for the purpose of regular

monitoring of conservation of water bodies.
Telecast of Raipur Doordarshan

1*332. DR. BHUSHAN LAL JANGDE: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that telecasts of Raipur Doordarshan and other programmes

are generally annexed to programmes of DD Madhya Pradesh;

(b) whether due to very few Chhattisgarh programmes being telecast on DD Raipur,

public does not take interest in them; and

(c) whether Government is aware that public prefers to watch private news channels

in comparison to DD News channel?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR) : (a) to (¢) No, Sir. Prasar Bharati
has informed that the Doordarshan Kendra, Raipur produces quality programmes in Hindi

and Chhattisgarhi languages which are appreciated and has good viewership.

DD (News) Channel strives to be competitive with private channels. It has its own
loyal viewership, as it gives objective and balanced news. However, restructuring of the

format and content of the Channel is a dynamic and continuing process.

+Original notice of the question was received in Hindi.



Written Answers to [31 July, 2014] Starred Questions 21

Change in the composition of ACC

1#333. SHRI RAMCHANDRA PRASAD SINGH: Will the PRIME MINISTER be

pleased to state :

(a) whether any change has been made in the Appointment Committee of Cabinet
(ACC) meant for appointment to important higher posts in Government of India after

formation of the new Government;

(b) whether Ministers of concerned Departments have also been given place in this

newly created Committee; if not, the reasons therefor; and

(c) the administrative rationale behind the change in the composition of such a

Committee working for the years?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c¢) Yes, Sir. The
Appointments Committee of the Cabinet (ACC) has been reconstituted by the Government

and the present composition of the Committee is as follows:
(1) Prime Minister; and
(i) Home Minister

The Appointments Committee of the Cabinet and other Standing Committees of the
Cabinet are constituted in terms of Rule 6(2) of the Government of India (Transaction
of Business) Rules, 1961, and consist of such Members as the Prime Minister may from

time to time specify.
Funds under SCSP

*334. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state :

(a) the number and amount of funds allocated by Central Ministries under the
Scheduled Caste Sub Plan (SCSP) during the last three years;

(b) the amount of funds actually utilized during the last three years;
(c) the reasons for the non-utilization of funds so allocated; and
(d) the reasons for the remaining Ministries for not allocating funds?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) to (c) As informed by the Planning Commission,
details of funds allocated and utilized under Scheduled Castes Sub Plan (SCSP) by the

+Original notice of the question was received in Hindi.
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Central Ministries /Departments during the last three years, as per expenditure Budget

Vol.-1, is as follows:-

% in Crore

Year Allocation Utilization (expenditure)

Budget Estimate ~ Revised Estimate

2011-12 31434.46 29917.52 28535.10
2012-13 37113.03 33085.04 33160.94
2013-14 41561.13 35800.60 Not available

The actual expenditure during 2012-13 has exceeded the Revised Estimate by X 75.9
crore, whereas during 2011-12 there is a marginal short fall in the actual expenditure

vis-a-vis the Revised Estimate. The actual expenditure for 2013-14 is still not available.

(d) The Planning Commission has issued instruction during 2010 under which
Ministries/Department will have differentiated obligation to earmark funds under SCSP,
depending upon their nature of work. Accordingly, under SCSP only 25 Ministries/
Department are required to earmark varying percentage of their Plan outlay under SCSP,

instead of a uniform 16.2% obligation.
Indians in jails of foreign countries

*335. SHRI K.N. BALAGOPAL: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government has the data regarding the persons holding Indian passports

jailed in foreign countries, if so, the country-wise details thereof;

(b) whether Government has schemes to help the citizens who need legal help and

care; and
(¢) if so, the details for the last five years?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIMATI SUSHMA
SWARALI): (a) Yes, Sir. There are 5986 Indians reported to be in jails in foreign countries.

The country-wise details of Indians in foreign jails are given in Statement-I (See below).

(b) Yes, Sir. Indian Missions/ Posts provide legal help and care for Indian citizens
abroad when needed. Mission officials seek consular access to detainees and conduct
jails visits. Missions also take up cases for releasing detainees with host governments.
Under the current guidelines of the Indian Community Welfare Fund (ICWF) Missions

can provide initial legal assistance to Overseas Indian in deserving cases.
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(c) Details of legal help and care given to Indians aboard as per reports available
from 149 Indian Missions/Posts are given in Statement-II.

Statement-1

Details of Indians in jails of foreign countries

Sl1. No. Name of country No. of Indians in prisons abroad
l. Angola 3
2. Armenia 1
3. Austria 1
4. Australia 37
5. Azerbaijan 1
6. Bahrain 86
7 Bangladesh 128
8. Belgium 38
9. Bhutan 62

10. Brazil 2
11. Brunei 1
12. Cambodia 2
13. Canada 33
14. China 115
15. Ecuador 11
16. Cuba 1
17. Cyprus 4
18. Czech Republic 1
19. Denmark 18
20. Egypt 2
21. Ethiopia 1
22. Fiji 2
23. Finland 1

24. Germany 1
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Sl1. No. Name of country No. of Indians in prisons abroad
25. Togo 6
26. Greece 20
27. Indonesia 29
28. Iran 32
29. Ireland 1
30. Israel 4
31. Italy 135
32. Jamaica 1
33. Japan 5
34. Jordan 2
35. Korea (Republic of) 1
36. Kuwait 274
37. Kyrgyzstan 2
38. Malaysia 332
39. Maldives 24
40. Mauritius 11
41. Mexico 3
42. Myanmar 73
43. Nepal 377
44. Netherlands 1
45. New Zealand 6
46. Nigeria 2
47. Oman 135
48. *Pakistan 468
49. Philippines 9
50. Poland 1
51. Portugal 5
52. Qatar 86
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Sl1. No. Name of country No. of Indians in prisons abroad
53. Romania 1
54. Russian Federation 3
55. Saudi Arabia 1400
56. Seychelles 1
57. Singapore 203
58. South Africa 11
59. Spain 39
60. Sri Lanka 20
61. Suriname 1
62. Sweden 1
63. Switzerland 5
64. Tanzania 1
65. Thailand 82
66. Uganda 2
67. UAE 985
68. UK 430
69. Ukraine 3
70. USA 195
71. Uzbekistan 1
72. Venezuela 2
73. Yemen 3

TotaL 5986

* As per the information provided by HCI, Islamabad there are 219 civil prisoners. believed to be
Indian in Pakistani jails. However, as per information provided by Pakistani authorities to HCI, Islamabad,
as on July 01, 2014, there are 47 civil prisoners, believed to be Indian, in Pakistani jails.

*  As per information available with the Mission, besides civil prisoners, as on date there are 249 fishermen
believed to be Indian.
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Statement-11

Details of legal help and cae given to Indian abroad

SI.No.  Country

Assistance given

1. Mexico

2. Venezuela
3. Poland

4. Sri Lanka
5. Nigeria

6. Singapore

7. Panama

Consular visits were made to Shri Surjit Singh and
his son Shri Shamsher Singh jailed at Tijuana in
December 2012. A consular visit was also made for
Shri Siddharth Singh lodged in Hermosillo jail in July, 2014.

2009 Shri Karamjit Singh and Daljit Singh two illegal
immigrants who were detained were given Emergency Certificate
by the Embassy to return to India.

2014 The Embassy arranged the safe return of
Mr. Satinder Ghotra who had been detained for want of a
valid visa.

2013-Mission gave assistance to one Mr. Rahul Malhotra for his
trial and got consular access. Mission used ICWF funds to release
Shri Rohit Datta from jail in Lithuania.

During the last five years 150 Indian nationals were
provided assistance under the ICWF scheme.

2012-10 Indians were arrested by the Nigerian Navy while on
board the MT Akshay for suspected crude oil bunkering and
sabotage.

Immediately on receipt of information, HCI Abuja sent a
note verbale to Ministry of Foreign Affairs seeking intervention
for their early release followed by regular reminders and aide-
memoirs. Following the pronouncement of judgement on May
8, 2014 in the court case, High Commissioner met Barrister
Mohammed Bello Adoke, Attorney General of the Federation
& Minister of Justice of Nigeria (AG) on June 5 and June 25,
2014 and impressed upon him regarding Mission’s request for
commutation of sentence and early release of 2 Indians in jail. So
far the legal expenses in the court case were reportedly borne by
the owners of the ship.

2013-After the incident of little India Riot in December, 2013,
the Mission arranged for legal assistance for 25 Indian nationals
accused in the incident. In deserving cases legal assistance is also
made available through the Law society of Singapore.

7 persons namely Shri Tarjit Singh, Ravindr Singh, Raj Kumar,
Mukeshkumar Shan Kerlal Patel, Jatendra Singh, Rahul Kumar
Patel and Gurpreet Singh were arrested while at the Immigration
Detention Centre, they allegedly engaged in destruction of
property at the Centre.
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S1.No.

Country

Assistance given

8.
9.

10.

11.

Tanzania

Pakistan

China

Oman

The Mission remained in constant touch with the concerned
Panamanian authorities including National Migration Service,
Prosecutor General’s Office and jail authorities for providing the
legal and other assistance. Mission, in association with the Indian
community, also helped them in engaging a lawyer and a Hindi-
Spanish interpreter for their early deposition and for presenting
their cases in the court of law. The Mission’s efforts fructified,
subsequently the charges were dropped and all of them were
released from jail.

8 persons have been provided legal assistance for the last 5 years.

This High Commission repeatedly takes up with the Government
of Pakistan the matter of early release and well being of Indian
prisoners. The Indian Community Welfare Fund (ICWF) is
utilized for providing help’ to distressed and needy Indian
citizens. Legal services have also been requisitioned from
out of Mission’s ICW Funds to fight the cases of three Indian
prisoners. Nearly four lacs Pakistani Rupees (Equivalent to Indian
% 2,45,000/- approximately) were utilized towards the welfare of
Indian Prisoners. The India-Pakistan Judicial Committee has also
been set up consisting of retired judges of superior judiciary from
India and Pakistan to look into humane treatment and expeditious
release of prisoners, including fishermen, who have completed
their prison-term. The Committee, inter alia, visits periodically
prisons in India and Pakistan and makes recommendations to the
two governments regarding prisoners of each country in the custody
of the other. As a result of consistent effort of the Government,
337 fishermen were released during last year, During the first half
of the current year, 150 fishermen and one civil prisoner have so
far been released.

2011-12. Legal aid provided to 2 Indian businessmen,
Mr. Deepak Raheja and Mr. S.S, Agarwal with the approval of
MOIA. (X 1,23,967/-).

2012-13: Legal aid to the same two Indian businessmen as in
2011-12 with the approval of MOIA X 2,89,256/-.

The Embassy has three reputed legal firms on the
panel to provide initial legal assistance and guidance to
the. distressed Indian nationals. Onatimely basis, Embassy receives
intimation from the local Ministry about the Indian nationals
detained for various offences. The Indian Embassy renders help to
the detainees also with the help of empanelled legal firms which
provide legal assistance as per local laws in criminal! civil offence.
In addition, the Mission officials visit the jails on a regular basis
along with a lawyer from the empanelled law firm advising the
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S1.No.

Country

Assistance given

12.

Riyadh
(Saudi
Arabia)

Indian nationals in jail on legal issues and on sending mercy
petitions etc. Free legal counselling sessions is also held at the
Embassy twice every week to guide and assist Indian nationals
on their legal rights and responsibilities vis-a-vis their grievances.

(c) The details of legal guidance/help and care provided to the
Indian nationals during the last five years are as under :-

Year Number of Indian nationals provided
legal guidance /help and care

2009 8
2010 4
2011 21
2012 29
2013 30

2014 7
(till 30th June 2014)

Most of the Indian prisoners in Saudi jails were involved
in minor offences such as liquor consumption and sale,
immoral acts, forgery etc., and very few were convicted for
serious offences like murder and drug trafficking. The Embassy
officials regularly visit the inmates in the jails.

The Indian Embassy takes all steps available under Saudi laws, and
as applicable for a diplomatic mission, to assist all Indians in
Saudi jails. These include: (i) regular visits to all the jails in
Saudi Arabia; (ii) provision of Arabic-speaking Interpreters to
visit the jails to assist the Indians; (iii) provision of initial legal
assistance with the help of Arabic- knowing experts, well-versed
in Saudi laws and Sharia laws; (iv) regular interaction with Saudi
police and jail authorities to provide assistance to Indians in jail;
(v) taking up their cases with Saudi authorities through diplomatic
channel; (vi) fully utilising the services of Embassy-registered
volunteers to help the inmates; (vii) efforts to protect the inmates
and their families from touts and agents who try to exploit
them by offering illegal legal assistance, and conducting regular
investigation into the affairs of such touts who try to exploit
Indians in jails; (viii) providing travel documents, including
Emergency Certificates, for expeditious travel of those who
completed their sentence; (ix) providing tickets to all deserving
cases to avoid any delay in their departure and (x) ascertaining
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S1.No.

Country

Assistance given

13.

Jeddah
(Saudi
Arabia)

the welfare of the jail inmates, including through consular access
through Ministry of Foreign Affairs. Mission teams also visit
various deportation centres in the Kingdom to issue ECs to those
Indians who do not possess passports to enable them to travel
back to India. The Mission also forwards mercy petitions received
from the family members of convicted Indians on charges of
murder for clemency and release. Apart from this, during the holy
month of Ramadan, the Mission seeks clemency for all deserving
Indian detainees.

During the last one year our officials have visited the following
jails and provided consular access:

S1.No. Date Jail
1 2-3.03.2013 Bariman Jail, Jeddah
2 5.03.2013 Makkah SijjinAam
3 6.03.2013 Makkabh Islahiya
4 9-10.03.2013 Taif
5 13.03.2013 Al Mahd
6 17.03.2013 Madinah
7 20.03.2013 Yanbu
8 25.03.2013 Khamis Mushayat
9 26.03.2013 Abha
10 1.04.2013 Mabhail
11 6.04.2013 Bisha
12 7.04.2013 Tathleeth
13 10.04.2013 Najran
14 14.04.2013 Tabuk
15 28.04.2013 Al Baha
16 5-7.11.2013 Bariman Jail, Jeddah
17 21.11.2013 Madinah
18 12.12.2013 Bariman Jail, Jeddah
19 17.12.2013 Najran
20 18.12.2013 Islahiya Jail, Makka
21 19.12.2013 General Jail,Makkah
22 23.12.2013 Jazan
23 26.12.2013 Yanbu
24 26.12.2013 Bariman Jail, Jeddah
25 2.01.2014 Taif
26 6.01.2014 Abha

27 8.01.2014 Mabhail Asir
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SI.No.  Country Assistance given
28 9.01.2014 Bani Amr
29 16.01.2014 Bariman Jail, Jeddah
30 19.01.2014 Al Baha
31 19.01.2014 Gilwa
32 19.01.2014 Mikhwa
33 20.01.2014 Aqiq
34 20.01.2014 Biljurshi
35 23.01.2014 Bariman Jail, Jeddah
36 25.03.2014 Makkah
37 26-27.5.14 Taif
38 18.05.2014 Makkah

The Consulate General, Jeddah, recently helped eight Indian
nationals to get released after payment of approximately 90
lakhIndian Rupees on their behalf after collecting this amount

from local NRIS:
Sl Name Jail Amount of fine
No. in SR paid
1. Mr. Rinku Teku Lal Bariman, Jeddah 10,000.00
2. Mr. Varinder Singh Bariman, Jeddah 10,000.00
3. Mr. Salahuddin Islamuddin  Taif 15,000.00
4.  Mr. Sikkanthar Bariman, Jeddah 34,734.00
Mandothadil
5. Mr. Mohammad Ayyub Bariman, Jeddah 50,000.00
Kannur
6.  Mr. Sherul Abdul Bariman, Jeddah 1,50,000.00
RahmanAndu
7. Mr. Syed Farhan Abid Abha 1,50,000.00
8. Mr. Gajulla Imteyaz Basha Abha 1,50,000.00
ToTtAL 5,69,734.00

14.  Washington  Financial assistance to 4 persons have been provided from Indian
(United Community Welfare Fund (ICWF) since its start in the Mission:
States of 1. Promila Rajput, May 2012 - US$ 1000
America) 2. Cremation of late Mr. Yogipal Ahluwalia, January

2014 - USS$ 4598

Ms Atiya Kholiawala, March 2014 - US$ 3400

Ms Anupama Bhardwaj, April 2014 - US$ 3000

Hw
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S1.No.

Country

Assistance given

15.

16.

17.

18.

19.

20.

Kuwait

Jamaica

Beijing

Angola
Dubai
(United

Arab
Emirates

Fiji

During the last 5 years (2010-2014), legal assistance was provided

in the following cases:

(i) 2011- An assistance of KD 400/ equivalent to ¥ 65,000/-
approx was given to Ms Kunju Kunjamma Kunjam towards
legal fee for his release from jail.

(i1) 2014- An assistance of KD 400/ equivalent to X 86,300/- was
given to Ms Ajitha Sunil, under order of execution on drug
trafficking.

The Mission took up the case of Indian national Shri
Rajesh Madhu Thakur in jail with the Jamaican, Ministry of
Foreign Trade, asking for his early release.

The Mission has conducted visits to all the 13 persons held in jail
in 2014.

The Mission requested the concerned Angolan authorities to
consider releasing and deporting the Indian prisoners to India on
humanitarian considerations. The Mission will continue to render
all possible consular assistance to them.

The cumulative total of the assistance - provided from the
Indian Community Welfare-Fund (ICWF) on legal assistance is
X 3,11,532/-.

Year wise break-up of the expenditure from ICWF is given below:

S1.No. Year Total No. of Amount in AED.
beneficiaries

1 2009 Nil Nil
2 2010 17 75,000/-
3. 2011 23 30,510/-
4 2012 18 30,000/-
5 2013 18 65,500/-
6. 2014 till date Nil Nil

TotAaL in UAE Dirhams 2,01,010/-

TotaL in INR @ ORE 0.0607 33,11,532/-

Ms. Muskan Balaggan, resident of Batala, Punjab was sentenced
on 04.06.2012 to 11 Yrs. and 6 months imprisonment on charges
of drug trafficking and is lodged in Women’s Correction Centre,
Suva.

The Mission has provided legal assistance to Ms. Balaggan
including financial assistance for her appeal against the sentence
awarded. Her hearing for leave of appeal was scheduled to date 28
July and has been heard.
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21.

22.

23.

24.

Myanmar

United
Kingdom

Azerbaijan

Qatar

The Mission in its efforts secured release of an Indian girl
Ms Nirou In April 2013 who was sentenced for ten years under
narcotic act after arrest in June 2011. Mission has also requested
for Presidential Pardon for seven Indian Prisoners

Involved in two different cases.

One Indian national Mr. Roshan Dantis was convicted and
sentenced to life imprisonment by  Glasgow High Court
on 11th January, 2010 as he was found guilty of a murder.
Mr. Dantis is serving life sentence in a prison in Scotland, UK.

The officials from the Post, as per the standing instructions, meet
the Indian national with a view to ameliorate his grievances.

The Mission has provided assistance of ¥ 5024/- in the case of
Shri Joga Ram in Azerbaijan jail for murdering his wife.

The statistics of legal assistance provided by this Mission from
ICWF to Indian nationals from 2010 to 2013 and from 01 January
to 30 June 2014 is given below:

Year Number of Nature of Amount
cases assistance (In QR)
2010 03 Court fee 8000.00
2011 03 Court fee (2) 7000.00
Labour case (1)
2012 07 Court fee (6) 15,000.00
Labour case (1)
2013 07 Court fee 18,546.00
Labour fee
January to 26 Legal 1580.00
June 2014 Attestation Fee

Metro rail facility in Vishakhapatnam

*336. SHRI JESUDASU SEELAM: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the provision contained in the AP Reorganisation Act, 2014, on setting up of

Metro Rail facility in Vishakhapatnam and Vijaywada - Guntur - Tenali Metropolitan

Urban Development Authority Area;

(b) the steps being taken by Government; and

(c) the role of Govt. of A.P. and status of their response?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) According to the Schedule 13, Sl. No. 12 of the Andhra Pradesh Reorganization
Act, 2014, the Government of India shall examine the feasibility of Metro Rail facility
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in Vishakhapatnam and Vijayawada-Guntur-Tenali Metropolitan Urban Development
Authority within period of one year from the appointed day and take an expeditious
decision thereon.

(b) The proposal for Detailed Project Report (DPR) for Metro rail project in
Vishakhapatnam has been examined by the Ministry of Urban Development and
accordingly, ‘In-Principle’ approval has been given on 6th March 2014. The proposal
for preparation of DPR for Vijayawada—Guntur-Tenali Metropolitan Urban Development
Authority (VGTMUDA) Region, has also been examined by the Ministry and ‘In-
Principle’ approval for feasibility study and preparation of DPR has been given
on 18.7.2014.

(c) The State Government has to moot the proposal for part funding of feasibility
study and preparation of DPR. Thereafter, the Ministry examines the proposal and
if found feasible, convey its ‘In-principle’ approval for the same under the Urban
Transport Planning and Capacity Building Scheme. This process has been completed
for Vishakhapatnam and Vijayawada - Guntur-Tenali Metropolitan Area. Therefore,
the State Government has to now select the consultant through competitive bidding
process for preparing Feasibility-cum-DPR for the Metro Rail at Vishakhapatnam
and Vijayawada-Guntur-Tenali Metropolitan Area. No information has been received

in this Ministry regarding selection of the consultant.
Slum free India

*337. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) the progress achieved in housing for slum dwellers between 2009-2014 against

the announcement of the then Government to create a slum free India in five years;
(b) the reasons for low achievement; and
(c) the steps proposed or taken for achieving the objective or any revised target?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) A total of 1515 projects with a total project cost
of X 37,479.94 crores and Central Share of ¥ 20,174.58 crores have been approved for
construction/up gradation of total 14,42,187 dwelling units (DUs) under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM), out of which 826263 have been completed.
A total of 166 projects with a total project cost of I 6472.06 crores involving Central
Share of ¥ 3531.18 crores have been approved for construction of total 1,20,912 dwelling
units (DUs) under Rajiv Awas Yojana (RAY), out of which 1154 have been completed.



34  Written Answers to [RAJYA SABHA] Starred Questions

Under Affordable Housing in Partnership (AHP), a total of 18 projects for construction
of 20,472 DUs have been sanctioned, out of which 3466 have been completed.

(b) Implementation phase of RAY was approved in September, 2013.
Under JNNURM, important reasons for low achievements are cost escalations, difficulties
in making slum residents temporarily relocate in the case of in situ projects and lack of

availability of encumbrance free land.

(¢) Government has set the target for providing pucca houses to all by 2022 as
announced in the President’s address to Joint Session of both the Houses of Parliament on
Oth June 2014. Government, at present, is holding consultation with various stakeholders

for this purpose.
Safety of nuclear plants

*338. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to

state :

(a) the measures taken to ensure the safety of nuclear power plants in the country,

plant-wise, Kudankulam plant in particular in view of minor snag found recently;

(b) the details of the mechanism put in place to monitor the safety parameters of all
nuclear plants in the country, especially in the event of terrorist attack, natural calamity

like earthquake, tsunami, etc.; and

(c) the details of shore protection measures undertaken for the safety of atomic

power stations located on the sea coast?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) At all nuclear power stations, state of the art safety
measures are provided based on principles of redundancy (more numbers than required)
and diversity (safety systems operating on different principles). These include fail safe
shutdown system to safely shutdown the reactor, combination of active (requiring external
intervention) and passive (systems working on natural phenomena and not needing
motive power or operator action), cooling systems to remove the heat from the core at
all times and a robust containment to prevent release of radioactivity in all situations.
In addition, all nuclear power plants are designed to withstand extreme natural events

like earthquake, flooding, tsunami etc.

Kudankulam Nuclear Power Plant Unit-1 has satisfactorily demonstrated operation
at various power levels and achieved full power operation on June 7, 2014 safely. The

Unit-2 is under commissioning.

(b) A multi-tier safety mechanism comprising safety review committees within
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Nuclear Power Corporation of India Limited (NPCIL) and safety review committees in
the regulatory authority (Atomic Energy Regulatory Board- AERB) is in place to monitor
the safety of nuclear power plants. In addition, a framework of periodic safety reviews,

audits and inspection is in place, for providing assurance of safety.

(¢) Nuclear power stations in coastal areas are designed taking into account the
technical parameters related to earthquake, tsunami, storm surges, floods etc. at each site.
Appropriate bunds are provided at Tarapur, Kalpakkam and Kudankulam sites for shore
protection. The shore protection measures are designed and constructed to withstand the
possible impact of natural events. Surveillance of these protection measures is carried

out periodically.
Relocation of Dharavi

*339. SHRIMATI JAYA BACHCHAN: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state :

(a) whether Government has undertaken any scheme to relocate Dharavi and its

population; if so, the details of the same; and

(b) the progress of the plan and by when it is expected to be completed, the details
thereof, and if not, reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) No, Sir.

(b) Government of Maharashtra has not submitted any proposal for Dharavi
under existing scheme. However, Government of Maharashtra has reported that the
State Government has decided to redevelop Dharavi as a comprehensive integrated
development project on township basis and Slum Rehabilitation Authority (SRA) of
Govt. of Maharashtra, has been appointed as “Special Planning Authority” (SPA). SRA
has prepared the draft plan for redevelopment of Dharavi calling for objection and

suggestion from General Public.
Development of low carbon and energy efficient infrastructure
*340. SHRI VIVEK GUPTA: Will the Minister of PLANNING be pleased to state :

(a) the estimated investment required during the Twelfth Five Year Plan for

development of Low Carbon Infrastructure; and

(b) whether Government plans to create “Green Investment Bank” to fund green
infrastructure development including renewable energy, energy efficiency and other green

infrastructure and if so, the details thereof ?
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) The Twelfth Five Year Plan (2012-17) has projected
an investment of X 55,74,663 crore (at 2012-13 prices) for infrastructure. There is no

separate projection/estimation for investment in Low Carbon Infrastructure.

(b) At present, Government of India does not have any plan or proposal to set up
a “Green Investment Bank (GIB)” to fund green infrastructure development including

renewable energy, energy efficiency and other green infrastructure.

However, National Clean Energy Fund (NCEF) was set up in 2010 by imposing a
cess on coal at an effective rate of X 50 per tonne. NCEF supports projects, programmes
and policies that promote clean energy technologies. This fund can be used to establish
a focused investment vehicle for companies, investing in green technology and
environmentally supportive businesses such as, renewable energy, green transport, water

and waste management among others.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Holding up of uranium mining projects
2296. SHRI AMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(a) whether uranium mining projects in Andhra Pradesh and Meghalaya are held

up for a long time, if so, the reasons therefor; and

(b) whether Government has formulated any plan to complete the project at the

earliest and if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir. Uranium deposits at Lambapur - Peddagattu
in Nalgonda district of Andhra Pradesh were discovered during 1999-2000. Uranium
Corporation of India Limited (UCIL), a Public Sector Undertaking under Department
of Atomic Energy has been trying to develop underground and open pit mines in this
area and set-up a process plant at Seripally. The project activities could not make any

progress due to:

(i) Strong resentment by activists and adverse public opinion because of
proximity of the project to Nagarjunasagar reservoir on the perception of water
contamination. Rajiv Gandhi Tiger Reserve Sanctuary is also adjacent to the

proposed mining area.



Wrtting Answers to [16 July, 2014] Unstarred Questions 37

(i) Pending statutory clearances by State Government viz. Grant of mining lease,
Consent for establishment, Finalisation of land lease agreement with local people

etc. due to above concerns.

Similarly, uranium deposit at Domiasiat (Presently named as Kyelleng
Pyndengsohiong Mawathabah) in Meghalaya was discovered in 1992. UCIL has been
attempting to develop this deposit by setting up of an open pit mine and establishing
a process plant.

The project activities could not make any progress primarily due to following

reasons:

(1) Negative public perception on uranium mining by anti-nuclear NGOs in that

arca.

(ii)) Pending statutory clearances by State Government viz. Grant of mining lease,
Consent for establishment, Finalisation of land lease agreement with local people

etc. due to sensitive social/ political/ administrative concerns.

(b) In respect of the Meghalaya site, UCIL has set up an office at Shillong and has
taken up a number of welfare related activities for public to mobilise public opinion in
favour of uranium mining. Some of the significant activities include construction of a
20 km road connecting the project site, supporting medical facilities near the project site,
creating a technical human resource base by supporting higher education of meritorious
students, supporting sports and cultural activities, organising symposiums on atomic
energy emphasising uranium mining etc. UCIL officials are regularly in touch with the
State administration to pursue for obtaining clearances. Similarly, efforts are made for
obtaining necessary clearances from Government of Andhra Pradesh in respect of the
Lambapur - Peddagattu site.

Capacity enhancing of Kota Atomic Power Plant

12297. SHRI ASHK ALI TAK: Will the PRIME MINISTER be pleased to state
that whether it is a fact that the work on enhancing the capacity of Kota Atomic Power
Station (KAPS) in Rajasthan is underway, if so, the expenditure to be incurred on the

same, and the time-frame for completion of the same?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): Yes, Sir. Construction of Units 7 and 8 (2X700 MW) of
Rajasthan Atomic Power Project at Rawatbhata, Rajasthan is underway. Against the
sanctioned cost of ¥ 12320 crore, an expenditure of ¥ 3061 crore has been incurred
on the project as of May, 2014. scheduled time line of completion of the project is
2016-2017.

+Original notice of the question was received in Hindi.
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Usage of indigenous thorium

2298. SHRI V.P. SINGH BADNORE: Will the PRIME MINISTER be pleased to
state :

(a) the progress regarding usage of indigenous thorium as fuel in the civil atomic/

nuclear reactors; and

(b) by when could the country expect the first such reactor commissioned for nuclear

energy, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Substantial work has been carried out in the areas of
research on technologies for utilisation of thorium in nuclear fuel cycle and on the
development of an Advanced Heavy Water Reactor (AHWR), to serve as a technology
demonstrator for use of thorium based fuel on a large scale. Some of the major initiatives

taken in this direction are:

(1) Thorium fuel fabrication through powder pellet route has been well established.
Few tons of fuel have been made for CIRUS and Dhruva, PHWR and for
blanket assemblies for Fast Breeder Test Reactor (FBTR). Few pins have been

fabricated using mixed oxides of (Th-Pu) for irradiation in research reactors.

(i) Thoria bundles are used in the initial cores of PHWR. The irradiation experience
of thoria fuel in the research reactors CIRUS and Dhruva, PHWR and test

irradiations are satisfactory.

(iii) The thoria pins of CIRUS have been reprocessed to obtain Uranium-233.
The recovered Uranium-233 has been fabricated as fuel for KAMINI
reactor at Kalpakkam. The Post Irradiation Examination of one
of the thoria bundle irradiated in PHWR has also been carried out for validation

of theoretical analyses.

(iv) Studies have been carried out regarding use of thorium in different types of

reactors with respect to fuel management, reactor control and fuel utilisation.

(v) A Critical Facility for Advanced Heavy Water Reactor (AHWR) has been
commissioned in 2008 and is being used for carrying out experiments to further

validate the physics design features of Advanced Heavy Water Reactor.

(vi) A small research reactor KAMINI with 30 kWth capacity utilises nuclear fuel
based on Uranium-233 derived from irradiation of thorium. It is in operation
at Indira Gandhi Centre for Atomic Research (IGCAR), Kalpakkam.
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(b) A 300 MWe Advanced Heavy Water Reactor (AHWR), which will produce
most of its power from thorium based fuel, has been designed and developed in Bhabha
Atomic Research Centre (BARC). This reactor has been included in the Twelfth Five
Year Plan for initiation of activities towards its construction. The reactor, being the first
of its kind is likely to take about ten years for completion of its construction, following
the first pour of concrete.

Third stage of Indian Nuclear Power Programme
2299. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government is very keen to implement the third stage of Indian Nuclear
Power Programme, if so, the details thereof and its salient features;

(b) the list of nuclear power projects initiated during the last five years and to be
initiated in near future; and

(c) the amount earmarked for this programme and the estimated power production
to be generated?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH) : (a) The Government is committed to implement the third
stage of Indian Nuclear Power Programme, after an adequate nuclear installed capacity
has been reached based on Fast Breeder Reactors to be set up in the second stage.
On account of non-existence of any fissile isotope in naturally occurring thorium
(unlike that existing in uranium), commercial utilisation of thorium, on a significant
scale, can begin only when abundant supply of either uranium or plutonium resources
are available. Upon the launch, followed by a significant growth of a thorium based
nuclear programme in this manner, it could be possible to maintain the achieved
level (without much further growth) of nuclear power programme with thorium alone,
without additional demands on uranium or plutonium resources. Therefore, considering
the meager domestic uranium resources in the country, it is feasible to start a significant
commercial level thorium based reactor programme in our country only after an
adequate inventory of plutonium becomes available from our Fast Breeder Reactors,
comprising the second stage of Indian nuclear programme. Accordingly, the utilisation
of thorium as a practically inexhaustible energy source has been contemplated during
the third stage of the Indian nuclear programme, which can be reached after a few

decades.

Substantial work has been carried out in the areas of research on technologies for
utilisation of thorium in nuclear fuel cycle, and on the development of an Advanced
Heavy Water Reactor (AHWR), to serve as a technology demonstrator for use of thorium

based fuel on a large scale.
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(b) and (c) The details of nuclear power projects initiated in the last five years are

as follows:
Projects initiated in the last five years
Project Location Capacity (MW)  Approved cost (% in crore)
KAPP 3 & 4 Kakrapar, Gujarat 2 x 700 11459
RAPP 7 & 8 Rawatbhata, 2 x 700 12320

Rajasthan

The details of nuclear power projects planned for start of work in the Twelfth Plan

are given below:

Project Location Capacity (MW)
Indigenous Reactors

GHAVP 1 and 2 Gorakhpur, Haryana 2 x 700
CMPAPP 1 and 2* Chutka, Madhya Pradesh 2 x 700
Mahi Banswara 1 and 2 Mahi Banswara, Rajasthan 2 x 700
Kaiga 5 and 6 Kaiga, Karnataka 2 x 700
Reactors with Foreign Co-operation

KKNPP 3 and 4 Kudankulam, Tamil Nadu 2 x 1000
JNPP 1 and 2 Jaitapur, Maharashtra 2 x 1650
Kovvada, 1 and 2 Kovvada, Andhra Pradesh 2 x 1500
Chhaya Mithi Virdi, 1 and 2 Chhaya Mithi Virdi, Gujarat 2 x 1100

The approved cost of Gorakhpur Haryana Anu Vidyut Pariyojana (GHAVP) 1 and
2 is X 20594 crore and that of KKNPP 3 and 4 is X 39849 crore. The cost of the other
planned projects under Twelfth Plan is yet to be finalised.

Insurance cover to Nuclear Plants

2300. DR. PRADEEP KUMAR BALMUCHU: Will the PRIME MINISTER be

pleased to state :

(a) whether Government is planning to provide insurance cover to Nuclear Power

Plants in the country to mitigate the property losses in case of disasters; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) Insurance cover for cold zone assets (conventional

areas) is in place in existing nuclear power stations. In respect of projects under
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construction, an ‘erection all risk policy’ is taken by the operator. In addition, transit
insurance is also taken based on requirement. Under the Civil Liability for Nuclear
Damage Act, 2010, only the operator is required to furnish insurance policy or such
other financial security or combination of both, covering his liability. Required action
for providing such financial security has been taken by the operator Nuclear Power
Corporation of India Limited (NPCIL). In addition, in respect of insurance under the
Liability Law, some discussions have been undertaken with the public sector insurance

companies.
Research in nuclear science

2301. SHRI KANWAR DEEP SINGH: Will the PRIME MINISTER be pleased to

state :

(a) the steps taken by Government to boost research in nuclear science in the last

three years;
(b) whether there is any proposal to set up research reactors in the future; and

(c) if so, whether the Twelfth Five Year Plan proposes nuclear science research

programme, if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH) : (a) The Department of Atomic Energy (DAE) has been
pursuing R&D in nuclear science, engineering and higher mathematics. The R&D
activities are carried out through Research Centres, Aided Institutions under the
administrative control of the Department and also through extra mural support through
Board of Research in Nuclear Sciences (BRNS). The Department has formulated projects
under the Twelfth Five Year Plan with emphasis on Research in Nuclear Science. The
outlay provided under Twelfth Five Year Plan (2012-17) R&D Sector is ¥ 19878 crore.
During the last three years, the Department has provided adequate financial support under

R&D Sector as detailed below, for pursuing research in nuclear sciences:
2011-12: % 2194.00 crore
2012-13: % 1879.07 crore
2013-14: 3 2842.00 crore

Some of the other important steps taken by the Department towards boosting the

research in nuclear sciences and allied disciplines are:

(1) Strengthening of R&D infrastructure by way of new project activities for
establishing new BARC campus at Vizag, Tata Institute of Fundamental Research
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(i)
(iii)

(iv)

™)

(b)

(TIFR) Centre for Interdisciplinary Sciences (TCIS) at Hyderabad, International
Centre for Theoretical Sciences (ICTS), Bengaluru.

Pursuing research in the Fast Breeder Reactor and fusion research programmes.

Participation of Indian scientists in international collaboration programmes such
as Large Hadron Collider at CERN, International Thermo Nuclear Experimental
Reactor (ITER) Project/Jules Horowitz Reactor Project (France) etc.

Strengthening of Human Resources and building expertise in the specialised
areas of nuclear sciences through initiatives under Homi Bhabha National
Institute (HBNI), a deemed University, setting up of National Institute of
Science Education and Research (NISER), Establishing University of Mumbai-
Department of Atomic Energy-Centre for Excellence in Basic Sciences
(UM-DAE-CBS), collaborations of Research Centres /Aided Institutions of DAE

with Universities in India and abroad;

Setting up of Global Centre for Nuclear Energy Partnership (GCNEP) in
Haryana.

Yes, Sir. Two research reactors are proposed to be constructed at the new BARC

Campus at Vishakhapatnam. One of the research reactors will be similar to existing
100 MW Dhruva research reactor. The other research reactor will be a 30 MW reactor

specifically designed to produce high specific activity radioisotopes.

(©)

The Department has proposed a number of projects under R&D Sector in Twelfth

Five Year Plan. Some significant initiatives are listed in the table below:

Department of Atomic Energy — Twelfth Plan Emphasis / Significant Initiatives

I.  Flagship Programmes

1. High flux research reactor and isotope processing laboratory

2. Research reactor similar to Dhruva

3. Peta flop class parallel supercomputing facility

4. Sodium Technology Complex

5. Advanced national facility for unstable and rare isotope beams

6. India-based Neutrino Observatory (INO)- a multi-institutional green field
project of the Department of Atomic Energy to build a world class underground
laboratory for high energy and nuclear physics research

7.  Enhancement of INDUS synchrotron user facility
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8. Development of GCNEP - an initiative to enable India in establishing the
leadership in the field of nuclear energy through research and training

9. TIFR Hyderabad Campus - special focus on science education at all levels
10. Establishment of cancer hospital and research centre at Vizag

II. Developing human resources and fostering new opportunities in science
education

1. National Institute of Science, Education and Research (NISER) Campus

2. Development of International Centre for Theoretical Sciences — TIFR
Bengaluru

Non completion of projects in NER

+2302. SHRI VIJAY GOEL: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state :

(a) whether it is a fact that the developmental activities, which were launched in
North-Eastern region have come to a grinding halt due to non-completion of several

projects on time, if so, the details thereof; and

(b) whether any road map has been prepared by the incumbent Central Government

for the development of North-Eastern region and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (GENERAL (RETD.) V. K. SINGH) : (a) Sir, it is true
that the developmental activities in North-Eastern region is slow due to non-completion
of several projects on time for the reasons mainly relating to problems being faced in
land acquisition and forest clearance, law and order situation and the limited working
season due to climatic conditions prevailing in the region. The details of the projects
delayed under the Non-Lapsable Central Pool of Resources (NLCPR) Scheme and
projects undertaken by North Eastern Council (NEC) are given in Statements I and II

respectirets (See below).

(b) The Government has taken note of the lack of adequate development in the
region. Based on the performance analysis of the States during 10th and 11th Plans and
issues discussed in various fora, Government has given special emphasis on development
of North East India during 12th Plan period. Road map for development of NER in
respect of railways, telecommunications, roads, power and inland waterways are as

under:-

+Original notice of the question was received in Hindi.
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I. Railways:

Master Plan for development of railway infrastructure in the North-Eastern States

includes:-
(i) connectivity to all State capitals.
(il) unigauge broadgauge network in the region.
(ii1) augmentation of network capacity for handling growth of traffic in future.
(iv) expansion of network to unconnected areas of the region.
(v) strengthening international borders.
(vi) improving trade and connectivity with neighbouring countries.

20 major infrastructural projects for New Line, Doubling and Gauge Conversion
are sanctioned and ongoing in North Eastern States. These include 10 National Projects.

Together these major projects cover a length of 2919 km. at a cost of X 38310 crore.
II. Telecommunication:
Comprehensive Telecom Development Plan for North East Region (NER) includes:
(i) Provision of 2G mobile coverage in identified uncovered areas.

(ii)) Provision of seamless 2G mobile coverage along the National Highways in
NER.

(ii1) Ensuring reliability of and redundancy in the transmission network at State
capitals and district headquarters in NER.

In its meeting held on 13.06.2014, the Telecom Commission approved the proposal
to implement the Comprehensive Telecom Development Plan at an estimated project
cost of ¥ 5336.18 crore.

II1. Roads:

Special Accelerated Road Development Programme for North East (SARDP-NE)
includes upgradation of 10141 kms. road stretches of National Highways and State Roads,
aims to upgrade National Highways connecting State Capitals to 4 lane or 2 lane and to
provide connectivity to all 88 District Headquarter towns of NER by at least 2-lane road.

So far approval for 2/4 laning of 6418 kms. of various categories of roads under
Phase ‘A’ and Arunachal Package of SARDP-NE in entire North-East at an estimated

investment of ¥ 33,500 crore has been given.

The target date of completion of Phase ‘A’ of SARDP-NE is March, 2017 and
Arunachal Package is March, 2018.
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IV. Power:

Development of Power sector inter-alia includes:

@@

(i)

(2)

(b)

(©)

Generation: A generation capacity addition programme of 5596 MW in the

North Eastern Region;
Transmission:

A comprehensive scheme for strengthening of transmission and distribution
system in Arunachal Pradesh and Sikkim at an estimated cost of I 4754.42

crore;

‘NER Power System Improvement Project’ for strengthening of Transmission
and Distribution system in Assam, Manipur, Meghalaya, Mizoram, Nagaland

and Tripura. The estimated cost of the scheme is ¥ 4923.32 crore.

Providing access to Electricity to rural households during Twelfth Five Year
Plan with the total project cost of X 2311.37 crore.

V. Inland Waterways:

Inland Waterways Authority of India (IWAI) has a mandate to develop National

Waterways including National Waterways-2 (River Brahmaputra) from Bangladesh Border

(near Dhubri) to Sadiya for the purpose of inland water transport and Development of

Barak River from Lakhipur to Bhanga (121 km.) as a National Waterway at an estimated

cost of X 141 crore at 2014 price.

Statement-1

Ongoing NLCPR Projects Completion Delayed as on 28.07.2014

States Number of Projects Delayed By Years Total
Lessthan 1 Year 2 Years 3 Years 4 Years 5 Years
1 Year and Above
Arunachal Pradesh 21 16 9 4 7 11 68
Assam 32 26 14 14 18 42 146
Manipur 13 14 24 7 7 16 81
Meghalaya 8 10 10 7 5 9 49
Mizoram 13 16 2 3 3 10 47
Nagaland 6 7 4 13 4 8 42
Sikkim 6 8 8 7 5 4 38
Tripura 4 9 17 2 6 8 46

TotaL 103 106 88 57 55 108 517
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Statement-11
Ongoing Projects of North Eastern Council Completion Delayed as on 28.07.2014

No. of Projects delayed by years Total

State Less than 3-5 More than

1 year 1-3 years years 5 years

Arunachal Pradesh 25 31 9 4 69
Assam 7 22 9 7 45
Manipur 9 18 5 2 34
Meghalaya 8 14 8 5 35
Mizoram 8 13 3 1 25
Nagaland 17 22 3 4 46
Sikkim 6 19 3 2 30
Tripura 5 5 3 3 16
Regional 4 3 1 1 9
TotaL 89 147 44 29 309

Low Temperature Thermal Desalination Technology plant

2303. DR. R. LAKSHMANAN: Will the Minister of EARTH SCIENCES be pleased

to state:

(a) whether Government will come forward to commission Low Temperature
Thermal Desalination Technology (LTTD) plant in all the coastal areas of the country
so that sea water can be converted in potable water; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES
(DR. JITENDRA SINGH): (a) and (b) The Low Temperature Thermal Desalination
(LTTD) technology indigenously developed and demonstrated by the National Institute
of Ocean Technology (NIOT), Earth System Science Organization (ESSO) is found
suitable for the Lakshadweep islands. The thermal gradient (Temperature difference
between sea surface water and deep sea water) of about 15°C is required to be found
near the coast and such conditions are found near Lakshadweep coasts only as of now.
Three LTTD plants have been successfully commissioned in the country, one each
at Kavaratti, Minicoy, and Agatti islands of the Union Territory of Lakshadweep. In
addition, work has been initiated to set up a prototype LTTD plant with a capacity of
generating 2 million litres of potable water per day (2 MLD) at the Tuticorin Thermal

Power station, Tamil Nadu.
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Reduction of forest resources

2304. SHRI BHUBANESWAR KALITA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that Forest resources in India particularly in North-East and

specifically in Assam are reducing;

(b) if so, the rate of reduction of forest resources and the reasons for such

depreciation;
(c) the steps that have been taken to increase and protect the forest area; and
(d) the number of plantation of trees in North-East Region?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) As per the
India State of Forest Report (ISFR) 2013 there has been an overall decline of 627
square kilometers forest cover in the North-Eastern States as compared to India State
of Forest Report-2011. The decline in forest cover in the State of Assam is to the tune
of 2 square kilometers with respect to India State of Forest Report- 2011. The reasons
for decrease in forest cover for North Eastern Region are shifting cultivation, biotic

pressure, landslide etc.

(¢) and (d) In order to improve the quality of degraded forest areas and to bring
new areas under forest cover, afforestation in the country is taken up under various
Centrally Sponsored Schemes such as National Afforestation Programme (NAP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Integrated
Watershed Management Programme (IWMP), National Bamboo Mission (NBM) and
under Compensatory Afforestation Fund Management and Planning Authority (CAMPA),
13th Finance Commission, different State Plan/ Non- Plan Schemes including externally
aided projects. National Afforestation Programme (NAP) of the Ministry of Environment
& Forests is a 100% Centrally Sponsored Scheme for afforestation and tree plantation
and eco-restoration of degraded forests and adjoining areas in the country. The Scheme
is being implemented through a decentralized mechanism of State Forest Development
Agency (SFDA) at State level, Forest Development Agency (FDA) at Forest Division
level and Joint Forest Management Committees (JEMCs) at Village levels. The details
of funds released and approved area for North-Eastern States including Assam under
the National Afforestation Programme Scheme during last three years and current year

so far are given in Statement-I (See below).

Besides above, under 13th Finance Commission, out of the total allocation of
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X 1676.72 crore for North-Eastern Region including Assam, I 928.04 crore
has been released so far. The details of funds allocated and released under
13th Finance Commission for North-Eastern States from 2010-11 to 2014-15 are given
in Statement-II (See below). Additional Central Assistance of ¥ 1777.00 crore has been
released to North-Eastern States including Assam during 2009-10 for restoration and

regeneration of forest cover. The details are given in Statement-III (See below).

To prevent felling of trees, Ministry provides Grants-in-aid to State Governments
under Intensification Forest Management Scheme (IFMS). The aim of the scheme is
to supplement the efforts of the States forest management and protection. Funds under
the scheme are utilized for patrolling of the forests, establishment of camps, building
fire watch towers, creation and maintenance of fire lines, forest fire control, survey and
demarcation of forest areas and strengthening forest infrastructure. Under the IFMS
% 5106.81 lakhs were released to States/UTs for the year 2013-14. Out of which
% 1268.65 were released to North Eastern States for the year 2013-14. The details of
funds released under Intensification Forest Management Scheme (IFMS) to North Eastern

States during last three years are given in Statement-IV.
Statement-1

Details of funds released and approved area for North Eastern States including Assam
from the year 2011-12 to 2014-15 under National Afforestation Programme (NAP) Scheme

;1. State Amount Released (% in crore) Approved Area (Area in Hectare)
° 2011-12  2012-13  2013-14  2014-15 2011-12  2012-13  2013-14  2014-15
1. Arunachal 0.00 1.66 0.00 0 0 0 0 0
Pradesh
2. Assam 7.95 1.47 2.99 0 0 0 3675 0
3. Manipur 12.74 9.46 12.12 4.00 4250 3970 2530 1835
4. Meghalaya 431 9.10 4.50 3930 3000 3000
5. Mizoram 13.44 8.78 11.94 7.50 2600 2500 3000 3135
6. Nagaland 11.69 10.88 9.82 5.50 8000 2910 4000 2130
7. Sikkim 11.18 5.42 3.77 3.00 3730 650 1095 1851
8. Tripura 13.69 3.50 11.99 4.50 6220 4435 4547 1796
TotaL 75.00 50.27 57.13 24.50 28730 17465 21847 10747

(NE States)
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Statement-I11

Statement of funds released under Additional Central Assistance in respect of
North-Eastern States during 2009-10
(X in crore)

S1. No State Amount Released

1. Arunachal Pradesh 215.00
2. Assam 430.00
3. Manipur 273.00
4. Meghalaya 39.00
5. Mizoram 430.00
6. Nagaland 156.00
7. Tripura 234.00

TotaL 1777.00

Statement-1V

Details of fund released under the IFMS to North Eastern States during
last three years (2011-12 to 2013-14)
(R in lakhs)

SI. No. States Amount Released

2011-12 2012-13 2013-14

North Eastern States

1. Assam 246.64 0.00 0.00
2. Arunachal Pradesh 261.15 0.00 0.00
3. Manipur 461.81 117.51 294.86
4. Meghalaya 161.26 144.64 244.83
S. Mizoram 253.17 292.00 284.74
6 Nagaland 346.97 0.00 145.92
7. Sikkim 288.41 35.28 166.5
8. Tripura 60.59 376.90 131.8

TOTAL 2080.00 966.33 1268.65
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Environment plan to save the rivers

12305. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government is going to formulate a plan to save those rivers of the
country from getting polluted which are being subjected to pollution, if so, the details

thereof; and

(b) whether Government proposes to make the Jojari river of Jodhpur, pollution

free, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Conservation of
rivers is an ongoing an collective effort of the Central and State Govt. This Ministry is
supplementing the efforts of the State Governments in abatement of pollution in identified
stretches of various rivers under the National River Conservation Plan (NRCP) and
NGRBA (National Ganga River Basin Authority) programmes, for implementation of
projects on a cost sharing basis between the Central and State Governments. NRCP and
NGRBA programmes presently cover 42 rivers in 199 towns spread over 21 States at
a sanctioned cost of ¥ 10716.45 crores. Various pollution abatement schemes taken up
under these programmes, inter-alia, include interception and diversion of raw sewage,
setting up of sewage treatment plants, creation of low cost sanitation facilities, setting
up of electric/improved wood crematoria and river front development. Sewage treatment
capacity of 4957.98 million litres per day (mld) has been created so far under the two

programmes.

In addition, State Governments, apart from their own budgetary allocations, are also
accessing financial assistance for creation of sewerage infrastructure, including setting
up of sewage treatment plants, in various towns under other Central sector schemes
like JNNURM (Jawaharlal Nehru National Urban Renewal Mission) and UIDSSMT
(Urban Infrastructure Development Scheme for Small and Medium Towns) of Ministry

of Urban Development.

(b) Pollution abatement schemes under NRCP are sanctioned from time to time
on the basis of the proposals received from the State Governments. No proposal for
abatement of pollution in river Jojari at Jodhpur, Rajasthan has been received in this

Ministry for consideration under NRCP.

+Original notice of the question was received in Hindi.
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Progress on environmental sustainability

2306. SHRI AJAY SANCHETTI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether the focus of the ongoing Twelfth Five Year Plan is on ‘environmental

sustainability’,if so, the details thereof; and

(b) the details of progress made in this direction during the first two years of the
Twelfth Five Year Plan ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The focus of
the Twelfth Five Year Plan is on faster, more inclusive and sustainable growth. The
Plan recognizes that no development process can afford to neglect the environmental
consequences of economic activity, or allow unsustainable deletion and deterioration
of natural resources. It has identified twelve focus areas in this direction, namely
(i) energy efficiency in industry, (ii) use of advanced coal technology, (iii) technology
improvement in iron and steel industry, (iv) technology improvement in cement
industry,(v) fuel efficiency improvement in motor vehicles, (vi) urban public and non-
motorized transport, (vii) labeling of super-efficient equipment,(viii) adoption of green
building codes,(ix) national wind energy mission,(x) national solar mission, (xi) efficiency

improvement of freight transport and (xii) stock improvement of forest and tree cover.

The targets set out for environmental sustainability are (i) increase green cover by
one million hectare every year during the Plan period; (ii) add 30,000 MW of renewable
energy capacity in the Plan period and (iii) reduce emission intensity of Gross Domestic
Product (GDP) in line with the target of 20 per cent to 25 per cent reduction by 2020
over 2005 levels.

(b) During the first two years of the Plan, the annual Plan outlay of this Ministry
was X 2,430/- crore each year. However, this Ministry’s allocation was reduced to
% 1,800/~ crore in 2012-13 at Revised Estimates (RE) stage and to X 1,850/- crore in
2013-14. Against these revised allocations, actual expenditure incurred was I 1,636.17
crore or 90.90% in 2012-13 and X 1,811.34 crore or 97.91% in 2013-14.Physical progress
in the first two years was broadly commensurate with the financial allocations across

the respective Plan Schemes/Programmes.
Multi-lateral efforts on sustainable development

2307. SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether multi-lateral efforts on sustainable development and climate change have

led to several positive outcomes, if so, the details thereof; and
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(b) in what manner India has been benefited by these outcomes ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The most
significant outcomes of the United Nations Conference on Sustainable Development, also
known as Rio+20, held in June, 2012, from the point of view of the developing countries
including India, have been the restoration of the centrality of equity and the principle
of common but differentiated responsibility in the global environmental discourse;
placing poverty eradication at the centre of the global development agenda; providing
the required domestic policy space to the countries on green economy; and launching of
process / mechanism relating to development of Sustainable Development Goals (SDGs)
and developing financing strategy for sustainable development. Subsequently, India has
been actively participating in the meetings of the Open Working Group on Sustainable
Development Goals and Inter-Governmental Committee of Experts on Sustainable

Development Financing with a view to protecting our interests in these negotiations.

As regards climate change negotiations, in the Conference of Parties held in Durban
in 2011, it was decided by countries to negotiate a new agreement by 2015 under the
Ad-hoc Working Group on Durban Platform for Enhanced Action which would come into
force from 2020. In the Doha Climate Change Conference held in 2012, amendments
were carried out to the Kyoto Protocol making the second commitment period of emission
reduction by Kyoto Protocol parties effective immediately beginning January 1, 2013.
In Warsaw, in 2013, an important decision on an International Mechanism on Loss and
Damage to help vulnerable developing countries cope with severe climate change impacts
was taken, which will have a positive impact on developing countries including India.

India has been able to protect its interests in these negotiations.
Forest land for developmental projects

2308. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Indian forests have lost 2.79 lakh hectare forest area for various

development projects;
(b) if so, the details of forest land lost in such projects, State-wise;
(¢) how much afforestation has been done in the various parts of the country; and

(d) what is the corporate social responsibility of the corporate houses executing

those projects in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
Since 25.10.1980, the Ministry of Environment and Forests has granted approval for
diversion of 11,89,294 ha of forest land for non-forestry purposes involving 23,511
proposals. State wise detail of proposals received from various State/UT Governments
for diversion of forest land for non-forestry purposes is given in Statement (See below).
The State/UT Governments, under the National Afforestation Programme (NAP) being
implemented in the country, has taken up afforestation over 20,71,747 ha of land in
various parts of the country during the last 14 years. In addition to this, compensatory
afforestation is also being carried out, in lieu of forest land diverted under the Forest
(Conservation) Act, 1980.

(d) The Corporate Social Responsibility (CSR) activities are undertaken by the
companies, as per their stated CSR Policy, as projects or programs or activities (either
new or ongoing), excluding activities undertaken in pursuance of its normal course of
business. The Ministry, while according approval under the Forest (Conservation) Act,
1980 also stipulates need based conditions to be complied with by the user agency as
a part of their CSR.

Statement

State wise details of proposals received from various State/UT Governments for

diversion of forest land under the Forest (Conservation) Act, 1980.

Sl Category Total approvals accorded (In-principle+final)
e No. of proposals Area Diverted (in hectares)
1 2 3 4

1.  Andaman and Nicobar Islands 94 2,788.82

2. Andhra Pradesh 655 53.708.34

3. Arunachal Pradesh 237 37,194.21

4.  Assam 271 8,286.74

5.  Bihar 189 6,827.11

6.  Chandigarh 28 49.108

7.  Chhattisgarh 510 1,06,259.08

8. Dadar and Nagar Haveli 226 300.821

9. Daman and Diu 1 3.95
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1 2 3 4

10. Delhi 12 40.058
11. Goa 101 2,231.52
12. Gujarat 1541 73,014.94
13. Haryana 2433 6,547.84
14. Himachal Pradesh 1653 15,022.68
15. Jammu and Kashmir 8 1,500.09
16. Jharkhand 389 31,654.43
17. Karnataka 780 45,500.74
18. Kerala 235 40,986.79
19. Lakshadweep 0 0
20. Madhya Pradesh 1056 3,88,214.62
21. Maharashtra 1610 1,01,736.45
22. Manipur 31 2,555.34
23. Meghalaya 102 794.447
24. Mizoram 32 26,196.40
25. Nagaland 0 0
26. Orissa 538 57,120.73
27. Pondichery 1 0.96
28. Punjab 3330 64,380.72
29. Rajasthan 685 31,548.19
30. Sikkim 340 3,140.53
31. Tamil Nadu 469 2,725.85
32. Tripura 2486 7,772.56
33. Uttar Pradesh 1022 21,405.55
34. Uttaranchal 4530 45,418.56
35. West Bengal 116 4,366.06

ToTAL 23511 11,89,294.54
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Category wise details of area diverted

Sl Category Total approvals accorded (In principal+final)
e No. of proposals Area Diverted
(in hectares)

1. Defence 254 50,534.13
2. Dispensary/Hospital 40 115.16
3. Disputed Settelement Claims 0 0.00
4. Drinking Water 1529 3,617.11
5. Encroachments 64 3,68,432.07
6. Forest Village Conversion 16 41,170.01
7. Hydel 498 1,18,460.56
8. Irrigation 2107 1,32,716.28
9. Mining 1761 1,67,980.03
10. Others 7977 1,73,275.22
11. Railway 280 9,048.31
12. Rehabilitation 48 18,463.85
13. Road 6255 52,294.22
14. School 139 2,709.18
15. Thermal 54 7,032.78
16. Transmission Line 2361 38,858.33
17. Village Electrification 50 178.02
18. Wind Power 78 4,409.27
TotaL 23511 11,89,294.54

Committee of Senior Earth Scientists

12309. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is proposed to set up a committee of Senior Earth Scientists to find

out the reasons of climate change in the Himalayan region;

(b) if so, the scientists of different fields to be included in this committee; and

+Original notice of the question was received in Hindi.
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(c) if not, the details of the measures to be taken to contain the destruction being

caused in these regions due to climate change occurring in the Himalayan region?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR) (a) No, Sir.

(b) Does not arise.

(¢) Government is implementing the National Action Plan on Climate Change
(NAPCC). One amongst the eight National Missions i.e. National Mission for sustaining
the Himalayan Ecosystem (NMSHE) has been launched to evolve management measures
for sustaining and safeguarding the Himalayan glaciers and mountain eco-system. All
Himalayan States have been requested to prepare State Action Plan on Climate Change
consistent with objectives of NAPCC highlighting State specific issues relating to climate

change.
Killing of trees due to fixing of hoardings advertisements

2310. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that hoardings, advertisements fixed with big nails and
concrete covers at the bottom of trees, particularly on the roads and public places like
markets are killing trees in the National Capital and other parts of the country, if so,
the details thereof; and

(b) the remedial measures that Government propose to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR) : (a) and (b) This Ministry
has no specific reports that hoardings and advertisements fixed with big nails on the trees
and concrete covers at the bottom of the trees, particularly on the roads and public places
are killing the trees in the National Capital and other parts of the Country. Management
and protection of forests and trees is primarily the responsibility of concerned State/

Union Territory Governments.

As per the directions of Hon’ble National Green Tribunal vide their order dated
23rd April, 2013 in the original Application No. 82 of 2013, the Ministry of Environment,
Forests and Climate Change has requested all the concerned Ministries, Departments
and agencies for strict implementation of the Hon’ble High Court of Delhi’s order dated
19.09.2007 in W.P. (C) No. 1772/2007, wherein, it is stated that concretization around the
trees should be stopped and remedial action taken to save the trees from concretization

that has already been done.
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Maharashtra proposal for transfer of forest land

12311. SHRI RAMDAS ATHAWALE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Government has received any proposal from the State Government of
Maharashtra with regard to sanctioning the proposals of the transfer of forest land in

the State, if so, the details thereof as on date;
(b) the latest status of this proposal; and
(c) by when this proposal will be finalized and the reasons of delay in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to
(c) During the period of 25.10.1980 to 30.06.2014, the Ministry of Environment,
Forests and Climate Change has received approximately 2,136 proposals from the
State Government of Maharashtra, seeking prior approval of the Central Government
under the Forest (Conservation) Act, 1980 for diversion of forest land for non-forestry
purposes. Out of 2,316 proposals, 1,610 proposals involving 1,01,736 ha of forest
land have been accorded approval under the Forest (Conservation) Act, 1980 by the
Central Government, 502 proposals have been closed/rejected/returned or withdrawn
on their merits while another 24 proposals are at various stages of clearance. Grant
of forest clearance under the Forest (Conservation) Act, 1980 is a continuing process.
Proposals seeking diversion of forest land are examined in light of provisions of
the Forest (Conservation) Act, 1980 and rules and guidelines framed thereunder.
Quite often the proposals, received by the Ministry, are not complete in all respects
and the Central Government has to seek further details/ documents from the concerned
State Governments resulting into pendency of the proposals. The Ministry intimates the
shortcomings in the proposal immediately to the State Government and as soon as the
proposal complete in all respect is received, the Ministry promptly takes decision on

the proposal.
NGT for environment related cases

t2312. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister
of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether National Green Tribunal (NGT) is being constituted to hear the
environment related cases and settle disputes concerning environmental or natural

resources, if so, the details thereof;

+Original notice of the question was received in Hindi.
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(b) whether there has been pendency of several such cases to be heard in various

courts over the year; and if so,

(c) whether all those cases would be dealt with by NGT if so, the details
thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per preamble,
object and reasons of the NGT Act, 2010, the National Green Tribunal has been
established for the effective and expeditious disposal of cases relating to environmental
protection and conservation of forests and other natural resources including enforcement
of any legal right relating to environment and giving relief and compensation for damages

to persons and property and for matters connected therewith or incidental thereto.

(b) National Green Tribunal was established on 18.10.2010 and court commenced
from 4.7.2011. In the year 2011, 26 cases were transferred from National Environment
Appellate Authority (NEAA) to NGT. Further, pursuant to the directions of the Hon’ble
Supreme Court, a total of 291 cases have been transferred to NGT by various High
Courts till 11.11.2013. The institution and disposal of cases in the NGT till 31st March,
2014, is detailed below.

Year Institution Disposal Pending Cumulative pending
2011 142+(26 Transferred cases) 163 5 5
2012 548 438 110 115
2013 3116 1585 1531 1646
2014 909 492 417 2063

(c) All cases as pending before National Green Tribunal are being dealt under the
provisions of NGT Act. Under Section 14 of the National Green Tribunal Act 2010:

14(1) The Tribunal shall have the jurisdiction over all civil cases where a substantial
question relating to environment (including enforcement of any legal right
relating to environment), is involved and such question arises out of the

implementation of the enactments specified in Schedule-I.

(2) The Tribunal shall hear the disputes arising from the questions referred to in

sub-section (1) and settle such disputes and pass order thercon.

(3) No application for adjudication of dispute under this section shall be
entertained by the Tribunal unless it is made within a period of six months
from the date on which the cause of action for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the applicant was prevented
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by sufficient cause from filing the application within the said period, allow it

to be filed within a further period not exceeding sixty days.
Identification of ESA in Kerala by Kasturirangan Committee

2313. SHRI S. THANGAVELU: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that 3,114.3 sq.km. of human settlement, plantations and
agricultural land in Kerala from the Ecologically Sensitive Areas (ESA) identified by
the Kasturirangan Committee on the conservation of the Western Ghats, if so, the details

thereof; and

(b) whether it is also a fact that the said Committee had recommended the
demarcation of a total of 59,940 sq.km. as ESA in the six States bordering the Western
Ghats, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The High
Level Working Group under the Chairmanship of Dr. K. Kasturirangan, the then Member
(Science), Planning Commission, had identified approximately 59,940 sq. km. of natural
landscape of Western Ghats as an Ecologically Sensitive Area, which includes 13,108
sq. km. of Ecologically Sensitive Area falling in the state of Kerala. The identified
Ecologically Sensitive Area represents a continuous band of natural vegetation extending
over a horizontal distance of 1,500 km. and is spread across six states of Western Ghats

region namely, Gujarat, Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu.

Subsequently, the State Government of Kerala had demarcated Ecologically Sensitive
Area in the State by physical verification. While doing so, the State Government excluded
agricultural areas, orchards, horticultural plots, plantation and residential areas from
the Ecologically Sensitive Area as demarcated by the High Level Working Group. The
Ecologically Sensitive Area recommended by the State Government of Kerala is spread
over of an area of 9993.7 sq. km., which includes 9107 sq. km. of forest area and 886.7

sq. km. of non-forest area.
Definition of protected forest area

12314. SHRI VIJAY GOEL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that industrial and development activities are not permitted

in classified forests area being protected areas, if so, the details thereof; and

+Original notice of the question was received in Hindi.
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(b) whether it is proposed to change the definition of protected forests area, and if

so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Any proposal related
to industrial and development activities in a forest area including those classified as
protected areas requires prior permission of the Central Government as per provisions
of the Forest (Conservation) Act, 1980. Further, in accordance with the provisions of
the Wild Life (Protection) Act, 1972 and the directions of the Hon’ble Supreme Court,
a proposal seeking diversion of land from a protected area such as National Park and
Wildlife Sanctuary is required to obtain the recommendations of the State Board for
Wildlife as well as the Standing Committee of National Board on Wildlife and the final
approval of the Supreme Court.

(b) There is no such proposal to change the definition of protected forests area.
Environmental clearance for thermal power station at Wanakbori

2315. SHRI DILIPBHAI PANDYA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether Gujarat State Electricity Corporation Ltd. (GSECL) has requested
Government to issue environment clearance for 1x800 Mega Watt Super critical coal

based thermal power station at Wanakbori;

(b) whether Ministry had issued environment clearance on 2 December, 2013 by

stipulating specific condition;

(c) whether GSECL has requested to amend the environment clearance issued on
2 December, 2013 and Expert Appraisal Committee also recommended that environment

clearance may be amended but the clearance is still awaited; and

(d) if so, what are the reasons therefor and by when the environment clearance is

likely to be given?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (d)
Environmental Clearance (EC) was accorded by this Ministry for “Expansion by
addition of 1x800 MW (Extension Unit-8) Super-Critical Coal Based Thermal Power
Plant at Wanakbori, in Gujarat to M/s. Gujarat State Electricity Corpn. Ltd.” on
02.12.2013 subject to environmental safeguards. An amendment to the said EC was
accorded on 04.07.2014.
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Awareness programmes to climate change

2316. SHRI SANTIUSE KUJUR: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether the Government has taken up important awareness programmes to
educate the people with focus to climate change and global warming; and

(b) the details of such educational programmes, budget expenditure and mode of
execution thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Government has many
programmes for environmental awareness. However, there is no specific component to
educate people with focus to climate change and global warming.

(b) Question does not arise.
Havoc with wildlife parks in Telangana

2317. SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether the floods play havoc with some wildlife/parks in the country
particularly in Telangana;

(b) if so, the details thereof and the loss estimated during the last 3 years, State

wise; and

(c) the steps being taken to protect animals at such times in future in each State
particularly in Telangana?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The floods
occasionally lead to some loss of wildlife like drowning and sweeping away of animals
as well as to the property of National Parks and Sanctuaries.

During the floods in Uttarakhand in 2013, as per the report received from Uttarakhand,
six National Parks in Uttarakhand suffered damage to the properties like roads, bridges,

retaining walls and soil conservation structures etc. amounting to X 18.85 crores.

However, no other reports of widespread loss to wildlife/parks by floods in the
country particularly Telangana have been received in the Ministry.

(c) The Ministry provides assistance to States/ Union Territories under the Centrally
Sponsored Schemes of Integrated Development of Wildlife Habitats, Project Elephant
and Project Tiger for various activities related to habitat improvement including soil and

moisture conservation and water development activities.
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Benefits to the technical staff of ICFRE

12318. SHRI RAM NARAIN DUDI: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that the technical staff of the Indian Council of Forest
Research and Education under the Ministry have not received the benefits of the
recommendations of the Fifth Pay Commission till date and the reasons therefor;

(b) the details of rules regarding their promotion; and

(c) the details of action taken by the Ministry on the directions given by the Central
Administration Tribunal (CAT) on the recommendations of the Fifth Pay Commission
on 01.01.1996 and to provide technical services like ICAR from 01.02.2000?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) No, Sir. The
replacement scales as per the recommendations of Fifth Pay Commission were provided
to the Technical Staff of Indian Council of Forest Research and Education.

(b) Extracts from the Indian Council of Forestry Research & Education, Technical
Officer and Staff Recruitment Rules, 2012 relating to recruitment and promotion of
Research Officers Grade-I, Research Officer Grade-II, Research Assistant Grade-I
(General), Research Assistant Grade-1I (General) and Technical Assistant Group C are
given in the Statement (See below).

(c) A copy of the Order dated 3rd June, 2014 of the Central Administrative Tribunal,
Bangalore bench in O.A. No.1039/2013 filed by Shri K.T. Chandrasekhar has been
received only on 28.7.2014.

Statement

Extracts from the Indian Council of Forestry Research & Education, Technical Officer
and Staff Recruitment Rules, 2012 relating to recruitment and promotion of Research
Officer Grade-1, Research Officer Grade-1I, Research Assistant Garde-1 (General),
Research Assistant Grade-Il (General) and Technical Assistant Group 'C’

INDIAN COUNCIL OF FORESTRY RESEARCH AND EDUCATION SOCIETY
AN AUTONOMOUS BODY OF THE MINISTRY OF ENVIRONMENT
AND FORESTS

In exercise of the powers conferred by the proviso of Rule 38 (read with sub-
section (b) (iv) of Section 22 and sub-section (ii) and (iii) of section 24 of the Rules
of thc Indian Council of Forestry Research and Education Society and in supersession
of all the existing recruitment rules in so far as they relate the Technical posts in the

+Original notice of the question was received in Hindi.
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Indian Council of Forestry Research and Education (ICFRE), the Board of Governors

of ICFRE makes the following rules with the concurrence of the Government of India:

1. Short title and commencement —

(@)

(b)

These rules may be called the Indian Coucil of Forestry Research
and Education, Technical Officer and Staff Recruitment Rules, 2012

These Rules shall come into force on the date of publication.

2. Definitions — In these Rules, unless the context otherwise requires:-

(2)

(b)

(©)

(d)

(e)

&)

(2

(h)

)

“The Society” means the Indian Council of Forestry Research and
Education (ICFRE) Society, a Society registered under the Societies
Registration Act, 1860

“The Council” means the Indian Council of Forestry Research and
Education and its institutes.

“Board of Governors” means the body constituted as the Board of
Governors of the Society under Rule 17 of Ruals of the Indian Council
of Forestry Research and Education.

“The President” means the President of the Indian Council of Forestry
Research & Education Society.

“The Director General, Indian Council of Forestry Research and
Education” means thc person appointed by the President of thc Society
with the concurrence of the Government of India to be the Director
General of Indian Council of Forestrey Researh and Education.’

“Director of the Institute” means Director of any of the Institutes under
Indian Council of Forestry Research and Education.

“The Constituent units of the Society” means the Indian Council of
Forestry Research and Education Headquarters and its Institutes under
the Society.

“Institute” means any of the Research Institutes under Indian Council
of Forestry Research and Education.

“Employee” means any officer or official appointed as a staff of the
Society as shown in Column (2) of para 12 and Schedule 1 appended
to these Rules.

“post” means all technical posts mentioned in para 12 and Schedule
1 appended to these Rules.

3. Provision with respect to existing employees — All officers/offcials who are

employees of the Society at the commencement of these Rules shall be deemed to have

been appointed to the corresponding posts specified in para 12 and Schedule 1 appended

to these Rules.
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4. Officers and officials of the Society — Officers and officials of the Society
are the persons appointed as a staff of the Society and whose pay is debitable to the
funds of the Society and to the corresponding posts specified in para 2 and Schedule 1
appended to these Rules.

This rule shall not apply to,
(a)  persons not in whole time employment,
(b)  persons paid out of contingency,

(c)  persons paid otherwise than on a monthly basis including those paid

only on a piece rate basis,
(d) re-employed employees of the society,

(e)  such other categories of persons as may be specifically excluded either
wholly or in part by the Board of Governors the prior approval of

Government of India,

(f)  persons whose services are obtained on deputation basis/Foreign service.

terms and conditions.

5. Number, Classification, scale of pay, method of recruitment, age-limit and other
qualifications:— The name of the posts, their number, classification and scales of pay,
the method of recruitment, age-limits, qualifications and other matters relating to said
posts shall be as specified in Columns (2) to (13) of the Schedule 1 appended to these
Rules.

6. Appointing Authority —

(i)  Deputy Director General (Administration) of Indian Council of Forestry
Research and Education shall be the appointing authority for the posts
in PB-2 : X 9,300-34,800 with Grade Pay of ¥ 4,200/- and below at
the Indian Council of Forestry Research and Education Headquarters.

(i)  Diregtor of the respective institutes shall be the appointing authority for
the posts in PB-2 : X 9,300-34,800 with Grade Pay of I 4,200/- and
below in the Institute.

(i)  Director General, Indian Council of Forestry Research and Education

shall be the appointing authority for the posts in pay scale higher than
PB-2: X 9,300-34,800 with Grade Pay of X 4,200/-.

7. Seniority—As per the seniority rule of the Council

(i) A separate common seniority list and roster in respect of all posts in
pay scale higher than the PB-2: ¥ 9,300-34,800 with Grade Pay of
3 4,200/- shall be maintained by the Indian Council of Forestry
Research and Education Headquarter.
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(i) A separate common seniority list and roster in respect of all posts in
PB-2: 9,300-34,800 with Grade Pay of I 4,200/- and below shall be
maintained by Directors of the concerned institutes in respect of posts

in that institute.

8. Tenure for Deputationl — The deputation period shall normally be three years
extendable upto five years on year-to-year basis subject to concurrence of lending

authority.

9. Saving — Nothing in these Rules shall affect reservations, relaxation of age limit
and other concessions required to be provided for the Scheduled Castes, the Scheduled
Tribes, ex-servicemen, other backward classes, Physically Handicapped persons and other
special categories of persons in accordance with the orders issued by the Government

of India from time-to-time in this regard.

10. Disqualification — The furnishing of false information or suppression of any
factual information at the time of appointment of service in the Society would disqualify

and render the unfit for employment in the Society.

If furnishing of false information or suppression of any factual information comes
to notice at any time during the service of employee, his/her services would be liable

to be terminated.

11. Power to relax — Where the Board of Governors is of the opinion that it is
necessary or expedient so to do, it may, by order and for reasons to be recorded in
writing relax any provisions of these rules with respect to any class or category of

persons or posts with the prior approval of Government of India.

Schedule-1
1. Name of post Research Officer Grade-I
2. Number of posts 62* (2012)

Forest Research Institute-31

Tropical Forest Research Institute-06

Institute of Forest Genetics and Tree Breeding-03
Arid Forest Research Institute-06

Rain Forest Research Institute-04

Institute of Wood Science Technology-04
Himalayan Forest Research Institute-04

Institute of Forest Productivity-04

(*Subject to variation dependent on workload)
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10.

Classification

Pay band and grade pay

or pay scale

Whether selection post or

non-selection post

Age limit for direct

recruitment

Educational and other
qualifications for direct

recruits

Whether age and
educational qualifications
prescribed for direct
recruitment will apply in

the case of promotees

Period of probation, if

any

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption
and percentage of the
vacancies to be filled by

various methods

Not applicable

Pay Band-2: ¥ 9,300-34,800 plus Grade pay % 4,600

“Non selection”

Not exceeding 30 years. Age relaxation up to 5 years
will be allowed for the departmental candidates.
Relaxable for Government servants in accordance
with the instructions or orders issued by the

Government of India from time-to-time

Qualification for Direct Recruitment: Essential-
Master's Degree in Science in the relevant subject
from a recognized University

Desirable—3 years’ research/practical experience
in the subject concerned or 3 years’ practical field
experience of preparing working plans, Silviculture
research etc. (The exact subject of specialization and
the area in which the experience is required, shall be

indicated on each occasion at the time of recruitment)

Not applicable

Two years (for direct recruits only)

75% by promotion

25% by direct recruitment
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11. In case of recruitment Promotion of Research Assistant Grade-II having
by promotion/deputation/ 5 years regular service in the Pay Band -2: % 9,300-
absorption grades from 34,800 plus Grade Pay X 4,200/- and possessing,
which promotion/ B.Sc. degree in Science or Diploma in Engineering, or
deputation/absorption 10 Research Assistant Grade-I having 11 years regular
be made service in the Pay Band-I X 5,200-20,200 plus Grade

Pay X 2,800/- and possessing B.Sc degree in Science
or Diploma in Engineering

12. If a Department Director General, Indian Council of Forestry Research
Promotion Committee and Education - Chairman
(for promotion and Deputy Director General (Administration),
confirmation) exists, what Indian Council of Forestry Research and Education-
is its composition Member

Director Forest Education - Member

Joint Secretary (Forest Establishment) Ministry of
Environment and Forests - Member

Secretary, Indian Council of Forestry Research and
Education - Member

A Group 'A' officer from any other Ministry or
department of the Central Government - Member

13. Circumstances in which ~ Not applicable
Union Public Service
Commission is to be
consulted in making
recruitment

1. Name of post Research Officer Grade-II

2. Number of posts 30* (2012)

Forest Research Institute - 12

Tropical Forest Research Institute - 03

Institute of Forest Genetics and Tree Breeding-04
Arid Forest Research Institute-03

Rain Forest Research Institute - 03

Institute of Wood Science Technology - 02
Himalayan Forest Research Institute - 01
Institute of Forest Productivity - 02

(*Subject to variation dependent on workload)
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10.

I1.

12.

Classification

Pay band and grade pay

or pay scale

Whether selection post or

non-selection post

Age limit for direct

recruitment

Educational and other
qualifications for direct

recruits

Whether age and
educational qualifications
prescribed for direct
recruitment will apply in

the case of promotees

Period of probation, if

any

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption
and percentage of the
vacancies to be filled by

various methods

In case of recruitment
by promotion/deputation/
absorption grades from
which promotion/
deputation/absorption to
be made

If a Department Promotion
Committee exists, what is

its composition

Not applicable

Pay Band-2 : X 9,300-34,800 plus Grade Pay X 4,200

“Non selection”

Not applicable

Not applicable

Not applicable

Not applicable

By promotion

Promotion of Research Assistant Grade-I having
6 years regular service in the Pay Band - 1: X 5,200-
20,200 plus Grade Pay X 2,800/-

Director of the concerned Institute — Chairman
Director/Deputy Secretary/Under Secretary (Forest
Establishment), Ministry of Environment and Forests
— Member
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Head of division of the concerned Institute-Member
In case of recruitment to 10 (ten) or more posts
and lady candidates are expected to be available for
the service/post One Lady Member of appropriate
Status - Member

Under Secretary, Indian Council of Forestry Research
and Education - Member

A Group 'A' officer from any other Ministry or

Department of the Central Government - Member

13. Circumstances in which ~ Not applicable
Union Public Service
Commission is to be
consulted in making
recruitment
1. Name of post Research Assistant Grade-I (General)
2. Number of posts 156* (2012)
Forest Research Institute - 59
Tropical Forest Research Institute - 21
Institute of Forest Genetics and Tree Breeding - 15
Arid Forest Research Institute - 15
Rain Forest Research Institute -17
Institute of Wood Science Technology - 13
Himalayan Forest Research Institute - 10
Institute of Forest Productivity - 06
(*Subject to variation dependent on workload)
3. Classification Not applicable
4. Pay band and grade pay Ppay band-1: X 5,200-20,200 plus Grade Pay % 2,800/-
or pay scale
5. Whether selection post or “Non selection”
non-selection post
6. Age limit for direct Not less then 18 years or exceeding 27 years. Age

recruitment

relaxation up to 5 years will be allowed for the
departmental candidates. Relaxable for Government
servants in accordance with the instructions or orders

issued by the Government of India from time-to-time
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7. Educational and other Master’s Degree in Science in the relevant subject

10.

11.

12.

qualifications for direct

recruits

Whether age and
educational qualifications
prescribed for direct
recruitment will apply in

the case of promotees

Period of probation, if

any

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption
and percentage of the
vacancies to be filled by
various methods

In case of recruitment
by promotion/deputation/
absorption grades from
which promotion/
deputation/absorption to
be made

If a Department
Promotion Committee
(for promotion and
confirmation) exists, what
is its composition

from a recognized University

Not applicable

Two years (for direct recruits only)

75% by promotion
25% by direct recruitment

Promotion of Research Assistant Grade-II (General)
having 5 years regular service in the Pay Band -1:
% 5,200-20,200 plus Grade Pay X 2,400/-

Director of the concerned Institute - Chairman
Director/Deputy Secretary/Under Secretary (Forest
Establishment), Ministry of Environment and Forests
- Member

Head of division of the concerned Institute - Member
In case of recruitment to 10 (ten) or more posts and
lady candidates are expected to be available for the
service/post one Lady Member of appropriate status
— Member

Under Secretary, Indian Council of Forestry Research
and Education - Member

A Group 'A' officer from any other Ministry or
department of the Central Government - Member
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13. Circumstances in which ~ No applicable
Union Public Service
Commission is to be
consulted in making
recruitment
1. Name of post Research Assistant Grade-II (General)
2. Number of posts 155*% (2012)
Forest Research Institute - 50
Tropical Forest Research Institute - 23
Institute of Forest Genetics and Tree Breeding - 20
Arid Forest Research Institute - 15
Rain Forest Research Institute - 20
Institute of Wood Science Technology - 14
Himalayan Forest Research Institute - 05
Institute of Forest Productivity - 08
(*Subject to variation dependent on workload)
3. Classification Not applicable
4. Pay band and grade pay Ppay Band-1: X 5,200-20,200 plus Grade Pay % 2,400/-
or pay scale
5. Whether selection post or “Non selection”
non-selection post
6. Age limit for direct Not less than 18 years or exceeding 27 years. Age
recruitment relaxation up to 5 years will be allowed for the
departmental candidates. Relaxable for Government
servants in accordance with the instructions or orders
issued by the Government of India from time-to-time.
7. Educational and other B.Sc. Degree in Science in the relevant subject from
qualifications for direct a recognized University
recruits
8. Whether age and Not applicable

educational qualifications
prescribed for direct
recruitment will apply in

the case of promotees
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10.

11.

12.

13.

Period of probation, if
any

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption
and percentage of the
vacancies to be filled by
various methods

In case of recruitment
by promotion/deputation/
absorption grades from
which promotion/
deputation/absorption to
be made

If a Department
Promotion Committee
(for promotion and
confirmation) exists, what
is its composition

Circumstances in which
Union Public Service
Commission is to be
consulted in making

recruitment

Two years (for direct recruits only)

75% by promotion

25% by direct recruitment

Promotion of Technical Assistant Group ‘C’ (General)
having 5 years regular service in the pay Band-1:
% 5,200-20,200 plus Grade Pay X 2,000/-

Director of the concerned Institute — Chairman
Director/Deputy Secretary/Under Secretary (Forest
Establishment), Ministry of Environment and Forests
- Member

Head of Division of the concerned Institute - Member
In case of recruitment to 10 (ten) or more posts and
lady candidates are expected to be available for the
service/post one Lady Member of appropriate Status
- Member

Under Secretary, Indian Council of Forestry Research
and Education - Member

A Group 'A' officer from any other Ministry or

Department of the Central Government - Member

Not applicable
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1.
2.

10.

Name of post

Number of posts

Classification

Pay band and grade pay

or pay scale

Whether selection post or

non-selection post

Age limit for direct

recruitment

Educational and other
qualifications for direct

recruits

Whether age and
educational qualifications
prescribed for direct
recruitment will apply in
the case of promotees

Period of probation, if

any

Method of recruitment
whether by direct
recruitment or by
promotion or by
deputation/absorption and

percentage of the

Tehincal Assistant Group ‘C’

140*(2012)

Forest Research Institute - 50

Tropical Forest Research Institute - 16

Institute of Forest Genetics and Tree Breeding - 14
Arid Forest Research Institute - 14

Rain Forest Research Institute - 17

Institute of Wood Science Technology - 10
Himalayan Forest Research Institute - 06

Institute of Forest Productivity - 13

(*Subject to variation dependent on workload)

Not applicable

Pay Band-1: X 5,200-20,200 plus Grade Pay X 2,000/-

"Non selection”

Not less than 18 years or exceeding 27 years. Age
relaxation up to 5 years will be allowed for the
departmental candidates. Relaxable for Government
servants in accordance with the instructions or orders

issued by the Government of India from time-to-time

12th pass with Science from a recognized Board

Not applicable

Two years

(1) 90% by direct recruitment

(2) 10% wvacancies shall be filled on the basis of
departmental qualifying examination amongst the
Group ‘C’ staff having 3 years regular service in
the Pay Band-1: X 5,200-20,200 plus Grade Pay of
% 1,800/- possessing 12th class pass certificate with
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vacancies to be filled by
various methods

science from Government recognised board and the
maximum age limit for eligibility for examination
is not exceeding 45 years (5 years of age relaxation
for the SC/ST)

11. In case of recruitment Promotion on the basic of department qualifying
by promotion/deputation/ examination from the Group ‘C’ staff having
absorption grades from 3 years regular service in the Pay Band-1: ¥ 5,200-
which promotion/ 20,200 plus Grade Pay of X 1,800/- with educational
deputation/absorption to qualification 12th class pass certificate in science from
be made Governement recognised board. The maximum age

limit for eligibility for examination is not exceeding
45 years. (5 years of age relaxation for the SC/ST).

12. If a Department Director of the concerned Institute - Chairman
Promotion Committee Director/Deputy Secretary/Under Secretary (Forest
(for promotion and Establishment), Minister of Environment and Forests
confirmation) exists, what - Member
is its composition Head of division of the concerned Institute - Member

In case of recruitment to 10 (ten) or more posts and

lady candidates are expected to be available for the

service/post one Lady Member of appropriate Status

- Member

Under Secretary, Indian Council of Forestry Research

and Education — Member

A Group 'A' officer from any other Ministry or

Department of the Central Government - Member
13. Circumstances in which ~ Not applicable

Union Public Service
Commission is to be
consulted in making

recruitment

New plan to check air and water pollution

2319. SHRI PARVEZ HASHMI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that as per the report issued by The Energy and Resources
Institute (TERI) lacs of people die every year owing to polluted air and water too in

our country, if so, the details of the said report;
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(b) whether Government is going to implement any new plan to check air and

water pollution; and
(c) the details of the outcome of the schemes being run in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per The Energy and
Resources Institute (TERI) Environmental Survey Report, 2014 carried in collaboration
with the Department for International Development, United Kingdom’s International
Development Agency, 11214 respondents were interviewed in eight cities like Delhi,
Pune, Mumbai, Kanpur, Coimbatore Jamshedpur, Indore and Guwahati in between
December, 2013 to February, 2014. Of these respondents, 43 per cent were from low-
income localities such as slums, 24 per cent were from middle-class localities and 33
per cent were from high-income localities. The report does not reveal mortality due to

air and water pollution but gives an insight on general effect of pollution and morbidity.

(b) and (c) For checking level of air pollution, the Central Pollution Control Board
(CPCB) initiated a National Air Quality Monitoring Programme (NAMP) in the year
1984 with 7 stations at Agra and Anpara. The NAMP network was further extended
to presently cover 573 operating monitoring stations located in 240 cities/towns in 27
States and 5 Union Territories across the country. Under NAMP, three air pollutants viz.,
Sulphur Dioxide (SO,), Nitrogen Dioxide (NO,) and Particulate Matter with size equal
to or less than 10 micron (PM, ), are being regularly monitored at all the locations.
The plan to check air quality in the country envisages strengthening of the existing
monitoring network to include 700 stations for monitoring of additional parameters as
per the National Ambient Air Quality Standards, 2009.

In addition to the above, the CPCB has established a network of 2500 Water Quality
Monitoring Stations in 28 States and 6 Union Territories covering 445 rivers, 154 lakes,
12 tanks, 78 ponds, 41 crecks/seawater, 25 canals, 45 drains, 10 water treatment plants
and 807 wells. Among these 2500 stations, 1275 are on rivers, 190 on lakes, 45 on
drains, 41 on canals, 12 on tanks, 41 on crecks/seawater, 79 on ponds, 10 on water
treatment plants and 807 are groundwater stations. The water quality monitoring indicates
that the rivers are polluted in downstream of major urban and industrial centres due to
large scale water abstraction and discharge of untreated/partially treated waste water not

meeting the desired criteria.

The Government has taken the following steps to effectively implement various

Central schemes with regard to control of air and water pollution in the country:

(i) Support is provided to the Central Pollution Control Board (CPCB) in the
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operation of the National Water Quality Monitoring Programme (NWQMP) and
the National Ambient Air Quality Monitoring Programme (NAAQMP).

(i) Development and notification of standards (effluent/emission) under Environment
(Protection) Act, 1986 for various categories of industries to check the industrial

pollution;

(iii)) Implementation of Air Pollution Control (APC) system and Effluent Treatment
Plants (ETP) in industrial units through consent management and environmental

clearance system;

(iv) Establishment of Common Effluent Treatment Plants (CETPs) and Treatment
Storage Disposal Facilities (TSDFs) for treating industrial effluents/hazardous

waste collectively;

(v) Strengthening of CPCB and State Pollution Control Board (SPCBs) for effective

monitoring of air and water pollution;

(vi) Introduction of cleaner fuel for control of vehicular pollution as per Auto Fuel

Policy;

(vii) Implementation of Corporate Responsibility for Environment Protection (CREP)

in 17 categories of highly polluting;

(viii)Regular monitoring of National River Conservation Plan (NRCP) including
effective management of the Ganga river cleaning through the establishment
of National Ganga River Basin Authority (NGRBA).

The aforesaid schemes and programmes have helped in containing and combating

the air and water pollution in the country.
Loss of forest land due to diversion

2320. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has assessed the loss of forest land due to diversion for

economic activities in the country;
(b) if so, the details thereof, State and Union Territory-wise; and
(c) the remedial measures Government has taken or propose to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Since
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25.10.1980, the Ministry of Environment and Forests has granted approval for diversion
of 11,89,294 ha of forest land for non-forestry purposes in the country in accordance
with the provisions given under the Forest (Conservation) Act, 1980 proposals. State-
wise details of proposals received from various State/UT Governments for diversion of

forest land for non-forestry purposes is given in Statement (See below).

(c) For all purposes, on the request of the State Government, the Central Government
considers the proposal for non-forest use of forest land and accords prior approval as per
the Rules and Guidelines framed under the Forest (Conservation) Act, 1980 stipulating
mitigative measures in the form of general, standard and specific conditions including
conditions on Compensatory Afforestation, imposition of Net Present Value (NPV) to
reduce the adverse impact of the diversion of forest land. Loss of forest cover due to
diversion of forest land for non-forestry purposes is compensated by raising compensatory
afforestation and also through regeneration activities in the degraded forest area from
the funds received from the user agencies as Net Present Value of the diverted forest
land. The approach of the Ministry of Environment, Foresto and Climate Change has

been conducive for diversion of forest land vis-a-vis conservation of forests.
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Financial assistance to Corbett National Park

12321. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the Corbett National Park situated in Uttarakhand is a world level park;

(b) if so, whether Government of India would extend any special economic assistance

to prevent the soil erosion due to the rivers flowing inside and outside the park;

(c) if not, the manner in which Government would save this world level park from

the flow of water; and
(d) if not, whether Government would accept the proposal of the State Government?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (d) The Corbett
Tiger Reserve in Uttarakhand is well known. Under the ongoing Centrally Sponsored
Scheme of Project Tiger, central assistance is provided to the said tiger reserve, based on
the Annual Plan of Operation from the State for the reserve specific tiger conservation

inputs, which, inter-alia, include soil and moisture conservation.
Noise pollution in Metro cities

2322. DR. CHANDAN MITRA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that noise pollution in the Metro cities of the

country, especially near fly overs has radically gone up to 85 DB;

(b) if so, the details thereof for big metro cities and the reasons therefor along with

the details of standard laid down by the Pollution Control Board in this regard;

(c) the corrective steps taken by Government in this regard including installation

of noise barriers and micro-surfacing of roads; and

(d) the further steps taken by Government for conducting noise mapping before

construction of any flyover or industry?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The ambient
noise levels are monitored in seven metro cities, namely Delhi, Mumbai, Kolkata,

Chennai, Hyderabad, and Lucknow on 24X7 basis at 35 locations. Time series data for

TOriginal notice of the question was received in Hindi.
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last three years is available. One of the ambient noise monitoring stations in Hyderabad
i.e., Panjagutta is located next to a flyover and ambient noise levels are ranging between
69.7 to 79.0 dB (A) Leq. Ambient noise levels are exceeding the prescribed standards
for both day time (6.00 am to 10.00 pm) and night time (10.00 pm to 6.00 am) at most

of the stations including Panjagutta.

The ambient noise standards laid down are: 55 dB (A) Leq and 45 dB (A) Leq for
Residential area; 75 dB (A) Leq and 70 dB (A) Leq for Industrial area; 65 dB (A) Leq
and 55 dB (A) Leq for Commercial area; and 55 dB (A) Leq and 45 dB (A) Leq for

Silence Zone for day and night time, respectively.

(¢) and (d) Flyover projects are not covered under the Environment Impact
Assessment Notification, 2006. However, flyovers may be integral part of National and
State Highways project. For National and State Highways projects, noise monitoring
for the entire stretch of the projects is undertaken by the project proponents. Mitigative
measures like noise barrier, etc. are suggested in the environment management plan for

such projects.
Loss due to fire in forests/hills of Mussoorie

t2323. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister
of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether forest resources have suffered a huge loss due to breaking out of fire

in the forests/hills of Mussoorie;

(b) whether the causes of the breaking out of fire in the forests of Mussoorie

recently have been found out and its probe has been ordered; and
(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) As per the
report received from the Uttarakhand Forest Department, a forest fire incident was
reported on 30th May 2014 in Bhadraj Compartment No. 07 of Mussoorie Forest
Division, Uttarakhand. Approximately 1.5 hectare forest area was affected. This fire
was immediately controlled by the local staff. No huge loss has been caused to the
vegetation and wildlife due to this fire. It is a general practice in the hilly areas that the
local villagers set fire to the dried grasses in order to get new flush of grass for their

cattle. The reported fire incident could have occurred due to such practice.

TOriginal notice of the question was received in Hindi.
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Forest cover in India

12324. SHRI LAL SINH VADODIA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the total forest cover of the country in sq.km. before independence in the year
1947,

(b) the total forest cover in square kilometers at present; and
(c) the plans of Government to augment the forest cover and the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a)The Forest Survey
of India has been carrying out forest cover assessment of the country since 1987. The
results of the same are published in the State of Forest Report on a biennial basis. As
per the State of Forest Report 1987 the forest cover of the country was 640,819 square

kilometers.

(b) The total forest cover of the country as per the India State of Forest Report
2013 is 697,898 square kilometers.

(c) Afforestation in the country is taken up under various Centrally Sponsored
Schemes such as National Afforestation Programme (NAP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP), National Bamboo Mission (NBM) and under Compensatory
Afforestation Fund Management and Planning Authority (CAMPA), 13th Finance
Commission Grant, different State Plan/ Non- Plan Schemes including externally aided
projects. National Afforestation Programme (NAP) of the Ministry of Environment and
Forests is a 100% Centrally Sponsored Scheme for Afforestation and tree plantation
and eco-restoration of degraded forests and adjoining areas in the country. The Scheme
is being implemented through a decentralized mechanism of State Forest Development
Agency (SFDA) at State level, Forest Development Agency (FDA) at Forest Division
level and Joint Forest Management Committees (JFMCs) at Village levels. An amount
of ¥ 2500 crores has been approved for NAP in the Twelfth Five Year Plan. As on
31.03.2014, 800 FDA projects have been approved in 28 States in the country to treat
an area of 20.24 lakh hectare under the NAP scheme since inspection of the scheme in
2002.

+Original notice of the question was received in Hindi.
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Special courts for atrocities

12325. SHRI RAMDAS ATHAWALE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government proposes to set up special courts for ensuring speedy

justice in the cases pertaining to atrocities against the Dalits;
(b) if so, the details thereof; and
(c) the State-wise details of the progress made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) to (c) In accordance with
Section 14 of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
{PoA} Act, 1989, the State Government with the concurrence of the Chief Justice of the
High Court, specify for each district, a Court of Session to be a Special Court for the
purpose of speedy trial of offences under the Act. Accordingly, as per the information
available, State Governments and Union Territory Administrations of Andhra Pradesh,
Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Jharkhand,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Odisha, Punjab,
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttarakhand, Uttar Pradesh, West Bengal,
Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and Diu,
National Capital Territory of Delhi and Puducherry have designated District Session
Courts as Special Courts. Further, to accelerate the pace of trial of cases under the
PoA Act, 198 exclusive Special Courts have also been set up by the States namely
Andhra Pradesh (23), Bihar (11), Chhattisgarh (6), Gujarat (25), Karnataka (8), Kerala
(2), Madhya Pradesh (43), Rajasthan (25), Tamil Nadu (4), Uttar Pradesh (40) and
Uttarakhand (2).

National Wetland Inventory Atlas

2326. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the Space Applications Centre (SAC), Ahmedabad has
prepared the National Wetland Inventory Atlas mapping wetlands in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) At the

FOriginal notice of the question was received in Hindi.
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behest of the Ministry, the Space Applications Centre (SAC), Ahmedabad has prepared
the National Wetland Inventory Atlas on 1:50,000 scale using Indian Remote Sensing
Satellite LISS III data of pre and post-monsoon seasons during the year 2006-2011.
As per the Atlas, there are a total of 7,57,060 wetlands covering an estimated area of

15.26 million hectare, that is around 4.63% of the geographic area of the country.
National policy on reducing emissions

2327. SHRI A.W. RABI BERNARD: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has come out with a draft National policy on reducing

emissions from deforestation and forest degradation, if so, the details thereof;

(b) whether it is a fact that the present level of forest cover of 69.20 million hectares
in India neutralises 11 per cent of the country’s green house emissions, if so, the details

thereof;

(c) whether the country’s forest cover is around 21.05 per cent of its geographical

area and added merely three million hectares of forest between 1997 and 2007; and
(d) if so, the steps taken to add more forest cover area?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, a National Policy
and Strategy on reducing emissions from deforestation and forest degradation is under

preparation.

(b) As per India State of Forest Report (ISFR) 2013 the forest cover which defined
as “all lands, one hectares and more in area, with a tree canopy density of 10% or more
irrespective of ownership and legal status” of the country is 21.23% of its geographical
area i.e. 69.79 million hectares. As per the Second National Communication to UNFCCC

forests neutralizes 17.1% of the country’s green house gas emission.

(c) As per India State of Forest Report (ISFR) 2013 the forest cover of the country
is 21.23 per cent of its geographical area. As per the ISFR 2009, the increase in forest
cover between State Forest Report (SFR) 1997 (data period 1993-95) and ISFR 2009
(data period 2006) is 3.13 million hectares.

(d) To increase the forests cover area Government of India has initiated the National
Mission for a Green India, as one of the eight Missions under the National Action Plan
on Climate Change (NAPCC). The objectives of the Mission are to increase forest/tree
cover on 5 m ha of forest/non-forest lands and improved quality of forest cover on
another 5 m ha (a total of 10 m. ha.).
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Pending cases for developmental projects

2328. SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has been receiving any complaints from other Departments
regarding pending cases in sanctioning for some developmental projects viz., irrigation,
roads and bridges, power plants, mining, school buildings, Anganwadi buildings etc., in

the Forest Department;

(b) if so, the details thereof State-wise/ Union Territory-wise, including more details

of Telangana State for the last three years and the current year;

(c) the main reasons for pendency/ rejection during last three years and the current
year, State/Union Territory-wise along with the reasons therefor; and

(d) the action taken by Government to solve the problems with an aim of providing

infrastructure development to the Tribal People?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) Use of forest
land for non-forest purpose including for execution of development projects, such as,
irrigation, roads and bridges, power plants, mining, school buildings, Anganwadi buildings
etc. requires prior approval of Central Government under the Forest (Conservation) Act,
1980.

Central Government did not receive any specific complaint regarding pending cases
in sanctioning for some developmental projects viz., irrigation, roads and bridges, power
plants, mining, school buildings, Anganwadi buildings etc., in the Forest Department
in the Telangana State.

Major reasons for delay in taking decision on proposals seeking prior approval of
Central Government under the Forest (Conservation) Act, 1980 for diversion of forest
land for non-forest purpose are - receipt of incomplete proposals; delay in submission
of additional information/documents, including those related to settlement of Rights
under the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 on the forest land proposed to be diverted sought by the Central
Government; need for further studies to assess impact of project on flora and fauna etc.
Approval under the Forest (Conservation) Act, 1980 for diversion of forest land is
accorded only if the requirement of forest land is unavoidable and bare minimum. The
proposals seeking diversion of forest land for non-site specific activities which may be
executed in non-forest areas and the proposals seeking diversion of forest land for the
projects which may have severe impact on flora and fauna are rejected.
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(d) With a view to provide infrastructure development to the tribals section 3 (2)
of the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 provides that notwithstanding anything contained in the Forest
(Conservation) Act, 1980 Central Government shall provide for diversion of forest land
for 13 categories of facilities managed by the Government which involve felling of trees
not exceeding seventy five trees per hectare provided that such diversion of forest land
shall be allowed only if (i) the forest land to be diverted for the purposes mentioned
in this sub-section is less than one hectare in each case; and (ii) the clearance of such
developmental projects shall be subject to the condition that the same is recommended
by the Gram Sabha. Ministry of Tribal Affairs has stipulated the procedure for diversion
of forest land in accordance with the provisions of the section 3 (2) of the afore-
mentioned Act.

Steps taken to protection of tigers

2329. SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the details of the number of tiger projects in the country and name and location
and area covered by them;

(b) the details of tigers counted approximately in the country tiger project-wise,
especially details of Telangana State;

(c) the grants released and utilised for the tiger projects scheme for the last three

years and the current year tiger project-wise; and
(d) the steps taken to develop protection of tigers by new schemes?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) There are 46 tiger
reserves in the country, spread over 18 States, encompassing a total area of 68518.8
sq.km. The details are given in the Statement-1 (See below).

(b) The State-wise details of tiger estimation, inter-alia, including the State of

Telangana, for the years 2006 and 2010 are given in the Statement-1I (See below).

(c) The details of central assistance released and utilized under the ongoing Centrally
Sponsored Scheme of Project Tiger during the last three years and the current year,

reserve-wise, are given in the Statement-III (See below).

(d) The milestone initiatives taken by the Government of India for protection of

tigers are given in the Statement-IV (See below).
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List of core and buffer areas of Tiger Reserves in India, notified under the
Wildlife (Protection) Act, 1972, as amended in 2006
(as on 28.07.2014)

Sl. No. Name of Tiger Reserve State Area of the Area of Total area
core / critical  the buffer / (in Sq.
tiger habitat (in  peripheral Kms.)
Sq. Kms.) (in Sq.
Kms.)

1 2 3 4 5 6
1  Bandipur Karnataka 872.24 584.06 1456.3
2 Corbett Uttarakhand 821.99 466.32 1288.31
Amangarh (buffer of Uttar Pradesh — 80.60 80.60

Corbett TR)

3 Kanha Madhya Pradesh 917.43 1134.361 2051.791
4  Manas Assam 840.04 2310.88 3150.92
5 Melghat Mabharashtra 1500.49 1268.03 2768.52
6  Palamau Jharkhand 414.08 715.85 1129.93
7  Ranthambore Rajasthan 1113.364 297.9265 1411.291
8  Similipal Odisha 1194.75 1555.25 2750.00
9  Sunderbans West Bengal 1699.62 885.27 2584.89
10 Periyar Kerala 881.00 44.00 925.00
11 Sariska Rajasthan 881.1124 332.23 1213.342
12 Buxa West Bengal 390.5813 367.3225 757.9038
13 Indravati Chhattisgarh 1258.37 1540.70 2799.07
14  Namdapha Arunachal Pradesh 1807.82 245.00 2052.82
15 Dudhwa Uttar Pradesh 1093.79 1107.9848  2201.7748
16  Kalakad-Mundanthurai  Tamil Nadu 895.00 706.542 1601.542
17 Valmiki Bihar 598.45 300.93 899.38
18  Pench Madhya Pradesh 411.33 768.30225  1179.63225
19  Tadoba-Andhari Maharashtra 625.82 1101.7711 1727.5911
20  Bandhavgarh Madhya Pradesh 716.903 820.03509 1536.938
21 Panna Madhya Pradesh 576.13 1002.42 1578.55
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1 2 3 4 5 6
22 Dampa Mizoram 500.00 488.00 988.00
23 Bhadra Karnataka 492.46 571.83 1064.29
24 Pench Mabharashtra 257.26 483.96 741.22
25  Pakke Arunachal Pradesh 683.45 515.00 1198.45
26 Nameri Assam 200.00 144.00 344.00
27  Satpura Madhya Pradesh 1339.264 794.04397  2133.30797
28  Anamalai Tamil Nadu 958.59 521.28 1479.87
29  Udanti-Sitanadi Chhattisgarh 851.09 991.45 1842.54
30  Satkosia Odisha 523.61 440.26 963.87
31 Kaziranga Assam 625.58 548.00 1173.58
32 Achanakmar Chhattisgarh 626.195 287.822 914.017
33 Dandeli-Anshi Karnataka 814.884 282.63 1097.514
34  Sanjay-Dubri Madhya Pradesh 812.571 861.931 1674.502
35 Mudumalai Tamil Nadu 321.00 367.59 688.59
36  Nagarahole Karnataka 643.35 562.41 1205.76
37  Parambikulam Kerala 390.89 252.772 643.662
38  Sahyadri Mabharashtra 600.12 565.45 1165.57
39  Biligiri Ranganatha Karnataka 359.10 215.72 574.82
Temple
40 Kawal Telangana 893.23 1125.89 2019.12
41  Sathyamangalam Tamil Nadu 793.49 614.91 1408.40
42 Mukandra Hills Rajasthan 417.17 342.82 759.99
43  Nawegaon-Nagzira Mabharashtra 653.674 - 653.674
44 Nagarjunsagar Srisailam Andhra Pradesh 2595.72%* 700.59%* 3296.31%*
(part)*
45  Nagarjunasagar Telangana 2166.37* 445.02%* 2611.39*
Srisailam (part)*
46  Pilibhit Uttar Pradesh 602.7980 127.4518 730.2498
TotaL 38632.18 29886.62 68518.8

*Revised area details are awaited from the State Governments concerned after reorganization.
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Statement -11
Details of tiger estimation for the years 2006 and 2010

State Tiger Population
2006 2010 Increase/
Decrease/
Stable
Estimate  Statistical Statistical Estimate Statistical Statistical
(Number)  Lower Upper  (Number) Lower Upper
Limit Limit Limit Limit
1 2 3 4 5 6 7 8
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 178 161 195 227 199 256 Increase
Uttar 109 91 127 118 113 124 Stable
Pradesh
Bihar 10 7 13 8 (-)F** (-)*** (-)*** Stable
Shivalik- 297 259 335 353 320 388 Stable
Gangetic
landscape
Central Indian Landscape Complex and Eastern Ghats Landscape Complex
Andhra 95 84 107 72 65 79 Decrease
Pradesh
Chhattisgarh 26 23 28 26 24 27 Stable
Madhya 300 236 364 257 213 301 Stable
Pradesh
Mabharashtra 103 76 131 169 155 183 Increase
Odisha 45 37 53 32 20 44 Stable
Rajasthan 32 30 35 36 35 37 Stable
Jharkhand Not 10 6 14 Could
assessed not be
compared
since it
was not
assessed in
2006.
Central 601 486 718 601 518 685 Stable
Indian

landscape




92 Written Answers to [RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6 7 8
Western Ghats Landscape Complex
Karnataka 290 241 339 300 280 320 Stable
Kerala 46 39 53 71 67 75 Increase
Tamil Nadu 76 56 95 163 153 173 Increase
Western 402 336 487 534 500 568 Increase
Ghats
landscape
North Eastern Hills and Brahmaputra Flood Plains
Assam 70 60 80 143 113 173 Increase
Arunachal 14 12 18 Not Not Not Could
Pradesh assessed  assessed assessed not be
compared
since it
was not
assessed in
2010.
Mizoram 6 4 8 5 (-)¥** (-)*** (-)*** Stable
Northern 10 8 12 Not Not Not Could
West Bengal assessed  assessed  assessed not be
compared
since it
was not
assessed in
2010.
North East 100 84 118 148 118 178 Increase
Hills, and
Brahmaputra
landscape
Sundarbans Not Not Not 70 64 90 Could
assessed assessed  assessed not be
compared
since it
was not
assessed in
2006.
TotAL 1411 1165 1657 1706 1520 1909

**% Statistical lower / upper limits could not be ascertained owing to small size of the population.
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Statement-1V

Milestone initiatives taken by the Government of India for protection of

tigers in the country
Legal steps:

1. Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide enabling
provisions for constituting the National Tiger Conservation Authority and the Tiger and

Other Endangered Species Crime Control Bureau.

2. Enhancement of punishment for offence in relation to the core area of a tiger
reserve or where the offence relate to hunting in the tiger reserves or altering the

boundaries of tiger reserves, etc.
Administrative steps:

3. Strengthening of antipoaching activities, including special strategy for monsoon
patrolling, by providing funding support to tiger reserve States, as proposed by them, for
deployment of antipoaching squads involving ex-army personnel or home guards, apart
from workforce comprising of local people, in addition to strengthening of communication

and wireless facilities.

4. Constitution of the National Tiger Conservation Authority with effect from
the 4th September, 2006, for strengthening tiger conservation by, inter-alia, ensuring
normative standards in tiger reserve management, preparation of reserve specific tiger
conservation plan, laying down annual audit report before Parliament, constituting State
level Steering Committees under the Chairmanship of Chief Ministers and establishment

of Tiger Conservation Foundation.

5. Constitution of a multidisciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wildlife Crime Control Bureau) with effect from the 6th June, 2007

to effectively control illegal trade in wildlife.

6. The in-principle approval has been accorded by the National Tiger Conservation
Authority for creation of two new tiger reserves, and the sites are: Ratapani (Madhya
Pradesh) and Sunabeda (Odisha). Final approval has been accorded to Kudremukh
(Karnataka), Rajaji (Uttarakhand) and Bor (Maharashtra) for declaring as a tiger reserve.
The State Governments have been advised to send proposals for declaring the following
areas as tiger reserves: (i) Suhelwa (Uttar Pradesh), (ii) Guru Ghasidas National Park
(Chhattisgarh), (iii) Mhadei Sanctuary (Goa), (iv) Srivilliputhur Grizzled Giant Squirrel /
Megamalai Wildlife Sanctuaries / Varushanadu Valley (Tamil Nadu) and Dibang Wildlife
Sanctuary (Arunachal Pradesh).
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7. The revised Project Tiger guidelines have been issued to State Governments for
strengthening tiger conservation, which apart from ongoing activities, inter-alia, include
financial support to States for enhanced village relocation or rehabilitation package for
people living in core or critical tiger habitats (from X 1 lakh per family to ¥ 10 lakhs
per family), rehabilitation or resettlement of communities involved in traditional hunting,
mainstreaming livelihood and wildlife concerns in forests outside tiger reserves and

fostering corridor conservation through restorative strategy to arrest habitat fragmentation.

8. A scientific methodology for estimating tiger (including co-predators, prey animals
and assessment of habitat status) has been evolved and mainstreamed. The findings of

this estimation and assessment are bench marks for future tiger conservation strategy.

9. The 18 tiger States have notified the core/critical tiger habitat (38632.18 sq.
km.), and the buffer/peripheral area (29886.62 sq.km.) of all the 46 tiger reserves in the
country, under section 38V of the Wild Life (Protection) Act, 1972, as amended in 2006.

Financial steps:

10. Financial and technical help is provided to the State Governments under various
Centrally Sponsored Schemes, such as Project Tiger and Integrated Development of
Wildlife Habitats for enhancing the capacity and infrastructure of the State Governments
for providing effective protection to wild animals.

International Cooperation:

11. India has a bilateral understanding with Nepal on controlling trans-boundary
illegal trade in wildlife and conservation, apart from a protocol on tiger conservation
with China.

12. A protocol has been signed in September, 2011 with Bangladesh for conservation
of the Royal Bengal Tiger of the Sunderban.

13. A sub-group on tiger and leopard conservation has been constituted for

cooperation with the Russian Federation.

14. A Global Tiger Forum of Tiger Range Countries has been created for addressing

international issues related to tiger conservation.

15. During the 14th meeting of the Conference of Parties to CITES, which was
held from 3rd to 15th June, 2007 at The Hague, India introduced a resolution along
with China, Nepal and the Russian Federation, with direction to Parties with operations
breeding tigers on a commercial scale, for restricting such captive populations to a level
supportive only to conserving wild tigers. The resolution was adopted as a decision with

minor amendments. Further, India made an intervention appealing to China to phase
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out tiger farming and eliminate stockpiles of Asian big cats body parts and derivatives.

The importance of continuing the ban on trade of body parts of tigers was emphasized.

16. Based on India’s strong intervention during the 62nd meeting of the Standing
Committee of the Convention on International Trade in Endangered Species of Wild
Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the Convention on
International Trade in Endangered Species of Wild Fauna and Flora Secretariat has issued
a notification No. 2012/054 dated the 3rd September, 2012 to Parties to fully implement
Decision 14.69 and report to the Secretariat by 25 September, 2012 (Progress made on

restricting captive breeding operations of tigers etc.).

17. As a part of active management to rebuild Sariska and Panna Tiger Reserves
where tigers have become locally extinct, reintroduction of tigers and tigresses have
been done. The successful reintroduction of wild tigers in Sariska is a unique exercise
and is the first of its kind in the world. A reintroduced tigress has recently littered and
two cubs have also been camera trapped. The tiger reintroduction initiative at Panna

(MP) has also been very successful and reintroduced tigers are breeding.

18. Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of tiger and

its prey.
Creation of Special Tiger Protection Force (STPF):

19. The policy initiatives announced by the Finance Minister in his Budget Speech
of the 29th February, 2008, infer alia, contains action points relating to tiger protection.
Based on the one time grant of ¥ 50.00 crore provided to the National Tiger Conservation
Authority (NTCA) for raising, arming and deploying a Special Tiger Protection Force
(STPF), the proposal for the said force has been approved by the competent authority
for 13 tiger reserves. The States of Karnataka, Maharashtra and Odisha have already
created and deployed the STPF.

20. In collaboration with TRAFFIC-INDIA, an online tiger crime data base has
been launched and Generic Guidelines for preparation of reserve specific Security Plan

has been evolved.
Recent initiatives:

21. Implementing a tripartite Memorandum of Understanding (MOU) with tiger

States, linked to fund flows for effective implementation of tiger conservation initiatives.

22. Special crack teams sent to tiger reserves affected by left wing extremism and

low population status of tiger and its prey.
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23. Chief Ministers of States having tiger reserves affected by left wing extremism

and low population status of tiger and its prey addressed for taking special initiatives.

24. Steps taken for modernizing the infrastructure and field protection, besides
launching ‘Monitoring system for Tigers’ Intensive Protection and Ecological Status
(M-STrIPES)’ for effective field patrolling and monitoring.

25. Steps taken for involvement of Non-Governmental Experts in the ongoing all

India tiger estimation.

26. Initiatives taken for improving the field delivery through capacity building of

field officials, apart from providing incentives.

27. The second round of country level tiger status assessment completed in 2010,
with the findings indicating an increase with a tiger population estimate of 1706, lower
and upper limits being 1520 and 1909 respectively, as compared to the last country level
estimation of 2006, with an estimate of 1411, lower and upper limits being 1165 and
1657, respectively. At present, India has the maximum number of tigers and its source
areas amongst the 13 tiger range countries in the world, owing to its long history of
conserving the species through Project Tiger (2.06% of country’s geographical area

spread out in 46 tiger reserves in 18 States).

28. A report on Management Effectiveness Evaluation (MEE) of Tiger Reserves
was released on 28th July, 2011, containing the second round of independent assessment
based on refined criteria done in 2010-11 for 39 tiger reserves. Out of 39 tiger reserves,

15 were rated as ‘very good’, 12 as ‘good’, 8 as ‘satisfactory’ and 4 as ‘poor’.

29. Providing special assistance for mitigation of human-tiger conflicts in problematic

arcas.

30. Regional Offices of the National Tiger Conservation Authority are operational

at Nagpur, Bengaluru and Guwahati.

31. A ‘Standard Operating Procedure’ for dealing with tiger deaths has been issued,
based on advisories of Project Tiger / National Tiger Conservation Authority, with inputs
from Wildlife Crime Control Bureau, State officials and experts, fine tuned to meet the

present challenges.

32. A ‘Standard Operating Procedure’ for dealing with straying tigers in human

dominated landscape has been issued.

33. A ‘Standard Operating Procedure’ for disposing tiger/leopard carcass/body parts

has been issued.
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34. The Revised Cost Estimates for Project Tiger was approved on 11.8.2011 for
an upward revision of the cost estimates for the ongoing Centrally Sponsored Scheme
of Project Tiger during the Eleventh Plan period from 650 crore to ¥ 1216.86 crore of
central assistance to support States in village relocation from core areas of tiger reserves.

Several new components were added to the Project, viz.:

(i)  Change in the funding pattern in respect of North Eastern States (90:10);

(i)  Raising compensation for man-animal conflict to X 2 lakhs;

(iii)  Acquisition of private land for making the core/critical tiger habitat
inviolate;

(iv)  Establishment of Tiger Safari, interpretation/awareness centres under
the existing component of ‘co-existence agenda in buffer/fringe areas’,
and management of such centres through the respective Panchayati Raj

Institutions;
(v)  Re-introduction of Cheetah.

35. Launching of Phase-IV tiger reserve level, continuous monitoring of tigers using

camera traps and building up data on photo captures of individual tigers.

36. Launching the creation of a national repository of camera trap photo IDs of

individual tigers.

37. In-principle approval for use of CAMPA funds towards village relocation from

core areas.
38. Completion of e-surveillance project in Corbett.

39. Comprehensive guidelines under section 380 1 (c) of the Wildlife (Protection)
Act, 1972 issued for Project Tiger and Tourism in Tiger Reserves on 15th October, 2012.

40. Under active management, permission accorded for translocation of wilded /

straying tigers/tigresses from high to low density reserves within States.

41. A bilateral arrangement has been recently formalized with Bangladesh on tiger
conservation. Our delegations are interacting with Nepal and China within the framework
of existing bilateral arrangements. A sub-group on tiger/leopard conservation has been

constituted for cooperation with the Russian Federation, which has met recently.

42. Field level workshops for capacity building of field officers to deal with straying
tigers have been organized at Tadoba and Dudhwa Tiger Reserves (2013).

43. NTCA teams sent for field appraisal of tiger deaths, Project Tiger implementation
etc.
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44. Process underway for providing enabling provisions in the Wildlife (Protection)
Act, 1972, to strengthen our implementation of the CITES and towards enhancement of

penalties for contravention of provisions of the Act.

45. Kawal (Telangana), Sathyamangalam (Tamil Nadu), Mukandra Hills (Rajasthan),
Nawegaon-Nagzira (Maharashtra), Nagarjunasagar Srisailam (Telangana) and Pilibhit
(Uttar Pradesh) have been notified by the State Governments as Tiger Reserve.

46. The next round (2014) of country level status assessment of tiger, co-predators,
prey and habitat, using the refined methodology, in collaboration with tiger States and
the Wildlife Institute of India has been initiated.

47. The next round (2014) of Independent Management Effectiveness Evaluation

of Tiger Reserves has been initiated.

48. Economic Valuation of some tiger reserves initiated in collaboration with the

Indian Institute of Forest Management.

49. Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger
Reserve (Madhya Pradesh), in collaboration with the Wildlife Institute of India.

50. Assessment of Status, Density and Change in Forest Cover in and around tiger
reserves of the Shivalik Gangetic Plain Landscape initiated in collaboration with the

Forest Survey of India.
EPI rank of India

2330. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that according to a report on Environmental Performance
Index (EPI) 2014 produced jointly by a team of experts in Yale University and Columbia
University which ranks countries on the basis of their environment performance, India’s
EPI rank is 155; if so, the details thereof; and

(b) Government’s comments thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR):
(a) and (b) Yes, sir. A report on Environmental Performance Index (EPI) 2014 has been
produced jointly by a team of experts in Yale University and Columbia University which
ranks countries on the basis of their environment performance. The report has ranked
178 countries based on 20 indicators tracked across nine areas. One of these areas is
air quality considering PM 2.5. India’s EPI rank is 155.
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The report has taken only PM 2.5 as the pollutant for its analysis and not all the
pollutants covered under the National Ambient Air Quality Standards (NAAQS) notified
by the Government of India. The report relies on Satellite data in place of actual

monitored data and it has also not been peer reviewed.
Review of system of environmental clearance

2331. SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the present system of environmental clearances for developmental and

industrial projects need review;
(b) if so, the reasons for this review; and

(c) the changes proposed by Government to cut delays in providing environmental

clearances for these projects?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) The project
proposals for environment clearance are considered as per the procedure prescribed in
the Environment Impact Assessment Notification (EIA), 2006, as amended from time
to time, which inter-alia provides timelines for various stages of clearance process.
EIA Notification has been issued under the Environment (Protection) Act, 1986. The
improvement in systems and rationalization of procedures is a continuous process.
Some of the recent decisions taken in this regard include mandating online submission
of applications for Terms of Reference (ToRs) and Environment Clearance (EC) w.e.f.
Ist July 2014 with a view to increasing transparency and facilitating expediting the
decision making process; and issuing notification S.0. No.1599 (E) dated 25.06.2014
amending the EIA Notification 2006, thereby delegating more powers to the State level
Environment Impact Assessment Authorities (SEIAAs) for granting EC and further

streamlining the processes.
Steps taken to restore the wetlands

2332. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) whether it is a fact that some wetlands in the country have reportedly been
impacted due to rapid urbanization, various developmental activities, pollution problems

and other anthropogenic pressures, if so, the details thereof; and

(b) the steps being taken to restore the wetlands?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) A few
wetlands in the country have reportedly been impacted due to various developmental
activities, rapid urbanization, pollution problems and other anthropogenic pressures. For
conservation and management of wetlands in the country, the Centrally Sponsored Scheme
of National Wetlands Conservation Programme (NWCP) was implemented till the year
2012-13. Under the NWCP, 115 wetlands in 24 States and two Union Territories have
been identified for conservation and management. Financial assistance has been provided
to the State Governments for various conservation activities like survey and demarcation,
catchment area treatment, desilting and dredging, bio-fencing, fisheries development,
weed control, biodiversity conservation, pollution abatement, education and awareness
and community participation etc. So far, an amount of I 133.64 crores has been released

to the concerned State Governments for undertaking the various conservation activities.

To regulate the certain activities within the identified wetlands, the Government of

India has notified the Wetlands (Conservation and Management) Rules in December, 2010.

To have better synergy and to avoid overlap, the NWCP has been merged in February,
2013 with another scheme called National Lake Conservation Plan (NLCP) into a new
integrated scheme of ‘National Plan for Conservation of Aquatic Eco-systems’ (NPCA)

for holistic conservation of lakes and wetlands.
Torture and Kkilling of Indian soldiers

2333. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government proposes to take up the issue of the brutal torture and
killing of Captain Saurabh Kalia and five brave soldiers by the Pakistan Army, with the
UN Human Rights Council (UNHRC) to declare this heinous act as a “war crime” and
move the International Court of Justice to pressure Pakistan to identify and punish all

the perpetrators of this brutal crime; and
(b) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH: (a) and (b) Attention of the international community
has already been drawn to these heinous and barbaric acts of the Pakistan army including
through our Statement to the UN General Assembly in New York on September 22,
1999, and in our Statement to the Commission on Human Rights on April 6, 2000. The
possibility of seeking legal remedies through the international courts was also thoroughly

examined but not found feasible.
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Government has continued to make all efforts to ensure that the noble sacrifices of

these brave sons of the nation are never forgotten.
Indus Water Treaty with Pakistan

2334. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that broad based support exists for Indus Water Treaty in

Pakistan;

(b) whether it is also a fact that there was a majority of opinion among the experts

in Pakistan that India was entitled to its share of water, including building of dams;

(c) whether it is also a fact that only a minority view held that India was engaging

in water aggression and was willfully not adhering to the Treaty in letter and spirit; and

(d) whether the Government has held any discussion with the Pakistan Government

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH)]: (a) to (c) India and Pakistan desirous of attaining
the most complete and satisfactory utilisation of the waters of the Indus system of
rivers and recognising the need of fixing the rights and obligations of each in relation
to the other concerning the use of the Indus waters signed the Indus Water Treaty on
19 September, 1960.

The Treaty is a time tested framework for the sharing of waters of the Indus river
system between India and Pakistan. India has always strictly adhered to both the letter
and the spirit of the Indus Waters Treaty.

(d) Under Article VIII of the Indus Water Treaty 1960 between India and Pakistan,
both sides appoint a Commissioner for Indus waters who together constitute the Permanent
Indus Commission that is responsible to establish and maintain cooperative arrangements
for the implementation of the Treaty. The last meeting (109th Meeting) of the Permanent
Indus Commission took place from September 22-25, 2013 in New Delhi.

Talks with British Foreign Secretary

2335. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) the issues that were discussed in the recent meeting of the British Foreign
Secretary with Indian External Affairs Minister held in New Delhi and whether any

agreement was signed, if so, the details thereof;
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(b) whether the issues of civil nuclear cooperation, extradition of British citizen

accused in India, counter-terrorism and cyber crimes were discussed; and

(¢) whether common approach to deal with the security situation in Iraq and

Afghanistan was also deliberated and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) UK Foreign Secretary visited India on
7 - 9 July 2014. He met EAM on 8 July 2014, during which the two sides discussed
progress in bilateral relations across a wide range of sectors as well as regional and
global issues of mutual interest. Civil nuclear cooperation, extradition of British citizens
accused in India, counter-terrorism and cyber issues were amongst the issues that came
up during the discussions. No agreement was signed by EAM and UK Foreign Secretary

during the visit.

(c) Views were exchanged on the recent situation in Afghanistan and Iraq. Both
sides emphasized the importance of smooth completion of the electoral process in

Afghanistan. They shared their deep concern at the prevailing security situation in Iraq.
New route for Kailash Mansarovar Yatra

12336. SHRI MAHENDRA SINGH MAHRA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of India considers Kailash Mansarovar Yatra via

Dharchula of Uttarakhand State risky;

(b) if so, whether Government of India is considering to explore new routes for

Kailash Mansarovar Yatra; and
(c) if so, the places being explored for new routes, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Kailash Mansarovar Yatra is organized
under a bilateral agreement between the Government of India and the Government of the
People’s Republic of China through Lipulekh Pass in Uttarakhand. The Yatra, which starts
from Delhi, is completed in 22 days. It involves crossing of mountain passes located at
altitudes of as high as 18,500 feet. In some parts, the temperature is at sub-zero level.
The Yatra involves long-distance trekking with limited infrastructure. Because of these
conditions, very stringent health requirements are set for yatris in order to be qualified

for the Yatra. In view of the arduous nature of the Yatra, the Government of India has

+Original notice of the question was received in Hindi.
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made effective arrangements for logistics and safety and security of yatris. Ministry of
External Affairs appoints one Liaison Officer for each batch who is responsible for the
safety and well-being of pilgrims of his/her batch. The Liaison Officer is provided with
a satellite phone to stay in touch with Indian authorities concerned and to seek assistance
in case of any emergency. A provision of air-evacuation of yatris by helicopter is also
made for medical emergency. The Indo-Tibetan Border Police and the Uttarakhand
State Government provide security cover and basic medical assistance to yatris on the

Indian side.

(b) and (c) The Government of India has been discussing with the Government
of the People’s Republic of China the issue of opening additional routes to Kailash-
Mansarovar. The Chinese side has been citing difficulty in opening alternate routes,
including on the ground that it would involve travel over longer distances on their side
through difficult terrain, with poor road conditions and lack of proper infrastructure for

accommodation and communication.
Meeting of Nepal-India Joint Commission

2337. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether any meeting of Nepal-India Joint Commission is scheduled in future

to improve Nepal-India relations; if so, the details thereof;

(b) the other core sectors like hydro-power, road etc., where negotiations are being
held; and

(c) whether Government proposes to announce a major economic assistance package
for Nepal in the near future, to further strengthen bilateral relations; and if so, the details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The third meeting of the India-Nepal
Joint Commission was held in Kathmandu on 26 July 2014. Co-chaired by the External
Affairs Minister of India and the Foreign Minister of Nepal, the Joint Commission is a
high level bilateral mechanism to comprehensively review India-Nepal relations, in the
areas of political and security issues, trade and investment cooperation, water resources

and power, connectivity, developmental assistance and education and culture.

(c) India’s economic assistance projects in Nepal inter-alia include roads, rail links,
integrated check posts, flood control measures, logistic assistance such as buses and

ambulances, medical assistance programmes, capacity building and training including
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about 3000 scholarships annually, and nearly 450 small developmental projects spread
over almost all the districts of Nepal. Under Lines of Credit, several roads and
transmission line projects are ongoing. The Joint Commission reviewed our ongoing
assistance projects and agreed to ensure speedy implementation of existing economic

assistance programmes, as well as examine any new proposals.
Meeting of Joint Working Group on cross - LOC CBM

2338. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has proposed a meeting of the Joint Working Group on
Cross-LOC Confidence Building Measures (CBM) with Pakistan, if so, the details thereof;

and
(b) whether the meeting was held or not, if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The meeting of the India-Pakistan
Joint Working Group on Cross - LOC CBMs was held in New Delhi on March 4, 2014.
During the meeting issues pertaining to the promotion of travel and trade across the Line

of Control for the people of Jammu and Kashmir were discussed further.
Reviewing of Afghan situation

2339. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has reviewed the Afghan situation in the context of rising
tension due to Presidential elections and increasing casualties in the civilian war, if so,

the reaction of Government;

(b) whether the ongoing crisis has caused a deep disquiet to the international

backers, if so, the details thereof;

(c) the precautions that are taken by Government to protect Indian interests and

projects that are continuing in Afghanistan; and

(d) whether the issue was discussed with friendly countries, including UN Mission
to continue to assist the war-torn Afghanistan in its effort to rebuild and reconstruct and
if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) Government closely monitors all



108 Written Answers to [RAJYA SABHA] Unstarred Questions

developments in India’s neighbourhood particularly developments that impact the nation’s
security. India steadfastly supports the people of Afghanistan in their quest to build a
peaceful, united, democratic and prosperous Afghanistan. A credible and transparent
election process accepted by all, leading to a smooth political transition is essential for
the Afghan people to achieve this goal and preserve the gains made in the past decade
in the face of formidable threats posed by terrorist groups operating from beyond

Afghanistan’s borders.

Government of India have called upon the international community to adhere to the
commitments made to Afghanistan towards rebuilding of the Afghan security forces and

for assisting in the development and reconstruction of the Afghan economy.

Government continues to take all necessary measures to safeguard India’s interests
in Afghanistan including ensuring the safety and security of our diplomatic premises and
of Indian citizens working there. This involves working closely with security agencies
of the Government of Afghanistan and continuously upgrading security arrangement at

our diplomatic premises and project sites.
Adherence to principle of Panchsheel

2340. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that China has reiterated its commitment and adherence to

the principle of Panchsheel, if so, the details thereof; and

(b) whether Government has made or is making any efforts with regard to the
revival of agreement between the two countries on these lines and for non-infiltration

into Arunachal Pradesh territory, if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes. On June 28, 2014 China organized an
event in Beijing to commemorate the 60th anniversary of Panchsheel. At the invitation of
the Vice President of China, the Hon’ble Vice President of India Shri M. Hamid Ansari,
paid an official visit to China from June 26 to 30, 2014. He attended events to mark
the 60th anniversary of ‘Panchsheel’ at Beijing on June 28-29, 2014. China reiterated its
commitment and adherence to the principles of Panchsheel as was reflected in the letter
sent by Chinese President XI Jinping to President Pranab Mukherjee on the occasion of

commemoration of the 60th anniversary of Panchsheel.

(b) Government of India makes all efforts and takes all necessary measures to
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safeguard India’s sovereignty, and territorial integrity and maintain peace and tranquility
in India-China border areas. Government regularly takes up any transgression along the
Line of Actual Control (LAC) with the Chinese side through established mechanisms
including border personnel meetings, flag meetings, meetings of Working Mechanism for
Consultation and Coordination on India- China Border Affairs and diplomatic channels.
The two sides agree that peace and tranquility on the border is the basis for the continued

expansion of India-China relations.
Visit of External Affairs Minister of France

+2341. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether External Affairs Minister of France recently came to India on two day’s

visit, if so, the details thereof;

(b) the details of the deliberations and the issued discussed by Government with

the External Affairs Minister of France;

(c) whether India had selected French fighter plane, Rafael two years back but due

to some reasons this deal is still pending; and

(d) whether Government had discussed all issues like the deal of Rafael fighter
plane, Jaitapur atomic power plant and climate change prominently with the External

Affairs Minister of France and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes. The Foreign Minister of France, Mr.

Laurent Fabius was on a two day visit to India from 30 June - 1 July, 2014.

(b) Both sides had discussions on bilateral, regional and global issues of mutual

concern.

(c) The process of contract negotiations with the L1 Vendor, M/s Dassault Aviation
of France, for procurement of Medium Multi Role Combat Aircraft (MMRCA) is on.

(d) The status of various bilateral projects was also discussed during the meeting.
On climate change, India expressed its hope that a comprehensive, balanced and equitable
outcome will be reached at the COP21 to be hosted by France in December 2015.

+Original notice of the question was received in Hindi.
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Discussion on reconciliation in Sri Lanka

2342. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether India and Sri Lanka had discussed about the measures Sri Lanka was
taking about accountability and reconciliation on the island nation, if so, the details

thereof; and

(b) whether India had asked the Sri Lanka to expedite the reconciliation measures,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Government has conveyed to the
Government of Sri Lanka, on a number of occasions, the urgent and imperative need
for expeditious steps towards genuine national reconciliation and called for effective
and time bound implementation of the constructive recommendations contained in the

Lessons Learnt and Reconciliation Commission (LLRC) report.

Issues regarding the on-going reconciliation process in Sri Lanka were also
discussed during the recent bilateral meetings between PM and President of Sri Lanka in
New Delhi on 27 May 2014 and EAM and External Affairs Minister of Sri Lanka in
New Delhi on 11 July 2014.

Progress of trilateral road

2343. SHRI MUKUT MITHI : Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the status of progress of trilateral road proposed to be built in India, Myanmar
and Thailand;

(b) the length of the total roads with the country-wise break up in terms of length,

cost and progress so far; and

(¢) the deadline set for completion of the project and measures, if any, to speed

up the project?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The length of the Trilateral Highway
is approximately 1360 kms. The Trilateral Highway’s route will be Moreh (India) -
Tamu (Myanmar) - Kalewa - Yagyi - Monywa - Mandalay - Meiktila - Nay Pyi Taw
- Payagyi - Theinzayat - Thaton - Hpa’an - Kawkareik - Myawaddy (Myanmar) - Mae



Written Answers to [31 July, 2014] Unstarred Questions 111

Sot (Thailand). In respect of India’s involvement with the project, India has undertaken
to upgrade the Kalewa-Yagyi road section of the Trilateral Highway (approximately 120
kms.) to highway standard and construction of 71 bridges in the Tamu - Kalewa section.
A consultant, M/s EGIS India Consulting Engineers Private Ltd., has been appointed on
January 28, 2014 for preparation of a Feasibility Report for the Kalewa - Yagyi road
section. A consultant, M/s IRCON Ltd., has been appointed on February 12, 2014 for
preparation of a Feasibility Report for the construction of 71 bridges in the Tamu-Kalewa
section of the Trilateral Highway. These two Feasibility Reports will provide the broad
contours of the project including alignment, specifications, design, estimated cost and

timeline for completion of these projects.

(¢) The two Feasibility Reports will provide the broad contours of the projects
including specifications, design, estimated cost and timeline for completion of these
projects. Based on the two Feasibility Reports, implementation of these projects will be

finalized in consultation with the Government of Myanmar.
Relaxing of rules in Nuclear Liability Law

12344. SHRI MAHENDRA SINGH MAHRA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether American Company Westinghouse core has requested to relax the rules

related to compensation in Section 17 (B) of Nuclear Liability Law;
(b) if so, whether Government has accepted the request of America; and

(¢) if so, whether Indian interests are likely to be harmed by extending relaxation,
and if not, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Civil Liability for Nuclear Damage
Act, 2010 aims to ensure prompt compensation for victims in the unlikely event of a
nuclear incident. Section 4 of the Civil Liability for Nuclear Damage Act, 2010 channels
the liability for nuclear damage to the operator of the nuclear installation. The operator
of the nuclear installation, after paying the compensation for nuclear damage, shall have
a right of recourse against the supplier in accordance with Section 17 of the said Act.
Some international suppliers, including Westinghouse of the US, have expressed concerns
regarding Section 17 of the 2010 Act. At present, there is no proposal to amend the
provisions of the Civil Liability for Nuclear Damage Act, 2010.

(¢c) Does not arise.

+Original notice of the question was received in Hindi.
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Indian fishermen in foreign custody

2345. SHRI A.W. RABI BERNARD: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the total number of Indian fishermen and their fishing boats in the custody of

Pakistan, Sri Lanka and Bangladesh at present, State-wise, including Tamil Nadu;

(b) the details of the steps taken/being taken by the Government to secure release

of these fishermen; and

(c) the steps taken by Government to rehabilitate fishermen and their families whose

boats have been confiscated by these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) As on 1 July 2014 there are 249 fishermen
believed to be Indian and approximately 740 fishing boats that are in the custody of
the Pakistan authorities. Of the 249 fishermen, Consular Access by Pakistan authorities
has been provided to 78 fishermen; Indian nationality of 35 has been confirmed while
nationality status of remaining 43 fishermen is still to be confirmed. The State/UT-wise
detail of the 35 Indian fishermen is: (i) Gujarat-33 fishermen (ii) Maharashtra-1 fisherman;

and (iii) Daman&Diu-1 fisherman.

As on 22 July 2014 there are 43 Indian fishermen and 56 Indian fishing vessels in
the custody of Sri Lankan authorities. All these Indian fishermen belong to the State
of Tamil Nadu.

There are no Indian fisherman presently in the custody of Bangladesh authorities.

In the case of Pakistan, Government regularly takes up the demand for consular
access and early release and repatriation of all prisoners including Indian fishermen. The
India-Pakistan Judicial Committee consisting of retired judges from both countries visits
jails in both countries to ensure humane treatment and expeditious release of prisoners

including fishermen, who have completed their prison term.

An India-Sri Lanka Joint Working Group (JWG) dealing with issues related to
inadvertent crossing by fishermen, preventing use of force against Indian fishermen,
early release of confiscated boats and for exploring possibilities of working towards
a bilateral agreement, has been in operation since 2004. Additionally, in 2014, two
rounds of India-Sri Lanka Fishermen’s Associations talks have taken place in Chennai
(27 January 2014) and Colombo (12 May 2014) towards resolution of fishermen issues.
The matter has also been taken up during meetings at various levels, including during

the recent meeting between PM and Sri Lankan President in New Delhi on 27 May
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2014 and in the bilateral discussions between EAM and the Sri Lankan Foreign Minister
in New Delhi on 11 July 2014.

Ministry of Agriculture is the designated nodal agency for payment of compensation
to fishermen lodged in Pakistani jails. Additionally a Soft Loan Package for replacement
of fishing vessels held in captivity in Pakistan authorities implemented by the Marine
Exports Development Authority (MPEDA).

Opening of RPO in Odisha

12346. SHRI BHUPINDER SINGH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether Government is opening a Regional Passport Office (RPO) at
Bhawanipatna in Kalahandi district of Odisha to meet the necessity of the people of
KBK (Kalahandi-Balangir-Koraput) adjoining districts of Odisha;

(b) whether Government has computerized the passport offices of the country and
whether it has facilitated to open new centres on outsource basis, if so, the list of new

centres that Government is planning to open;

(¢) whether Government is planning to open centres in any town in western part

of Odisha, specifically in Bhawanipatna; and

(d) if not, whether Government can open a centre at Bhawanipatna in this financial
year 2014-15?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) With the aim to deliver Passport-related
services to the citizens in a timely, transparent, more accessible, reliable manner and
in a comfortable environment through streamlined processes, the Government has
implemented IT-driven Passport Seva Project (PSP) in public-private-partnership mode
which includes inter alia establishing and operationalising of 77 Passport Seva Kendras
(PSKs) across the country as extended arms of the existing 37 Passport Offices. A list
of the 77 PSKs is given in Statement (See below). All the Passport Offices and PSKs
are computerized. The entire passport application process is online and streamlined,
including payment of Passport Fees. The number of public dealing counters has been
increased from the erstwhile 350 to 1610 in the new system and public dealing hours
have gone up from 4 hours to 7 hours a day. Government is currently undertaking a
comprehensive review of opening of new Passport Offices and Passport Seva Kendras

in all parts of the country including Odisha.

+Original notice of the question was received in Hindi.
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Statement
State-wise list of Passport Seva Kendras (Psks)

S1. No. State/UT No. of PSKs Location of PSKs

1. Andhra Pradesh 3 Visakhapatnam, Vijayawada, Tirupati,

2. Assam* 1 Guwahati

3. Bihar 1 Patna

4. Chandigarh UT** 1 Chandigarh

5. Chbhattisgarh 1 Raipur

6. Delhi NCT*** 3 Herald House, Shalimar Place,
Bhikaji Cama Place

7. Goa 1 Panaji

8. Gujarat 5 Ahmedabad I and II, Vadodara, Rajkot,
Surat

9. Haryana 2 Ambala, Gurgaon

10. Himachal Pradesh 1 Shimla

11. Jammu & Kashmir 2 Jammu, Srinagar

12. Jharkhand 1 Ranchi

13. Karnataka 4 Bangalore I and II, Hubli, Mangalore

14. Kerala 13 Thiruvananthapuram,
Thiruvananthapuram (Rural), Kollam,
Cochin, Ernakulam Rural, Alapuzha,
Kottayam, Malappuram, Thrissur,
Kozhikode I and II, Kannur I and II

15. Madhya Pradesh 1 Bhopal

16. Maharashtra 7 Mumbeai I, IT and III, Pune, Nagpur,
Thane, Nashik

17. Odisha 1 Bhubaneswar

18. Punjab 5 Amritsar, Ludhiana, Jalandhar I and II,
Hoshiarpur

19. Rajasthan 3 Jaipur, Jodhpur, Sikar
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SI. No. State/UT No. of PSKs Location of PSKs

20. Tamil Nadu 8 Chennai I, IT and III, Trichy, Thanjavur,
Madurai, Tirunelveli, Coimbatore

21. Telangana 4 Hyderabad I, I and IIIT , Nizamabad

22. Uttar Pradesh 6 Lucknow, Varanasi, Kanpur, Gorakhpur,
Bareilly, Ghaziabad

23. Uttarakhand 1 Dehradun

24. West Bengal@ 2 Kolkata, Berhampore

TotaL 77

* RPO Guwahati covers five other North-Eastern States also.
** RPO Chandigarh covers parts of Punjab and Haryana.
***RPO Delhi covers parts of Haryana.

@RPO Kolkata covers Sikkim and Tripura.

Boosting of bilateral ties with China

2347. SHRIMATI SASIKALA PUSHPA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government has taken any steps to boost bilateral ties with China, the
details thereof; and

(b) whether any discussion were held with them recently, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) India-China relations have witnessed all round
progress in recent years. During former Prime Minister Shri A.B.Vajpayee’s visit to
China from June 22-27, 2003, the two countries agreed to qualitatively enhance bilateral
relations in all areas. It was agreed to appoint Special Representatives to seek a fair,

reasonable and mutually acceptable solution to the outstanding Boundary Question.

A ‘Strategic and Cooperative Partnership for Peace and Prosperity’ was established
in April 2005. In November 2006, the two countries agreed on a 10-pronged strategy
for comprehensive development of this partnership. China is emerging as India’s largest
trading partner in the current fiscal year. The two countries have established a Strategic
Economic Dialogue mechanism. The two sides have signed MoUs to enhance cooperation
in areas such as finance, agriculture, water resources, energy, environment, education,
tourism and IT. The two sides also undertake frequent consultations on global and
regional issues of mutual interest.

(b) Prime Minister Shri Narendra Modi met Chinese President XI Jinping on 14 July
2014 in Fortaleza, Brazil on the sidelines of the 6th BRICS Summit. The meeting, the
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first between the two leaders, lasted approximately 80 minutes. The discussion centered

on all aspects of the bilateral agenda as well as on regional and global issues.

At the invitation of the Vice President of China, the Hon’ble Vice President of
India Shri M. Hamid Ansari, paid an official visit to China from June 26 to 30, 2014.
The Vice President held bilateral discussions at Beijing on June 30, 2014 with his
counterpart, Vice President Li Yuanchao of China and called on President Xi Jinping.
MoU on Cooperation on Industrial Parks in India, MoU concerning communication
and cooperation of training in the area of Capacity Building of Public Officials and the
Implementation Plan for Provision of Hydrological Information of the Yarlung Zangbu/
Brahmaputra River in Flood Season by China to India were signed during the visit. The
Encyclopaedia of India-China Cultural Contacts was also released in the presence of two
Vice Presidents. Vice President Ansari also attended events to mark the 60th anniversary
of Panchsheel at Beijing on June 28, 2014.

The Chinese Foreign Minister Wang Yi visited India on June 8-9, 2014 as the Special
Envoy of the President of China. The External Affairs Minister Smt. Sushma Swaraj held
extensive discussions with him. The discussions were comprehensive and substantive and

various issues of significance were raised and discussed in a frank and candid manner.
Outcome of BRICS Summit - 2014

2348. DR. V. MAITREYAN: Will the Minister of EXTERNAL AFFAIRS be pleased

to state :

(a) the outcome of the BRICS Summit-2014 held at Brazil and the positive gains

made by India in the fields of trade and commerce;

(b) whether it is a fact that India has voiced its concern on implementing the Bali
Trade deal and has criticized the pact for putting trade facilitation ahead of a compromise
on agricultural subsidies, a crucial issue for a country that needs to stockpile food for

its poor; and

(c) if so, the details thereof and in what manner India’s concerns are addressed by
BRICS?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Hon’ble Prime Minister, Shri Narendra
Modi, led the Indian delegation to the 6th BRICS Summit held in Brazil on 15-16 July
2014.

Major outcomes of the 6th BRICS Summit include signing of an Agreement setting

up a New Development Bank and signing of a Treaty setting up the Contingent Reserve
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Arrangement (CRA), which will work as a multilateral currency swap amongst BRICS
Central Banks. MoS (IC) for Commerce and Industry signed these documents on behalf
of India.

An MoU on technical cooperation amongst Export Credit Guarantee Agencies of
BRICS countries aimed at improving environment for increasing trade opportunities
among BRICS countries and an Inter-Bank Cooperation Agreement on Innovation to
support financing of innovation projects of mutual interest were also signed at the

Summit.

The Fortaleza Declaration issued at the conclusion of the Summit captures the
discussions and consensus among the BRICS countries on a wide range of issues
covering reform of global governance — both political and economic, trade, finance,
regional political issues as well as global issues including WTO, terrorism, transnational

organized crime, climate change, post-2015 development agenda, etc.

At the Summit India expressed support for an open, inclusive, efficient and rule-
based global trading regime under the WTO that would address the aspirations of the
developing countries and the special needs of the poor countries particularly in the area
of food security.

The Fortaleza Declaration has endorsed that the work programme to be established
after the 9th WTO Ministerial Meeting held in Bali must prioritise issues where legally
binding outcomes could not be achieved including in public stockholding for food security
purposes. A reference has also been made to the implementation of the Agreement on
Trade Facilitation in the work programme. This clearly shows the balance and equity
that been sought by BRICS Leaders in the implementation of the Bali Trade deal which
in itself is a positive gain for developing countries. Relevant portion of Paragraph 21 of

the Fortaleza Declaration which captures this position is reproduced below:

“....we reaffirm our commitment to establish by the end of this year a post-Bali
work program for concluding the Doha Round, based on the progress already made
and in keeping with the mandate established in the Doha Development Agenda. We
affirm that this work program should prioritize the issues where legally binding
outcomes could not be achieved at MC9, including Public Stock-Holding for Food

Security Purposes.”
Necessity of extradition treaty

2349. DR. R. LAKSHMANAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) the details of the country with whom India has entered into extradition treaty
so far;
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(b) the details of the country with whom India proposes to enter into extradition
treaty for which talks have been initiated with those countries; and

(c) whether entering into extradition treaty is necessary for India as India is a
party to 1988-UN Convention against Illicit Traffic in Narcotic Drugs and Psychotropic
Substances, if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Extradition Treaties have been entered into
with the following 37 countries: Australia, Bahrain, Bangladesh, Belarus, Belgium,
Bhutan, Bulgaria, Canada, Egypt, France, Germany, Hong Kong, Kuwait, Malaysia,
Mauritius, Mexico, Mongolia, Nepal, Netherlands, Oman, Poland, Portugal, Republic
of Korea, Russia, Saudi Arabia, South Africa, Spain, Switzerland, Tajikistan, Turkey,
Tunisia, United Arab Emirates, United Kingdom, United States of America, Uzbekistan,

Ukraine and Vietnam.

(b) It is the policy of the Government to sign extradition treaties with as many
countries as possible. The process is under way with 14 countries.

(¢) Yes. The 1988 - UN Convention against Illicit Traffic in Narcotic Drugs and
Psychotropic Substances does not cover all offences. India signs bilateral extradition
treaties to encompass a broader category of offences.

Plan to build road to China

2350. SHRI MUKUT MITHI: Will the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether there has been any plan to build roads to China through Arunachal
Pradesh;

(b) whether there was any bilateral talk in this regard;
(c) if such a proposal exists, the details of the proposed location; and
(d) the total length and cost of the said project?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) No.

(b) to (d) Do not arise.
Extension of CMDs of Public Sector Undertakings

2351. SHRI NARESH GUJRAL: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state :

(a) whether it is a fact that normally extensions are not granted to CMDs of Public
Sector Undertakings;
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(b) whether it is a fact that CMD of BHEL was granted an extension by the last

Government; and

(c) whether it was done under pressure from some influential persons in the then

PMO, if not, the reasons of granting the said extension?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P. ): (a) CMDs of Public Sector
Undertakings are appointed for an initial term of 5 years. Extension in tenure beyond

the initial term is given with the approval of the Competent Authority.

(b) Yes, Sir. CMD of BHEL was granted an extension for a period of 2 years
beyond 31.12.2013, as a special case, with the approval of the Competent Authority.

(¢) No, Sir. Extension of tenure was granted in view of the difficult situation
confronting the power sector as a whole and BHEL in particular in the face of adverse
economic situation, resulting in inadequate order booking; urgent need to undertake
accelerated diversification strategy in both core and non-core business, which entailed
the need for continuity in top leadership at such a crucial juncture. Committee of
Secretaries constituted to examine the proposal for extension of tenure of CMD, BHEL

recommended for extension of tenure, which was approved by the Competent Authority.
Growth of heavy industries and public enterprises

2352. SHRI C.P. NARAYANAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state :

(a) what have been the rates of growth of heavy industries and public enterprises

during the last three years;

(b) the number of persons employed in heavy industries and public enterprises

during last three years;

(c) the percentage of shares of public enterprises sold by Government during last

three years; and
(d) the amount Government received from this sale?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) As per the Public
Enterprises Survey 2012-13, laid in the Parliament on 20.2.2014, the rates of growth
in terms of turnover of Central Public Sector Enterprises (CPSEs) including heavy
industries for the year 2010-11, 2011-12 and 2012-13 was 20.34%, 21.63% and 6.79%

respectively.
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(b) The total number of employees working in CPSEs during the last three years i.e.
2010-11, 2011-12 and 2012-13 were 14.40 lakh, 14.50 lakh and 14.04 lakh respectively.

(c) and (d) The CPSE-wise details of the percentage of shares sold and amount
received from this sale by Government for the year 2011-12, 2012-13 and 2013-14 is

given in Statement.

Statement

Enterprise-wise details of equity sold and amount received by the

Government in the year 2012-13 and 2013-14

S1. No. Name of CPSEs/Years Government equity ~ Amount received
disinvested (in%) ® in crore)

2011-12

1. Power Finance Corporation Ltd. 5.00 1144.55

2. Oil and Natural Gas Corporation of 491 12749.50
India Ltd.
2012-13

1. National Building Construction 10.00 124.97
Corporation

2. Hindustan Copper Ltd. 5.58 807.03

3. NMDC Ltd. 10.00 5973.27

4. Oil India Ltd. 10.00 3141.51

5. NTPC Ltd. 9.50 11457.54

6.  Rashtriya Chemicals and Fertilizers 12.50 310.15
Ltd.

7. National Aluminium Company Ltd. 6.09 627.84

8. Steel Autlority of India Ltd. 10.82 1514.50
2013-14

1. Hindustan Copper Ltd. 4.01 259.56

2. ITDC Ltd. 5.00 30.17

3.  MMTC Ltd. 9.33 571.71

4.  National Fertilizers Ltd. 7.64 101.08
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S1. No. Name of CPSEs/Years Government equity Amount received
disinvested (in%) (R in crore)
5. State Trading Corporation Ltd. 1.02 4.54
6.  Neyveli Ligniti Corporation Ltd. 3.56 358.21
7. Engineers India Ltd. 10.00 497.32
8.  India Oil Corporation Ltd. 10.00 5341.49
9. National Hydroelectric Power 0.40 2131.28
Corporation
10.  Power Grid Corporation of India 4.00 1637.32
Ltd.
11.  Bharat Heavy Electrical Ltd. 4.66 1886.78
12.  CPSE-Exchange Traded Fund of a - 3000.00
group of CPSEs

Vacant land in possession of CPSUs without proper utilisation

2353. SHRI C.M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state :

(a) whether it is a fact that vast stretch of land in possession of Central Public

Sector Undertakings (CPSUs) are remaining vacant without any proper utilization;

(b) if so, the reasons for keeping them idle without using them for any remunerative

activity; and

(¢) whether Government will come forward to utilize them in a proper and lucrative

manner and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) Detail of surplus land
with Central Public Enterprises (CPSEs) is not centrally maintained.

(b) Does not arise.

(¢) Government of India have issued instruction in 1986 which inter-alia provide
that “a survey may be undertaken by the administrative Ministries/ Department/
Undertakings to identify such surplus lands. After identification, the surplus land could
be transferred for the appropriate use by Central Government or for the establishment
of new Public sector undertakings, or for location of ancillary units. Such land could

even be considered for transfer to the State Governments for setting up small industrial
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units or industrial estates. In appropriate cases, the surplus land could be released for

afforestation.”
Development of States through Heavy Industries

2354. SHRI MOHAMMED ADEEB: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state :

(a) the details of Heavy Industries and Public Enterprises in Uttar Pradesh;

(b) their annual turnover and the profit/loss volume and their effect on the economy
of the State; and

(c) the role of the Central Government in improving the development of the States

through these measures?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): (a) Since, Industry is a State
subject, hence no centralized data is maintained in this department for heavy industries
set up in various parts of country. The role of Department of Heavy Industry (DHI) is
confined to Central Public Sector Enterprises under its administrative control. There are
three CPSEs, under the administrative control of DHI, having its registered office in Uttar
Pradesh, namely Bharat Pumps and Compressors Limited (BPCL), Triveni Structurals
Limited (TSL) and Scooters India Limited (SIL).

(b) The detail of annual turnover and profit and loss during last three financial years
of the CPSEs is available in Statement no. 15 & 3 of Volume I of Public Enterprises
Survey 2012-13 already laid on the Table of the both Houses of Parliament on
20th February, 2014. Extracts are given in the Statement-I and II (See below). However,

details of CPSEs mentioned in (a) above is given below:

(X in crore)

CPSE Name/Year Turnover Profit and Loss (Net)
BPCL 2012-13 130.06 -27.91
2011-12 153.51 -0.91
2010-11 213.37 -9.53
TSL 2012-13 1.51 -75.87
2011-12 1.71 -52.33
2010-11 2.19 -53.18
SIL 2012-13 209.82 -6.00
2011-12 226.74 -19.94

2010-11 174.76 -17.11




Written Answers to [31 July, 2014] Unstarred Questions 123

These CPSEs are giving employment and revenue to State Government in the form of
various taxes.

(c) As already stated in para (a) above that Industry is a State subject, hence States/
UTs have larger role in improving the development of the States through encouraging

Heavy Industries. Central Government had approved the revival of SIL in January, 2013.
Statement-1

Ranking of CPSEs in Terms of net Turnover/Revenue in 2012-13

(R in lakhs)
CPSE Net Turnover/Revenue Rank

2012-13  2011-12  2010-11 2012-13

1 2 3 4 5
Indian Oil Corporation Ltd. 47065059 42293222 35388221 1
Bharat Petroleum Corpn. Ltd. 25064926 22250047 16331260 2
Hindustan Petroleum Corpn. Ltd. 21587741 18832754 14256937 3
Food Corpn. of India 12084425 9575355 8224505 4
Oil and Natural Gas Corporation Ltd. 8330896 7688706 6864880 5
Mangalore Refinery and Petrochemicals Ltd. 6883826 5721369 4373046 6
NTPC Ltd. 6620024 6248088 5534066 7
Bharat Heavy Electricals Ltd. 5096346 5026081 4401746 8
Steel Authority of India Ltd. 4998690 5103596 4762915 9
Gail (India) Ltd. 4819529 4098181 3298497 10
Chennai Petroleum Corporation Ltd. 4685924 4539652 3816175 11
MMTC Ltd. 2859941 6632520 6905600 12
Bharat Sanchar Nigam Ltd. 2565481 2598213 2704471 13
South Eastern Coalfields Ltd. 2140813 1903648 1316761 14
State Trading Corpn. of India Ltd. 1904163 3077310 2047565 15
ONGC Videsh Ltd. 1755783 2234731 556826 16
Power Finance Corporation 1726027 1301485 1012849 17
Air India Ltd. 1607798 1467530 1397603 18
Hindustan Aeronautics Ltd. 1432929 1421230 1312516 19
Rashtriya Ispat Nigam Ltd. 1356528 1455176 1161630 20
Rural Electrification Corpn. Ltd. 1351886 1033759 825691 21
Power Grid Corporation of India Ltd. 1275785 1016427 838870 22

PEC Ltd. 1218283 1149832 1052469

[\
w
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1 2 3 4 5
Mahanadi Coalfields Ltd. 1078418 1006390 757630 24
NMDC Ltd. 1071344 1126873 1137577 25
Bharat Coking Coal Ltd. 1017662 858387 695177 26
Oil India Ltd. 994757 986323 832060 27
Eastern Coalfields Ltd. 976991 867267 592411 28
Northern Coalfields Ltd. 935993 838175 769489 29
Central Coalfields Ltd. 918155 795558 604890 30
Numaligarh Refinary Ltd. 875701 1407558 899738 31
Nuclear Power Corpn. of India Ltd. 796151 791381 601253 32
National Aluminium Company Ltd. 735420 703823 646747 33
Western Coalfields Ltd. 720551 712302 602533 34
Rashtriya Chemicals and Fertilizers Ltd. 703866 653222 559142 35
National Fertilizers Ltd. 674673 734053 580403 36
Airports Authority of India Ltd. 672551 569055 502771 37
MSTC Ltd. 636603 262531 188028 38
Bharat Electronics Ltd. 612555 582127 564304 39
Neyveli Lignite Corpn. Ltd. 560043 487147 429643 40
Indian Railway Finance Corporation Ltd. 554959 464194 383944 41
NHPC Ltd. 516540 565469 422525 42
Container Corporation of India Ltd. 440616 406095 383485 43
IRCON International Ltd. 423178 360141 318185 44
Shipping Corporation of India Ltd. 419804 386755 359464 45
Handicrafts & Handloom Exports Corp. of India Ltd. 416147 1212821 500819 46
Security Printing and Minting Corpn. India Ltd. 371746 349992 323064 47
Mahanagar Telephone Nigam Ltd. 342866 337325 367395 48
India Infrastructure Finance Co. Ltd. 327902 254043 194575 49
National Bldg. Constn. Corpn. Ltd. 319848 344769 314605 50
NTPC Vidyut Vyapar Nigam Ltd. 304296 4860 3396 51
BEML Ltd. 299887 292058 282617 52
Housing and Urban Dev. Corpn. Ltd. 286635 273836 226346 53
Balmer Lawrie and Co. Ltd. 270293 239665 210725 54
Engineers India Ltd. 245219 369882 265264 55
Fertilizers and Chemicals (Travancore) Ltd. 236383 296054 251211 56
Public Enterprises Survey 2012-13: Vol-I S-107
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1 2 3 4 5
Madras Fertilizers Ltd. 235055 221091 162291 57
Mazagon Dock Ltd. 233139 253840 66678 58
Rail Vikas Nigam Ltd. 211685 159792 144465 59
Cotton Corpn. Of India Ltd. 200721 176560 276792 60
THDC India Ltd. 195614 204558 168310 61
Electronics Corpn. Of India Ltd. 172940 147415 129777 62
SJVN Ltd. 168210 192750 182974 63
National Small Industries Corpn. Ltd. 156750 133395 97180 64
Cochin Shipyard Ltd. 155790 141662 146172 65
Air India Charters Ltd. 155725 137781 131142 66
Garden Reach Shipbuilders & Engineers Ltd. 153136 129602 105296 67
Hindustan Copper Ltd. 147342 163087 127658 68
National Handloom Development 147072 115332 128255 69
North Eastern Electric Power Corporation Ltd. 132524 119767 119827 70
Bridge and Roof Co.(India) Ltd. 132045 126435 133350 71
Central Warehousing Corpn. 131658 115204 97979 72
Hindustan Steelworks Costn. Ltd. 123853 117142 97491 73
Antrix Corporation Ltd. 116874 105078 103516 74
KIOCL Ltd. 115912 152108 180316 75
National Projects Construction Corpn. Ltd. 115504 116692 106132 76
NHDC Ltd. 109545 129131 91703 77
Konkan Railway Corporation Ltd. 108569 94617 88811 78
Bharat Dynamics Ltd. 107471 96387 93916 79
National Textile Corpn. Ltd. 102597 69234 63666 80
RITES Ltd. 101785 83563 69832 81
MOIL Ltd. 97503 90568 114531 82
ITI Ltd. 92200 92301 213954 83
Engineering Projects (India) Ltd. 84061 90127 110683 84
HIl Lifecare Ltd. 83566 61008 53438 85
Uranium Corporation of India Ltd. 82716 68219 72700 86
Export Credit Guarantee Corpn. of India Ltd. 80173 77125 68086 87
Heavy Engineering Corpn. Ltd. 74970 73599 68969 88
GAIL Gas Ltd. 73343 29077 3031 89

S-108 Public Enterprises Survey 2012-13: Vol-1



126 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5
Indian Renewable Energy Devt. Agency Ltd. 71907 51965 40096 90
National Seeds Corpn. Ltd. 68478 62533 62849 91
Telecommunications Consultants (India) 68205 65354 83606 92
Indian Railway Catering and Tourism Corpn. Ltd. 68077 51499 44959 93
Dredging Corpn. of India Ltd. 63492 48469 50714 94
Hindustan Organic Chemicals Ltd. 62487 60670 73901 95
Central Mine Planning and Design Institute Ltd. 60105 52872 42909 96
Hindustan Paper Corporation Ltd. 59545 72634 66179 97
Brahmaputra Valley Fertilizer Corpn. Ltd. 56999 40710 40113 98
WAPCOS Ltd. 56725 35436 35118 99
MECON Ltd. 56483 72321 64437 100
Mishra Dhatu Nigam Ltd. 55859 50901 41787 101
Indian Rare Earths Ltd. 55692 63176 39992 102
Goa Shipyard Ltd. 50970 68171 99105 103
Hindustan Shipyard Ltd. 48384 56404 65900 104
State Farms Corporation of India Ltd. 46805 37897 30788 105
Pawan Hans Helicopters Ltd. 45818 41500 41303 106
India Tourism Dev. Corpn. Ltd. 41003 39763 37031 107
National Informatics Centre Services 38924 35059 28244 108
Coal India Ltd. 37900 43813 41228 109
Railtel Corporation India Ltd. 36207 34742 34974 110
Hindustan Newsprint Ltd. 32364 31509 30174 111
Andrew Yule and Company Ltd. 32318 30195 25725 112
Ennore Port Ltd. 32021 24865 16731 113
Cement Corpn. of India Ltd. 31964 37287 33317 114
BBJ Construction Company Ltd. 30221 20033 15260 115
Hindustan Insecticides Ltd. 30111 27982 27504 116
Braithwaite Co. Ltd. 29424 25798 16971 117
Bharat Heavy Plate and Vessels Ltd. 24260 16084 14010 118
Rajasthan Electronics and Instruments Ltd. 23962 23135 13314 119
HMT Machine Tools Ltd. 23944 24047 21068 120
National Film Dev. Corpn. Ltd. 23865 24844 18125 121
Public Enterprises Survey 2012-13: Vol-I S-109
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1 2 3 4 5
Karnataka Antibiotics and Pharmaceuticals Ltd. 22720 23355 21320 122
India Trade Promotion Organisation 22255 27318 18796 123
Power System Operation Corporation Ltd. 22004 18698 8897 124
Airline Allied Services Ltd. 21421 27241 33639 125
Burn Standard Company Ltd. 20987 14496 15295 126
Scooters India Ltd. 20982 22674 17476 127
Central Electronics Ltd. 19216 16011 15318 128
Ferro Scrap Nigam Ltd. 18679 18076 17740 129
Jute Corpn. of India Ltd. 17461 13192 6017 130
Bharat Immunologicals and Biologicals Corp. 17297 4640 272 131
Instrumentation Ltd. 17206 19265 25015 132
Mineral Exploration Corpn. Ltd. 16538 15237 12916 133
Hindustan Prefab Ltd. 16494 22912 20307 134
BEL Optronics Devices Ltd. 14705 6274 5236 135
NEPA Ltd. 13220 15164 10496 136
Artificial Limbs Mfg. Corpn. of India 13023 8183 5764 137
Bharat Pumps and Compressors Ltd. 13006 15351 21337 138
Sail Refractory Company Ltd. 10708 3240 0 139
STCL Ltd. 10556 13262 6318 140
HMT Ltd. 10095 16112 20086 141
HPCL Biofuels Ltd. 9549 660 0 142
Rajasthan Drugs and Pharmaceuticals Ltd. 8567 8272 8067 143
Central Railside Warehousing Co. Ltd. 8350 7388 5081 144
Central Cottage Industries Corpn. of India 7753 7226 6309 145
Air India Air Transport Services Ltd. 7430 6090 4860 146
Richardson and Cruddas (1972) Ltd. 7416 7565 8646 147
FCI Aravali Gypsum and Minerals (India) Ltd. 7384 6653 6148 148
Projects and Development India Ltd. 6841 10098 10385 149
EdCIL (India) Ltd. 6085 8649 6722 150
Indian Drugs and Pharmaceuticals Ltd. 6071 5245 6000 151
Hindustan Antibiotics Ltd. 5208 7202 8904 152
BIECCO Lawrie and Co. Ltd. 4807 4625 8443 153

S-110 Public Enterprises Survey 2012-13: Vol-1
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1 2 3 4 5
Hotel Corpn. of India Ltd. 4528 5492 5117 154
Hindustan Fluorocarbons Limited 4448 6758 3818 155
North Eastern Regional Agri. Marketing Corp. Ltd. 4371 9604 10002 156
National Scheduled Castes Finance & Devp. Corpn. 4279 3370 2523 157
Broadcast Engg. Consultants India Ltd. 4118 10904 9079 158
Fresh and Healthy Enterprises Ltd. 3883 3989 6435 159
National Backward Classes Finance 3430 3117 2618 160
Bengal Chemicals and Pharmaceuticals Ltd. 3420 5512 5977 161
HMT (International) Ltd. 3409 3241 2789 162
HSCC (India) Ltd. 3379 2929 2311 163
Mumbai Railway Vikas Corporation Ltd. 3312 4292 2908 164
National Minorities Devp. and Finance Corporation 3089 2836 2665 165
Rec Power Distribution Co. Ltd. 2982 2277 1984 166
Indian Medicines and Pharmaceutical Corpn. 2967 2490 2441 167
Certification Engineers International Ltd. 2843 2992 2949 168
Bisra Stone Lime Company Ltd. 2781 3117 5761 169
Vignyan Industries Ltd. 2747 3921 3384 170
PFC Consulting Ltd. 2721 4906 4990 171
BHEL Electrical Machines Ltd. 2653 3514 0 172
Tamil Nadu Trade Promotion Organisation 2594 2412 2158 173
Bharat Wagon and Engg. Co. Ltd. 2071 4145 3754 174
Sambhar Salts Ltd. 1666 1893 991 175
NTPC Electric Supply Company Ltd. 1634 4610 5726 176
National Jute Manufactures Corporation Ltd. 1570 1576 0o 177
Bharat Bhari Udyog Nigam Ltd. 1523 1568 1054 178
National Scheduled Tribes Finance and Devp. 1402 1246 1065 179
Orissa Drugs and Chemicals Ltd. 1372 1166 632 180
IDPL (Tamil Nadu) Ltd. 1344 738 745 181
North Eastern Handicrafts and Handloom 1299 1682 1727 182
IRCON Infrastructure & Services Ltd. 1258 606 110 183
HMT Bearings Ltd. 1255 1612 1170 184
HMT Watches Ltd. 1106 1506 2006 185
Kanti Bijlee Utpadan Nigam Ltd. 988 12753 4858 186

Public Enterprises Survey 2012-13: Vol-I S-111
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1 2 3 4 5
National Safai Karamcharis Finance & Devpt. 962 865 760 187
Hooghly Printing Company Ltd. 950 1579 1126 188
National Handicapped Finance and Devpt. Corpn. 937 832 442 189
Hindustan Salts Ltd. 873 962 1325 190
Delhi Police Housing Corporation Ltd. 844 0 0 191
Prize Petroleum Company Ltd. 721 104 0 192
Assam Ashok Hotel Corpn. Ltd. 685 664 590 193
Karnataka Trade Promotion Organisation 669 564 309 194
Madhya Pradesh Ashok Hotel Corpn. Ltd. 643 623 567 195
National Research Development Corpn. 578 813 815 196
Hooghly Dock and Port Engineers Ltd. 513 120 344 197
Kumarakruppa Frontier Hotels Ltd. 501 559 840 198
Andaman and Nicobar ISL Forest 475 710 311 199
Tyre Corporation of India Ltd. 396 1002 2459 200
Hindustan Photo Films Manufacturing Co. 374 1256 3718 201
Ranchi Ashok Bihar Hotel Corpn. Ltd. 230 204 234 202
Donyi Polo Ashok Hotel Ltd. 217 201 196 203
Indian Oil-Creda Biofuels Ltd. 181 0 0 204
British India Corporation Ltd. 179 121 191 205
Pondicherry Ashok Hotel Corpn. Ltd. 174 178 235 206
PFC Capital Advisory Service Ltd. 171 16 0 207
Central Inland Water Transport Corpn. Ltd. 154 131 151 208
Triveni Structurals Ltd. 152 171 219 209
Irrigation & Water Resources Finance Corporation Ltd. 148 0 0 210
Tungabhadra Steel Products Ltd. 130 290 329 211
Nagaland Pulp and Paper Company Ltd. 124 124 0 212
Eastern Investment Ltd. 55 0 0 213
HMT Chinar Watches Ltd. 36 8 11 214
Millennium Telecom Ltd. 20 0 0 215
Hindustan Cables Ltd. 7 0 20 216
PFC Green Energy Ltd. 5 0 0 217
Hindustan Vegetable Oils Corpn. Ltd. 1 15 72 218

S-112 Public Enterprises Survey 2012-13: Vol-1
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Statement - 11
Net Profit / Loss (-) In CPSES under different Ministries/Departments
(R in lakhs)
S1.No. Ministry / Deptt./CPSE 2012-13 2011-12  2010-11

Ministry of Agriculture

Department of Agriculture and Cooperation

1. National Seeds Corpn. Ltd. 4430 3096 3738
2. State Farms Corporation of India Ltd 4258 3896 2987
Sus ToTAL: 8688 6992 6725

Ministry of Chemicals and Fertilizers

Department of Chemicals Petrochemicals

3. Hindustan Fluorocarbons Ltd. 95 252 223
4. Hindustan Insecticides Ltd. 292 160 158
5. Hindustan Organic Chemicals Ltd. -13799 -7807 2572

SuB ToTAL: -13412 -7395 2953

Ministry of Chemicals and Fertilizers

Department of Fertilizer

6. Brahmaputra Valley Fertilizer Corpn. Ltd. -3264 -12881 -8509
7. FCI Aravali Gypsum & Minerals (India) Ltd. 2849 2707 2405
8. Fertilizer Corpn. of India Ltd. 1077808 -55276  -50851
9. Fertilizers and Chemicals (Travancore) Ltd. -35396 1980 -4933
10. Hindustan Fertilizer Corpn. Ltd. -38053 -38089  -38228
11. Madras Fertilizers Ltd. 2444 11199 16986
12. National Fertilizers Ltd. -17073 12673 13850
13.  Projects and Development India Ltd. 1071 2608 2102
14. Rashtriya Chemicals and Fertilizrs Ltd. 28090 24924 24512
SuB TortaL: 1018476 -50155  -42666

Ministry of Chemicals & Fertilizers

Department of Pharmaceuticals

15. Bengal Chemicals & Pharmaceuticals Ltd. -1794 -1592 -916
16. Hindustan Antibiotics Ltd. -6937 -7227 -5018
17. IDPL (Tamil Nadu) Ltd. -341 -36 -162
18. Indian Drugs & Pharmaceuticals Ltd. -23958 -48988 -66844
19. Karnataka Antibiotics & Pharmaceuticals Ltd. 1129 1602 1056
20. Orissa Drugs and Chemicals Ltd. 90 85 20
21. Rajasthan Drugs and Pharmaceuticals Ltd. 80 145 120

Sub Total : -31731 -56011 -71744
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S1.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
Ministry of Civil Aviation
22. Air India Air Transport Services Ltd. -129 -26 -18
23. Air India Charters Ltd. -29960 -60250 -39122
24. Air India Ltd. -519855 -755974  -686517
25. Airline Allied Services Ltd. -18145 -11474 -2912
26. Airports Authority of India Ltd. 73500 85901 84639
27. Hotel Corpn. of India Ltd. -3562 -2129 -2671
28. Pawan Hans Helicopters Ltd. 2836 -1035 1850
SuB TotAL : -495315 -744987  -644751
Ministry of Coal
29. Bharat Coking Coal Ltd. 149880 82236 109369
30. Central Coalfields Ltd. 188561 131955 124683
31. Central Mine Planning & Design Institute Ltd. 2505 1961 1532
32. Coal India Ltd. 979432 806510 469610
33. Eastern Coalfields Ltd. 165554 96213 10657
34. Mahanadi Coalfields Ltd. 421244 370951 260932
35. Neyveli Lignite Corpn. Ltd. 145975 141133 129833
36. Northern Coalfields Ltd. 268213 277009 244545
37. South Eastern Coalfields Ltd. 429903 409868 230082
38. Western Coalfields Ltd. 32430 30671 53831
SuB TotaL: 2783697 2348507 1635074
Ministry of Commerce & Industry
Department of Commerce
39. Export Credit Guarantee Corpn. of India Ltd. 24279 22521 8567
40. India Trade Promotion Organisation 15229 18303 7087
41. Karnataka Trade Promotion Organisation 574 284 149
42. MMTC Ltd. -7062 7072 12164
43. PEC Ltd. 9696 7955 7092
44. State Trading Corpn. of India Ltd. 1795 1647 5644
45. STCL Ltd. -29612 -28466 -17802
46. Tamil Nadu Trade Promotion Organisation 2167 1886 1432
Sus TortaL: 17066 31202 24333
Public Enterprises Survey 2012-13: Vol-I S-3
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S1.No. Ministry / Deptt./CPSE 2012-13 2011-12  2010-11

Ministry of Communications and Information Technology

Department of Telecommunications

47. Bharat Sanchar Nigam Ltd. -788444 -885070  -638426
48. ITI Ltd. -18206 -36980 -35775
49. Mahanagar Telephone Nigam Ltd. -532112 -410978  -280192
50. Millennium Telecom Ltd. -20 -20 -49
51. Telecommunications Consultants (India) Ltd. 1576 803 1358

SuB TOTAL : -1337206  -1332245  -953084

Ministry of Communications and Information Technology

Department of Electronics and Information Technology

52. National Informatics Centre 2704 5150 3971
Services Incorporated
SuB TOTAL : 2704 5150 3971

Ministry of Comsumer Affairs, Food and Public Distribution

Department of Food and Public Distribution

53. Central Railside Warehousing Co. Ltd. 1647 1331 722
54. Central Warehousing Corpn. 13955 10046 13617
55. Food Corpn. of India -435 -6463 -580
56. Hindustan Vegetable Oils Corpn. Ltd. -1146 -2378 -2269
SuB TOTAL : 14021 2536 11490
Ministry of Defence

Department of Defence Production

57.  BEL Optronics Devices Ltd. 576 816 445
58.  BEML Ltd. -7987 5725 14976
59.  Bharat Dynamics Ltd. 28840 23496 5170
60. Bharat Electronics Ltd. 88983 82990 86147
61. Garden Reach Shipbuilders & 13154 10803 11571
Engineers Ltd.
62.  Goa Shipyard Ltd. 1550 8276 17613
63. Hindustan Aeronautics Ltd. 299691 253943 211426
64. Hindustan Shipyard Ltd. -5517 -8598 5500
65. Mazagon Dock Ltd. 41272 49431 24352
66. Mishra Dhatu Nigam Ltd. 8252 6845 5042
67. Vignyan Industries Ltd. 2271 82 -173

SuB TotAL : 468543 433809 382069
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S1.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
Ministry of Development of North Eastern Region
68. North Eastern Handicrafts & Handloom Deyv. -150 -151 -174
Corpn. Ltd.
69. North Eastern Regional Agri. Marketing Corp.Ltd. -282 100 147
SuB TotAL : -432 -51 -27
Ministry of Environment and Forests
70. Andaman and Nicobar ISL Forest and Plant. Dev. -3571 -3196 -2701
Corp. Ltd
SuB TotAL : -3571 -3196 -2701
Ministry of Finance
Department of Financial Services
71. India Infrastructure Finance Co. Ltd. 104699 58583 29580
72. Trrigation and Water Resources Finance 885 0 0
Corporation Ltd.
SuB TotAL : 105584 58583 29580
Ministry of Finance
Department of Economic Affairs
73. Security Printing & Minting Corpn. India Ltd. 42349 58247 57719
SuB TOTAL : 42349 58247 57719
Ministry of Health and Family Welfare
Department of Ayush
74. Indian Medicines & Pharmaceutical Corpn. Ltd. 446 152 12
SuB TotAL : 446 152 12
Ministry of Health and Family Welfare
Department of Health and Family Welfare
75. HLL Lifecare Ltd. 3007 2054 1843
76. HSCC (India) Ltd. 2257 1472 833
SuB ToTAL : 5264 3526 2676
Ministry of Heavy Industries and Public Enterprises
Department of Heavy Industries
77. Andrew Yule and Company Ltd. 1135 1185 4132
78. BBIJ Construction Company Ltd. 4208 477 360
79. Bharat Bhari Udyog Nigam Ltd. 36 11 2
Public Enterprises Survey 2012-13: Vol-I S-4



134 Written Answers to [RAJYA SABHA] Unstarred Questions

SL.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
80. Bharat Heavy Electricals Ltd. 661473 703996 601120
81. Bharat Heavy Plate and Vessels Ltd. 3504 1044 878
82. Bharat Pumps and Compressors Ltd. -2791 91 953
83. BHEL Electrical Machines Ltd. -55 -38 0
84. Bridge and Roof Co. (India) Ltd. 3840 4580 5768
85. Burn Standard Company Ltd. ~ ~ 116214
86. Cement Corpn. of India Ltd. 811 1943 2713

87.  Engineering Projects (India) Ltd. 2146 2447 1505
88.  Heavy Engineering Corpn. Ltd. 2038 858 3814
89.  Hindustan Cables Ltd. -88505 -64827 -60739
90. Hindustan Newsprint Ltd. -1809 689 504
91.  Hindustan Paper Corporation Ltd. -15187 -9520 -6334
92.  Hindustan Photo Films Manufacturing Co. Ltd. -156059 -135232 -115666
93.  Hindustan Salts Ltd. 74 22 -49
94.  HMT (International) Ltd. 448 135 21
95.  HMT Bearings Ltd. -207 -1012 -2132
96. HMT Chinar Watches Ltd. -5116 -4404 -4540
97. HMT Ltd. -14537 -8220 -7924
98. HMT Machine Tools Ltd. -4365 -4614 -9306
99.  HMT Watches Ltd. -24248 -22404 -25373
100.  Hooghly Printing Company Ltd. 8 47 28
101.  Instrumentation Ltd. -5409 -6769 -3656
102.  Nagaland Pulp and Paper Company Ltd. -1458 -1190 -1344
103. NEPA Ltd. -8408 -7290 -7040
104.  Rajasthan Electronics and Instruments Ltd. 2637 1862 503
105.  Richardson and Cruddas (1972) Ltd. -2949 -1626 -2156
106.  Sambhar Salts Ltd. 30 106 -413
107.  Scooters India Ltd. -600 -1994 -1711
108.  Triveni Structurals Ltd. -7587 -5233 -5318
109.  Tungabhadra Steel Products Ltd. -3115 -2875 -2612
110.  Tyre Corporation of India Ltd. -1636 -2086 -1323

SuB ToTAL : 338347 439977 480879
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S1.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
Ministry of Home Affairs
111. Delhi Police Housing Corporation Ltd. 90 0 0
SuB TotAL : 90 0 0
Ministry of Housing and Urban Poverty Alleviation
112. Hindustan Prefab Ltd. -370 247 461
113. Housing and Urban Dev. Corpn. Ltd. 70056 63033 55003
Sus ToraL : 69686 63280 55464
Ministry of Human Resource Development
Department of Secondary Education and Higher Education
114. EdCIL(India) Ltd. 526 245 249
SuB TotAL : 526 245 249
Ministry of Information and Broadcasting
115. Broadcast Engg. Consultants India Ltd. -788 203 529
116. National Film Dev. Corpn. Ltd. 635 408 169
Sus TortAL : -153 611 698
Ministry of Micro Small and Medium Enterprises Indus
117. National Small Industries Corpn. Ltd. 6235 4121 2978
SuB ToTAL : 6235 4121 2978
Ministry of Mines
118. Hindustan Copper Ltd. 35564 32344 22410
119. Mineral Exploration Corpn. Ltd. 2066 1732 1196
120. National Aluminium Company Ltd. 59283 84950 106930
SuB TotAL : 96913 119026 130536
Ministry of Minorities Affairs
121. National Minorities Devp. & Finance Corporation 4361 3989 3161
Sus ToraL : 4361 3989 3161
Ministry of New and Renewable Energy
122. Indian Renewable Energy Devt. Agency Ltd. 20265 17313 12046
SuB ToTAL : 20265 17313 12046
Public Enterprises Survey 2012-13: Vol-I S-5
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S1.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
Ministry of Petroleum and Natural Gas

123. Balmer Lawrie & Co. Ltd. 16277 13807 12109
124. Balmer Lawrie Investments Ltd. 3112 2843 2423
125. Bharat Petro Resources Ltd. -38264 -8894 -1898
126. Bharat Petroleum Corpn. Ltd. 264290 131127 154668
127. Biecco Lawrie and Co. Ltd. -1195 -2013 375
128. Certification Engineers International Ltd. 767 1006 1022
129. Chennai Petroleum Corporation Ltd. -176684 6182 51152
130. Creda HPCL Biofuel Ltd. -310 502 0
131. Engineers India Ltd. 62858 63632 52252
132. GAIL (India) Ltd. 402220 365384 356113
133. GAIL Gas Ltd. 2694 834 111
134. Hindustan Petroleum Corpn. Ltd. 90471 91143 153901
135. HPCL Biofuels Ltd. -14722 -4360 0
136. Indian Oil Corporation Ltd. 500517 395462 744548
137. Indian Oil-Creda Biofuels Ltd. 0 0 0
138. Mangalore Refinery and Petrochemicals Ltd. -75691 90858 117663
139. Numaligarh Refinary Ltd. 14426 18370 27926
140. Oil and Natural Gas Corporation Ltd. 2092570 2512292 1892400
141. Oil India Ltd. 358934 344692 288773
142. ONGC Videsh Ltd. 392914 272116 214246
143. Prize Petroleum Company Ltd. -126 -393 0

SuB ToTAL : 3895058 4294590 4067784

Ministry of Power

144. Kanti Bijlee Utpadan Nigam Ltd. -1291 535 -1458
145. NHDC Ltd. 57564 64690 30413
146. NHPC Ltd. 234822 277177 216667
147. North Eastern Electric Power Corporation Ltd. 24230 21912 26356
148. NTPC Electric Supply Company Ltd. -2459 766 601
149. NTPC Ltd. 1261939 922373 910259
150. NTPC Vidyut Vyapar Nigam LTD. -3484 11193 3006

151. PFC Capital Advisory Service Ltd. 85 5 0
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S1.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
152. PFC Consulting Ltd. 1638 2766 2696
153. PFC Green Energy Ltd. -40 0 0
154. Power Finance Corporation 441960 303174 261958
155. Power Grid Corporation Of India Ltd. 423450 325495 269689
156. Power System Operation Corporation Ltd. 8565 5052 1121
157. REC Power Distribution Co. Ltd. 1081 867 404
158. REC Transmission Project Co. Ltd. 293 1171 1092
159. Rural Electrification Corpn. Ltd. 381762 281703 256993
160. SJVN Ltd. 105234 106868 91213
161. THDC India Ltd. 53138 70383 60047

SuB ToTAL : 2988487 2396130 2131057

MINISTRY OF RAILWAYS
162. Bharat Wagon and Engg. Co. Ltd. -759 -867 -999
163. Braithwaite and Co. Ltd. 715 689 618
164. Burn Standard Company Ltd. -1966 -7610 ~
165. Container Corporation of India Ltd. 94003 87788 87595
166. Fresh and Healthy Enterprises Ltd. -948 -1222 42
167. Indian Railway Catering and Tourism Corpn. Ltd. 5884 4854 6079
168. Indian Railway Finance Corporation Ltd. 52157 48078 48520
169. Ircon Infrastructure and Services Ltd. 192 256 7
170. Ircon International Ltd. 72999 46992 24051
171. Konkan Railway Corporation Ltd. -23541 1874 183
172. Mumbai Railway Vikas Corporation Ltd. 1224 2271 1037
173. Rail Vikas Nigam Ltd. 13555 9838 6109
174. Railtel Corporation India Ltd. 11159 8585 9541
175. RITES Ltd. 24544 16449 24392

SuB ToTAL : 249218 217975 207175

Ministry of Science & Technology

Department of Biotechnology
176. Bharat Immunologicals and Biologicals Corp. Ltd. 502 1256 -418
177. Indian Vaccine Corp. Ltd. 65 43 43

SuB TOTAL : 567 1299 -375
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S1.No. Ministry / Deptt./CPSE 2012-13 2011-12  2010-11

Ministry of Science & Technology

Department of Scientific and Industrial Research

178. Central Electronics Ltd. -241 -1591 -1725
179. National Research Development Corpn. -172 -58 -104

Sub Total : -413 -1649 -1829

Ministry of Shipping

180.  Central Inland Water Transport Corpn. Ltd. -2393 -1309 -493
181.  Cochin Shipyard Ltd. 18527 17233 22753
182.  Dredging Corpn. of India Ltd. 2051 1318 3951
183.  Ennore Port Ltd. 17337 9672 5558
184.  Hooghly Dock And Port Engineers Ltd. -3984 42114 -6225
185.  Shipping Corporation of India Ltd. -11431 -42821 56735

Sus ToraL : 20107 26207 82279

Ministry of Social Justice and Empowerment

186.  Artificial Limbs Mfg. Corpn. of India 2351 1170 551
187. National Backward Classes Finance & Devp.Co. 2569 2411 1920
188.  National Handicapped Finance & Devpt. Corpn. 464 372 155
189.  National Safai Karamcharis Finance & Devpt. Corpn 576 459 414
190. National Scheduled Castes Finance & Devp. Corpn. 2518 2159 1395

SuB TotaL : 8478 6571 4435

Ministry of Steel

191.  Bisra Stone Lime Company Ltd. -1814 -686 -545
192.  Eastern Investment Ltd. 147 170 632
193.  Ferro Scrap Nigam Ltd. 196 137 120
194.  Hindustan Steelworks Costn. Ltd. -1981 -2808 -3809
195.  Jand K Mineral Development Corpn. Ltd. -96 -64 -48
196. KIOCL Ltd. 3105 9430 7627
197.  MSTC Ltd. 13073 11839 9917
198. Maharashtra Elektrosmelt Ltd. 0 0 2758
199. MECON Ltd. 10102 13636 9368
200. MOIL Ltd. 43172 41077 58805

201. NMDC Ltd. 634237 726539 649922
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SL.No. Ministry / Deptt./CPSE 2012-13  2011-12  2010-11
202.  Orissa Mineral Development Company Ltd. 1286 344 772
203. Rashtriya Ispat Nigam Ltd. 35283 75146 65849
204.  Sail Refractory Company Ltd. 1018 63 0
205.  Steel Authority of India Ltd. 217035 354272 490474

Sus TortaL : 954763 1229095 1291842

Ministry of Textiles
206. Birds Jute and Exports Ltd. -865 -1109 =772
207.  British India Corporation Ltd. -7505 -6030 -5294
208. Central Cottage Industries Corpn. of India Ltd. 25 49 -88
209. Cotton Corpn. of India Ltd. 3270 -17989 -96
210. Handicrafts & Handloom Exports Corp. of India Ltd. 249 216 92
211.  Jute Corpn. of India Ltd. 1337 1022 -1147
212. National Handloom Development Corporation Ltd. 697 282 432
213. National Jute Manufactures Corporation Ltd. -1600 -3821 -12944
214. National Textile Corpn. Ltd. 8512 13014 130423

SuB ToTAL : 4120 -14366 110606

Ministry of Tourism

215.  Assam Ashok Hotel Corpn. Ltd. -22 -11 -59
216. Donyi Polo Ashok Hotel Ltd. 4 12 19
217. India Tourism Dev. Corpn. Ltd. 300 854 -859
218.  Kumarakruppa Frontier Hotels Ltd. 533 543 557
219. Madhya Pradesh Ashok Hotel Corpn. Ltd. 64 58 32
220. Puducherry Ashok Hotel Corpn. Ltd. -30 -38 6
221. Ranchi Ashok Bihar Hotel Corpn. Ltd. -95 -58 -55
222.  Utkal Ashok Hotel Corpn. Ltd. -61 -60 -71
SuB TotAL : 693 1300 -430

Ministry of Tribal Affairs

223. National Scheduled Tribes Finance & Devp. Corpn. 674 951 596

Sub Total : 674 951 596
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S1.No. Ministry / Deptt./CPSE 2012-13 2011-12  2010-11

Ministry of Urban Development
224. National Bldg. Constn. Corpn. Ltd. 20750 19017 14034

SuB TortAL : 20750 19017 14034

Ministry of Water Resources

225. National Projects Construction Corpn. Ltd. 5097 4218 7274
226. WAPCOS Ltd. 5732 5125 3618
SuB ToTAL : 10829 9343 10892

Department of Atomic Energy

227.  Electronics Corpn. of India Ltd. 2588 3661 2287
228. Indian Rare Earths Ltd. 15659 17045 3189
229.  Nuclear Power Corpn. of India Ltd. 210099 190615 137633
230. Uranium Corporation of India Ltd. 9079 6484 10152

Sub Total : 237425 217805 153261

Department of Space

231.  Antrix Corporation Ltd. 17707 17098 13887
SuB TorAL : 17707 17098 13887
GRAND TOTAL : 11529904 9824592 9212854

Sick public sector units

2355. SHRI A.W. RABI BERNARD: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state :

(a) whether it is a fact that 64 units of India’s 260 Public Sector Units are sick
and asking the Board of Reconstruction of Public Sector Enterprises (BRPSEs) and the

Board for Industrial and Financial Reconstruction (BIFR) for financial assistance; and

(b) if so, the details and the reasons for once-Iconic brands turning into loss-making

units, and the steps taken to revive these units ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNA N.P.): (a) As per definition given in
the Government of India Resolution dated 6th December, 2004, constituting Board for
Reconstruction of Public Sector Enterprises (BRPSE), there are 61 sick Central Public
Sector Enterprises (CPSEs) as on 31.3.2013.

(b) The reasons for sickness may vary from enterprise to enterprise. Some of the
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reasons may be obsolete plants and machinery, outdated technology, heavy interest
burden, resource crunch, surplus manpower, high cost of production, weak marketing,

shortage of working capital, etc.

The concerned administrative Ministries/Departments of the CPSEs prepare
proposals for revival/rehabilitation of sick companies on case to case basis and refer
them to BRPSE through Department of Public Enterprises for its recommendations and
thereafter for approval of the Government. Based on the recommendations of BRPSE,
Revival packages of 48 CPSEs have been approved by the Government of India/Holding
Companies envisaging total fund/non-fund based assistance of I 40937 crores (cash
assistance of ¥ 10940 crores and non-cash assistance of ¥ 29997 crores).

Out of 48 sick CPSEs, 19 CPSEs have been declared “turnaround”.
Private players in Rajiv Awas Yojana

2356. SHRI BAISHNAB PARIDA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) whether it is proposed to involve private partners in Rajiv Awas Yojana to

eradicate slums, if so, the details with status of the project;
(b) whether it is a centrally funded project, if so, the details thereof; and

(c) the action plan of Government to check the unabated growth of slums in urban
areas of the country, inter-alia indicating the status of its implementation in various
States ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) The Government of India, at present, is
implementing the Affordable Housing in Partnership (AHP) as part of Rajiv Awas Yojana
(RAY), a Centrally Sponsored Scheme, to incentivise projects under various kinds of

partnerships including private partnership.

(¢) Government, at present, is implementing RAY. Government has also extended
timeline upto 31.3.2015 for completing projects approved till 31.3.2012 under Basic
Services to Urban Poor (BSUP) and Integrated Housing & Slum Development Programme
(IHSDP) components of Jawaharlal Nehru National Urban Renewal Mission (J]NNURM).
State-wise status of implementation of BSUP and IHSDP components of INNURM, RAY

including AHP is given in Statement (See below).

Further, the Government has set the target of providing pucca houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of Parliament

on 9" June, 2014. Government is holding consultations with various stakeholders.
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Slums in Andhra Pradesh

2357. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state :

(a) whether it is a fact that undivided Andhra Pradesh is the second State in the

country where you have more number of slums;

(b) whether it is also a fact that more than one crore people are living in slums in

Andhra Pradesh as per the latest figures; and

(c) if so, what are the reasons for this downtrend in Andhra Pradesh and what

special efforts the Ministry is putting to reduce slums in the State?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) Yes, Sir. As per 2011 Census, undivided
Andhra Pradesh with a slum population of 1,01,86,934 has the second highest slum

population in the country.

(¢) The Government of Andhra Pradesh has reported that they have formulated a
detailed guideline for identification and notification of slums leading to transparency
and full reporting which augmented the growth of slums. Also, migration from rural to
urban areas in search of employment opportunities has further augmented the growth

of slums.

Slum and Housing being state subject, State Governments make efforts to reduce
slums. Government of India is supplementing the State Government’s efforts through

following schemes:

Government at present is implementing Rajiv Awas Yojana (RAY) and Rajiv Rin
Yojana (RRY), as Centrally Sponsored Schemes, in the entire country to address the

housing needs of slum dwellers and urban poor.

Government has also extended the period of Basic Services to the Urban Poor
(BSUP) and Integrated Housing and Slum Development Programme (IHSDP) components
of Jawaharlal Nehru National Urban Renewal Mission (JNNURM) upto 31st March,
2015 for completing the projects sanctioned upto March, 2012.

Fraud in real estate sector

12358. SHRI PRABHAT JHA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

+Original notice of the question was received in Hindi.
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(a) whether it is a fact that the number of cases pertaining to fraud with the buyers
are constantly increasing due to the regulation free status of the real estate sector, if so,
the details thereof; and

(b) whether there is any proposal to formulate a legislation immediately for bringing
the real estate sector in the ambit of regulations and to protect the interest of buyers

from developers and ensuring transparency, if so, the details thereof ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) ‘Land’ and ‘Colonisation’ as well as ‘Police’ being
State subjects, it is the primary responsibility of States to monitor and regulate the cases
related to fraud with buyers of real estate. The grievances received by the Ministry, are

forwarded to State Governments for necessary action.

(b) This Ministry has drafted the Real Estate (Regulation and Development) Bill,
2013 in consultation with stakeholders in view of ‘transfer of property’, ‘registration
of deeds’ and ‘contracts’ being part of the Concurrent List. This Bill will not only
protect the consumer interest but also bring accountability and transparency in the
sector and also makes certain violations criminal offences. The Bill was referred to
Parliamentary Standing Committee after introduction in Rajya Sabha on 14th August,

2013. Parliamentary Standing Committee has submitted its report to the Parliament.
Funds under JNNURM to Bihar

12359. DR. ANIL KUMAR SAHANI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) the details of funds allocated by Government to Bihar under Jawaharlal Nehru

National Urban Renewal Mission during the last three years: and

(b) the quantum of funds released under above said scheme during the last three

year, State-wise.

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) A total of 35 projects with a total project
cost of ¥ 835.78 crores involving Central Share of X 415.70 crores were approved
for construction/upgradation of total 31,951 dwelling units (DUs) in the state of Bihar
under Basic Services to the Urban Poor (BSUP) and Integrated Housing and Slum
Development Programme (IHSDP) components of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM).

+Original notice of the question was received in Hindi.
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JNNURM was extended upto March, 2014 first and then upto March, 2015 only
for completion of projects sanctioned upto March, 2012, therefore, no new projects
were considered in years 2012-13, 2013-14 and current year. The non starter projects
and houses were cancelled after review. Accordingly, details of funds sanctioned for the
entire Mission period, amount due after cancellation of non starter houses and funds

released to States including Bihar is given in Statement.
Statement

State wise fund sanctioned and released during each of
last three years under JNNURM
(As on 18th July 2014)

[] in crore
NS Name of Fund Fund Fund Released
No. State/ UT sanctioned sanctioned
before after
. . 2012-13 2013-14 2014-15
cancellation cancellation
1 2 3 4 5 6 7
1. A&N Island 13.64 8.90 - - -
2. Andhra 1,284.07 1,230.45 64.56 8.23 -
Pradesh
3. Arunanchal 68.55 63.42 16.24 12.78 12.78
Pradesh
4.  Assam 167.81 167.81 3.71 - 1.23
5. Bihar 693.55 415.70 128.16 - -
6.  Chandigarh 444,93 444.93 - 4.74 -
(UT)
7. Chhattisgarh 520.90 466.57 22.37 60.09 -
8. D&N Haveli 3.34 3.34 - - -
9. Daman & 0.58 0.58 - - -
Diu
10. Delhi 1,754.89 1,370.04 145.00 150.00 317.03
11. Goa 6.00 - 0.70 - -
12. Gujarat 1,342.14 1,246.54 120.25 142.41 50.21
13. Haryana 262.12 224.19 12.43 22.67 -
14. Himachal 68.35 53.38 7.69 5.86 -

Pradesh
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1 2 3 4 5 6 7

15.  Jammu & 248.76 247.19 18.85 11.58 11.14
Kashmir

16.  Jharkhand 460.06 348.25 - 21.32 -

17.  Karnataka 635.22 630.54 16.34 54.12 -

18.  Kerala 435.16 435.16 40.57 26.24 21.13

19.  Lakshdweep - - - - -

20.  Madhya 601.68 547.97 35.49 62.08 -
Pradesh
21.  Maharashtra 4,944.88 3,899.27 378.97 342.60 48.47
22.  Manipur 96.11 76.26 - 10.98 -
23.  Meghalaya 62.78 62.78 10.09 4.48 -
24.  Mizoram 120.77 109.51 12.80 6.94 -
25.  Nagaland 166.59 146.90 26.40 - -
26.  Orissa 248.71 248.71 42.00 20.23 -
27.  Puducherry 88.67 88.67 8.08 - -
28.  Punjab 230.00 111.13 31.25 12.77 -
29.  Rajasthan 900.37 774.75 90.87 173.16 -
30.  Sikkim 46.98 46.98 9.66 6.57 -
31.  Tamil Nadu 1,448.13 1,445.73 197.74  227.33 -
32.  Telangana 958.21 958.21 98.69 1.35 -
33.  Tripura 52.01 52.01 2.80 0.70 -
34.  Uttar 1,533.33 1,486.16 31.68 33.98 22.42
Pradesh
35.  Uttrakhand 161.36 126.41 9.96 5.93 3.71

36.  West Bengal 3,027.06 2,636.14 328.06 274.30 33.53

GraND ToTAL 23,097.71 20,174.58 1,911.42 1,703.43 521.65
(BSUP) :-
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Funds under urban self employment programme to Bihar

12360. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state

(a) whether Government has allocated funds to the State of Bihar under the Self-
Employment Programme, if so, the details thereof; and

(b) whether Government is satisfied with achievements made under this programme
so far?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) Self Employment Programme is one of
the components of Centrally Sponsored Scheme Swarna Jayanti Shahari Rozgar Yojana
(SJSRY) which has been restructured into National Urban Livelihoods Mission (NULM)
with effect from September, 2013.

Funds under SJSRY/NULM are released to States/UTs as a whole, without
segregating into components. An amount of [1 39.32 Crores has been released to Bihar
under Swarna Jayanti Shahari Rozgar Yojana (SJSRY)/National Urban Livelihoods
Mission (NULM) during last three years i.e. from 2011-12 to 2013-14.

The targets and achievements under Self Employment Programme component under
Swarna Jayanti Shahari Rozgar Yojana (SJSRY)/National Urban Livelihoods Mission
(NULM) in the State of Bihar for the last three years are as follows:

Year 2011-12 2012-13 2013-14

Targets Achievement Targets Achievement Targets Achievement

Number of 5850 1449 5038 35 4235 0
beneficiaries

assisted for setting

up Individual

and Group micro

enterprises

Achievement of HUPA in J and K

2361. PROF. SAIF-UD-DIN SOZ: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) achievement of the Ministry by promoting housing and urban poverty alleviation
in J &K state and whether the Ministry has done anything tangible in the state; and

(b) if the Ministry is not satisfied on its achievement so far, what does it want to
do in future?

+Original notice of the question was received in Hindi.
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THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) Details of Houses constructed under
Basic Services to the Urban Poor (BSUP), Integrated Housing and Slum Development
Programme (IHSDP) and Rajiv Awas Yojana (RAY) in the State of J and K as

under:

Dwelling Units (DUs) BSUP IHSDP RAY
Total Sanctioned 6677 7531 369
Completed 662 4930 -
In Progress 815 1433 -
Not Started 5200 1168 369
Occupied 354 4930 -

The Ministry of Housing and Urban Poverty Alleviation has been implementing a
Centrally Sponsored Scheme namely Swarna Jayanti Shahari Rozgar Yojana (SJISRY)
since 1997, which has been restructured into National Urban Livelihoods Mission
(NULM) w.e.f- September, 2013. The targets and achievements under Swarna Jayanti
Shahari Rozgar Yojana (SJSRY)/National Urban Livelihoods Mission (NULM) in the
State of J & K for the last three years are as follows:

Year 2011-12 2012-13 2013-14

Targets Achievement Targets Achievement Targets Achievement

Number of 392 88 922 573 1125 771
beneficiaries

assisted for setting

up Individual

and Group micro

enterprises

Number of 983 1380 2979 1904 2700 4579
beneficiaries

provided skill

training

Houses for poor in Gujarat

12362. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state :

(a) the number of towns in the country wherein the poor families have no rented
or own houses to live in;

+Original notice of the question was received in Hindi.
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(b) the number of towns in the State of Gujarat out of them where the poor families

have not arranged for rented or owned house to live in; and

(c) the plan of the Government to provide houses to poor families in the towns

along with details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) Ministry does not collect data related to number of
towns wherein the poor families have no rented or own houses. However, as per Census

2011, the total houseless households in urban areas across the country are 2,56,896.
(b) As per the Census 2011, State of Gujarat has 23,987 houseless households.

(¢) Government of India aims to provide houses to the urban poor families under
various schemes/programmes, such as shelter for Urban Homeless Scheme under
National Urban Livelihood Mission (NULM), Integrated Housing & Slum Development
Programme (IHSDP) for providing adequate shelter and basic infrastructure facilities to
the slum-dwellers, Basic Services to the Urban Poor (BSUP) for urban infrastructure
and housing, Rajiv Awas Yojana (RAY) for housing to slum-dwellers, Rajiv Rinn Yojana
(RRY) for subsidized housing loans for the urban poor. However, detailed plan for
implementation of schemes programmes in each town/city is undertaken by the respective

State Government as “Land” and “Colonization” are State subject.

Central Government's role in providing affordable housing to
urban lower middle class

2363. SHRI VIVEK GUPTA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether rates of residential land in urban areas are totally governed by “market

mechanism of demand/supply”;

(b) if so, the reasons for Government to leave a topic of such great concern on
market behavior when most of the urban lower middle class is not being able to buy a

house of their own thereof;

(c) the major reasons for the rapid increase in the rates of residential land in urban

areas in the last eight years; and

(d) the steps taken by Government to ensure affordable housing in urban areas with

minimum civic amenities in the last five years ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) Yes, Sir. Rates of residential lands in
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urban areas are governed by market mechanism of demand/supply as housing is a

private good.

(c) Increased migration and natural growth has added to the population pressure in
urban areas. However, availability of land has not been commensurate with this population
growth. In addition, inflation has also added to the increase in rates of residential land

in the past.

(d) “Land” and “Colonisation” are State subjects as per Constitution of India and
it is the primary responsibility of States to provide the affordable houses to the poor.
However, the Government of India has also undertaken a number of schemes like
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) [with sub-components -
Basic Services to the Urban Poor (BSUP) and Integrated Housing and Slum Development
Programme (IHSDP)], Rajiv Awas Yojana (RAY), Affordable Housing in Partnership
(AHP) and Interest Subsidy for Housing the Urban Poor (ISHUP) / Rajiv Rinn Yojana
(RRY) along with a number of incentives like Foreign Direct Investment (FDI) and
External Commercial Borrowing ( ECB) for housing, tax rebates under sections 35AD,
80IB (10) of Income Tax Act, exemptions from service tax in certain projects sanctioned
by the Government, permission for issue of Tax - free bonds, constitution of a Credit

Risk Guarantee Fund etc., for provision of affordable housing for poor.
Urban habitations of Odisha

2364. SHRI BHUPINDER SINGH: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) the number of urban habitations from Odisha to be provided support for renewal
of infrastructure and services in next ten years through Public Private Partnership (PPP)

out of 500 urban habitations mentioned in the budget year 2014-15;

(b) whether Government considers a priority of urban habitation in Koraput,
Bolangir and Kalahandi (KBK) districts of Odisha; and

(c) if so, whether Bhavanipatna Municipality, Kesinga, Junagad, Nuapada and
Khariar NAC have been considered?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) A new Urban Development Mission is being considered for renewal of urban
infrastructure and services in all States in the country including Odisha. The contours

of the Mission have not been finalized.

(b) and (c) Do not arise.
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Global press freedom

2365. DR. K.P. RAMALINGAM : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Global press freedom has fallen to its lowest level
in over a decade, with India ranking 78th and belonging to countries with particularly
free media, if so, the details thereof; and

(b) whether it is also a fact that Government is considering to allow more freedom
for the press, if so, the details thereof ?

THE MINISTER OF STATE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) The Government
has not conducted any study on global press freedom including freedom of press in
India. However, the Government has come across reports carrying the survey of "World
Press Freedom Index, 2014' compiled by the body 'Reporters Without Borders'. A
number of reports are available on internet covering aspects like freedom of speech,
transparency and censorship on internet. Different methodology, data and techniques for
data collection are followed for preparing the reports. The sources of data
collection are not disclosed.

The Government is committed to ensuring the right to freedom of speech andn
expression guaranteed under the Article 19 of the Constitution of India.

Imposing restrictions on Multi System Operators

2366. SHRI R. LAKSHMANAN : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Telecom Authority of India (TRAI) has submitted its report on the
issue of need for imposing restrictions on Multi System Operators (MSOs)/Local Cable
Operators (LCOs) to prevent monopolies accumulation of interest; and

(b) if so, the details thereof and action taken by the Government pursuant to the

recommendations submitted by TRAI and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) Telecom Regulatory
Authority of India (TRAI) has submitted its recommendations on “Monopoly/Market
Dominance in Cable TV Services” on 26th November, 2013 to this Ministry. These
recommendations are available on the TRAI website at www.trai.gov.in. TRAI

recommendations are being examined by the Ministry as per extant guidelines.
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Theft of satellite signals

t2367. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether cases regarding theft of satellite signals are being reported;

(b) whether recently a high profile gang in Hyderabad involved in theft of signals
was busted and theft of signals of T.V. channels was exposed, if so, the details thereof;
and

(¢) whether Government has taken any action against said people, and whether this

a first case of the theft of signals of satellite T.V. channels, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) to (c) Information is being
collected and will be laid on the table of the House.

Doordarshan Kendras in Gujarat

12368. SHRI LAL SINH VADODIA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of Doordarshan Kendras set up by Government in the country;

(b) out of these, the number of Doordarshan Kendras in Gujarat along with the
locations thereof; and

(c) whether Government has any plan to set up new Doordarshan Kendras in
Gujarat, and if so, the location thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) Prasar Bharati has informed
that, at present, 67 Doordarshan Kendras (Studio centres) are functioning in the country.

(b) Out of these 67 Doordarshan Kendras, two Doordarshan Kendras, located at
Ahmedabad and Rajkot are functioning in Gujarat.

(c) At present, there is no approved scheme to set up new Doordarshan Kendra in
Gujarat.

Indians in Gulf countries

2369. SHRI P. RAJEEVE: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the number of Indians who are working in different Gulf countries;

(b) whether the Ministry has any details on the basis of States, if so, the details

thereof; and

+Original notice of the question was received in Hindi.
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(c) whether the Ministry has any specific schemes for the welfare of these people,
if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) Country-wise data of the Indians
working in Gulf Countries are not maintained by the Ministry of Overseas Indian Affairs.

However the number of Emigration Clearance granted to workers in Gulf Countries
(from 2011 to 2014) are as under:

Country (No of Emigration clearance granted
Bahrain 59,291
Kuwait 2,17,061
Kingdom of Saudi Arabia [KSA] 11,98,823
Oman 2,51,717
Qatar 2,28,259
United Arab Emirates [UAE] 6,39,459

(b) State-wise data of the Indians working in Gulf Countries are not maintained by
the Ministry of Overseas Indian Affairs. However, the number of State-wise Emigration

Clearance granted for working in Gulf Countries is given in Statement (See below):

(¢) The Ministry has taken the following steps for the welfare of Indians working
in different Gulf Countries:

(1) A 24x7 toll-free helpline viz. Overseas Workers Resource Centre (OWRC)
has been set up in Delhi to enable emigrants/prospective emigrants to
Seek information and file complaints against Recruiting Agents/Foreign
Employers.

(2)  Migration Resource Centres (MRCs) at Cochin and Hyderabad.

(3)  The Ministry undertakes vigorous Awareness Campaign through the print
and electronic media to educate and sensitize potential emigrant workers

about the legal emigration process and hazards of illegal emigration.

(4)  Opening of Indian Workers Resource Centre in host countries to serve
as a one stop service outlet for the information and assistance needs
of emigrants. An Indian Workers Resource Centre (IWRC) has been
established at Dubai, UAE.

(5) Indian Community Welfare Fund (ICWF) has been established in all the
Indian Missions for on-site welfare of emigrants. It provideds boarding
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(6)

(M

and lodging for distressed overseas Indian workers in household domestic
sectors and unskilled labourers, extending emergency medical care to
the Overseas Indian in need, providing air passage to stranded Overseas
Indians in need, providing initial legal assistance to the Overseas Indian
in deserving cases, expenditure on incidentals and for airlifting the mortal
remains to India or local cremation/burial of the deceased Overseas
Indian in such cases where the sponsor is unable or unwilling to do so
as per the contract and the family is unable to meet the cost, providing
the payment of penalties in respect of Indian nationals for illegal stay in
the host country where prime facie the worker is not at fault, providing
the payment of small fines/penalties for the release of Indian nationals

in jail/detention centre; etc.

Mandatory Insurance under Pravasi Bhartiya Bima Yojana (PBBY), which
covers for death, permanent disability and medical insurance cover of any
Indian emigrant who goes abroad for employment purpose after obtaining

emigration clearance form the concerned Protector of Emigration (POE).

Ministry of Overseas Indian Affairs (MOIA) has introduced Mahatma
Gandhi Pravasi Suraksha Yojana (MGPSY) for the Overseas Indian
working having Emigration Check Required (ECR) passports in India
and ECR countries. The Government contribution under MGPSY is
provided in addition to the subscriber’s contribution and is available for a
maximum period of five years or for the period of overseas employment
of the worker, whichever is less. This scheme provides life insurance,

pension and resettlement on return.

Statement-1

State-wise figures of workers granted emigration clearance during the last three years

and during the current year (up to June 2014)

SI. State Bahrain Kuwait
No. 2011 2012 2013 2014 2011 2012 2013 2014
(up to (up to
June June
2014) 2014)
1 2 3 4 5 6 7 8 9 10
1. A&N 1 2 4 2 6 10 18 3
Islands
2. Andhra 2377 3465 3046 945 21318 27385 33409 16992

Pradesh
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1 2 3 4 5 6 7 8 9 10

3. Arunachal 7 13 6 1 32 12 14 2
Pradesh

4. Assam 15 24 13 11 171 233 435 322

5. Bihar 1137 1390 1163 437 1933 2251 2726 1478

6. Chandigarh 12 25 34 15 42 30 72 40

7. Chhattisgarh 1 1 0 1 1 6 8 4

8. D & Diu 2 0 1 0 0 0 1 0

9. Delhi 64 70 52 16 110 140 169 69

10. DNH/UT 2 0 0 0 0 0 0 0

11. Goa 21 48 58 10 232 229 778 493

12. Gujarat 189 159 167 81 796 466 557 304

13. Haryana 44 35 43 12 62 133 88 64

14. Himachal 17 35 34 10 59 61 89 40
Pradesh

15. Jammu & 21 26 20 3 98 197 277 303
Kashmir

16. Jharkhand 83 95 139 54 165 166 240 182

17. Karnatka 384 445 344 155 1054 1047 1296 793

18. Kerala 2729 3803 3133 1335 3809 4590 4628 3054

19.  Lakshdeep 1 0 1 0 0 3 0 0

20. Madhya 13 23 26 7 54 176 262 180
Pradesh

21. Mabharashtra 485 526 403 188 1838 1347 1777 1004

22.  Manipur 0 0 0 0 0 0 0 0

23. Meghalaya 2 1 0 0 3 0 0 1

24.  Mizoram 0 0 0 0 0 0 1 0

25.  Nagaland 0 0 0 0 1 0 0 0

26. Odisha 186 199 195 57 711 624 791 375

27.  Pondichery 4 8 6 3 62 102 156 66

28.  Port Blair 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10
29.  Punjab 1611 2240 1878 885 1630 1749 2367 1555
30. Rajasthan 736 1011 815 328 956 2694 3506 2556
31.  Sikkim 0 2 0 0 0 0 0 0
32. Tamil Nadu 1654 2503 2098 835 5779 6260 7731 4720
33. Telangana 0 0 0 83 0 0 0 207
34. Tripura 9 8 2 1 18 29 64 124
35.  Uttar 2680 3436 3218 1130 3145 4412 8743 6048

Pradesh
36.  Uttarakhand 24 102 53 23 30 56 62 55
37. West Bengal 367 455 422 261 1048 1460 2370 2361
TotaL 14878 20150 17374 6888 45163 55868 72635 43395

State-wise figures of workers granted emigration clearance during the last three years

and during the current year (up to June 2014)

SI.  State The Kingdom of Saudi Arabia (KSA) Oman
No. 2011 2012 2013 2014 2011 2012 2013 2014
(up to (up to
June June
2014) 2014)
1 2 3 4 5 6 7 8 9 10
1. A & N Islands 28 50 104 23 34 8 19 0
2. Andhra 20972 30706 30163 13969 10343 9584 7819 3423
Pradesh
3. Arunachal 65 81 76 41 27 9 5 1
Pradesh
4. Assam 1976 2645 2798 1833 98 101 64 29
5. Bihar 35553 43294 46161 26145 8397 9763 7426 3105
6. Chandigarh 352 284 346 281 44 121 67 31
7. Chhattisgarh 70 64 46 43 12 7 6 10
8. D & Diu 7 15 18 2 0 6 7 4
9. Delhi 1183 1420 1373 711 239 245 169 71
10. DNH/UT 21 16 33 7 3 0 1 0
11. Goa 177 288 323 177 127 155 85 51
12.  Gujarat 2012 1807 1976 918 1308 1384 1867 853
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1 2 3 4 5 6 7 8 9 10
13. Haryana 350 440 477 259 117 129 130 38
14. Himachal 200 283 387 166 79 86 110 56

Pradesh
15. Jammu & 3767 3808 3569 1863 35 175 62 28

Kashmir
16. Jharkhand 1873 2554 3280 2079 568 633 532 287
17. Karnataka 7866 9493 8582 4105 1620 1751 1216 541
18. Kerala 38889 41938 31519 14510 13277 14823 9656 3738
19. Lakshdeep 3 5 58 5 1 1 1 1
20. Madhya 903 1080 1043 460 88 116 100 39

Pradesh
21. Maharashtra 6403 7449 7537 3800 1482 1970 1388 708
22. Manipur 5 2 6 3 0 1 1 0
23. Meghalaya 6 9 6 0 0 5 4 1
24. Mizoram 0 2 1 0 0 0 0 0
25. Nagaland 36 2 7 3 0 0 0 0
26. Odisha 1445 1833 2030 1281 951 1347 1449 1053
27. Pondichery 47 70 61 28 15 11 20 11
28. Port Blair 0 0 0 0 0 0 0 0
29. Punjab 4479 5986 6899 2939 4191 5262 4197 1423
30. Rajasthan 22141 25626 24288 10706 7227 7357 4104 1666
31. Sikkim 4 5 11 4 2 0 0 3
32. Tamil Nadu 21751 23427 21672 11759 8726 9892 8281 3614
33. Telangana 0 0 0 381 0 0 0 235
34. Tripura 324 381 313 148 48 23 15 8

35. Uttar Pradesh 101738 128701 133583 79207 14088 16584 13223 5837
36. Uttarakhand 950 1495 1488 1062 103 241 304 132

37. West Bengal 17369 22244 23936 15177 2456 2594 1542 760

TotaL 292965 357503 354170 194185 75706 84384 63870 27757
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State-wise figures of workers granted emigration clearance during the last three years

and during the current year (up to June 2014)

S1. State Qatar United Arab Emirates (UAE)
No.
2011 2012 2013 2012 2011 2012 2013 2012
(up to (up to
June June
2014) 2014
1 2 3 4 5 6 7 8 9 10
1. A&N Islands 1 7 11 7 16 13 32 22
2. Andhra 4074 5923 7444 3519 12657 14825 21665 12551
Pradesh
3. Arunachal 14 21 37 2 37 17 107 6
Pradesh
4.  Assam 32 102 81 41 195 270 381 298
5.  Bihar 4966 8935 11886 7202 18897 17222 25364 15050
6.  Chandigarh 75 92 216 121 325 232 342 291
7. Chhattisgarh 10 6 22 9 21 25 42 50
8. D &Diu 4 3 4 3 0 7 2 0
9.  Delhi 153 262 249 104 649 665 801 399
10.  DNH/UT 3 3 1 2 23 1 0 1
11.  Goa 66 95 79 42 386 506 628 282
12.  Gujarat 962 985 1252 798 3134 2067 2606 1368
13.  Haryana 64 125 191 92 353 260 658 393
14.  Himachal 81 106 184 139 306 262 422 340
Pradesh
15, Jammu & 74 249 124 132 158 255 413 287
Kashmir
16.  Jharkhand 298 485 704 386 1200 1263 1668 1099
17.  Karnataka 887 1269 1614 788 3735 3849 4653 2405
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Data base of Overseas Indians

2370. SHRI KANWAR DEEP SINGH: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether according to the Twelfth Report of the Standing Committee on External
Affairs, whether the Ministry has created a Task Force for collection of basic data and

compilation, followed by the creation of a data base about Overseas Indians;
(b) if so, the details thereof, if not, the reasons therefor;

(c) whether the lack of manpower is the reason behind these inefficiencies shown

by Indian Missions/posts abroad; and

(d) whether the Ministry has considered taking the help of local Organizations/

Associations of Indians, in facilitation of better data collection?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a)and (b) A data base of country-wise
number of Indian diaspora is maintained on the basis of inputs received from the Indian
Missions/Posts abroad. While, no Task Force has been created for collection of the data,
efforts are taken to update the data base and explore new methods for doing so. In this
context, some Indian Missions have advised against conducting a study/ survey for

counting the number of overseas Indians due to sensitivities of local host Governments.

(¢) and (d) The Indian Missions/Posts are the normal channel for compilation of
database of the overseas Indians as they are in a position to access official figures of
emigrant population, and are in touch with all sections of the overseas Indian communities

including associations of overseas Indians.
Implementation of schemes of the Ministry

2371. SHRI SHANTARAM NAIK: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) the names of the schemes of the Ministry of Overseas Indian Affairs which are
presently in force, the salient features of each of the schemes;

(b) the quantum of benefits under various schemes obtained by NRIs; and

(c) the suggestions made, if any, by associations representing NRIs and whether

they have been implemented?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) and (b) A Statement is attached.
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(c) Suggestions are generally received from Government organizations in India and

individual NRIs which are considered while reviewing/ revising the schemes.

Statement

Referred to in reply to part (a) of Unstrred Question No. 2371 for answer in

Rajya Sabha on 31.07.2014

(1) Know India Programme (KIP)

The objective of the Ministry’s Know India Programme is to help familiarize Indian

Diaspora youth, in the age group of 18-26 years, with developments and achievements

made by the country and bringing them closer to the land of their ancestors. KIP provides

a unique forum for students and young professionals of Indian origin to visit India,

share their views, expectations and experiences and to bond closely with contemporary

India. The Ministry has conducted 28 editions of KIPs so far and a total of 866 overseas

Indian youth participated in these programmes.

The participants are selected based on nominations received from Indian Missions/

Posts abroad. They are provided hospitality and are reimbursed 90% of their economy

class return airfare from their respective countries to India. The programme content

broadly includes the following:

(2)
(b)

(©)
(d)
(e)
®
(8)
(h)
(@)
()]

Presentations on India, the Constitution, the political process, etc.

Interaction with faculty and students at a prestigious University/College/

Institute

Presentation on industrial development and visit to some Industries
Visit to a village to better understand the typical village life in India
Exposure to Indian media and cinema

Interaction with NGOs and organizations dealing with women’s issues
Visits to places of historical importance or monuments

Participation in Cultural programmes

Exposure to Yoga

Call on high dignitaries, which may include the President of India, the
Chief Election Commissioner of India, the Comptroller and Auditor
General of India, and Ministers in-charge of Overseas Indian Affairs,
Youth Affairs and Sports, etc.

(2) Study India Programme (SIP)

The SIP enables Overseas Indian youth to undergo short term course in an Indian
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University to familiarize them with the history, heritage, art, culture, socio-political,
economic developments etc. of India. The focus of the programme is on academic
orientation and research. Cost of boarding, lodging, local transportation, course fee
during the programme and 90% of the cost of air-ticket by economy class is borne by

Government of India. Gratis Visas by Indian Missions are granted to the participants.

The first ‘Study India Programme’ (SIP) was organized from 25 September to
23 October, 2012 in Symbiosis University, Pune, Maharashtra with participation of
9 youths of Indian origin from four countries like Trinidad & Tobago, Malaysia, Fiji and
South Africa. Like KIP, SIP has immense potential of connecting youth Indian Diaspora
with India through the channel of educational institutions. The 2nd SIP was conducted
from 01.11.2013 to 28.11.2013 at the Symbiosis University, Pune, Maharashtra with the

participation of 14 youths of Indian origin.
(3) Scholarship Programme for Diaspora Children (SPDC)

A scheme called ‘Scholarship Programme for Diaspora Children (SPDC)’ was
launched in the academic year 2006-07. Under the scheme 100 scholarships upto US$
4000 per annum are granted to PIO and NRI students for undergraduate courses in
Engineering/Technology, Humanities/Liberal Arts, Commerce, Management, Journalism,
Hotel Management, Agriculture/Animal Husbandry etc. The scheme is being implemented
by Educational Consultants India Limited (Ed. CIL), a Government of India Enterprise
under the Ministry of Human Resource Development. The scheme is open to NRIs /
PIOs/OCIs from 40 countries with substantial Indian Diaspora population. A total of 660
candidates have availed the scholarship since inception of the scheme. SPDC scheme
has been modified and it has been decided to do away with the “Common Entrance
Test (CET)” for selecting PIO/OCI and NRI students for the award of scholarships. The
applications from students who meet the prescribed eligibility criteria are evaluated and
short listed by a selection committee consisting of officers from the Ministry of Human
Resource Development, Ed.CIL (India) Ltd. and MOIA and recommended for selection

to the competent authority.

(4) Scheme for Legal/Financial Assistance to Indian Women Deserted/Divorced
by their NRI Husbands

Issues related with desertion of Indian women by their overseas spouses are
complex and sensitive. They also fall within the purview of private international law.
The approach of the Ministry in addressing these issues is to create awareness amongst
prospective brides and their families regarding their rights and responsibilities and the
safeguards to be adopted while entering into matrimonial alliances with grooms residing

overseas.
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The Ministry has taken various proactive steps in this direction during the year
2011-12. Scheme of providing legal/financial assistance to Indian women deserted by their
overseas spouses, launched by the Ministry in 2007, has been revised with effect from
30th November, 2011 and its scope has been widened to include marriages solemnized
in India or overseas, with an Indian or foreigner husband. Besides, the quantum of
assistance under the scheme has been almost doubled. The scope of the scheme has
also been liberalized to cover certain categories of Indian women married to overseas

husbands who had not been included earlier.

The objective of the scheme is to provide financial assistance to needy women in
distress due to being deserted/divorced by their overseas spouses, for getting access to
counseling and legal services. The counseling and legal services are provided through
credible Indian Women’s Organizations/Indian Community Associations and NGOs
empanelled with the Indian Missions/Posts abroad in the countries like USA, UK,
Canada, Australia, New Zealand, Malaysia, Singapore (included in 2013-14) and the
Gulf countries.

Twenty seven (27) NGOs have been empanelled by the Indian Missions/Posts abroad
to provide the assistance. A sum of nearly X 1.34 crore has been disbursed by the Indian

Missions/Posts to the NGOs overseas and 136 Indian women have been assisted.

As part of awareness campaign to appreciate legal, social and related issues in the
context of marriages falling in cross-country jurisdiction, a Seminar was organized in
Bengaluru in December, 2013 which was attended by the officers of the Government
of Andhra Pradesh, Tamil Nadu, Karnataka, Kerala, Puducherry, Maharashtra, Lawyers,
Researchers and some NGOs.

(5) Tracing the Roots

The Ministry of Overseas Indian Affairs is running a scheme since October 2008
known as “Tracing the Roots” to facilitate PIOs in tracing their roots in India. PIOs
who intend to trace their roots in India need to apply in a prescribed Form, through
the Indian Mission/Post in the country of their residence. Application Form for this
purpose is available on the website. Persons of Indian origin desirous of tracing their
roots in India would be required to fill up the prescribed application form and deposit it
with the concerned Indian Mission/Post located in the country of their residence along
with a fee of ¥ 30,000 (Rupees Thirty Thousand only) in equivalent US §, Euro or
any other foreign currency acceptable to the Indian Mission/Post. The traced details of
roots in India, i.e. name of close surviving relative(s); place of origin of their forefathers
(paternal and maternal side); and a possible family tree, are made available to the
applicant. In case the attempt is not successful, the Indian Mission is authorized to
refund X 20,000 (Rupees Twenty Thousand only) to the applicant.
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(6) Mahatma Gandhi Pravasi Suraksha Yojana (MGPSY)

It is a specially designed social security scheme for the skilled and semi-skilled
overseas Indian workers with ECR passports and employed on temporary work permits
across 17 ECR countries. The scheme was launched on a pilot basis at Kerala on
Ist May, 2012. The objective of the scheme is to encourage and enable such overseas
Indian workers and by giving government contribution to (a) save for their return and
resettlement, (b) save for their pension and (c) get a life insurance cover against natural
death. The Government contribution available under the MGPSY is for a period of five
years or till the return of subscribed worker back to India, whichever is earlier. The

main feature of the scheme are:

(1) Government contribution of ¥ 1,000 per annum in line with Swavalamban
platform for all MGPSY subscriber who save between I 1,000 to X 12,000
per year in NPS-Lite.

(2) An additional Government contribution of ¥ 1,000 per annum by MOIA for
the overseas Indian women workers who save between I 1,000 to I 12,000
per year in NPS-Lite.

(3) A special Government contribution of ¥ 900 by MOIA towards Return and
Resettlement (R and R) of the overseas Indian workers who save X 4,000 or

more per annum.
(7) Pravasi Bhartiya Bima Yojana (PBBY)

This scheme is an insurance cover upto ¥ 10 lakh payable to the nominee/legal
heir in the event of death or permanent disability of any Indian emigrant who goes
abroad for employment purpose after obtaining emigration clearance from the concerned
Protector of Emigrants (POE). The insurance policy is valid for 2 years or period of
employment, whichever is longer. In case of death, economy class return airfare is also
reimbursable by the insurance company. Besides, it also provides medical insurance cover
of X 75,000/- in case of hospitalization of the insured worker and X 50,000/- in case of
a family member of emigrant worker in India. Maternity benefits to women emigrants
upto X 25,000/- are also available. In addition, the insurance policy provides for a cover
of X 30,000/- for legal expenses incurred by the emigrant subject to prescribed norms.
The premium charged for the PBBY policy is X 275/- and X 375/- plus service tax for

a period of Two and Three years respectively.
Compulsion of nurses for working in war ravaged countries

2372. SHRIMATI WANSUK SYIEM: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state :

(a) with the hindsight gained from the recent return of Indian nurses from the
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conflict ridden Iraq, whether Government has pondered over compulsions in working
in war ravaged countries in Asia such as Iraq and political hotspots in Africa such as
Egypt and Libya;

(b) whether these nurses opt for high-risk zones abroad, having to make repayments
of loans to fund their studies; and

(c) whether such aspirants for overseas nursing jobs opt for high risk countries
because of low recruitment charges as compared to higher recruitment charges demanded

by agents for politically stable countries where the pay is much higher?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) VK. SINGH]: (a) Nurses do not come under Emigration
Check Required (ECR) category. Based upon their considered option, they choose the
destination country for emigration. However, suitable advisory is issued as and when

required.

(b) and (c) The Ministry has no such specific information. However, the Ministry
is concerned about welfare of the Indian Nurses going abroad for work. Any complaint
about exploitation of Indian Nurses is attended to without exception. If a registered
recruiting agent is involved, action as per Emigration Act is taken against such agents.
If an unregistered agent is involved, the complaints are referred to concerned State
Governments for investigation and action for violation of Section 10 of Emigration Act

1983, and other provisions of the law of the land, as appropriate.
Bringing back of mortal bodies of Indians abroad

2373. SHRIMATI SASIKALA PUSHPA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) the details of the number of people of Indian origin who died abroad, while

working there, during last two years and this year, year-wise, country-wise; and

(b) the process of bringing back their bodies, whether Government proposes to
simplify process; and if so, the details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS [GENERAL (RETD.) V.K. SINGH]: (a) The details are given in
Statement (See below).

(b) The process by which bodies are sent back to India begins with the registration
of death by the Mission followed by issue of a facilitation letter ‘No Objection Certificate’
(NOC) which paves the way for completion of remaining formalities by the local

authorities. No, as the procedure is as per local laws of the host countries.
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Number of people of Indian origin who died abroad

S1.No. Name of the country 2012 2013 2014
1. Afghanistan NIL NIL 01
2. Algiers 03 02 01
3. Angola 02 06 07
4. Armenia 07 03 NIL
5. Australia NIL NIL NIL
6. Austria 09 13 02
7. Azerbaijan NIL NIL NIL
8. Bahrain 193 163 100
9. Bangladesh NIL NIL NIL

10. Belarus NIL 01 NIL
11. Belgium 05 04 02
12. Bhutan 11 12 08
13. Botswana NIL 03 NIL
14. Brunei Darussalam 10 12 04
15. Bulgaria 01 Last Two Years

16. Cambodia NIL 02 02
17. Canada 64 70 51
18. Chile NIL NIL NIL
19. China 01+7 02+9 01+2
20. Colombia NIL 01 NIL
21. Cuba 01 01 NIL
22. Cyprus 01 02 01
23. Czech Republic 02 NIL 01
24. Denmark NIL NIL NIL
25. Egypt 09 04 01
26. Ethiopia 06 05 01
217. Fiji NIL 02 NIL
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S1.No. Name of the country 2012 2013 2014
28. Finland NIL NIL NIL
29. Germany 26 27 17
30. Greece 28 16 11
31. Guatemala NIL 02 NIL
32. Hong Kong NIL NIL NIL
33. Hungary NIL NIL NIL
34. Iceland NIL NIL NIL
35. Indonesia 11 14 02
36. Iran (Islamic Republic of) 05+02 05 03+03
37. Japan 01 01 01
38. Jordan 04 11 08
39. Kenya 02 During the last two years
40. Korea, Democratic People’s NIL NIL NIL

Rep. (North Korea)
41. Korea, Republic of (South 01 02 02
Korea)
42. Kuwait 501 533 300
43. Kyrgyzstan NIL NIL NIL
44. Lao People’s Democratic NIL NIL NIL
Republic
45. Lebanon 16 23 10
46. Liberia 04 07 05
47. Libya 04 14 05
48. Malawi 01 05 01
49. Mali NIL NIL NIL
50. Mauritius 05 05 02
51. Mongolia NIL NIL NIL
52. Morocco NIL 01 NIL
53. Mozambique 05 03 01

54. Myanmar, Burma 01 02 01
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S1.No. Name of the country 2012 2013 2014
55. Namibia 01 02 01
56. Nepal 03 02 02
57. Netherlands 05 02 NIL
58. New Zealand 19 24 06
59. Niger NIL NIL NIL
60. Nigeria 21 07 02
61. Norway NIL NIL NIL
62. Oman 540 555 285
63. Pakistan NIL NIL NIL
64. Palestinian territories NIL NIL NIL
65. Peru 01 02 NIL
66. Philippines 14 55 34
67. Poland NIL 01 NIL
68. Portugal 02 05 01
69. Qatar 237 241 157
70. Romania NIL NIL NIL
71. Russian Federation 01 01 02
72. Saudi Arabia 1404 1491 820
73. Senegal 01 NIL NIL
74. Serbia NIL NIL NIL
75. Seychelles 04 07 02
76. Singapore 146 133 87
77. South Sudan NIL 08 NIL
78. Spain NIL NIL NIL
79. Sri Lanka NIL 01 02
80. Sudan 16 11 03
81. Sweden NIL 01 NIL
82. Switzerland 05 04 06
83. Tajikistan 02 NIL 01
84. Tanzania; officially the 08 03 08

United Republic of Tanzania
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S1.No. Name of the country 2012 2013 2014
85. Thailand 56 28 NIL
86. Turkey NIL 03 01
87. Uganda 46 31 14
88. Ukraine NIL 01 NIL
89. United Kingdom 110 110 47
90. United States 273 294 154
91. Venezuela 01 01 01
92. Vietnam 02 04 02
93. Yemen 02 01 NIL
94. Zimbabwe NIL NIL NIL

Implementation of reservation policy

12374. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER be

pleased to state:

(a) whether certain States have violated the verdict of Supreme Court regarding
the limit of fifty per cent reservation for Scheduled Castes, Scheduled Tribes and other

Backward Classes in Government services;

(b) if so, the names of the States, which have violated reservation limit of fifty

per cent;

(¢) whether Government is contemplating to take any action for implementation of

Supreme Court verdict; and
(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Department
of Personnel and Training deals with reservation in posts and services under the Central
Government. The services under the State come under the List-1I i.e. “State List” of the

Constitution, which are within the jurisdiction of the Governments of respective states.

The details of percentage of reservation in different States are not being maintained

in this Department.

(c) and (d) Do not arise in view of the reply to part (a) and (b) of the above

question.

+Original notice of the question was received in Hindi.
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Process of empanelment before appointment

12375. SHRI RAMCHANDRA PRASAD SINGH: Will the PRIME MINISTER be
pleased to state:

(a) the details of process of empanelment before appointment to the post of

Secretary, Under Secretary and Joint Secretary in Government of India;

(b) whether Government agrees to the fact that present process of empanelment is
transparent and whether Departmental Promotion Committee has been set up for this
purpose; and

(c) whether there is any proposal for making empanelment process transparent, if
so, the details thereof, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Empanelment is a
pre-requisite for appointment to the Central Staffing Scheme posts of Joint Secretary,
Additional Secretary and Secretary in the Central Government. Empanelment is not
required for appointment to the post of Under Secretary at the Centre. For wider
dissemination, the guidelines in regard to the empanelment have been placed on this
Department’s website www.persmin.gov.in (under OM and Orders-> Establishment
Officer-> Circulars relating to Empanelment). The empanelment process involves
assessment of ACR dossiers by Experts Panels comprising retired Secretary level
officers, which have been constituted with the approval of the Appointments Committee
of the Cabinet (ACC). After assessment by the Experts Panel, all relevant records are
placed before the Civil Services Board (CSB)/Screening Committee of Secretaries
(SCOS). Keeping in view the gradings of the officer, consideration norms applicable for
empanelment under the orders of the ACC, such as the general reputation of the officer,
the types of assignment handled, the variety of experience exposed to and vigilance status,
the CSB/SCOS makes recommendation regarding empanelment to the ACC. Once the
ACC approves empanelment, approval is conveyed to the Cadre Controlling Authority
and also uploaded on the Department’s website.

(b) and (c) Yes, Sir. The process of empanelment is transparent as explained under
part (a). However, since empanelment is not a promotion, no Departmental Promotion
Committee is required to be set up.

Review of administrative process
2376. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to state:

(a) whether there is a need for an in depth review of administrative processes at

various levels to ensure expeditious decisions;

+Original notice of the question was received in Hindi.



Written Answers to [31 July, 2014] Unstarred Questions 171

(b) if so, the details of the measures taken by Government to make administration

accountable;

(c) the role of the District Collectors in implementation of Government programmes

at the grassroot levels; to what extent they have been successful in doing this job; and
(d) whether any accountability has been fixed in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (DR. JITENDRA SINGH): (a) and (b) Yes, Sir.
Instructions have been recently issued to all the Ministries/Department stressing the
need to ensure improved work culture and work environment in Government offices
suggesting various course of actions. This include amongst others (a) effective and timely
resolution of public grievances; (b) identification and repeal of rules or processes and
archaic Acts and (c) to encourage use of Information and Communication Technology

(ICT) in submission of information.

(c) and (d) The 2nd Administrative Reforms Commission (ARC) had made certain
recommendations regarding re-defining the Collectors’ role, as many schemes/programmes
are being executed through the Collectors. The recommendations of 2nd ARC have been
sent to all the State/Union Territory Governments.

As a part of the institutional mechanism, a Committee has been set up under
the chairpersonship of Chief Secretary/Administrator to review and monitor the
implementation of reforms. Further, in order to sensitize officers of All India Services
about the recommendations of 2nd ARC on the issues like ‘Citizen Centricity’, ‘Equity’,
‘Ethics’, ‘Primacy of Law’ and ‘Accountability’, the Central Training Institutes have been
asked to conduct training programmes at the induction and mid-service level.

Budgetary allocation to CIC

2377. SHRI RITABRATA BANERJEE: Will the PRIME MINISTER be pleased
to state:

(a) the details of the budgetary allocation to the Central Information Commission
(CIC) for the past three years;

(b) whether Government is aware that the staff for the CIC is inadequate to dispose

of the pending number of cases;

(c) if so, whether Government intends to increase allocation to the said office in

the next year; and

(d) if not, whether Government has conducted a study of the bureaucratic

infrastructure in place at the CIC and whether it intends to reform ?
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The Central
Information Commission (CIC) was allocated a sum of X 1253 lakhs in the year 2011-12,
3 1438.68 lakhs in the year 2012-13 and X 1550.41 lakhs in the year 2013-14.

(b) to (d) At the time of the constitution of the Central Information Commission
68 posts were created in 2005. In 2007, the posts were enhanced to 106 and later to
116 in 2008. The Staff Inspection Unit (SIU) of the Department of Expenditure in
2010 assessed the requirement of posts as 154 and after detailed consultation with the
Department of Expenditure, keeping in view the recommendations of the SIU, 160 posts

had been sanctioned in 2011.

Further, Central Information Commission has been granted autonomy in recruitment
of staff. Recruitment Rules (RRs) have been notified for all the 14 categories of posts
in the Central Information Commission. The Commission is in the process of making

appointment to the various posts.

In addition to the above, Government has appointed five more Information

Commissioners in the Central Information Commission w.e.f- 22nd November, 2013.
Amendment in RTT Act

2378. SHRI PALVAI GOVARDHAN REDDY: Will the PRIME MINISTER be

pleased to state:

(a) whether Government is planning to amend RTI Act in the light of CIC’s ruling
that political parties are covered under the RTI Act;

(b) in what manner the CIC’s ruling affect the democratic institutions; and

(c) the details of parties which are opposing the above ruling and parties which

are welcoming the decision ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The Central Information
Commission in its decision dated 03.06.2013 has held that the Political Parties namely
AICC/INC, BJP, CPI(M), CPI, NCP and BSP are Public Authorities under the RTI
Act. A bill was introduced in the Lok Sabha on 12.08.2013 to exclude Political Parties
from definition of ‘Public Authority’ under the RTI Act, 2005. The Bill was referred to
Parliamentary Standing Committee on 12.09.2013. The Standing Committee in its report
recommended passing of bill by the Lok Sabha. The Bill could not be taken up for

consideration by the Parliament and stands lapsed after dissolution of 15th Lok Sabha.
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(b) Declaring a political party as public authority under the RTI Act would hamper
its smooth internal working, which is not the objective of the RTI Act. Further, the
political rivals may misuse the provisions of RTI Act, thereby adversely affecting the
functioning of the political parties.

(c) No such representation has been received from the Political parties in the
Department.

Grant for Sanskriti School

12379. SHRT NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER be
pleased to state:

(a) whether Government has sanctioned grants for Sanskriti School, New Delhi
and if so, the details thereof and the reasons therefor;

(b) whether Sanskriti school has been accorded any special status for receiving

grants from Government, if so, the details thereof;

(c) whether Government has taken any step to ensure that Sanskriti school is
providing hostel facilities to the students of economically poor sections; and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Grants-in-aid has been
provided to Sanskriti School by various Ministries/Departments/State Government etc.
for capital expenditure. The details in this regard are given in Statement (See below).

(b) No, Sir.
(c) and (d) The School does not provide hostel facility for its students.
Statement

The details of Grants-in-aid received by Sanskriti School

Sl.  Ministries/Departments/Government Organizations/ Amount released Year
No. Non-Government Organizations to Sanskriti School
(R in Lakhs)

1 2 3 4
1. Ministry of Defence 500.00 1995-96
2. Ministry of Human Resource Development 200.00 1995-96
300.00 1996-97

+Original notice of the question was received in Hindi.
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3. Ministry of Finance 300.00 1996-97
4. Ministry of Railways 10.00 1999-00
10.00 2000-01

5. Government of Kerala 5.00 1996-97
6. Government of Andhra Pradesh 10.00 1999-00
15.00 2004-05

7. Government of Tripura 1.00 2000-01
8. Government of Karnataka 25.00 2000-01
9.  Government of Uttaranchal 5.00 2003-04
10.  Government of Madhya Pradesh 2.00 2003-04
11.  Delhi Kalyan Samiti, Govt, of NCT, Delhi 25.00 2001-02
12.  Reserve Bank of India 100.00 1999-00
13.  Oil and Natural Gas Commission 14.90 2006-07
14.  National Thermal Power Corporation Ltd. 5.00 2001-02
15.  ITC Education Trust 100.00 2000-01
16. Indian Embassy School, Beijing 3.00 2000-01
17.  External Affairs Spouses Association 1.00 1999-00
1.00 2000-01

2.00 2001-02

1.50 2003-04

18.  External Affairs Wives Association 2.00 2002-03
19.  Foreign Services Wives Association 2.00 1995-96
20. ICS/IAS Wives Association 1.00 2000-01
21.  Ministry of Personnel P.G. and Pensions 300.00 2004-05
(Department of Personnel and Training) 250.00 2004-05

50.00 2006-07

50.00 2007-08

137.11 2007-08

50.00 2008-09

42.32 2008-09

GRAND ToOTAL 2520.83
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Extension of working hours of Government employees

2380. SHRIMATI WANSUK SYIEM: Will the PRIME MINISTER be pleased to

state:

(a) whether Government had contemplated extending working hours beyond 40
hours a week for Government employees by making each or alternate Saturday a working
day or sticking to the present 5 days week system with extended daily work hours from

8 a.m. to 6 p.m.;

(b) whether the plans have been scrapped in the wake of resistance from employees
as most of the women employees use the week-end for pending household chores and

family visits; and

(c) whether the Sixth Pay Commission report in 2008 had favoured sticking to the

plan of 40 hours a week?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) No, Sir.

(c) Yes, Sir. The 6th CPC had recommended continuation of the five day week

with 40 hours of working in the offices of the Central Government.
Exclusion of Pali language from UPSC mains examination

2381. DR. BHALCHANDRA MUNGEKAR: Will the PRIME MINISTER be

pleased to state:

(a) whether hundreds of students have been suffering due to exclusion of
Pali language from the Union Public Service Commission (UPSC) main examination

for the last two years;
(b) if so, whether Ministry would re-introduce Pali from this academic year; and

(c) if non-inclusion of Pali in the 8th Schedule of the Constitution is the reason,
whether the Ministry will move an amendment to the 8th Schedule to include Pali in

it, and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir.

(b) Does not arise.

(c) No such proposal is currently under consideration of the Government.
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Orders on appointment of PS, OSD and PA of Ministers Staff

2382. SHRI ARVIND KUMAR SINGH: Will the PRIME MINISTER be pleased

to state:

(a) the details of the orders issued by Department of Personnel and Training (DoPT)
regarding appointment of Private Secretary, OSD, PA and other personal staff of Ministers
in Union Cabinet after 26 May, 2014;

(b) the details of the Ministers who have appointed personal staff, till date;

(c) the details of Ministers who have still not appointed personal staff, so far along

with the reasons for delay; and

(d) the reasons for DoPT issuing several orders regarding appointment of personal
staff of Ministers ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Vide Office
Memorandum dated 19th June, 2014, DoPT has issued guidelines that any officer/official/
private person, who has worked earlier in the personal staff of a Minister, may not be

appointed in the personal staff of Ministers in the present Government.

Subsequently, certain relaxations have been given according to which the said
guidelines shall apply only in respect of Private Secretary, Officer on Special Duty,
Additional Private Secretary, Assistant Private Secretary and First PA who have worked
in the Personal Staff of any Minister for any duration during the last 10 years which is
to be reckoned from 19th June, 2014.

(b) and (c) The details of Private Secretary/Officer on Special Duty appointed
till date are given in Statement (See below). The details of the appointment in respect
of remaining posts in the personal staff of Ministers is not maintained centrally by
this Department. The concerned Ministries/Departments are empowered to appoint
personal staff members in accordance with various guidelines issued for the purpose
from time to time, except for the post of Private Secretary and Officer on Special Duty
(only at relevant levels) which require the approval of the Appointments Committee of
the Cabinet.

(d) The orders are issued as per the administrative requirements at any given point

of time.
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Statement

Details of Ministers whose PS/OSD have been appointed as on 28/07/2014

Sl Name of the Minister Ministry/ Department Private
No. Secretary/ OSD
1 2 3 4

Cabinet Ministers

1. Shri Raj Nath Singh M/o Home Affairs PS
2. Shri M. Venkaiah Naidu M/o Urban Development PS
M/o Parliamentary Affairs PS
M/o HUPA PS
3. Dr. D.V. Sadananda Gowda M/o Railways PS and OSD
4.  Smt. Uma Bharati M/o Water Resources, River PS
Development and Ganga
Rejuvenation
5. Shri Ram Vilas Paswan M/o Consumer Affairs, Food and  PS
Public Distribution
6.  Shri Kalraj Mishra M/o MSME PS
7. Smt. Maneka Sanjay Gandhi M/o Women & Child Development PS
8. Shri Ravi Shankar Prasad M/o Communications and IT, Law PS
and Justice
9.  Shri P. Ashok Gajapathi Raju M/o Civil Aviation PS and OSD
10.  Smt. Harsimrat Kaur Badal M/o Food Processing Industries PS
11.  Shri Narendra Singh Tomar M/o Labour and Employment PS
12.  Shri Radha Mohan Singh M/o Agriculture and Cooperation ~ PS
13.  Shri Thaawar Chand Gehlot M/o Social Justice and PS
Empowerment
14.  Dr. Harsh Vardhan M/o Health and Family Welfare PS

Minister of State (Independent Charge)

1.  Gen. VK. Singh (Retd.) M/o DoNER PS
2. Shri Inderjit Singh Planning Commission PS
3. Shri Santosh Kr. Gangwar M/o Textiles PS
4.  Sh. Dharmendra Pradhan M/o P & NG PS
5. Shri Prakash Javadekar M/o Information and Broadcasting PS
6.  Smt. Nirmala Sitharaman M/o Commerce and Industries PS
7. Shri Piyush Goyal M/o Power OSD
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Minister of State

L. Shri G.M. Siddeshwara M/o Civil Aviation PS
2. Shri Manoj Sinha M/o Railways PS
3. Shri Kiren Rijiju M/o Home Affairs PS
4. Dr. Jitendra Singh DoPT PS

Assessment of implementation of social schemes

2383. SHRI BAISHNAB PARIDA: Will the Minister of PLANNING be pleased

to state:

(a) whether it is proposed to set up an independent office to assess the
implementation of social schemes under various Ministries of Government, if so, the

details thereof; and

(b) whether Government has approved a ¥ 1200 crore road project in Odisha to
improve connectivity in extremist-hit parts of the State as well as linking its area to

neighbouring States, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) The Government has set up an Independent
Evaluation Office (IEO) as an attached office under the aegis of Planning Commission,
to carry out independent evaluation of various flagship programmes, schemes, etc. The
IEO is fully funded by the Government of India as an independent body with functional
autonomy to discharge its functions. The IEO is permitted to engage the services of
leading social science research/other knowledge institutions to evaluate the impact of

flagship programmes.

(b) Cabinet Committee on Infrastructure on 4th November, 2010 approved
development of 600 km. of State Roads in Odisha to 2- lane, not covered in any Central
or State Schemes (out of 1622 km long Left Wing Effected (LWE) affected Vijayawada
-Ranchi Route) at a cost of ¥ 1200 crore. Up to 30.6.2014, 152 Km. length has been

completed with a cumulative expenditure of X 295 crore.
Achievement of Eleventh Plan

2384. SHRI HUSAIN DALWAI: Will the Minister of PLANNING be pleased to

state:

(a) the achievements of the Eleventh Plan so far as Inclusive Growth is concerned;
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(b) whether Government intends to continue with the vision of the Twelfth Five

Year Plan i.e. Faster, Sustainable and More Inclusive Growth; and

(c) if so, in what manner Government proposes to realize this vision ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) The vision of the Eleventh Plan (2007-12) was
inclusive and sustainable growth. The Plan had outlined many strategies and policies to
ensure that the benefit of the growth reaches all the sections of the society including
poor and marginalised sections. The growth target for the Eleventh Plan envisaged an
annual average growth rate of nine percent of GDP. The break-up of sectoral target and

achievements during Eleventh Plan are given below:

Sectoral Growth Rates (in %) (At Factor Cost, 2004-05 prices)

Component Agriculture Industry  Services = GDP
Eleventh Plan Target (2007-12) 4.0 10-11 09-11 9.0
Eleventh Plan Realization 4.1 7.7 9.4 8.0
Twelfth Plan Target (2012-17) 4.0 7.6 9.0 8.0

Source: Twelfth Plan Document and Central Statistics Office (CSO)

An important indicator of inclusive growth is reduction in the number of people
below poverty line. Based on the NSSO figure and using the methodology recommended
by Tendulkar Committee, there has been reduction in Poverty from 37.2% of the
population in 2004-05 to 21.9% of the population in 2011-12.

(b) and (c) The broad vision of the Twelfth Plan is ‘Faster, Sustainable, and more
Inclusive Growth’. The multi dimensional objectives are envisaged to be achieved in
areas of Economic Growth; Poverty and Employment; Education; Health; Infrastructure
including Rural Infrastructure; Environment and Sustainability and Service Delivery. The
Plan relies on an extensive range of Government Programmes, with increased participation
of States/UTs and other developmental agencies. The Plan has also recommended
Sectoral allocation of Plan funds. While preparing annual budget, the recommendations
of the Twelfth Plan, subject to actual availability of resources and emerging priorities

in different sectors have been kept in mind.
Gap between growth of rural and urban sectors

2385. SHRI GARIKAPATI MOHAN RAO: Will the Minister of PLANNING be

pleased to state:

(a) whether the gap between the rural and urban sectors is ever widening as far
as development and growth are concerned, if so, the details thereof and the reasons

therefor; and
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(b) whether there are serious disparities in primary education and primary health
facilities provided to urban and rural people; and the measures taken by Government

in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) and (b) The difference between rural and urban
per capita income is a crucial economic parameter to measure the rural urban disparity
which has implication for other socio-economic disparities that are evidenced in various
human development indicators such as those pertaining to education attainment, health
status, etc. The information in respect of per capita income (per capita Net Domestic
Product) separately for rural and urban areas at current prices is available only for the
base years of the National Accounts Statistics. Therefore, estimates of annual per-capita
income (Net Domestic Product) separately for rural and urban areas are available for
the years 1970-71, 1980-81, 1993-94, 1999-2000 and 2004-05. Based on the estimates
for the latest two years, the ratio of per capita income in the urban area to that of rural
area has declined from 2.82 times in 1999-2000 to 2.69 times in 2004-05 reflecting a
marginal decline in rural-urban gap. The rural-urban gap has also narrowed down over
the years in respect of indicators such as literacy rate, Infant mortality rate (IMR), etc.
The rural-urban gap in the literacy rate has come down from 21.18% points in 2001 to
16.07% points in 2011. Similarly, IMR has come down from 72 per thousand live births
in 2001 to 46 per thousand in 2012 in rural areas and from 42 to 28 in urban areas
during the same period as per Sample Registration System (SRS) of Registrar General
of India (RGI). Thus, the rural-urban gap in IMR has reduced from 30 per thousand live
birth in 2001 to 18 in 2012. However, as per the National Health Profile (NHP), 2013,
Central Bureau of Health Intelligence (CBHI), DGHS, Ministry of Health and Family
Welfare, population served per bed in rural areas is 4248, while population served per

bed in urban areas is 872.

Reduction of rural and urban disparities has always been the priority of the
Government’s development policy. The strategy has been to generate employment
opportunities in rural areas, develop rural infrastructure, provide better access to health,
education, drinking water, sanitation, etc. in order to bring a tangible improvement in
standard of living and quality of life of the rural masses. The Government has launched
a number of programmes towards this end. Some of the major programmes include:
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), National
Rural Livelihood Mission (NRLM), Indira Awas Yojana (IAY), Prime Minister’s Rozgar
Yojana (PMRY), National Rural Health Mission (NRHM), Integrated Child Development
Services (ICDS) Scheme, Sarva Shiksha Abhiyan (SSA), Mid Day Meal Scheme
(MDMS), etc. Some of the flagship schemes like the SSA and MDMS have been very
conducive in reducing the rural and urban disparities. There are no disparities in rural
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— urban schools for providing nutritional support to children or in infrastructure like
kitchen shade, storage, utensils, cook-cum-helper etc. under MDMS. Moreover, National
Rural Health Mission (NRHM), flagship programme under the health sector has been

launched to provide effective healthcare to the rural population throughout the country.
Nature of Planning Commission

2386. SHRI SHANTARAM NAIK: Will the Minister of PLANNING be pleased

to state:
(a) whether the Government proposes to scrap Planning Commission;

(b) if not, whether there is any plan to rationalise the present form of Planning

Commission;
(c) what is the role Planning Commission is playing presently under the Constitution;

(d) to what extent advise/directions of the Planning Commission is binding on the

States; and

(e) whether any State Government raised any objections to the role presently played

by the Commission; and if so, the nature of objections ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERIJIT SINGH RAO): (a) and (b) No, Sir. There is, at present, no proposal
under consideration of the Government for scrapping and rationalizing the present form

of Planning Commission.

(c) Article 77 of the Constitution refers to Conduct of Business of the Government
of India. Its sub-section (3) provides that the President shall make rules for the more
convenient transaction of the business of the Government of India, and for the allocation
among Ministers of the said business. In exercise of these powers, Government of India
has framed Allocation of Business Rules 1961. The business allocated to the Planning
Commission vide entry No. 49 of the aforesaid Rules, as amended from time to time,

is given in Statement (See below).

(d) Planning Commission renders advice to State Governments on economic matters.
Such arrangements include discussion of Annual Plans of the State with the concerned
State Governments at different levels including the level of the Chief Minister with
the Deputy Chairman of the Planning Commission. Recommendations of the Planning
Commissions on economic matters are contained in the five year Plans. After approval
of these plans by the Cabinet, they are also considered by the National Development
Council which is chaired by the Honourable Prime Minister and comprises inter alia

Chief Ministers of all the States and Administrators of Union Territories as members.
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(e) Planning Commission allocates about 26% of the estimated resources which
include about 15% as the Plan assistance to the State and UTs and about 11% as Central
Sector Plan. In course of interactions with the States, concerned State Governments
raise various issues having bearing on economic development of the State including
State issues and issues that relate to the overall national development agenda. States use
the interaction with Planning Commission to indicate any difficulty they are facing in
implementing Central and State Plans and schemes. No such specific objection to the
present role being played by the Planning Commission has been received in Planning

Commission.
Statement

Allocation of business to Planning Commission (Yojana Ayog)

1. Assessment of the material, capital and human resources of the country, including
technical personnel, and formulation of proposals for augmenting such of these

resources as are found to be deficient.

2. Formulation of Plan for the most effective and balanced utilisation of the

country’s resources.

3. Definition of stages in which the Plan should be carried out on a determination
of priorities and allocation of resources for completion of each stage.

4. Determination of the nature of the machinery necessary for the implementation

of the Plan in all its aspects.

5. Identifying the factors which are tending to retard economic development and
determine the conditions which, in view of current social, and political situation,

should be established for the successful execution of the Plan.

6. Appraise from time to time the progress achieved in the execution of each
stage of the Plan and recommend adjustment of policies and measures that

such appraisal may show to be necessary.
7. Public Co-operation in National Development.
8. Specific programmes for area development notified from time to time.
9.  Perspective planning.
10. Institute of Applied Manpower Research.
11. The overall coordination of the Pradhan Mantri Gramodaya Yojana.
Note: The overall coordination of the Pradhan Mantri Gramodaya Yojana (PMGY)
will be the responsibility of the Planning Commission. However, overall management

and monitoring of the individual sectoral programmes under PMGY will be the
responsibility of the concerned nodal Ministry/Department.
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12. Unique Identification Authority of India (UIDAI) —

(a) Policy, planning and implementation of Unique Identification Number (UID)

for residents in India and all matters related to it.
(b) Unique Identification Authority of India (UIDAI) and connected matters.

13. All matters relating to National Rainfed Area Authority (NRAA).
Special status for Andhra Pradesh

2387. SHRI JESUDASU SEELAM: Will the Minister of PLANNING be pleased

to state:

(a) the provisions contained in the Andhra Pradesh Reorganisation-2014, regarding
the special category status for the State of Andhra Pradesh, creation of special cell for
Seemandhra under Chairmanship of Deputy Chairman, formulation of Bundelkhand —type

special development package for Rayalaseema and north coastal Andhra;
(b) the steps being taken by Government; and
(c) the role of State Government of Andhra Pradesh and status of their response ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) to (c) The Andhra Pradesh Reorganisation Act,
2014 does not contain any provision regarding Special Category Status for Andhra
Pradesh, creation of Special Cell for Seemandhra under the Chairmanship of Deputy
Chairman and Bundelkhand type special development package for Rayalaseema and
north coastal Andhra.

While intervening in the debate on Andhra Pradesh Reorganisation Bill 2014
in Parliament on 20th February, 2014 in Rajya Sabha the Government has assured
(1) Special Category Status for successor State of Andhra Pradesh comprising 13 districts
including the four districts of Rayalaseema and three districts of north coastal Andhra
for a period of five years (ii) creation of a Special Cell in the Planning Commission
under Deputy Chairman to address the development needs and (iii) Special Development
Package for the backward regions of the successor State of Andhra Pradesh on the
lines of KBK Special Plan in Odisha and the Bundelkhand Special package in Madhya
Pradesh and Uttar Pradesh.

The grant of Special Category Status to Andhra Pradesh is under consideration in
Planning Commission. A Special Cell for Andhra Pradesh constituted on 25th March,
2014 in the Planning Commission has been entrusted with taking preparatory steps for

Special development package to the backward areas of Andhra Pradesh under Section
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46(2) and 46(3) of the Act. Special development package to the backward areas would
be worked out based on specific proposals from the Government of Andhra Pradesh

after due consultations with the concerned Ministries.
Schemes for BPL in Delhi

2388. SHRI PARVEZ HASHMI: Will the Minister of PLANNING be pleased to

state:

(a) whether Government has prepared any list of persons, families, house-holds
considering Below Poverty Line (BPL) and Above Poverty Line (APL) for implementation
of various programmes in Delhi, if so, the details thereof, constituency-wise; and

(b) the details of targeted List of BPL persons/families/house-holds that have been
benefited through the various components of schemes like Khadya Aapoorti Scheme etc.
and approximated date to be re-started the application forms for BPL cards ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) and (b) The Government of NCT of Delhi has
not prepared any list of persons, families, households considering Below Poverty Line
(BPL) and Above Poverty Line (APL) for implementation of various programmes in
Delhi. However, the Govt. of NCT of Delhi has prepared a list of eligible households
for providing benefits under the National Food Security Act, 2013 (NFSA-2013). In
Phase —1, 32.39 lakh people (6.27 lakh household) were included under the Food Security
who were having any of the following categories of Ration Card: Antodaya Anna Yojana
(AAY), Below Poverty Line (BPL), Jhuggi Ration Card (JRC), Resettlement Colony
Ration Card (RCRC). These people started getting the benefits from 1st September, 2013.

Following approval of detailed guidelines for identification of eligible household,
applications were invited. In response approximately 15.31 lakhs applications have been
received by the department and physical verification of 14.63 lakh households has been
completed. The process of issue of ration cards to the fresh applicants has started from
the month of July 2014 and 1.20 lakh house-holds have been included so far

Grant for KBK region of Odisha

2389. SHRI BHUPINDER SINGH: Will the Minister of PLANNING be pleased

to state:

(a) whether Government is aware of the KBK region of Odisha getting 250 crores
as support from Government of India and State Government support 120 crore in the
name of State Biju KBK;

(b) whether Government will extend this support till the socio, economic conditions

of the people improve; and
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(¢) whether Government will give at least 500 crores from this financial year
2014-15 as KBK grants for Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERIJIT SINGH RAO): (a) Yes, Sir. The KBK region of Odisha is being
allocated funds under Special Plan for KBK Districts since 2002-03 under the State
Component of Backward Region Grant Fund (BRGF) and an amount of I 2350.00
crore has so far been released. The Biju KBK Plan is also being implemented by the
Government of Odisha from its own resources with an annual allocation of X 120 crore
to effectively maintain and strengthen the momentum gained by Special Plan for KBK

Districts.

(b) and (c) The Special Plan for the KBK districts has been approved for
implementation in the Twelfth Five Year Plan with an allocation of X 250 crore per
annum. There is no proposal at present to increase the amount allocated for the Special
Plan KBK region of Odisha.

Adoption of Rangarajan Committee report on poverty

2390. SHRIMATI SASIKALA PUSHPA: Will the Minister of PLANNING be

pleased to state:

(a) whether Government proposes to adopt the methodology of Rangarajan

Committee to estimate the poverty in the country;
(b) if so, the details thereof;

(c) the details of number of poor in the country as per his report, including the

details of methodology; and
(d) the amount earmarked for eliminating poverty in this plan ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING
(SHRI INDERJIT SINGH RAO): (a) and (b) The Planning Commission, in June 2012,
constituted an Expert Group under the Chairmanship of Dr. C. Rangarajan to Review
the Methodology for Measurement of Poverty. The Expert Group submitted its report

on 30th June 2014. The Government is examining the report.

(c) As per the report, in 2011-12, there were 36.3 crore persons living below
proposed poverty line (Rangarajan) in the country. The details regarding recommended

methodology in the report are given in Statement (See below).

(d) The Twelfth Plan (2012-17) aims to reduce the Head Count Ratio of consumption
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poverty by 10 percentage points during the plan period. It does not specify the amount
of expenditure to achieve this target as poverty is multidimensional necessitating
similar approach. The Plan document mentions various programmes which directly or
indirectly help in poverty alleviation. The flagship schemes in this regard are Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), National Rural
Livelihood Mission (NRLM), Swarna Jayanti Shahari Rozgar Yojana (SJSRY), National
Rural Health Mission (NRHM), Sarva Shiksha Abhiyan (SSA), Mid-Day Meal Scheme
(MDMS), Jawaharlal Nehru National Urban Renewal Mission (JNNURM), Integrated
Child Development Services (ICDS), Rajiv Gandhi National Drinking Water Mission
(RGNDWM), Total Sanitation Campaign (TSC), Indira Awaas Yojana (IAY), National

Social Assistance Programme (NSAP), etc.
Statement

The findings of the report of Expert Group under the Chairmanship of
Dr. C. Rangarajan to Review the Methodology for Measurement of Poverty.

1. The Expert Group under the Chairmanship of Dr. C. Rangarajan deliberated
on number of issues concerning measurement of poverty and has taken a stand on

these as mentioned below:

(1) The Expert Group (Tendulkar) had used the all-India urban poverty line
basket as the reference to derive state-level rural and urban poverty. This
was a departure from the earlier practice of using two separate poverty line
baskets for rural and urban areas. The Expert Group (Rangarajan) reverts
to the practice of having separate all-India rural and urban poverty basket
lines and deriving state-level rural and urban estimates from these.

(i) The Expert Group (Tendulkar) had decided not to anchor the poverty line
to the then available official calorie norms used in all poverty estimations
since 1979 as it found a poor correlation between food consumed and
nutrition outcomes. However, on a review of subsequent research, the
Expert Group (Rangarajan) took a considered view that deriving the food
component of the Poverty Line Basket by reference to the simultaneous
satisfaction of all three nutrient -norms would be appropriate when Seen in
conjunction with the emphasis on a full range of policies and programmes
for child-nutrition support and on public provisioning of a range of public
goods and services aimed at the amelioration of the disease-environment
facing the population.

(iii) Estimates of consumption expenditure Seen in the National Accounts
Statistics and as inferred from the sample surveys of the National Sample
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Survey Organisation show a large and growing variance. The Expert
Group (Rangarajan) prefers NSSO’s estimates and decides not to use the
NAS estimates. This is in line with the approach taken by Expert Group
(Lakdawala) and Expert Group (Tendulkar).

(iv) The capture of spatial and temporal variation in prices in estimating the

V)

State-level and rural-urban poverty levels (given all-India rural and urban
estimates) has undergone substantial refinement since 1979. The Expert
Group (Rangarajan) agrees with the methodology adopted by the Expert
Group (Tendulkar) in this regard. This overcomes the limitations of using
fixed base-year weights by using a combination of unit values derived
from successive NSSO’s Consumer Expenditure Surveys and price-relatives

derived from the Consumer Price Indices.

Public expenditure on social services has increased substantially in recent
years. These expenses are not captured, by design, in the NSSO’s Consumer
Expenditure Surveys and the poverty line derived from these is thus lower

than the services actually consumed.

(vi) The Expert Group (Rangarajan) is of the considered view that the

deployment of criteria other than consumption expenditure in the
measurement of poverty raises several issues regarding measurement and
aggregation and that these render such exercises impractical. However, the
Expert Group (Rangarajan) has considered an alternate view in estimating

the poverty line by reference to the ability of households to save.

2. The Methodology recommended by the Expert Group (Rangarajan) for

estimation of poverty is as follows:

(i)

(i)

The poverty line should be based on certain normative levels of adequate
nourishment, clothing, house rent, conveyance and education, and a

behaviorally determined level of other non-food expenses.

The Expert Group (Rangarajan) computed the average requirements of
calories, proteins and fats based on ICMR norms differentiated by age,
gender and activity for all-India rural and urban regions to derive the
normative levels of nourishment. Accordingly, the energy requirement
works out to 2,155 kcal per person per day in rural areas and 2,090 kcal
per person per day in urban areas. For reasons elaborated in the text, the
Expert Group (Rangarajan) views the Calorie norm not as a single number
but as an average in a band of +/- 10 per cent of these values and with
intakes even at the lower end still being adequate enough to not adversely
affect health and work.
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(iii) The protein and fat requirements have been estimated on the same lines as

for energy. These requirements are 48 gms and 28 gms per capita per day,
respectively, in rural areas; and 50 gms and 26 gms per capita per day in

urban areas.

(iv) A food basket that simultaneously meets all the normative requirements of

V)

(vi)

(vii)

the three nutrients defines the food component of the poverty line basket
proposed by the Expert Group (Rangarajan). These nutrient norms are met
for persons located in the sixth fractile (25-30%) in rural areas and for
those in the fourth fractile (15-20%) in urban areas in 2011-12. The average
monthly per capita consumption expenditure on food in these fractile classes
is ¥ 554 in rural areas and X 656 in urban areas (NSS 68th Round).

The median fractile (45-50%) values of clothing expenses, rent, conveyance
and education expenses are treated as the normative requirements of the
basic non-food expenses of clothing, housing, mobility and education of a
poverty line basket. This works out to ¥ 141 per capita per month in rural
areas and X 407 in urban areas. The observed expenses of all other non-
food expenses of the fractile classes that meet the nutrition requirements
are considered as part of the poverty line basket. This works out to X 277

per capita per month in rural areas and X 344 in urban areas.

The new poverty line thus work out to monthly per capita consumption
expenditure of ¥ 972 in rural areas and X 1,407 in urban areas in 2011-12.
For a family of five, this translates into a monthly consumption expenditure

of ¥ 4,860 in rural areas and I 7,035 in urban areas.

Estimations of the poverty line made for the Expert Group (Rangarajan)
based on an independent large survey of households by CMIE and using
a different methodology wherein a household is considered poor if it is
unable to save, yields results that are remarkably close to those derived
using the NSSO data. This provides additional evidence in support of the
poverty line derived by the Expert Group (Rangarajan).

(viii) Compared to the poverty lines based on the methodology of the Expert

Group (Tendulkar), the poverty lines estimated by the Expert Group
(Rangarajan) are 19% and 41% higher in rural and urban areas, respectively.
The Expert Group (Rangarajan) uses the Modified Mixed Recall Period
consumption expenditure data of the NSSO as these are considered to be
more precise compared to the MRP, which was used by the Expert Group
(Tendulkar) and the URP, which was used by earlier estimations. 67% of
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(ix)

x)

(xi)

(xii)

the increase in the rural poverty line and 28% of the increase in the urban
poverty line is because of the shift from MRP to MMRP.

The national rural and urban poverty lines computed as above were used
to derive the state-wise poverty lines by using the implicit price derived
from the quantity and value of consumption observed in the NSSO’s
68th Round of Consumer Expenditure Survey (2011-12) to estimate state
relative to all-India Fisher price indices. Using these and the state-specific
distribution of persons by expenditure groups (NSS), state-specific ratios
of rural and urban poverty were estimated. State-level poverty ratio was
estimated as weighted average of the rural and urban poverty ratios and
the national poverty ratio was computed again as the population-weighted

average of state-wise poverty ratios.

The Expert Group (Rangarajan) therefore estimates that the 30.9% of the
rural population and 26.4% of the urban population was below the poverty
line in 2011-12. The all India ratio was 29.5%. In rural India, 260.5 million
individuals were below poverty and in urban India 102.5 million were under

poverty. Totally, 363 million were below poverty in 2011-12.

The poverty ratio has declined from 39.6% in 2009-10 to 30.9% in
2011-12 in rural India and from 35.1% to 26.4% in urban India. The decline
was thus a uniform 8.7 percentage points over the two years. The all-India
poverty ratio fell from 38.2% to 29.5%. Totally, 91.6 million individuals
were lifted out of poverty during this period.

The Expert Group (Rangarajan) recommends the updation of the poverty
line in the future using the Fisher Index. The weighting diagram for this
effort can be drawn from the NSSO’s Consumer Expenditure Survey. For
the Food—group, the Expert Group (Rangarajan) recommends that the current
practice of relying on the unit values derivable from the NSSO Consumer
Expenditure Surveys should continue till such time a new CPI of CSO
with a weighting diagram based on the 2011-12 pattern of consumption
becomes available. In respect of non-food-items, the price indices available
in the exiting CSO Consumer Price Indices can be used in the construction
of requisite Fisher indices. Once the new series of Consumer Price Index
numbers (with 2011-12 as the base year) become available, it may be used
if the extent of change in the structure of consumption at that point in time

relative to the 2011-12 structure of consumption is not very different.
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Steps taken to create more institutions

2391. SHRI C.M. RAMESH: Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a) whether Government has taken any adequate steps to create more institutions
and strengthen facilities for higher education and research in the country so that higher

global positioning in science and technology can be achieved by India; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) and (b) The information is being collected
and will be laid on the Table of the House.

Setting up of Global Research Centres of MNCs

2392. SHRI HUSAIN DALWAI: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up Global Research Centres of Multinational
Corporations (MNCs) to gain global competitiveness through a well designed innovation

eco-system;
(b) if so, the progress made in this regard; and
(c) the response of MNCs with regard thereto?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(DR. JITENDRA SINGH): (a) to (c) The Government does not have any proposal to set
up Global Research Centres by Multinational Corporations (MNCs). However, based on
information published in a research paper by Indian Institute of Management, Ahmedabad,
such research centres have been set up by MNCs under the automatic FDI route. Most
of them are either branches of parent MNC where 100% equity in the host firm is held
by the MNC, while a few are subsidiaries of MNCs having foreign equity holding
between 51 to 99 per cent. According to estimates, as of December 2010 there were
871 foreign R & D centres operating from India. These centres are in high technology
industries, such as telecommunication equipment, information technology, engineering
services, pharmaceuticals and biotechnology and are mainly concentrated in Bengaluru,

Pune/Mumbai, Hyderabad, National Capital Region and Chennai regions of the country.

The Department of Scientific and Industrial Research (DSIR) has granted recognition
to 55 R & D Centres of MNCs where equity holding by MNCs is more than 99% and up
to 100% and 73 R & D Centres where equity holding by MNCs is between 51 and 99%.
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CSIR laboratories and centres

2393. SHRI GARIKAPATI MOHAN RAO: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the details of the Council of Scientific and Industrial Research (CSIR)

laboratories and centres in the country, location-wise;
(b) the achievements of the laboratories during the last three years;

(c) whether Government proposes to set up more such laboratories in the country;

and

(d) if so, the details thereof, State-wise including Andhra Pradesh and Telangana
States?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) The details of the Council of Scientific
and Industrial Research laboratories and outreach centres in the country, location-wise

are given in Statement=I (See below).
(b) Laboratory—wise achievements are given in Statement-II (See below).
(¢) No, Sir.
(d) Does not arise.
Statement-1

The details of CSIR laboratories and outreach centres

S1. No. Name of the Institute

1. CSIR-AMPRI (CSIR-Advanced Materials and Processes Research Institute), Bhopal
2. CSIR-CBRI (CSIR-Central Building Research Institute), Roorkee

3. CSIR-CCMB (CSIR-Centre for Cellular and Molecular Biology), Hyderabad

4. CSIR-CDRI (CSIR-Central Drug Research Institute), Lucknow

5. CSIR-CECRI (CSIR-Central Electrochemical Research Institute), Karaikudi

6. CSIR-CEERI (CSIR-Central Electronics Engineering Research Institute), Pilani

7. CSIR-CFTRI (CSIR-Central Food Technological Research Institute), Mysore

8. CSIR-CGCRI (CSIR-Central Glass and Ceramic Research Institute), Kolkata

9. CSIR-CIMAP (CSIR-Central Institute of Medicinal and Aromatic Plants), Lucknow

10. CSIR-CIMFR (CSIR-Central Institute of Mining and Fuel Research), Dhanbad
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SI. No.

Name of the Institute

11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.

33.

34.

35.
36.

37.

CSIR-CLRI (CSIR-Central Leather Research Institute), Chennai

CSIR-CMERI (CSIR-Central Mechanical Engineering Research Institute), Durgapur
CSIR-CRRI (CSIR-Central Road Research Institute), New Delhi

CSIR-CSIO (CSIR-Central Scientific Instruments Organisation), Chandigarh
CSIR-CSMCRI (CSIR-Central Salt & Marine Chemicals Research Institute), Bhavnagar
CSIR-IGIB (CSIR-Institute of Genomics & Integrative Biology), Delhi

CSIR-IHBT (CSIR-Institute of Himalayan Bioresource Technology), Palampur
CSIR-IICB (CSIR-Indian Institute of Chemical Biology), Kolkata

CSIR-IICT (CSIR-Indian Institute of Chemical Technology), Hyderabad

CSIR-IIIM (CSIR-Indian Institute of Integrative Medicine), Jammu

CSIR-IIP (CSIR-Indian Institute of Petroleum), Dehradun

CSIR-IMMT (CSIR-Institute of Minerals and Materials Technology), Bhubaneshwar
CSIR-IMTECH (CSIR-Institute of Microbial Technology), Chandigarh

CSIR-IITR (CSIR-Indian Institute of Toxicological Research), Lucknow

CSIR-NAL (CSIR-National Aerospace Laboratories), Bengaluru

CSIR-NBRI (CSIR-National Botanical Research Institute), Lucknow

CSIR-NCL (CSIR-National Chemical Laboratory), Pune

CSIR-NEERI (CSIR-National Environmental Engineering Research Institute), Nagpur
CSIR-NEIST (CSIR-North-East Institute of Science and Technology), Jorhat
CSIR-NGRI (CSIR-National Geophysical Research Institute), Hyderabad
CSIR-NIO (CSIR-National Institute of Oceanography), Goa

CSIR-NIIST (CSIR-National Institute for Interdisciplinary Science and Technology),

Thiruvananthapuram

CSIR-NISCAIR (CSIR-National Institute of Science Communication and Information

Resources), New Delhi

CSIR-NISTADS (CSIR-National Institute of Science Technology and Development
Studies), New Delhi

CSIR-NML (CSIR-National Metallurgical Laboratory), Jamshedpur
CSIR-NPL (CSIR-National Physical Laboratory), New Delhi

CSIR-SERC (CSIR-Structural Engineering Research Centre), Chennai
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List of Outreach Centres of CSIR laboratories

193

Lab Outreach centre
CSIR-CBRI New Delhi
CSIR-CECRI Chennai

Mandapam
Tuticorin
CSIR-CEERI Chennai
CSIR-CFTRI Hyderabad
Lucknow
Mumbai
CSIR-CGCRI Ahemdabad
Khurja
CSIR-CIMAP Bangalore
Hyderabad
Pantnagar
Purara
CSIR-CIMFR Bilaspur
Nagpur
Ranchi
Roorkee
CSIR-CLRI Ahmedabad
Jalandhar
Kanpur
Kolkata
CSIR-CMERI Ludhiana
CSIR-CSIO Chennai
New Delhi
CSIR Hgs. CSEU, Pune
CSIR-CSMCRI Mandapam
CSIR-IIIM Srinagar
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Lab

Outreach centre

CSIR-NEERI

CSIR-NEIST

CSIR-NIO

CSIR-NML

Chennai

New Delhi
Hyderabad
Kolkata
Mumbai
Imphal
Itanagar

Kochi

Mumbai
Visakhapatnam

Chennai

Statement-I1

Laboratory-wise Recent Major Achievements of CSIR

Sl.  Name of the Institute

Recent Major Achievements

1. CSIR- AMPRI
(CSIR-Advanced
Materials and
Processes Research
Institute), Bhopal

2. CSIR -CBRI (CSIR-
Central Building
Research Institute),
Roorkee

3. CSIR-CCMB (CSIR-
Centre for Cellular
and Molecular
Biology), Hyderabad

Aluminium-metal metal matrix based light weight
brake drums for automobiles;

Aluminium foam core sandwich panels;

Fly ash-based cementitious materials;

Red mud-based X-ray shielding panels and blocks;
and

Modified bushes and hammer tips for Sugar mills.

Disaster Mitigation: Post-Earthquake
Reconnaissance Survey- Sikkim Earthquake;
Anti-termite barrier for new buildings;

Fire Safe Polymeric Composite Panels; and
Engineering of Landslide Disaster Mitigation.

New Gene Discovered for Early Onset Chronic
Pancreatitis;

Photo dynamic therapy agent-two times more potent
than currently available FDA approved PDT drug-
useful for treatment of cancer;

Signal Transduction pathways in human health and
disease;

RNA binding proteins and gene regulation;
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Name of the Institute

Recent Major Achievements

CSIR-CDRI (CSIR-
Central Drug
Research Institute),
Lucknow

CSIR-CECRI
(CSIR-Central
Electrochemical
Research Institute),
Karaikudi

CSIR-CEERI (CSIR-
Central Electronics
Engineering
Research Institute),
Pilani

Genetic evidence for recent population mixture in
India;

Indian origin of the European Romani populations;
Genetic variation increases the risk of leprosy in
Indian population;

Novel Molecular Diagnostics for Eye Diseases and
Low Vision Enhancement Devices; and

Improved Samba Mahsuri (rice variety).

Potential Leads available for licensing/ licensed for
diseases like Osteoporosis, Thrombosis, Diabetes &
Dyslipidemia, Cancer and Tuberculosis;
Spermicidal & Anti-trichomonal contraception;
Process know-how of antihyperglycemic CDR-
134-D123;

Licensing of L-Pac, Epherdrine and
pseudoepheredrine technology;

Plan-derived singe molecule (K058) for rapid bone
fracture healing oral drug; and

An alternative treatment for post-menopausal
osteoporosis - Withaferin A.

Nitride-based multilayer coated 31 6L SS as a
Human Body Implant;

Electrochemical Defluoridator;

Li-ion supercapacitor;

Solid oxide fuel cells;

Zinc bromide redox flow battery; and
Electrochemical preparation of Calcium Gluconate.

42 GHz, 200kW Gyrotron;

Ksheer Scanner- system for detection of synthetic
adulteration in raw milk;

Online surface inspection module for hot rolled steel
strips;

NIRS-based on-line instrument for quality assessment
in edible oil industry;

System for grading and sorting of mangoes based on
weight and external features;

25kV/5kA Sealed-off PSS and 40 kV/3 kA Thyratron;
VUV/UV Excimer Sources for Water Purification;
25kV/5kA Sealed-off PSS and 40 kV/3 kA Thyratron;
and

Electrodes for Milk Analyzer.
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Sl.  Name of the Institute Recent Major Achievements
No.

7.  CSIR-CFTRI Transcription of omega3 rich plant, chia (salvia

(CSIR-Central hispanica);
Food Technological Algae-mediated CO, sequestration for climate change
Research Institute), mitigation and conversion to value-added products;
Mysore Palm fat containing palm oil nutraceuticals and
emulsifier property; and
Shelf-stable dehydrated egg paneer cubes and egg
crunchy bites.

8. CSIR-CGCRI Rare-earth doped optical fibres for high power laser
(CSIR-Central applications;

Glass and Ceramic Mesoporous alumina thin films with hexagonal and

Research Institute), cubic symmetries as catalyst support;

Kolkata Fabrication technology for advanced glasses;
TiB-TiN composite coatings for implant applications;
Diamond-like thick film for RF transparent window;
Supercontinuum light source based on Photonic
Crystal Fibre; and
Ceramic membrane based high capacity modules for
pretreatment of turbid water for polishing of iron and
arsenic contaminated water using micro filtration
technique.

9. CSIR-CIMAP Carbon Sequestration potential of aromatic plants;
(CSIR-Central New varieties of Medicinal and Aromatic Plants viz.
Institute of Medicinal CIMAP Sil-9, CIMAP Bio-G-171, CIMAP- Khus
& Aromatic Plants), 22, and CIMAP Khus 15;

Lucknow Natural Lip Balm (in association with CSIR-NBRI);
Crop diversification in vetiver through intercropping
for higher productivity;

Public Private Partnership model for contractual
cultivation of Artemisia annua;

Vetiver (Khus) Bio-village for rural income
enhancement; and

Economic analysis of Menthol mint cultivation at
farmers’ field.

10. CSIR-CIMFR High concentration fill technology on utilization of

(CSIR-Central
Institute of Mining
& Fuel Research),
Dhanbad

fly ash as a filling material for underground coal
mines;

Tracking and monitoring system using RFID tags for
disaster management in underground mines;
Highwall mining;

Mine Plan and EMP for Karwar project of Indian
Navy; and

Coal Carbonization.
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Sl.  Name of the Institute Recent Major Achievements
No.
11.  CSIR-CLRI (CSIR- Mineral-free Eco-benign tanning;
Central Leather Salt free tanning;
Research Institute), Solid waste for treatment of liquid waste;
Chennai Process for Treatment of wastewater using Fluidised
Immobilized Carbon Catalytic Oxidation Reactor;
Technology Upgradation of Ethiopian Tanneries; and
Smart Leather.
12. CSIR-CMERI Five-axis CNC milling machine;
(CSIR-Central pu-EDM Prototype machine;
Mec.hanic'al Autonomous Intelligent Robotic Wheel Chair;
}ngészﬁl?fs fitute), Mobile }.3ridge Inspection Unit;
Durgapur 100% Biofuelled Tractor; and
Steel Plant Skelp Mill Mechanization.

13.  CSIR-CRRI (CSIR- Microscopic Traffic Simulation Model for Speed-
Central Road flow Equations and Roadway capacity for high speed
Research Institute), corridors;

New Delhi Traffic studies for junction improvement on major
road corridors in Ahmedabad,;
Guidelines for construction of roads, culverts, and
bridges in cyclone prone areas;
Infrastructure Information System in GIS
environment for maintenance of Bridges on
National and State Highways;
Evaluation of Bus Rapid Transit corridor Performance
from Ambedkar Nagar to Moolchand intersection;
and
Evaluation of Old Railway bridges for increase in
the axle loads due to freight wagons; and cold mix
technology.

14. CSIR-CSIO (CSIR- Head-up displays for Aircraft variants: Tejas-Navy

Central Scientific
Instruments
Organisation),
Chandigarh

Light combat aircraft;
Head-up display for Hindustan Jet Trainer Aircraft;
Long period fibre gratings based isolation filter;

Recovery of pure ZnO nanoparticles from
spent Zn-MnO, alkaline batteries; Sensors and
Instrumentation for Pesticide Estimation;

Detailed Slope stability analysis of Khakri Landslide;

Electrostatic Sprayer for agricultural applications;
and

Extraction of nano-diamonds from waste materials.
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Sl.  Name of the Institute Recent Major Achievements
No.
15. CSIR-CSMCRI Self-regulation of photovoltaic module temperature;
(CSIR-Central Salt Biofuel from microalgae;
& Marine Chgrmcals Microbial synthesis of Green plastic-
Research Institute), .
Bhavnagar pquhydroxyalkanogtes (PHA) using Jatropha
Biodiesel waste residues;
Pharma grade synthetic anionic clay;
Hollow fibre ultrafiltration membranes;
Production of Potash fertilizers through selective K+
precipitation;
Trans-esterification of edible, non-edible and
used cooking oils for biodiesel production using
calcined layered double hydroxides as reusable base
catalysts; and
Large scale demonstration of efficacy of liquid
fertilizer sap from seaweeds.
16. CSIR-IGIB (CSIR- New diagnostic method for detecting airway
Institute of Genomics diseases;
& Integrative Molecule from Herbal origin for treatment of
Biology), Delhi Bronchial Asthma (in collaboration with other CSIR
laboratories viz. IICB, IIIM, IITR and IICT);
Technology for Biochemical Oxygen
Demand Sensor;
Establishment of 6 E-Health Centres;
Inhibitors of IL-4 and IL-5 for the treatment of
Bronchial asthma (in collaboration with other CSIR
Laboratories IICB and IITR); and
Complex patterns of genomic admixture within
Southern Africa.
17  CSIR-IHBT Technology for production of unique autoclavable
(CSIR-Institute Super Oxide Dismutase (SOD) enzyme, used in
of Himalayan cosmetic, food and pharmaceutical industries;
Bioresource Baseline information on select protected areas of
Technology), Himachal Pradesh;
Palampur

Value added products from apple pomace;
Virus-free Apple rootstock;

High purity steviol glycosides from Stevia
rebaudiana;

Him Sphurti (CSIR-IHBT-T-01) a high yielding
cultivar of China hybrid tea; and

Thornless Rose
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Sl.  Name of the Institute Recent Major Achievements

No.

18  CSIR-IICB (CSIR- *  Molecule from Herbal origin for treatment of
Indian Institute of Bronchial Asthma (in collaboration with other CSIR
Chemical Biology), laboratories viz. IGIB, IIIM, IITR and IICT);
Kolkata *  Easy test for visceral Leishmaniasis and post-kala-

azar Dermal Leishmaniasis;

* Inhibitors of IL-4 and IL-5 for the treatment of
Bronchial asthma (in collaboration with other CSIR
Laboratories IGIB and IITR); and

+ DBETH: a Database of Bacterial Exotoxins for
Human.

19. CSIR-IICT (CSIR- *  Molecule from Herbal origin for treatment of
Indian Institute Bronchial Asthma (in collaboration with other CSIR
of Chemical laboratories viz. IICB, IGIB, IIIM, and IITR);
Technology), + Conversion of waste plastics to fuel;

Hyderabad

*  Process for fluoroelastomer Kel-F-800;

e Process for FEP-resin;

+  Catalyst system for Nitrotriazolone;

+  Technology transfer of 4-tert-butyl toluene and
4-tert butyl benzoic acid;

*  Self-Organizing Maps: A novel technology to
minimize mosquito borne diseases; and

*  Process know-how for preparation Profenfos.

20.  CSIR-IIIM (CSIR- *  Molecule from Herbal origin for treatment of
Indian Institute Bronchial Asthma (in collaboration with other CSIR
of Integrative laboratories viz. [ICB, IGIB, IITR and IICT).
Medicine), Jammu

21. CSIR-IIP (CSIR- *  Catalyst Thoxcat ES for sweetening of LPG;

Indian Institute
of Petroleum),
Dehradun

Process for Dodecane Fraction from Straight-run
Kerosene;

Soaker visbreaking technology;
Study for development & production of Ramrocket
Fuel as per GOST 12308-09;

Eco-friendly process for converting waste plastics to
transportation fuel and petrochemicals;

Production of Bio-jet fuels from jatropha;

Simultaneous production of US grade gasoline and
pure benzene from FCC C6 Heart Cut; and

Solvent de-oiling plant at Numaligarh Refinery
Limited.
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S1.

Name of the Institute

Recent Major Achievements

22.

23.

24.

CSIR-IITR (CSIR-
Indian Institute

of Toxicology
Research), Lucknow

CSIR-IMMT (CSIR-
Institute of Minerals
and Materials
Technology),
Bhubaneshwar

CSIR-IM Tech
(CSIR-Institute
of Microbial
Technology),
Chandigarh

Inhibitors of IL-4 and IL-5 for the treatment of
Bronchial Asthma (in collaboration with other CSIR
Laboratories IGIB and IICB);

Induction of Reactive Oxygen Species,
mitochondrial damage and autophagy in lung
epithelial cancel cells by iron oxide nanoparticles;
Effect of long term exposure of cypermethrin on
adult rats;

Biodegradable Poly (vinyl alcohol)-
polyethylenimine nano composites for enhanced
gene expression in vitro and in vivo.

Edible oil adulterants, argemone oil and butter
yellow, as aetiological factors for gall bladder cancer
Particulate matter concentration in ambient air and
its effects on lung functions among residents in the
National Capital Region; and

New synthetic methods and its application towards
the synthesis of bio-active scaffolds.

Flow-sheets of beneficiation of low-grade iron ores;
Green technology for producing iron using
hydrogen plasma;

Large scale milling process for production of Oxide
dispersion strengthened steel powder;

Novel Sm,Ti,0./ SmCrO,. Composite for
degradation of Rhodoamine R6G dye;
High-strength nano-crystalline Mg-Al powder
synthesized by mechanical alloying;

Nickel recovery from refinery electrolyte;

Tungsten carbide cast composites for neutron
shielding of Tokamak type fusion reactor walls;
Production of ferro-nickel from chromite
overburden/ nickel laterite ore by thermal plasma
process; and

High temperature diffusion conducting ceramic
coatings as steel by Electrophoretic deposition for
active corrosion protection.

Recombinant Streptokinase (rSK) —CSIR’s Second-
Generation Clot Buster transferred to Epygen
Biotech Pvt. Ltd., Mumbai;

Third Generation Clot Buster-Clot-Specific
Streptokinase (CSSK);

Better vaccines for tuberculosis;

Decoding of mango, pomegranate pathogens; and
Phenotypic characterization of Streptomyces strains.
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Sl.  Name of the Institute Recent Major Achievements

No.

25. CSIR-NAL (CSIR- * Successful flight of Five seat general civil aviation
National Aerospace aircraft (CNM-5)- the country’s first Public-Private
Laboratories), Partnership in the development of civil aircraft;
Bengaluru * Manufacturing Technology for advanced composites;

+ 12.88 meter Doppler Weather Radar for ISRO at
Cherrapunji;
* ‘DHVANTI’- an indigenous advanced target training
system for the Indian Army; and
* Drishti’- capable of measuring visibility down to
5 meters installed at airports of Delhi, Lucknow and
Kolkata.
26. CSIR-NBRI(CSIR- « New insecticidal proteins from plants;
National Botanical * Natural Strawberry red colour from plants;
Research Institute), « Differential effects of Arsenic on essential amino-
Lucknow acids in rice grains;
+  Transgenic crop plants and genes for resistance to
insect pests;
*  NBRI-Comprehensive Cotton Genomic Database;
* Improved Betelvine Production Technology;
* Antifungal (Antidandruff) herbal product; and
*  Vertical Gardening - Scope Unlimited in Limited
Space.

27. CSIR-NCL (CSIR- *  Synthesis and characterization of furanoid amino

National Chemical acids;
Laboratory), Pune «  Synthesis of Benzodiazepinyl phosphonates as
clostripain inhibitors;
*  Polyimide resin technology for BrahMos supersonic
missile system; and
+  Shape and size selective functional nanoparticles
from Cellulose.

28. CSIR-NEERI + Land treatment and disposal of effluent from
(CSIR-National automobile industry using high rate transcription
Environmental system;

Engineering * Hydroplume- high rate circular secondary clarifies

Research Institute),
Nagpur

for wastewater treatment;

Inter linkages of air quality, climate change,

and health with recourse to molecular modeling

and tracking analysis of regional transport of air
pollution;

Hand-pump attached iron removal plants for potable
water;

Solar energy based electrolytic defluoridation unit
for potable water supply; and

CETP scale electro-oxidation plant.
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29.

30.

CSIR-NEIST (CSIR-
North-East Institute
of Science and
Technology), Jorhat

CSIR-NGRI (CSIR-
National Geophysical
Research Institute),
Hyderabad

Exploration and screening of bacterial diversity

in North-East India- potential application in
bio-control;

Survey, isolation and preliminary characterization
of microbial populations and southern Brahmaputra
Corridor of Assam;

Genetic diversity of antimicrobial agents producing
Streptomyces isolated from protected forest area of
Assam and Arunachal Pradesh;

New analogues of drugs and intermediates;

Natural polymer based nano-composites and
biodegradable polymers;

Seismic hazard-risk evaluation and earthquake
precursor related studies;

Utilization of Plant and Waste Materials of North-
East India to a Value Added Product: Environment
Friendly Technology;

Low cost process for fluoride removal from
contaminated water specific to NE region for public
use; and

Anti-Arthritis: Herbal formulation for Arthritis
treatment.

First seismological evidence of active-fault beneath
Tehri Dam;

Gravity and magnetic studies over a part of Krishna-
Godavari Basin;

Delineation of groundwater potential zones in
Deccan traps covered Godavari rift zone;

Sustainable solution for geogenic contamination
through arsenic in groundwater of western Bihar;
Scientific drilling near Koyna reveals the thickness
of Deccan Traps and nature of underlying basement
rocks;

First Finding of Native Gold from the Chromitites of
the Nuggihalli Schist Belt, Dharwar Craton, South
India;

Imaging mantle lithosphere for diamond prospecting;
and

Xenon as Internal Standard for the Accurate

Determination of Trace Elements in Water Samples
by ICP-MS.
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S1.
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31.

32.

33

CSIR-NIIST (CSIR-
National Institute
for Interdisciplinary
Science and
Technology),
Thiruvananthapuram

CSIR-NIO (CSIR-
National Institute of
Oceanography), Goa

CSIR-NISCAIR
(CSIR-National
Institute of Science
Communication
and Information

Resources), New
Delhi

Glass-free LTCC tapes for microwave substrate
applications;

vapor cooled MgB, current leads and Nd based bulk
superconductor;

Photo active nano titanium oxide coatings on solar
panels;

Commercial release of AutoCAST-XI with Virtual
Casting Technology;

Family size compact anaerobic digester cum biogas
plant;

Commercialization of compact anaerobic digester
cum biogas plant;

Demonstration plants for bioextraction of coir fibre,
banana fibres and pineapple leaf fibre;

Coir fibre composite for furniture;

Development of Indian Standards for North East
Ginger; and

Fresh ginger processing unit at Wyanad.

Launching of new multi-disciplinary Oceanographic
Research Vessel RV Sindhu Sadhana

Autonomous Vertical Profiler;

Observational evidence of lower-frequency Yanai
waves in the central equatorial Indian Ocean;
Hydrothermal plumes over the Carlsberg Ridge,
Indian Ocean;

Bio-prospecting of a few brown seaweeds for their
cytotoxic and antioxidant activities;

Deep-sea mining: Economic, technical, technological,
and environmental considerations for sustainable
development;

Autonomous profiling device to monitor remote water
bodies; and

Survey revealing large remnant of a grounded vessel
off Candolim Beach, Goa.

NISCAIR-published journal Indian Journal of Fibre
& Textile Research included in Thomson Reuters
Web of Science;

Two books entitled ‘Constructing Culture of science:
Communication of Science in India & China, ‘Quality
Education & Excellence in Science Research in
Indian University’;

Publication of scholarly journals; and

Publication of popular science magazines, ‘Science
Reporter’, ‘Vigyan Pragati’, and ‘Science ki Duniya’.
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34  CSIR-NISTADS India S&T Report 2010-11;

(CS'IR-Nationgl Book entitled ¢ “Strategic Thinking’ published; and
%S(;[llltllll(tﬁo;fys:égnce’ Bogk entitled ¢ ‘Agro-biodiversity Conservation ip
Development Il’ldlé}l’l Central Himalaya: Qn Farm (In-situ) Practices’
Studics), New Delhi published by German publisher.

35 CSIR-NML GMI-based Portable Magnetic Sensing Device for
(CSIR-National Detection of Carburization of Structural Components
Metallurgical of Petrochemical / Refinery Industry;

Laboratory), Setting up an Industrial scale Column (2.5 m dia.) to
Jamshedpur Andhra Baryte Corpn. Pvt. Ltd, Cuddapah;
Production of Standard grade Ferrosilicon using
Banded Hematite-Quartzite (BHQ)/Banded Hematite
Jaspar (BHJ) and Jhama coal;
Recovery of metallic alloys and slag as valuable
product from spent catalyst residue;
Improved coke based Energy Efficient Brass Melting
Furnace for the artisans of Moradabad; and
Anti-tarnishing lacquer for copper and its alloys.

36. CSIR-NPL (CSIR- Transfer of critical technology of Rubidium atomic
National Physical frequency standard for space applications to ISRO;
Labo.ratory), New Programmable Josephson Voltage Standard;

Delhi Porous Conducting Carbon Paper For Fuel Cell;
CNT incorporated light weight carbon foam; and
Organic Light Emitting Devices.

37. CSIR-SERC Smart energy harvesters from ambient structural
(CSIR-Structural vibration for seismic mitigation and health monitoring
Engineering of civil infrastructure;

Research Centre),
Chennai

Structural Health Monitoring schemes for Civil
Engineering Infrastructure in India using Smart
Sensing Technologies;

Technical report on development of probabilistic
seismic hazard map of India;

Stress Analysis of 24” Dia. Gas Pipeline at proposed
Coastal Road crossing at Dronagiri, Navi Mumbai;

Condition assessment of distressed PSC girder of
span 3 and recommendations on retrofitting of off-
shore tanker terminal of Vishakhapatnam Port Trust;
and

Eco-friendly Concrete Composites for Structural
Applications.
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Implementation of schemes through NGOs

2394. SHRIMATI JAYA BACHCHAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state :

(a) whether Government has partnered with NGOs and other organizations for the

various schemes for socially backward and disabled people;

(b) if so, the criteria for selecting an NGO or organization for the implementation

of Government schemes; and

(c) the details of the number of NGOs or other organizations selected for
implementation of Government schemes and funds allocated to them, year-wise, State-

wise, for the past five years ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Yes, Sir. Government has
partnered with NGOs and Voluntary Organizations under the Scheme of Grants-in-Aid
to Non-Governmental Organisations and Voluntary Organisations working for the welfare
of Scheduled Castes, Other Backward Classes and Persons with Disabilities.

(b) The criteria for selection is that the organization should be registered Society,
or a registered Public Trust or a Charitable Company licensed under Section 25 of the
Companies Act, with at least two years of registration at the time of applying for grants.
Their Proposal for grants for implementation of any particular scheme is recommended
by the State Governments/UTs concerned and is scrutinized by a Screening Committee
in the Ministry at the time of initial sanction of grants. Subsequent grants are sanctioned

on the basis of fresh recommendations of the Governments of the States/UTs.

(¢) The number of NGOs engaged in these schemes and the funds released to them
during the last five years i.e. 2009-10 to 2013-14 are given in Statement.
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Non implementation of special component plan

2395. SHRI PRAVEEN RASHTRAPAL: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether the Ministry is aware of non-implementation of Special Component
Plan (SCP) deduction on the basis of population in each State;

(b) the details of deduction and actual utilisation as reported by the Finance Ministry,

State-wise; and
(c) the actions taken against the State Government for non-performance ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) As per the guidelines
issued by the Planning Commission in 2005, concerned States/Union Territories (UTs)
are required to earmark funds under Scheduled Castes Sub Plan (SCSP) from the Plan
outlay at least in proportion to the percentage of Scheduled Castes (SC) population in
the State/UT. As informed by the Planning Commission, 28 States/UTs are implementing
SCSP strategy. The details of funds allocated and utilized during 2012-13 are given in

Statement (See below).

(c) As informed by the Planning Commission, it insists upon the States/UTs to
adhere to the SCSP guidelines and utilize these funds for the development of the SCs.
States/UTs have also been instructed to devise a proper accounting mechanism to account
for such allocation by opening dedicated Minor Head “Special Component for Scheduled
Castes (code 789)”.

Statement

SCSP Outlay/Expenditure during Annual Plan 2012-13

(X in crore)

(Annual Plan 2012-13)

S1.No. State/U.T. Total State SCSP Outlay SCSP Anticipated
Plan Outlay Expdr.
1 2 3 4 5
L. Andhra Pradesh 48935.00 7061.22 6433.63
2. Assam 10500.00 191.00 153.03
3. Bihar 28000.00 5446.17 4427.22
4. Chhattisgarh 23480.00 2434.00 1615.77
5. Goa 4700.00 94.00 45.16




218 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5
6. Gujarat 51000.00 2865.59 2440.93
7. Haryana 26485.00 2843.34 2187.17
8. Himachal Pradesh 3700.00 914.64 914.64
9. Jammu & Kashmir 7300.00 732.14 NR
10. Jharkhand 16300.00 1714.53 1371.62
11. Karnatka 42030.01 5125.00 5125.00
12. Kerala 14010.00 1374.38 1374.38
13. Madhya Pradesh 28000.00 4284.00 3879.15
14. Mabharashtra 45000.00 4590.00 4382.97
15. Manipur 3500.00 79.71 61.63
16. Odisha 17250.00 2953.86 2512.57
17. Punjab 14000.00 4039.00 2725.65
18. Rajasthan 33500.00 5558.38 4935.50
19. Sikkim 1877.00 35.05 27.95
20. Tamil Nadu 28000.00 6108.61 5405.12
21. Tripura 2250.00 352.95 352.95
22. Uttar Pradesh 57800.00 12223.00 8642.73
23. Uttarakhand 8200.00 1476.00 499.81
24. West Bengal 28000.00 5966.69 4427.22
25. Chandigarh 737.23 131.43 131.43
26. Daman & Diu 568.25 17.38 17.38
27. Delhi 15000.00 2760.46 2729.58
28. Puducherry 3000.00 493.68 121.52
TotaL 563122.49 81866.21 66941.71

Manual Scavenging Act

2396. SHRI PRAVEEN RASHTRAPAL: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state :

(a) the status of the Manual Scavenging Act in various States;

(b) the number of scavengers given non-scavenging work as per the provisions of

the Act, State-wise position thereof; and
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(¢) how the programme of construction of pucca latrines is implemented in rural

India ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWEREMENT(SHRI SUDARSHAN BHAGAT): (a) The “Prohibition of
Employment as Manual Scavengers and their Rehabilitation Act, 2013 (MS Act, 2013)
being a Central Act, is applicable to all the States/Union Territories except Jammu and
Kashmir, with effect from 6.12.2013.

(b) Government of Chhattisgarh has informed that in accordance with Section 6(2)
of the MS Act, 2013, so far, three persons employed as full time manual scavengers

have been placed in non-manual scavenging employment.

(¢) Under Nirmal Bharat Abhiyan, an incentive of ¥ 4,600 in plain areas and
% 5,100 in hilly and difficult areas, is provided to Below Poverty Line households and
identified Above Poverty Line households, for construction of individual household
latrines. In addition, an amount upto X 4,500 is permitted to be booked under Mahatma

Gandhi National Rural Employment Guarantee Scheme, for the above purpose.

The Scheme also has a provision for construction of Community Sanitary Complexes
with cost ceiling upto X 2,00,000/-.

Pending cases under SCP

2397. SHRI ANIL MADHAYV DAVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether it is a fact that applications are pending under the Special Component

Plan, a scheme crafted to provide credit to Dalit Businessmen,;
(b) if so, the details thereof and the reasons therefor; and

(c) the list of schemes that are run by the Ministry, the details of disbursements

for last five years ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) National Scheduled Castes
Finance and Development Corporation (NSFDC) receives equity support from the
Ministry of Social Justice and Empowerment, Government of India under the Special
Component Plan for Scheduled Castes which are, inter-alia, utilized for providing
concessional loans to eligible Scheduled Caste (SC) beneficiaries. NSFDC does not
receive applications directly from the SC beneficiaries for providing credit. It provides

concessional loans to eligible SC beneficiaries living below double the poverty line under
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various credit based schemes through the State Channelizing Agencies (SCAs) and other
channel partners. Proposals in respect of SCAs, which have fulfilled prudential norms,

are not pending for disbursement for the financial year 2014-15, as on date.
(b) Does not arise.

(¢c) The list of the schemes implemented by the Ministry for the development of
Scheduled Castes and expenditure incurred thereon; during the last five years is given

in Statement.
Statement

Details of total expenditure for the schemes being implemented for the development of
Scheduled Castes (SCs) during the last five years (2009-10 to 2013-14)

S1. No. Programme /Schemes Expenditure
(% in crore)

1. Post Matric Scholarship for SCs 9632.00
2. Free Coaching Scheme for SCs & OBCs 33.51
3. Pradhan Mantri Adarsh Gram Yojana 201.00
4.  Strengthening of machinery for Enforcement of PCR Act 435.21
1955 and PoA Act, 1989
5. Babu Jagjivan Ram Chhartrawas Yojana for Girls 169.57
6. Babu Jagjivan Ram Chhartrawas Yojana for Boys Hostels 91.61
7.  Assistance to Vol. Orgns. Working for SCs 101.61
8. Pre-matric Scholarship for children of those engaged in 230.30
‘unclean’ occupations
9. Scheduled Castes Development Corporations — Equity 80.00
support
10.  Upgradation of Merit of SC Students 14.15
11. National SC Finance and Dev Corporation 405.00
12.  Special Central Assistance to Scheduled Castes Sub Plan 3364.75
13.  Dr. Ambedkar International Centre 3.30
14.  Dr. Ambedkar Foundation 5.00
15. National Safai Karamchari Finance & Development 215.00

Corporation
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S1. No. Programme /Schemes Expenditure
(X in crore)
16. Rajiv Gandhi National Fellowship for SCs 377.19
17.  Self Employment Scheme of Liberation & Rehabilitation of 105.00
Manual Scavengers
18.  National Overseas Scholarship for SCs 23.28
19. Top Class Education for SCs 78.28
20. Pre Matric Scholarship for SC Students (Class IX & X) 1478.54
ToraL 17044.30

Measures against inhuman practices

2398. SHRI C.P. NARAYANAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) details of States where untouchability and preventing backward sections of

people from entering temples persists;

(b) in how many places and from how many temples dalits are prevented from

entering;

(¢) in how many places dalits are compelled to remove night soil in pots placed

on their heads; and
(d) the measures Government has taken to put an end to this inhuman practice?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) to (c) Article 17 of the
Constitution of India has abolished “Untouchability™, its practice in any form forbidden
and enforcement of any disability arising out of “Untouchability” is an offence punishable
in accordance with law. In pursuance of this Constitutional provision, the Untouchability
(Offences) Act, 1955 was enacted and notified on 08.05.1955. Subsequently, it was
amended and renamed in the year 1976 as the Protection of Civil Rights {PCR} Act,
1955. The PCR Act prescribes punishment for the enforcement of any disability arising

from the practice of untouchability.

Section 3 of the PCR Act, inter-alia, specifies punishment for preventing any person
on the ground of untouchability from entering any place of public worship which is

open to others professing the same religion.

Likewise Section 7A of the PCR Act, inter-alia, specifies punishment for compelling
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any person, on the ground of “untouchability”, to do any scavenging or sweeping or to

do any other job of a similar of nature.

As per the Government of India (Allocation of Business) Rules, 1961, the subject
matter of offences under the PCR is allocated to the Ministry of Home Affairs. As per
the data of National Crime Records Bureau (NCRB), Ministry of Home Affairs, 87
number of cases were registered under the PCR Act during 2013 and their State/UT

wise number is indicated as under:

S1. No. State/UT Number of cases
1. Andhra Pradesh 06
2. Goa 02
3. Himachal Pradesh 04
4. Karnataka 25
5. Mabharashtra 29
6. Odisha 01
7. Tamil Nadu 01
8. A & N Islands 01
9. Delhi 03

10. Puducherry 15
TortaL 87

Since the data of NCRB in respect of the cases registered under the PCR Act, does
not state the number of cases registered under different sections of the Act, the details
in regard to places and number of temples where members of Scheduled Castes were
prevented from entering temples, and compelled to remove night soil in pots placed on

their heads, is not available.

(d) An Act of Parliament viz, the Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013 which came into force with effect from 06.12.2013,
provides for the prohibition of employment as manual scavengers. Section 5 (1) of the
aforesaid Act specifically stipulates that no person, local authority or any agency shall,
after the date of commencement of the Act, construct any insanitary latrine or engage or
employ, either directly or indirectly, a manual scavenger, and every person so engaged
or employed shall stand discharged immediately from any obligation express or implied,

to do manual scavenging.
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Constitutional rights for National Commission for Backward Classes

12399. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) whether Government is contemplating to give constitutiolnal rights and function
to National Commission for Backward Classes on the lines of National Commission for

Scheduled Tribes and National Commission for Scheduled Castes; and
(b) if so, by when and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) The proposal to give
Constitutional status to the National Commission for Backward Classes on lines of the
National Commission for Scheduled Castes (NCSC) is in the process in the Ministry.
The modalities to amend the Constitution that are required to give constitutional status
to the National Commission for the Backward Classes takes time.

Punitive measures taken by NCSC

2400. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether National Commission for Scheduled Castes (NCSC) is fulfilling its
mandate for which it is established (i.e.) Welfare of Schedule Castes and protection of

rights of SCs against atrocities being committed against them;

(b) if so, the details of the punitive measures/compensation awarded by NCSC,
whenever the rights of SCs are infringed; and

(¢) 1if no, such compensation is awarded/punitive measure taken by the Commission

during last three years, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) The National Commission
for Scheduled Castes (NCSC) has been set up under Article 338 of the Constitution
to, inter-alia, investigate and monitor all matters relating to the safeguards provided
for the Scheduled Castes under the Constitution or under any other law for the time
being in force or under any order of the Government and to evaluate the working of

such safeguards.

(b) and (c¢) As informed by the NCSC, it does not take punitive measures or award
compensation on cases related to Scheduled Castes. The Commission only recommends
the cases to the concerned authorities to take punitive measure/grant compensations as
per the law.

+Original notice of the question was received in Hindi.
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Shortage of old age homes in Maharashtra

2401. SHRI RAJKUMAR DHOOT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether it is a fact that there is severe shortage of old age homes for the senior

citizens in the country and in particular Maharashtra, if so, the details thereof; and

(b) the action Government proposes to take to do away with the shortage of old

age homes in Maharashtra and rest of the country ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) No authentic data
is available with the Ministry on the number of old age homes in the country. As per
the information provided by the State Government of Maharashtra, they have framed
a Policy for the welfare of senior citizens on 30th September, 2013. According to that
policy, State Government of Maharashtra has given grants-in-aid to 32 old age homes in
the State for senior citizens. Besides this, there are 60 unaided old age homes available
in the State of Maharashtra.

This Ministry is implementing a Central Sector Scheme of Integrated Programme
for Older Persons (IPOP) under which grants are given to implementing agencies i.e.
Non-Governmental Voluntary Organizations, Panchayati Raj Institutions/Local Bodies,
Government Recognized Educational Institutions, Recognized Youth Organizations and in
exceptional cases, State Governments/UT administrations for running of old age homes.
14 old age homes were assisted under [POP scheme in the State of Maharashtra during
the year 2013-14. Every year State Governments are requested to send adequate number

of proposals for running of old age homes.
Problems of drug addiction

12402. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) whether it is a fact that today drug- addiction is becoming a reason of destruction
of life for the youths and other people of the country and thousands of people die

untimely due to drug-addiction and crores of families are devastated;

(b) whether Government would contemplate to enact a law to completely ban the
drugs to save lakhs of families from devastation and save thousands of youths from
death; and

+Original notice of the question was received in Hindi.
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(c) if so, by when, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Addiction to drugs not only

affects the individual’s health but also disrupts their families.

(b) to (¢) The Narcotics Drugs and Psychotropic Substance (NDPS) Act, 1985
prohibits, except for medical or scientific purposes, the manufacture, production, trade,
use, etc. of narcotic drugs and psychotropic substances. The Act provides for stringent
penalties/rigorous provisions for consumption as well as for illicit trafficking of narcotic

drugs and psychotropic substances.
Fixing responsibilities in cases of atrocities

12403. SHRI RAMDAS ATHAWALE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether Government has received any proposal from public representatives
under Protection of Civil Rights (PCRA) and Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Act, 1989 for implementation of these Acts strictly and to fix
the responsibility of District Collector and Superintendent of Police and to take action
against them in major cases of atrocities wherein massacre was committed against the

abovesaid communities or their properties were heavily damaged; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) Observations have
been made by certain organizations in regard to gaps in implementation of the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities){PoA}Act, 1989. These broadly
relate to under reporting of cases, non-registration of cases under appropriate sections of

the PoA Act, delay in filing charge sheets, filing of false and counter cases.

The Ministry of Home Affairs has sent a detailed advisory dated 01.04.2010,
on crimes against SCs/STs to the Chief Secretaries of State Governments and Union
Territory Administrations. The advisory has enumerated various steps, viz, vigorous
and conscientious enforcement of the statutory provisions and the existing legislations,
sensitizing the law enforcement machinery towards crimes against members of
SCs/STs, developing a community monitoring system to check cases of violence,
abuse and exploitation, no delay in the registration of FIR in cases of crimes against

SCs/STs etc. States/UTs have also been requested to implement this advisory meticulously.

FOriginal notice of the question was received in Hindi.
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However, as per the seventh schedule to the Constitution of India “Police” and “Public
Order” are State subjects and, as such, the primary responsibility of prevention, detection,

registration, investigation and prosecution of crime, lies with the States.

A Committee under the Chairpersonship of Union Minster for Social Justice and
Empowerment which was constituted in the year 2006, with members drawn from
Ministries of Social Justice and Empowerment, Home Affairs, Tribal Affairs, Law and
Justice, Department of Justice, National Commission for Scheduled Castes, National
Commission for Scheduled Tribes, besides three non-official Members (two amongst
SCs and One amongst STs), also reviews implementation of the Protection of Civil
Rights{PCR} Act, 1989 and the PoA Act, in State/UTs. The Committee has so far held
twenty one meetings wherein implementation of the PCR and PoA Acts in 24 States

and 4 Union Territories has been reviewed.

As regards responsibility of the District Collector and Superintendent of Police for
taking action in cases of offences of atrocities, Rule 12 of the PoA Rules, 1995 specifies
the measures to be taken by the District Administration. Section 4 of the PoA Act
provides for punishment for willful neglect of duties required to be performed under the
Act by a public servant not being a member of a Scheduled Caste or a Scheduled Tribe.

Bonded labour system

12404. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) whether bonded labourers system is still prevalent in our country due to which
lakhs of people are forced to live the life of the slaves;

(b) the total number of the bonded labourers in the country; and

(c) whether Government would taken any strict action to abolish this bonded
labourer malpractice ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) to (e) The information is being
collected and will be laid on the Table of the House.

Separate budget for OBCs

12405. SHRT NARENDRA KUMAR KASHYAP: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) the percentage of Other Backward Classes in view of addition to the list of
other backward classes; and

+Original notice of the question was received in Hindi.
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(b) whether on the lines of Scheduled Castes and Scheduled Tribes, separate budget

would be provided for the development of Other Backward Classes ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) No authentic data is available
about the population of the Other Backward Classes. Exact data will be available once

the SECC survey report is received from the RGI.

(b) Planning Commission would be approached during the mid-term review of the

Twelfth Plan to allocate separate budget for the development of Other Backward Classes.
Technical problems of GSLV

2406. SHRI VIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be

pleased to state :

(a) whether Government has sorted out the technical problems of Geosynchronous
Satellite Launch Vehicle (GSLV) which may carry heavy satellites and put them into

orbit;

(b) if so, the technological glitches noticed by Government and when it would be

put on use; and

(¢) whether India has prepared its own indigenous cryogenic engines meant for
GSLYV, if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.

(b) The earlier flights GSLV-F02 on July 10, 2006, GSLV-D3 on April 15, 2010
and GSLV-F06 on December 25, 2010 could not accomplish the mission objectives due

to technical problems.

In GSLV-FO02 flight, the primary cause of mission failure has been the loss of thrust
in one of the liquid strap-on motors of the first stage. The anomalous behavior was
attributed to the malfunctioning of propellant regulator of the gas generator system in

this strap-on motor.

The GSLV-D3 flight, with indigenous cryogenic upper stage, failed as the indigenous
cryogenic engine after its ignition couldn’t sustain the combustion beyond 1 second, due

to the anomalous stoppage of Fuel Booster Turbo Pump.

In GSLV-F06 flight, with Russian cryogenic upper stage, the primary cause of the

failure was the untimely and inadvertent snapping of a group of ten connectors located



228 Written Answers to [RAJYA SABHA] Unstarred Questions

at the bottom portion of the Russian Cryogenic Stage, due to structural failure of the

Lower Shroud.

Based on the suggestions made by the failure analysis committees, ISRO has
implemented the modifications and improvements in GSLV, which include independent
inspection and quality checks for all critical components and sub-assemblies, change of
bearing housing material, revision of tolerances and seal clearances of Fuel Booster Turbo
Pump of Cryogenic Engine, redesign of the Cryogenic Stage Lower Shroud, revision of

connector mounting scheme and wire tunnel configuration.

After implementing the modifications and improvements in GSLV, the next flight
GSLV-DS was successfully launched on 5th January 2014 from Satish Dhawan Space

Centre, Sriharikota.

(c) Yes, Sir. India has prepared its own indigenous cryogenic engines meant for
GSLV and flown in GSLV-D3 and GSLV-D5. Cryogenic engine required for next flight

GSLV-D6 is also prepared and is undergoing acceptance testing.
Indigenous production of cryogenic engine
2407. DR. R. LAKSHMANAN: Will the PRIME MINISTER be pleased to state :

(a) whether indigenous production of cryogenic engine is still at a very nascent

stage i.e. at the design level only, if so, the details thereof;

(b) the tentative time by which production of cryogenic engine would be a reality;

and
(c) the details of the funds allocated for this purpose in the Twelfth Five Year Plan?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) No, Sir. The Cryogenic Engine of 7.5 Tonne thrust meant for Geosynchronous
Satellite Launch Vehicle (GSLV) is indigenously produced and successfully flight
tested in GSLV-D5 flight on 5th January, 2014. The Cryogenic Engine of higher thrust
(20 Tonne) meant for next generation of GSLV viz. GSLV-MKIII launch vehicle is under
advanced stage of development. Design and Development tests of sub-system elements

of this new high-thrust cryogenic engine have been carried out successfully.

(b) Cryogenic engines are already in production in Indian industries. So far, eleven
cryogenic engines for GSLV stel and two higher thrust cryogenic engines for GSLV
Mk-IIT have been realized.

(¢) In the Twelfth Five Year Plan, ¥ 192 crores has been allocated for realisation

of cryogenic engines and stages, under GSLV programme.
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Tribal districts identified from Telangana

2408. SHRI DEVENDER GOUD T. : Will the Minister of TRIBAL AFFAIRS be
pleased to state :

(a) the details of each of the 82 tribal and backward districts identified in the

country, State-wise;

(b) the steps Ministry has taken for socio-economic development of tribals and
backward people in the above selected districts;

(¢c) whether any special emphasis is given in the naxal-affected districts of the
country, if so, the details thereof; and

(d) whether there are any districts identified from Telangana State, if so, the details
thereof and the plan of Ministry in view of creation of new State?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA) : (a) As per information furnished
by the Planning Commission, a list of 88 districts including the 82 tribal and backward
districts is given in Statement-I (See below).

(b) and (c) The Ministry of Tribal Affairs is implementing Special Area Programmes/
Central Sector/Centrally Sponsored Schemes for the socio-economic and educational
development of Scheduled Tribes in the country. A list of schemes being implemented
by the Ministry of Tribal Affairs is given in Statement-II (See below). These schemes
cover the tribal areas on pan India basis including naxal affected districts of the country
as also the State of Telangana.

As per the Planning Commission Integrated Action Plan (IAP) scheme for selected
tribal and backward districts was implemented in 82 districts of the nine States namely
Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Odisha,
Uttar Pradesh and West Bengal up to 31.03.2013. From 2013-14, the Government has
decided to continue this scheme as “Additional Central Assistance (ACA) for Left
Wing Extremism (LWE) affected districts” for the remaining years of the Twelfth
Five Plan. The scheme presently cover 88 districts including the 82 IAP districts. The
Ministry of Rural Development is implementing Aajeevika Skills a placement linked
skill development programme for skilling rural youth throughout the country including
tribal and backward districts. Further, Ministry of Road Transport and Highways is
implementing and monitoring the Road Requirement Plan (RRP-I) since 2009-10 in
34 LWE affected districts and envisages development of total length of 5477 kms. of
roads in 8 LWE affected States in an estimated cost of X 7300.00 crore. Though not
specifically aimed of tribals, RRP-I would lead to the overall development of the area.

The Khammam district of the Telangana State is covered under both the initiatives.
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(d) The Planning Commission have informed that after reorganization of the State
of Andhra Pradesh in the year 2013-14, four out of the ten districts of Telangana namely,
Adilabad, Karimnagar, Khammam and Warangal are covered under “ACA for LWE
affected districts”.

Statement-1

List of 88 Districts including 82 Tribal and Backward Districts.

Andhra Pradesh (Baikunthpur) 46. Giridih*
(4 districts) 22. Narayanpur 47. Balaghat
1. Visakhapatnam* 23. Rajnandgaon 48. Anuppur
2. East Godavari * 24. Sarguja 49. Dindori
3. Srikakulam* 25. Kawardha 50. Mandla
4. Vizianagaram* 26. Sukma 51. Seoni

27. Kondagaon 52. Shahdol
Bihar (11 districts) 28. Balrampur 53. Sidhi
5. Arwal 29. Gariaband 54. Umaria
6. Aurangabad 55. Chhindwara
7. Gaya Jharkhand 56. Singrauli
8. Jamui (17 districts)
9. Jehanabad 30. Bokaro Maharashtra
10. Nawada 31. Chatra (4 districts)
11. Rohtas 32. East Singhbhum 57. Gadchiroli
12. Munger* 33. Garhwa 58. Gondia
13. Kaimur* 34. Gumla 59. Bhandara
14. Sitamarhi # 35. Hazaribagh 60. Chandrapur
15. West Champaran # 36. Koderma

37. Latehar Odisha (18 districts)
Chhattisgarh 38. Lohardagga 61. Gajapati
(14 districts) 39. Palamu 62. Keonjhar
16. Bastar 40. Simdega 63. Koraput
17. Bijapur 41. Saraikela-Kharaswan 64. Malkangiri
18. Dantewada 42. West Singhbhum 65. Mayurbhanj .
19. Jashpur 43. Ramgarh 66. Navrangpur
20. Kanker 44. Khunti* 67. Rayagada

21. Korea 45. Ranchi* 68. Sambhalpur
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69.
70.
71.
72.
73.
74.
75.
76.
77.
78.

Sundargarh
Kandhamal
Deogarh
Bolangir
Kalahandi
Nuapada
Sonapur
Ganjam*
Nayagarh *
Jajpur *

Telangana (4 districts)
79. Adilabad

80. Khammam

81. Warangal *

82. Karimnagar *
Uttar Pradesh

(3 districts)

83. Sonebhadra

84. Chandauli *

85. Mirjapur *

West Bengal
(3 districts)
86. Midnapor
87. Bankura *

88. Purulia *

76 Districts covered under the SRE Scheme have been shown in bold letters.
*18 districts included under IAP on 07.12.2011.
# 4 districts included under 1AP on 14.06.2012.
$ 4 districts from Chhattisgarh and 2 districts from Maharashtra included under ACA on Ist August, 2013.

Statement-I11

List of the Schemes being implementd by the Ministry of Tribal Affairs

SI.No. Name of the scheme

1. Special Central Assistance to Tribal Sub Plan (SCA to TSP)

2. Grant under Article 275(1) of the Constitution of India

3. Grants-in-Aid to State Tribal Development Corporative Corporations (STDCCs)

etc. for Minor Forest Produce (MFP) Operations

4. Minor Forest Produce (MFP) through Minimum Support Price (MSP) and
Development of Value Chain for MFP

5. Grant-in-Aid to Voluntary Organisation working for the Welfare of Scheduled

Tribes

6. Coaching for Scheduled Tribes

7. Strengthening Education among Scheduled Tribe Girls in Low Literacy Districts

8. Vocational Training in Tribal Areas (NGO component)

9. Girls/Boys Hostels for STs

10. Establishment of Ashram Schools for STs in TSP Area

11.  Post Matric Scholarship for ST students
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SI.No. Name of the scheme

12.  Upgradation of Merit

13.  Pre-Matric Scholarship for needy ST students studying in Classes IX & X
14.  Vocational Training in Tribal Areas

15.  Top Class Education for STs

16.  National Overseas Scholarship for ST students

17.  Rajiv Gandhi National Fellowship

18.  Development of Particularly Vulnerable Tribal Groups (PTGs)

19.  Research information and Mass Education, Tribal Festival and Others

Development programmes for tribals

2409. SHRI GARIKAPATI MOHAN RAO: Will the Minister of TRIBAL
AFFAIRS be pleased to state :

(a) whether Government is implementing various developmental programmes in

tribal and Maoist influenced areas, if so, the details thereof; and

(b) the corrective steps taken/proposed to be taken by Government to expedite the

implementation of the programmes ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI ANSUKHBHAI DHANIJIBHAI VASAVA): (a) and (b) The Ministry of Tribal
Affairs is implementing Special Area Programmes/Central Sector/Centrally Sponsored
Schemes for the socio-economic and educational development of Scheduled Tribes in
the country. A list of schemes being implemented by the Ministry of Tribal Affairs is
given in Statement [Refer to the Statement appended to the Answer to USQ No. 408

Part (b) and (c). These schemes cover the tribal areas on pan India basis.

As per the Planning Commission Integrated Action Plan (IAP) scheme for Selected
Tribal and Backward Districts was implemented in 82 districts of the nine States namely
Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Odisha,
Uttar Pradesh and West Bengal up to 31.03.2013. From 2013-14, the Government has
decided to continue this scheme as “Additional Central Assistance (ACA) for Left Wing
Extremism (LWE) affected districts” for the remaining years of the Twelfth Five Plan. The
schemes presently cover 88 districts including the 82 IAP districts. The Ministry of Rural

Development is implementing Aajeevika Skills (Placement Linked Skill Development
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schemes) called “Roshani” for youth from 27 most critical Left Wing Extremist (LWE)
affected districts. Further, Ministry of Road Transport and Highways is implementing
and monitoring the Road Requirement Plan (RRP-I) since 2009-10 in 34 LWE affected
districts and envisages development of total length of 5477 kms of roads in 8 LWE
affected States in an estimated cost of ¥ 7300.00 crore. Though not specifically aimed
of tribals, RRP-I would lead to the overall development of the area. The implementation
of the schemes/programmes of various development programmes of the Government is

a continuing process with the progress being monitored from time to time.
Van Bandhu Kalyan Yojana

+2410. SHRI PRABHAT JHA: Will the Minister of TRIBAL AFFAIRS be pleased

to state :

(a) whether it is a fact that Van Bandhu Kalyan Yojana has been started for the
purpose of welfare of forest dwellers in 2014-15 budget, if so, the details thereof; and

(b) whether any road map has been prepared for the said scheme and if so, the
details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA) : (a) and (b) The Scheme named
Van Bandhu Kalyan Yojana (VKY) has been introduced in the current financial year
2014-15 as a Central Sector Scheme with an allocation of X 100.00 crore with the vision
for ensuring holistic development of tribal people with an outcome oriented approach.
There is a set procedure/guidelines issued by Ministry of Finance for formulation,
appraisal and approval of Government Plan funded projects/Schemes. Accordingly, this
Ministry is following the prescribed procedure for implementation of the Scheme during
2014-15.

Implementation of Forest Rights Act

2411. SHRI RITABRATA BANERIJEE: Will the Minister of TRIBAL AFFAIRS be

pleased to state :

(a) whether the implementation of the Forest Rights Act has been inappropriate;

and

(b) whether the report by National Committee on Forest Rights Act (FRA) which
includes recommendations for implementing it effectively, has been taken into account,

if so, the details thereof, and if not, the reasons therefor ?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) No, Sir.

(b) Yes, Sir. Based on the recommendations, comprehensive guidelines and

instructions have been issued, which highlight —

ensuring communication of the reasons to the claimant in the event of

modification or rejection their claims;

non-rejection of a claim accompanied by any two forms of evidences specified in
the Rules without giving reasons in writing and not to insist upon any particular

form of evidence;
abolishing the monopoly of the Forest Corporations in the trade of MFPs;

exempting the movement of MFP from the requirement of transit permits;

The Forest Rights Rules have been amended in the year 2012 mainly to address the

procedural lacunae that had been noticed while implementing the Forest Rights Rules,
2008. These relate to —

7
0‘0

reduction of the quorum of Gram Sabha from the present two-third to one half
of the members and ensuring presence of at least fifty per cent of the claimants
to forest rights where any resolution in respect of claims to forest rights are to
be passed and passing of such resolutions by a simple majority of those present

and voting;

raising of the representation of Scheduled Tribes in the Forest Rights Committee
from the present one-third to two-third;

communication of the decision for rejection or modification of claim to the
claimant and giving a reasonable opportunity to the claimant to be heard in

the case of filing of a petition;

non-rejection of claims accompanied by any two forms of evidences specified in
Rules 13, without giving reasons in writing and non-insistence of any particular
form of evidence for consideration of a claim and for considering the satellite
imagery and other uses of technology as supplementing other form of evidence

and not to be treated as a replacement;

modification of the transit permit regime in relation to transportation of minor
forest produce and issue of transit permit through a Committee constituted by
Gram Sabha or a person authorized by the Gram Sabha and making collection

of MFP free of all royalties or fees or any other charges.
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Finance and Development Corporations

2412. SHRI DHIRAJ PRASAD SAHU: Will the Minister of TRIBAL AFFAIRS be
pleased to state :

(a) the States where the State Scheduled Tribes Finance and Development

Corporations have been set up; and

(b) the number of persons benefited by these corporations during each of the last
three years thereafter till date; State-wise?

The MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) The details about the States
who have set up Scheduled Tribes Finance and Development Corporations is given in
Statement (See below).

(b) The details about the number of persons benefited by availing financial assistance
from National Scheduled Tribes Finance and Development Corporation (NSTFDC)
through their respective State Channelising Agencies (SCA) are given in the Statement.

Statement

Particulars about the States having Scheduled Tribes Finance and Development
Corporations and the number of Scheduled Tribes benefited by availing
financial assistance from National Scheduled Tribes Finance and
Development Corporation (NSTFDC) through them

No. of Beneficiaries

SI. Name of the No. of Beneficiaries Remarks
No. State 201112 201213 2013-14  2014-15
(up to 30.06.
2014)
1 2 3 4 5 6 7
1.  Andhra 0 0 0 0 As per State Govt.
Pradesh decision, the SCA is
not availing funds.

2.  Assam 0 0 0 0 Non-settlement of
overdues/ Non-submis-
sion of project proposal

3. Chhattisgarh 997 624 1157 7

4. Dadra & 0 0 0 0 Non-submission of

Nagar Haveli, project proposal

Daman and
Diu
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5. Goa 0 0 0 0 Non-submission of
project proposal

6. Gujarat 17167 16858 14018
7.  Himachal 1 53 13 6
Pradesh
8. Jammu and 9 138 1 0
Kashmir
9.  Jharkhand 44 242 0 0
10. Karnataka 2611 3400 3267 0
11. Kerala 123 185 88 28
12. Madhya 154 Non-settlement of
Pradesh overdues
13.  Mabharashtra 0 0 1564 0
14.  Manipur 0 0 0 0 Non-settlement of
overdues/ Non-submis-
sion of project proposal
15.  Odisha 0 0 0 0 Non-submission of
project proposal
16.  Rajasthan 1818 2123 1633 81
17.  Sikkim 105 0 0 0 Non-submission of
project proposal
18.  Tripura 2296 210 666 0
19.  West Bengal 4538 4134 4427 487
TotaL 29863 27967 26834 609

Bench mark survey in Maharashtra

12413. SHRI RAMDAS ATHAWALE: Will the Minister of TRIBAL AFFAIRS be

pleased to state :

(a) whether Government has received any proposal from the State Government of
Mabharashtra with regard to Central assistance for carrying out bench mark survey in
the State, if so, the details thereof, as on date; and

TOriginal notice of the question was received in Hindi.
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(b) the latest status of the said proposal, and by when this proposal is proposed to

be finalised and the reasons for delay in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) In so far as Ministry of
Tribal Affairs is concerned, this Ministry has not received any proposal from the State

Government of Maharashtra for Bench mark survey in 2014-15.
Cooperatives for tribals

2414. SHRI MOHD. ALI KHAN: Will the Minister of TRIBAL AFFAIRS be

pleased to state :

(a) whether Government is strengthening the Tribal Cooperatives/Corporations in
various States including Telangana, if so, the details thereof during the last five years,

State-wise; and

(b) the funds sanctioned and utilized for each cooperative/corporation during the

last five years and for what purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) The Government supports the
Tribal Cooperative/Corporations under the Central Sector Scheme “Institutional Support
for Development and Marketing of Tribal Products/Produce’ (earlier ‘Grants-in-Aid to
STDCCs). The scheme covers all States and UTs having Scheduled Tribe population
(details at Annex I). Under this Scheme, financial support is given to the Tribal

Cooperative/Corporations for :
(i) market intervention;
(i) training and skill up-gradation of tribal Artisans, Craftsmen, MFP gatherers etc;
(iii)) R & D/IPR activity and
(iv) supply chain infrastructure development.

(b) Details of fund released/utilized under the Central Sector Scheme of ‘Grants-
in-Aid to STDCCs during the last five years are given in Statement.
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MoU for Smart Cities

2415. SHRIMATI SASIKALA PUSHPA: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether Government signed any Memorandum of Undertaking (MoU) with
Australian Government regarding development of Smart Cities in each State, including
Tamil Nadu;

(b) if so, the details thereof;

(c) the details of the cities selected so far for this purpose, including in Tamil Nadu;
and

(d) the steps taken by Government?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.

(b) to (d) Do not arise.
Maintenance of CGHS Dispensary

2416. SHRI AMBETH RAJAN: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) whether general maintenance of CGHS Dispensary No. 76, Kali Bari Marg,
New Delhi is being done by the CPWD on the pattern of other CGHS dispensaries in
New Delhi;

(b) if not, the reasons therefor, and details of complaint correspondences and

representation in this regard;

(c) the details of the fund allocated and its utilization pertaining to dispensary
no. 76 since 2012 to till date; and

(d) how this can be ensured that the maintenance of the dispensary is done

uninterruptedly?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) The CGHS Dispensary No. 76, Kali Bari Marg, New Delhi, building is owned
by Ministry of Health and Family Welfare and its general Maintenance is not being done
by CPWD. CPWD undertakes maintenance as well as renovation works as a deposit/

authorization if request is made by the client Department and necessary funds provided.
(¢) No fund has been allotted by Ministry of Health for the above.

(d) Maintenance of the aforesaid dispensary by CPWD is subject to approval of

estimates and provision of necessary funds by the client department.
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Water crisis in Dwarka

2417. DR. T. SUBBARAMI REDDY: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether Government’s attention is drawn to acute water crisis in Dwarka, sub-
city of Delhi, if so, the details thereof;

(b) whether Delhi High Court had also sought status report from Delhi Jal Board

(DJB) to resolve water crisis in Dwarka;

(c) what is the status of completion of raw water pipe line from Bawana to Dwarka

for commissioning of water treatment plant at Dwarka by DJB;

(d) the progress of completing 103 km. long Carrier Lined Channel from Munak
(Haryana) to Haiderpur (Munak Canal) for supplying water to Delhi; and

(e) if there is delay, what alternative is suggested for providing water?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Water supply in Delhi is within the purview of Government of NCT of Delhi. The
Delhi Jal Board (DJB) has reported that Delhi Jal Board gives bulk 5.5 mgd water
supply to Dwarka under the interim arrangement made from Nangloi Water Treatment
Planth (WTP). Delhi Development Authority (DDA) distributes and maintains the
internal distribution of water supply network in Dwarka. As per plan under rationalized
distribution of water supply in Delhi, Dwarka city has been allocated supplies from Water
Treatment Plant (50 mgd) at Dwarka. The Plant is awaiting commissioning for want of
raw water which is planned to be available to Delhi after commissioning of Career Lined
Channel (CLC) called Munak Canal. 102 km. long Munak Canal has been constructed
at a total cost of ¥ 520 crores by Haryana against deposit of funds by Delhi Jal Board.
Commissioning of the Canal will make 95 mgd additional raw water supply available

to Delhi on account of savings in enroute Seepage losses in the existing unlined canal.
(b) Yes, Sir.

(c) As per the scheme, the twin 1500 mm dia raw water transmission main
were required to be laid from Irradat Nagar to Dwarka in a length of about 22 kms.
Construction of the pipe line has been completed except in a length of about 600
mtres. where DDA has to remove encroachment at three places namely Bhagya Vihar,

Masoodabad and Dahiya Farm.

(d) and (e) The construction of 102 km long Carrier Lined Channel (CLC) called

Munak Canal has been completed. This infrastructure is expected to benefit about
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35 lac people in water scarce areas of Delhi. Haryana has already constructed the
length of CLC falling in its territory while Delhi portion has not been commissioned.
In view of above delay in commissioning on Munak Canal and WTP at Dwarka, the
gap between demand and supply is met, to the extent possible by optimizing of ground

water resources and water tanker services provided by DDA in Dwarka sub-city.
Jaipur Metro Project

12418. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) the percentage of total amount of cost of the first phase of Jaipur Metro Rail

Project, which Central Government has agreed to bear the details thereof;

(b) whether the demand of more share in the equity capital is being sought by the

Central Government, if so, the details thereof; and

(c) whether the Central Government has also agreed to give its fixed share for the

repair and maintenance of Jaipur Metro ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) As per the funding pattern approved by the Government of India for Jaipur Metro
Rail Project Phase-I, Central Government will bear 15% of the approved project cost
as contribution towards equity and an additional 5% of the approved project cost as

contribution towards subordinate debt.
(b) and (c) No, Sir.
Parking in residential apartments

2419. DR. K. P. RAMALINGAM: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) whether it is a fact that Government is considering to end the mandatory
requirement of having stilt parking in residential apartment of two units built on plots

ranging from 100 to 500 sq.m., if so, the details thereof; and

(b) whether it is also a fact that Government has also decided to waive off this
requirement for apartments built on upto 1000 sq.m. plots provided only four units are

built on them, if so, the details thereof ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Urban Planning/Development is a State subject. Ministry of Urban

FOriginal notice of the question was received in Hindi.
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Development has issued Urban Development Plan Formulation and Implementation
Guidelines for guidance in the matter. It is for the concerned ULBs/State Governments to
take decisions on such matters based on the Master Plans/Development Plans formulated

under relevant State Acts.
Projects under JNNURM

2420. SHRI DEVENDER GOUD T. : Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether all the projects undertaken under Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) during Mission period and also during the extended period

have been completed,;

(b) if not, the details of each of such projects which have not yet completed, State-

wise, and the reasons therefor; and

(c) whether it is a fact that some projects have also been sanctioned during the

extended period of the Mission period, and if so, the progress of each such projects?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) No, Sir. State-wise details of ongoing projects sanctioned during the Mission
period under Urban Infrastructure and Governance (UIG) sub-mission of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) and under Urban Infrastructure
Development Scheme for Small and Medium Towns (UIDSSMT) are given in Statement-I
and II (See below). The projects sanctioned during the extended period (Transition phase)
are at various stage of implementation. These projects are funded for a period of 3 years
from the date of release of the first instalment of Additional Central Assistance (ACA).

The implementation of the project is done by the Urban Local Bodies (ULBs)/
Para Statals with the help of State Governments/ UTs. The major constraints which
have been identified in speedy and timely implementation of projects are :- capacity
constraints of the implementing agencies, land acquisition, contract management issues,
environmental and other clearances, litigations, shifting of existing utilities, coordination
between Agencies and Departments at field level, fund flow which hamper smooth

implementation of the projects and result in delay in completion.

(¢) Yes, Sir. Details of projects sanctioned under UIG sub-mission and UIDSSMT
during the Transition phase of JNNURM are at given in Statement-III and IV

(See below). The projects are at various stages of implementation.
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Statement-1

State-wise details of the Projects sanctioned during UIG submission of JNNURM

(UIG Projects)
Sl. No. Name of the State Project Title

1. Andhra Pradesh Remodeling of Storm Water Drainage - MURKINALA,
Secondary Drains

2. Andhra Pradesh Remodeling of Storm Water Drainage - MURKINALA P-11,
P-12

3. Andhra Pradesh Remodeling of Storm Water Drainage-KUKATPALLY
(Begumpet) Nalla P7

4. Andhra Pradesh Balkapur Channel

S. Andhra Pradesh Road Widening on Outer Ring Road and Inner Ring Road under
Charminar Pedestrianisation Project (Heritage)

6. Andhra Pradesh Rehabilitation and Strengthening of sewerage system in Old City
area on South of Musi (in Zone 2 in catchments S 7 to S11, S13
and S15)

7. Andhra Pradesh Grid improvement works building additional storage facilities on
North of Musi

8. Andhra Pradesh Musi campaign Musi Revitalization project

9. Andhra Pradesh Implementation of Sewerage Master Plan in Seringampally
Municipality of Hyderabad U.A

10.  Andhra Pradesh Refurbishment of existing feeder system including distribution
network for 10 zones in Old Municipal Corporation of Hyderabad

11. Andhra Pradesh Commuter Amenity Centres (CAC)

12. Andhra Pradesh Improvement of Storm Water Drainage in Zone-I and II of MCH
Area

13.  Andhra Pradesh Comprehensive Water Supply Distribution Network and
implementation of sewerage master plan for identified priority
zones of Rajendranagar Municipal circle of GHMC

14.  Andhra Pradesh Providing under-ground drainage facilities to the unserved areas

15. Andhra Pradesh Grid improvement works building additional storage facilities on
North of Musi

16.  Andhra Pradesh Storm Water Drainage System for uncovered areas in Circle I IT
III and MG road of VMC

17.  Andhra Pradesh Augmentation of water supply utility in Vijayawada Municipal
Corporation

18.  Andhra Pradesh Bus Rapid Transport System for Vijayawada (i) MG Road (II)

Nujiveedu Road (iii) Eluru Road (iv) Route No. 5 (v) S.N.Puram
Road (vi) Loop Road - 15.18 Km.
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Sl. No. Name of the State Project Title

19.  Andhra Pradesh Formation of IRR connecting NH-9 and NH-5 in between the
flyovers at Milk Project and Ramvarappadu in Vijayawada City

20. Andhra Pradesh Solid Waste Improvement Management Scheme

21.  Andhra Pradesh Providing Sewerage for northern part of Vijayawada city

22. Andhra Pradesh Providing sewerage system to central part of Visakhapatnam city

23.  Andhra Pradesh Augmentation of Drinking Water Supply to the 32 peripheral
areas of GVMC

24.  Andhra Pradesh Refurbishment of distribution of Comprehensive water supply
system in North Eastern Zone in Central Area of Greater
Visakhapatnam Municipal Corporation

25. Andhra Pradesh Comprehensive Water Supply scheme in old city of Greater
Visakhapatnam.

26. Andhra Pradesh Bus Rapid Transit System for Visakhapatnam (i) Simhachalam
Transit Corridor including tunnel ( ii ) Pendurthi Transit Corridor
-45.20 Km.

27.  Andhra Pradesh Implementation of 24X7 water supply in left out areas of
south west sectors of central region of Greater Visakhapatnam
Municipal Corporation (GVMC)

28. Andhra Pradesh Solid Waste Management in Tirupati Municipal Corporation

29.  Arunachal Pradesh Improvement and creation of infrastructure for urban transport
including roads and parking lot/spaces at INNURM mission city
Itanagar

30.  Assam Solid Waste Management for Guwahati

31.  Assam Proposal for South Guwahati West Water Supply Scheme in
Guwahati Metropolitan Development Area

32. Bihar Municipal Solid Waste Management for Patna town

33.  Bihar Integrated Solid Waste Management in Patna UA towns -
Phulwarishariff, Khagul and Danapur

34.  Bihar Phulwarisharif Water Supply Scheme

35. Bihar Khagul Water Supply Scheme

36.  Bihar Augmentation of Water Supply Scheme for Danapur

37. Bihar Improvement and augmentation of water supply system at Patna
City

38. Bihar Bodhgaya Water Supply Project

39. Bihar Sewerage scheme for Bodhgaya Nagar Panchayat
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SI. No.

Name of the State

Project Title

40.

41.
42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.
55.

Delhi

Delhi
Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Delhi

Goa
Goa

Redevelopment of Connaught Place, New Delhi-Urban Renewal
and Heritage Conservation

Setting up of 20 MGD STP each at Nilothi and Pappankalan

Traffic management plan for areas around Civic Centre, JLN
Marg, Minto Road, New Delhi

Construction of 3 additional clover leaves at Noida More Flyover
i/c slip road, bridges, footpath, cycle track and underpass

RUB & ROB at Railway Level Crossing at Road no.68 Near
Nand Nagari

Development of multilevel underground uncongenial parking
at various locations under the jurisdiction of MCD (AL-Block,
Shalimar Bagh, Shiv Market Pitampura, QU Pitampura, Central
Market Ashok Vihar, Mohammadpur Village, Malviya Nagar
Market, PVR Basant Lok, PVR Saket, G-8 Rajouri Garden,
Block-10 Subhash Nagar, C-4 Janakpuri, Ajmal Khan Park Karol
Bagh, Krishna Market, Kalkaji, Hauzrani, New Friends Colony,
Jangpura Bhogal)

Improvement and strengthening of roads of Okhla Indl. Area
Phase I & 11, Central Zone

Covering of Nallah in Nauroji Nagar from Africa Avenue to
Ring Road for providing parking/road cum parking under the
jurisdiction of MCD

Covering of nallah from Press Enclave road passing through
Sheikh Sarai, Chiragh Delhi, Panchsheel Enclave, Greater
Kailash-I, Andrews Ganj upto Ring Road behind Police Station
Defence Colony for providing Parking/Road cum parking under
the Jurisdiction of MCD

Improvement of road of 60 ft. ROW and above by providing
RMC Pavement (Phase-I) in various zones of MCD

Re-modelling of SSBL (Saharnpur Samli Branch Line) drains in
Shah. (N) Zone

Construction of bridge and its approaches over River Yamuna
down stream of existing Bridge at Wazirabad, Delhi

Alignment over Barapulla Nallah

Laying interceptor sewers along the 3 major drains viz.
Najafgarh, supplementary and Shahdra for abatement of pollution
in Yamuna River

Heritage conservation for the city of Panaji

Water supply for Panaji city and surrounding areas under the

jurisdiction of corporation of the city of Panaji at Goa




246 Written Answers to

[RAJYA SABHA] Unstarred Questions

Sl. No. Name of the State Project Title

56. Gujarat BRTS Phase-Il for Ahmedabad Municipal Corporation -
30.50 Km.

57.  Gujarat Sewerage network of West AUDA area of Ahmedabad UA

58.  Gujarat Solid Waste Management in Ahmedabad

59. Gujarat Revitalisation of Bhadra Fort Precinct at Ahmedabad

60. Gujarat Strengthening of Solid Waste Management (Phase-I)

61. Gujarat Underground Drainage Phase-II and Phase-III (Part-1) (Sewage
Disposal Network and STP)

62.  Gujarat Sewerage system Phase -II, Part -II for Rajkot City

63.  Gujarat Sewerage and Sewage Treatment System for New East Zone
Areas

64. Gujarat Water supply system for New East Zone areas of Surat Municipal
Corporation

65. Gujarat Development of BRTS for Surat - 29.90 Km.

66.  Gujarat Sewerage system for New Northern Drainage Zone of SMC

67. Gujarat Water supply distribution system for South - East Zone areas of
Surat Municipal Corporation (SMC)

68. Gujarat Solid Waste Management for Vadodara

69. Gujarat Restoration and strengthening of Sayaji Sarovar Partappura
system, Vadodara

70.  Gujarat Sewerage systems Phase - II for Vadodara City

71. Gujarat Basic services to developing rehabilitation of Kaans in Vadodara
city (a) storm water drainage sector (b) water supply sector

72. Gujarat Supplementary DPR for water supply in Ajwa Zone of Vadodara
City

73. Gujarat Augmentation of water supply at Porbandar

74.  Gujarat Underground drainage (sewerage) project for Porbandar mission
city

75.  Haryana Augmentation of water supply for Faridabad Town, Haryana

76. Himachal Pradesh Solid Waste Management for Shimla

77. Himachal Pradesh Construction of widening and lowering of existing tunnel near
Auckland House school (Including construction of approach
bridge)

78. Himachal Pradesh Sanitary landfill site for Solid Waste Management plant at village

Bhariyal, Tehsil Dist. Shimla
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79.  Jammu & Kashmir Comprehensive sewerage scheme for Division A of Greater
Jammu

80. Jammu & Kashmir Comprehensive Sewerage Scheme for left out area, Phase- II of
Division A of Greater Jammu City

81.  Jammu & Kashmir Comprehensive sewerage Scheme for Zone-III (Sector-I) of
Greater Srinagar

82. Jammu & Kashmir Augmentation of water supply for Zone-IV of Greater Srinagar
including Central Water Testing Facilities

83. Jammu & Kashmir Water Supply Scheme for Tangnar (Srinagar)

84.  Jharkhand Water Supply Project for Ranchi

85.  Jharkhand Solid Waste Management

86. Jharkhand Improvement of water supply to Dhanbad

87.  Jharkhand Solid Waste Management

88. Jharkhand Integrated Solid Waste Management Project for Jamshedpur
Urban Agglomeration

89. Karnataka Remodelling of primary and secondary storm water drain
in Bangalore city at Vrushabhavathi wvalley including
Kethamaranahalli and arkavathi minor valley I and Kathriguppa
minor valley III (3 DP[]

90. Karnataka Remodelling of primary and secondary storm water drains in
Bangalore City Challaghatta valley

91.  Karnataka Remodelling of primary and secondary storm water drain in
Bangalore city, Koramangala valley

92.  Karnataka Remodelling of primary and secondary storm water drains in
Bangalore city, Hebbal valley

93. Karnataka Environmental Action Plan Replacement Rehabilitation of
existing sewerage system

94.  Karnataka Construction of bridge at Gali Anjaneya junction

95.  Karnataka Underground drainage works in Kengeri

96.  Karnataka Underground drainage works or Byatarayanpura

97.  Karnataka Underground drainage system and road restoration for erstwhile
R.R. Nagar CMC

98.  Karnataka Construction of Underpass at Ring Road-CNR Rao junction

99. Karnataka Underground Sewerage System and road restoration for erstwhile
Dasarahalli city Municipal Council (Drainage Zone 7 & 8)

100. Karnataka Underground Sewerage System and road restoration for K.R.

Puram City Municipal Council (Drainage Zone-III)
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101. Karnataka Underground Sewerage System and road restoration for
Mahadevapura City Municipal Council (Drainage Zone III)

102. Karnataka Providing underground drainage facilities and road restoration in
erstwhile Bommanahali City Municipal Council

103. Karnataka Remodelling of water supply Distribution network, Automation
and Integrated Management System for Mysore City

104. Karnataka Upgradation of Outer Ring Road at Mysore

105. Karnataka Water Supply Project for Mysore Kabini River

106. Karnataka Integrated Municipal Solid Waste Strategy

107. Karnataka Remodelling of Storm Water Drainage System in Mysore

108. Karnataka Heritage and Urban Renewal at Heritage Core

109. Karnataka Water Management through surface and Rainwater harvesting at
Sri Chamarajendra Zoological Gardens

110. Kerala Water Supply System to Kochi Part-I

111. Kerala Solid Waste Management for Kochi

112. Kerala Upgrading Surface Water Drainage System of Central area of
Kochi

113. Kerala Sewerage scheme for Central zone covering six divisions and
wards (No.43, 49, 50, 51, 54 and 56) of Kochi

114. Kerala Road improvement and bridge construction at Kochi

115. Kerala Improvement of water supply

116. Kerala Improvement of storm water drainage in Zone-II area of
Thiruvananthapuram

117. Kerala Improvement of sewerage schemes for Thiruvananthapuram
Municipal Corporation

118. Kerala Extension of sewerage system F&G Block, Southern area of
Thiruvannathapuram and rehabilitation of the sewerage systems,
procurement of sewer cleaning machines, sewerage system for
Attukal area, STP for Govt. Medical college, Thiruvananthapuram

119. Kerala Solid Waste Management in Thiruvananthapuram

120. Madhya Pradesh Channelisation of Nallah (Storm Water Drain)

121. Madhya Pradesh Pilot Corridor (New Market to University) for Bus Rapid Transit
System (42.19 km. long)

122. Madhya Pradesh Water supply distribution network of Bhopal Municipal Area

123. Madhya Pradesh Indore Sewerage Project




Written Answers to

[31 July, 2014] Unstarred Questions 249

Sl. No. Name of the State Project Title

124. Madhya Pradesh Solid Waste Management of Indore City

125. Madhya Pradesh Construction of multi-level parking at 20 different locations in
Indore city

126. Madhya Pradesh Sewerage and Sewage Treatment Project Phase-I

127. Madhya Pradesh Sewerage and Sewage Treatment Project Phase-1I

128. Madhya Pradesh Storm water drains at Jabalpur city

129. Madhya Pradesh Reorganisation of Water Supply Scheme

130. Madhya Pradesh Restoration, Construction and Development of Mahakal and
Gopal Virasat Kshetra

131. Maharashtra Mumbai Sewage Disposal Project Stage-II priority works

132. Maharashtra Eastern Freeway from Prince of Wales Museum to APLR - MUIP

133. Maharashtra Elevated road on Sahar road - MUIP

134. Mabharashtra Underground Sewerage Scheme Phase I for Thane

135. Mabharashtra Solid Waste Management Project, Greater Mumbai

136. Maharashtra Middle Vaitarna Water Supply Project for Mumbai - IV

137. Mabharashtra Sewerage System Project-Phase II for Thane

138. Maharashtra Sewerage System Project-Phase III for Thane

139. Mabharashtra Underground Sewerage Project based on decentralised system

140. Mabharashtra Underground sewerage for part of KDMC

141. Mabharashtra Ulhasnagar-Water Supply Distribution System

142. Maharashtra Kulgaon-Badlapur -Underground Sewerage scheme

143. Maharashtra Augmentation of existing water supply scheme of Kalyan
Dombivli Municipal Corporation

144. Maharashtra Sewerage system for Ambernath Municipal Council

145. Mabharashtra Road Over Bridges (ROBs)

146. Mabharashtra Lifting water from Pench Reservoir and conveying upto
Mahadulla by motor lined MS pipeline in lieu of canal

147. Mabharashtra Recycle and reuse of waste water

148. Maharashtra Water Supply Pench IV (Part 2)

149. Maharashtra Water Supply Pench IV (Part 3)

150. Mabharashtra Construction of Road Over Bridge at Maskasath

151. Mabharashtra Construction of Road Over Bridge at Itwari
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152. Mabharashtra Water Supply System for NIT area (Phase - II) tertiary distribution
network in 46 clusters

153. Maharashtra Sewerage System in North Nanded-Zone-I

154. Maharashtra Improvement to movements network in Nanded Package II, III
and I1IB roads

155. Maharashtra Underground Sewerage Project for Nashik City Phase I

156. Mabharashtra Godavari River Front Development, Ghat Improvement and
beautification

157. Maharashtra Underground sewerage project package -11

158. Mabharashtra Construction and improvement of drains to prevent contamination
of natural water bodies and development of heritage sites
along in Pune (Environmental Restoration/Preservation of Mula
Mutha River Ecos

159. Mabharashtra Bus Rapid Transit (Phase I) for Pune city - 48.77 Km.

160. Maharashtra Solid Waste Management - Pimpri-Chinchwad

161. Mabharashtra Water supply proposals (4 Nos.) for Pimpri Chinchwad

162. Maharashtra Bus Rapid Transport System (Development of Infrastructure for
Commonwealth Youth Games, 2008) - 36.00 Km.

163. Mabharashtra BRTS Corridor for Mumbai Pune Highway (8.5 Kms.) and Audh
Rawet Road (14.5 Kms.) Total (23 Kms.)

164. Maharashtra Construction of pedestrian subways (3 Nos.) and vehicular
underpass (1 No.) at Nagar Road

165. Maharashtra BRTS Corridor-Kalewadi-KSB Chowk to Dehu-Alandi Road
(Trunk Route 7)-PCMC - 11.20 Km.

166. Mabharashtra Storm Water Drain for Pimri - Chinchwad (Phase - II)

167. Maharashtra BRTS Corridor-Nashik Phata to Wakad (Trunk Route No.9)-
PCMC - 7.08 Km.

168. Meghalaya Drainage Master Plan for Shillong-Phase-I

169. Meghalaya Greater Shillong Water Supply Project (Phase-III) for
augmentation of Water Supply to Shillong

170. Manipur Solid Waste Management for Imphal

171. Manipur Improvement of Nambul River Front and Naga Nala

172. Manipur Storm Water Drainage Work for Imphal City

173. Mizoram Renewal pumping machines and equipments and transmission
system of Greater Aizwal

174. Mizoram Improvement and widening of City Road Phase - |
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175. Mizoram Improvement and widening of Vaivakawn to Mizoram University

176. Mizoram Shimui to Mizoram University as spur of Aizawl city Ring Road

177. Nagaland Integrated Road and Multi level Parking Project at Kohima

178. Nagaland Storm Water Drainage Development Scheme for Kohima city
Phase [

179. Odisha Integrated Sewerage Project

180. Odisha Storm water drainage for Bhubneswar

181. Odisha 24x7 Piped Water Supply to Puri Town

182. Puducherry Comprehensive Sewerage Scheme to the urban areas of
Puducherry

183. Punjab Rehabilitation of existing water supply system for walled city
area, Amritsar

184. Punjab Providing sewerage and sewage treatment plant

185. Rajasthan Water supply to Ajmer -Pushkar

186. Rajasthan Urban Renewal of Dargah Area, Ajmer

187. Rajasthan Sewerage Project

188. Rajasthan Sewerage system for Jaipur (Phase-I)

189. Rajasthan Jaipur Sewerage Project Phase 11

190. Rajasthan Conservation and propagation of Panna Meena Bori and its
environs Amber, Jaipur

191. Rajasthan BRTS (Package - IITA & IIIB), Jaipur - 39.45 Km.
(for all 3 projects)

192. Rajasthan Revitalisation of walled city of Jaipur-Phase-1

193. Sikkim Upgradation and modernization of raw water trunk mains and
water treatment plant for Greater Gangtok

194. Tamil Nadu Improvements to Water Supply System in Chennai

195. Tamil Nadu Construction of RoBs and RUBs at Chennai (6 Nos.)

196. Tamil Nadu Providing sewerage facilities to Ullagaram Puzhithivakkam

197. Tamil Nadu Providing comprehensive water supply scheme to Ullagaram
Puzhuthivakkam Municipality

198. Tamil Nadu Nerkundram Village Panchayat-Improvement of water supply

199. Tamil Nadu Providing comprehensive sewerage scheme to Avadi Municipality

200. Tamil Nadu Providing sewerage facilities for Ambattur Municipality

(Phase-I1I)
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201. Tamil Nadu Solid Waste Management of Alandur, Pallavaram and Tambaram
Municipality

202. Tamil Nadu Providing sewage facilities for Chennai Maduravoyal
Municipality

203. Tamil Nadu Providing Comprehensive Water Supply Scheme to Thiruvottiyur
Municipality

204. Tamil Nadu Improvement to Storm Water Drains in the Northern Basin of
Chennai

205. Tamil Nadu Improvement to Micro and Macro Drainage System in Central
basin of Chennai

206. Tamil Nadu Porur Panchayat-providing sewerage facilities for Porur town
panchayat

207. Tamil Nadu Improvement to Storm Water Drains in the Eastern Basin of
Chennai City

208. Tamil Nadu Providing Comprehensive Sewerage Scheme to Tambaram
Municipality

209. Tamil Nadu Providing Comprehensive Sewarage Scheme to Perungudi town
Panchayat

210. Tamil Nadu Improvement to micro and macro drainage system in the
Southern Basin of Chennai City\

211. Tamil Nadu Providing comprehensive Sewerage Scheme to Pallikarani town
Panchayat

212. Tamil Nadu Construction and Commissioning of additional 120 MLD
sewerage treatment plant at Koyambedu (Phase - II) in, Chennai

213. Tamil Nadu Comprehensive Underground Sewerage Scheme

214. Tamil Nadu Water Supply improvement scheme to 16 Town Panchayats in
Coimbatore Urban Agglomeration

215. Tamil Nadu Storm Water Drainage System in the Coimbatore City Municipal
Corporation (Phase -1)

216. Tamil Nadu Storm Water Drain and Desilting of natural drains (Improvement
and construction of Storm Water Drain)

217. Tamil Nadu Under Ground Sewerage Scheme for Phase III area and
Renovation of existing sewerage system

218. Tamil Nadu Providing combined Water Supply Scheme to Madurai Urban
Agglomeration Area

219. Tripura Agartala Water Supply Project (North Zone)

220. Tripura Sewerage and Sewerage Treatment Scheme for North Zone

(Priority I Area)
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221. Uttar Pradesh Municipal Solid Waste Management in Agra

222. Uttar Pradesh Agra Water Supply

223. Uttar Pradesh Agra Sewerage Scheme Phase -1 (Part-1)

224, Uttar Pradesh Water Supply Component of Allahabad city

225. Uttar Pradesh Solid Waste Management for Allahabad

226. Uttar Pradesh Water Supply Component of Allahabad city (Part-II)

227. Uttar Pradesh Sewerage system of Allahabad City (Zone D) Phase - [

228. Uttar Pradesh Water supply scheme for inner old area of Kanpur city Vol I
and II

229. Uttar Pradesh Sewerage work of inner old city area of Kanpur

230. Uttar Pradesh Sewage treatment for Kanpur city

231. Uttar Pradesh Water Supply Part-II for remaining area of Kanpur

232. Uttar Pradesh Kanpur - Sewerage works in District IV in Kanpur city

233. Uttar Pradesh Municipal Solid Waste Management in Lucknow

234. Uttar Pradesh Water Supply Works of Lucknow (Phase I Part I Vol.I to V)

235. Uttar Pradesh Sewerage works for Lucknow City-Sewerage District-1II (Part-I)

236. Uttar Pradesh Storm Water Drainage for Lucknow

237. Uttar Pradesh Sewage works for Lucknow City-Sewerage District-III (Part-II)

238. Uttar Pradesh Water supply for Lucknow (Phase - I, Part - II)

\239. Uttar Pradesh Storm Water Drainage

240. Uttar Pradesh DPR for sewerage works in sewerage Zone -1I of Mathura city

241. Uttar Pradesh Municipal Solid Waste Management

242. Uttar Pradesh Water Supply for Meerut

243. Uttar Pradesh Sewerage work in sewerage Zone-5&7 of Meerut City

244. Uttar Pradesh Water Supply Component Priority of Varanasi

245. Uttar Pradesh Solid Waste Management of Varanasi

246. Uttar Pradesh Water supply Part-II of Cis-Varuna area

247. Uttar Pradesh Storm water drainage works for Varanasi

248. Uttar Pradesh Sewerage work for Varanasi Trans Varuna area

249. Uttar Pradesh Water supply component (priority-II) for Trans-Varuna Area of
Varanasi City

250. Uttarakhand Water Supply Reorganisation Scheme (Phase I)
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251. Uttarakhand Integrated Solid Waste Management

252. Uttarakhand Improvement of 30 intersections of Dehradun city

253. Uttarakhand Dehradun Sewerage Scheme

254. Uttarakhand Dehradun Sewerage Scheme (Phase -I) for L Zone

255. Uttarakhand Improvement of junctions for Haridwar city

256. Uttarakhand Integrated Solid Waste Management in Haridwar

257. Uttarakhand Sewerage System in Zone D (Kankhal) and Zone D1 (Arya
Nagar, New Haridwar)

258. Uttarakhand Sewerage System in Zone C2 of Haridwar

259. Uttarakhand Augmentation and Renovation of Water Supply Scheme Part I

260. Uttarakhand Reorganisation and expansion of Nainital sewerage

261. Uttarakhand Integrated Solid Waste Management in Nainital

262. Uttarakhand Restoration and conservation of Raj Bhawan

263. West Bengal 42 MLD Water Supply Project in Raniganj under Asansol Urban
Area, West Bengal

264. West Bengal Municipal Solid Waste Management in Asansol Urban Area

265. West Bengal 10 MGD Water Supply Scheme for Asansol Municipal
Corporation

266. West Bengal Sewerage Project for Ranigunj Municipality

267. West Bengal 24 x 7 water supply scheme (Phase -11I) for Durgapur

268. West Bengal Improvement upgradation and strengthening of road for Gammon
bridge to Gandhi more (NH-2) via Maya bazar in Durgapur

269. West Bengal Improvement, widening to 4 lane and strengthening of road from
Jublee Dhaba to SCOB gate at Asansol

270. West Bengal Water Treatment Plan at Dhapa 30 MGD Phase-I

271. West Bengal 15 MGD Water Treatment Plan at Bansberia

272 West Bengal Upgrgradation of Sewer System in Kolkata (Phase-I)

273. West Bengal Uprgradation of Man Entry Brick Sewer System (Part) for
Kolkata

274. West Bengal Improvement of drainage in Howrah

275. West Bengal Water supply scheme for Baruipur Municipality

276. West Bengal Water Supply Scheme for added areas of Howrah Municipal
Corporation

277. West Bengal EM Bypass Connector from Padmapukur to Kamalgazi, Kolkata
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278. West Bengal Dunlop Interchange

279. West Bengal Barrackpore and North Barrackpore Municipal Areas

280. West Bengal 24x7 water supply scheme for Chandernagore Municipal
Corporation

281. West Bengal Vivekanand Road Flyover from Howrah to CR Avenue crossing

282. West Bengal Construction of flyover at Nagar Bazar junction on Jessore Road

283. West Bengal Transmunicipal Surface Water Supply Scheme for Dum Dum and
South Dum Dum Municipalities

284. West Bengal Construction of Flyover from Park Circus to Parama Island

285. West Bengal Storm water drainage for scheme in Chandannagar Municipal
Corporation Area, Kolkata UA

286. West Bengal 24x7 water supply scheme for Budge Budge Municipality,
Kolkata UA

287. West Bengal Comprehensive Distribution Network within the command zone
of 30 MGD Dhapa Water Treatment Plant

288. West Bengal Water Supply Scheme for Bhatpara Municipal

289. West Bengal Rejuvenation of Dalhousie Square

290. West Bengal Drainage and sewerage project in Bidhannagar, Kolkata

291. West Bengal Storm Water Drainage Scheme in BB Municipal Area

292. West Bengal Metering of Water Supply System for Chandannagar Municipal
Corporation

293. West Bengal Surface Water Supply Scheme for Bally Municipality, Kolkata

294. West Bengal Storm Water Drainage Scheme for Kamarhati Municipality,
Kolkata

295. West Bengal BRTS from Ultadanga to Goria in Kolkata Metropolitan Area -
15.50 Km.
296. West Bengal 24x7 Water Supply Scheme for Panihati Municipality, Kolkata
297. West Bengal Construction of Flyover Eastern Railway Main Line along with
Approach Road Chandannagar
298. West Bengal Barrackpore Kalyani-Dum Dum Expressway Road Project within
KMA

299. West Bengal Elevated Corridor from Kestoput to Jora Mandir on Kazi Narul
Islam Avenue

300. West Bengal Improvement of Upper Bagola Canal within Kolkata UA.

301. West Bengal Storm Water Drainage for Baranagar Municipal Area within

Kolkata UA
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302. West Bengal Water supply project (Phase-II) for Uluberia Municipality in
Kolkata
303. West Bengal RoB on A.P. Banerjee Road connecting Ghosh Para Road,
Kalyani Highway in ward No. 5-8 of Bhatpara Municipality
304. West Bengal Bus Terminus near Kalyani Railway Station
305. West Bengal Four Lane Flyover at Kamalgazi Intersection on EM Bypass
connector at the starting point of Adi Ganga in Kolkata
306. West Bengal Trans municipal water supply project for municipal towns of
Madhyamgram, New Barrackpore and Barasat
307. West Bengal Trans municipal water supply project for municipal towns of
Titagarh and Khardah
308. West Bengal Construction of elevated road between Jinzira Bazzar and
Batanagar on Budge Budge Trunk Road
309. West Bengal Barrackpore — Kalyani Dum Dum Expressway Road project from
Sodepur to MB Road (Phase II)
310. West Bengal Storm water drainage system for Madhyamgram Municipality,
Kolkata
311. West Bengal Integrated storm water drainage system for Barasat Municipality,
Kolkata
Statement-11
State-wise details of the Projects during UIG under UIDSSMT
Sl. No. Name of State Name of towns/cities Name of Project
1. Andhra Pradesh Anakapalli Storm Water Drainage
2. Andhra Pradesh Chirala Solid Waste Management
3. Andhra Pradesh Dhone Water Supply
4. Andhra Pradesh Kadapa Sewerage
S. Andhra Pradesh Karimnagar Sewerage
6. Andhra Pradesh Miryalaguda Sewerage
7. Andhra Pradesh Nalgonda Sewerage
8. Andhra Pradesh Narsaraopet Sewerage
9. Andhra Pradesh Nizamabad Sewerage
10. Andhra Pradesh Nuzvid Water Supply
11. Andhra Pradesh Pithapuram Water Supply
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12.  Andhra Pradesh Ramachandra Puram Water Supply
13.  Andhra Pradesh Suryapet Storm Water Drainage
14.  Andhra Pradesh Yeminganur Sewerage
15. Assam Hojai Water Supply
16. Assam Barpeta Storm Water Drainage
17.  Assam Barpeta Road Storm Water Drainage
18.  Assam Dergaon Storm Water Drainage
19.  Assam Dhekiajuli Storm Water Drainage
20.  Assam Dhubri Storm Water Drainage
21.  Assam Digboi Storm Water Drainage
22. Assam Gauripur Storm Water Drainage
23.  Assam Gosaigoan Storm Water Drainage
24, Assam Hailakandi Storm Water Drainage
25. Assam Jorhat Storm Water Drainage
26.  Assam Lakhipur Storm Water Drainage
27.  Assam Lakhipur (Cachar) Water Supply
28.  Assam Lakhipur (Cachar) Storm Water Drainage
29. Assam Lala Storm Water Drainage
30. Assam Sapatgram Storm Water Drainage
31.  Assam Sarthebari Storm Water Drainage
32. Assam Simaluguri Storm Water Drainage
33, Assam Titabar Storm Water Drainage
34. Bihar Fatuha Road
35. Bihar Arrah Solid Waste Management
36. Bihar Barbigha Road
37.  Bihar Bhabua Road
38.  Bihar Chakia Road
39. Bihar Muzafarpur Water Supply
40. Bihar Narkatiaganj Road
41. Bihar Rosera Road
42. Chbhattisgarh Bilaspur Water Supply
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43.  Chhattisgarh Bilaspur Sewerage
44.  Chhattisgarh Raigarh Water Supply
45. Goa Sankhali Road
46. Goa Sanguem Road
47. Gujarat Bilimora Water Supply
48. Gujarat Boriyavi Water Supply
49. Gujarat Dakor Water Supply
50. Gujarat Dharagadhra Water Supply
51. Gujarat Junagadh Water Supply
52.  Gujarat Kathlal Water Supply
53.  Gujarat Lunawada Water Supply
54.  Gujarat Mahudha Water Supply
55. Gujarat Pethapur Water Supply
56.  Gujarat Sutarpada Water Supply
57. Gujarat Wadhwan Water Supply
58. Haryana Rohtak Solid Waste Management
59. Haryana Ambala Sewerage
60.  Haryana Narnaul Sewerage
61.  Haryana Ambala Sewerage
62. Himanchal Pradesh Sarkaghat Road
63.  Himanchal Pradesh Sarkaghat Water Supply
64.  Himanchal Pradesh Hamirpur Water Supply
65. Jharkhand Chas Solid Waste Management
66. Jharkhand Hazaribagh Solid Waste Management
67. Jharkhand Lohardaga Solid Waste Management
68.  Jharkhand Chaibasa Water Supply
69.  Jammu and Kashmir ~ Akhnoor Solid Waste Management
70.  Jammu and Kashmir ~ Anatnag Water Supply
71.  Jammu and Kashmir ~ Anatnag Solid Waste Management
72. Jammu and Kashmir ~ Baramula Solid Waste Management
73. Jammu and Kashmir ~ Baramula Road
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74. Jammu and Kashmir =~ Bhadrwah Water Supply

75. Jammu and Kashmir ~ Bhadrwah Storm Water Drainage
76. Jammu and Kashmir ~ Doda Road

77. Jammu and Kashmir ~ Doda Water Supply

78. Jammu and Kashmir ~ Doda Storm Water Drainage

79 Jammu and Kashmir ~ Ganderbal Road

80. Jammu and Kashmir ~ Ganderbal Solid Waste Management
81. Jammu and Kashmir ~ Ganderbal Storm Water Drainage
82. Jammu and Kashmir ~ Kathua Solid Waste Management
83. Jammu and Kashmir ~ Kathua Road

84. Jammu and Kashmir ~ Kathua Storm Water Drainage
85. Jammu and Kashmir ~ Kupwara Solid Waste Management
86. Jammu and Kashmir ~ Kupwara Road

87. Jammu and Kashmir =~ Kupwara Storm Water Drainage
88. Jammu and Kashmir ~ Poonch Solid Waste Management
89. Jammu and Kashmir ~ Poonch Storm Water Drainage
90. Jammu and Kashmir ~ Samba Solid Waste Management
91. Jammu and Kashmir ~ Samba Road

92. Jammu and Kashmir ~ Samba Water Supply

93. Jammu and Kashmir ~ Samba Storm Water Drainage
94. Jammu and Kashmir ~ Sopore Water Supply

95s. Jammu and Kashmir ~ Sopore Solid Waste Management
96. Jammu and Kashmir ~ Sopore Road

97. Jammu and Kashmir ~ Sundarbani Water Supply

98. Jammu and Kashmir ~ Sundarbani Storm Water Drainage
99. Jammu and Kashmir ~ Sundarbani Urban Renewal

100. Jammu and Kashmir ~ Udhampur Water Supply

101. Karnataka Bawavana Bagewadi Sewerage

102. Karnataka Birur Water Supply

103. Karnataka Channapatna Sewerage

104. Karnataka Devangere Storm Water Drainage
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105. Karnataka
106. Karnataka
107. Karnataka
108. Karnataka
109. Karnataka
110. Karnataka
111. Karnataka
112. Karnataka
113. Karnataka
114. Karnataka
115. Karnataka
116. Karnataka
117. Karnataka
118. Karnataka
119. Karnataka
120. Karnataka
121. Karnataka

122. Kerala
123. Kerala
124. Kerala
125. Kerala
126. Kerala
127. Kerala
128. Kerala
129. Kerala
130. Kerala
131. Kerala
132. Kerala
133. Kerala
134. Kerala
135. Kerala

Devangere

Devangere
Gajendragarh-Naregal
Harihara

Holenarasipura
Holenarasipura

Konnur

Malavalli

Malbagalu

Nanjangud

Pandavapura

Ramanagara

Shikaripura

Soundatti

Srirangapatna

Vijayapura

Yargol (Kolar-Bangarpet-Mallur)
Alappuzha

Alappuzha

Attingal

Changanassery

Changanassery

Chavakkad (Combined Project)
Guruvayar (Combined Project)
Koyilandy

Nedumangad

Neyyattinkara

North Paravour

Ottapalam

Pathanamthitta

Payyannur

Sewerage

Road

Water Supply

Storm Water Drainage
Road

Sewerage

Road

Sewerage

Water Supply

Sewerage

Sewerage

Storm Water Drainage
Sewerage

Sewerage

Sewerage

Water Supply

Water Supply

Water Supply

Solid Waste Management
Solid Waste Management
Solid Waste Management
Water Supply

Water Supply

Water Supply

Solid Waste Management
Solid Waste Management
Solid Waste Management
Solid Waste Management
Water Supply

Solid Waste Management

Water Supply
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136. Kerala Perinthalamanna Water Supply
137. Kerala Perinthalmanna Solid Waste Management
138. Kerala Punalur Solid Waste Management
139. Kerala Thalassery Water Supply
140. Kerala Thiruvalla Water Supply
141. Mabharashtra Achalpur Water Supply
142. Maharashtra Ahmednagar Water Supply
143. Maharashtra Akola Sewerage
144. Mabharashtra Akot Water Supply
145. Maharashtra Alibag Sewerage
146. Mabharashtra Ambad Sewerage
147. Mabharashtra Amravati Sewerage
148. Maharashtra Arvi Water Supply
149. Mabharashtra Aurangabad Water Supply
150. Mabharashtra Baramati Water Supply
151. Mabharashtra Basmath Water Supply
152. Maharashtra Beed Water Supply
153. Maharashtra Bhadravati Water Supply
154. Mabharashtra Chandrapur Sewerage
155. Maharashtra Daund Sewerage
156. Maharashtra Gondia Water Supply
157. Mabharashtra Hadgaon Water Supply
158. Mabharashtra Hingoli Water Supply
159. Maharashtra Ichalkaranji Water Supply
160. Maharashtra Jaysingpur Water Supply
161. Mabharashtra Kamptee Sewerage
162. Maharashtra Karad Water Supply
163. Maharashtra Katol Road

164. Mabharashtra Khamgaon Water Supply
165. Mabharashtra Khopoli Water Supply
166 Maharashtra Kolhapur Sewerage
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167. Maharashtra
168. Maharashtra
169. Maharashtra
170. Maharashtra
171. Mabharashtra
172. Maharashtra
173. Maharashtra
174. Mabharashtra
175. Maharashtra
176. Maharashtra
177. Maharashtra
178. Maharashtra
179. Maharashtra
180. Maharashtra
181. Maharashtra
182. Mabharashtra
183. Maharashtra
184. Maharashtra
185. Mabharashtra
186. Maharashtra
187. Maharashtra
188. Maharashtra
189. Maharashtra
190. Maharashtra
191. Maharashtra
192. Maharashtra
193. Maharashtra
194. Maharashtra
195. Maharashtra
196. Mabharashtra

197. Maharashtra

Kolhapur
Latur
Malegaon
Malvan
Murtijapur
Pandharpur
Panvel
Parbhani
Parola

Pen

Pusad
Sailu
Sangamner
Sangli, Miraj, Kupwad
Sangola
Saoner
Satara
Savner
Shahada
Shrirampur
Sillod
Solapur
Tasgaon
Umred
Umred
Vadgaon
Vaijapur
Vengurla
Washim

Yavatmal

Yeola

Water Supply
Storm Water Drainage
Water Supply
Sewerage
Water Supply
Storm Water Drainage
Sewerage
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Road

Water Supply
Sewerage
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Road

Water Supply
Water Supply
Sewerage
Water Supply
Water Supply

Water Supply
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198. Madhya Pradesh Aastha Water Supply
199. Madhya Pradesh Aagar Water Supply
200. Madhya Pradesh Amarwara Road

201. Madhya Pradesh Betul Water Supply
202. Madhya Pradesh Bina Water Supply
203. Madhya Pradesh Budni Sewerage
204. Madhya Pradesh Chhindwara Water Supply
205. Madhya Pradesh Chourai Water Supply
206. Madhya Pradesh Chourai Road

207. Madhya Pradesh Dabra Water Supply
208. Madhya Pradesh Dewas Phase - II Water Supply
209. Madhya Pradesh Dongar Parasia Water Supply
210. Madhya Pradesh Dongar Parasia Road

211. Madhya Pradesh Garhakota Water Supply
212. Madhya Pradesh Gwalior Sewerage
213. Madhya Pradesh Itarsi Water Supply
214. Madhya Pradesh Itarsi Sewerage
215. Madhya Pradesh Itarsi Road

216. Madhya Pradesh Junardeo Road

217. Madhya Pradesh Katni Water Supply
218. Madhya Pradesh Khirkiya Water Supply
219. Madhya Pradesh Khurai Water Supply
220. Madhya Pradesh Mahidpur Water Supply
221. Madhya Pradesh Multai Water Supply
222. Madhya Pradesh Pandhurna Road

223. Madhya Pradesh Pandhurna Water Supply
224. Madhya Pradesh Pipariya Water Supply
225. Madhya Pradesh Piplanaraynwar Water Supply
226. Madhya Pradesh Ratlam Water Supply
227. Madhya Pradesh Rehti Sewerage
228. Madhya Pradesh Sagar Sewerage
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229. Madhya Pradesh
230. Madhya Pradesh
231. Madhya Pradesh
232. Madhya Pradesh
233. Madhya Pradesh
234, Madhya Pradesh
235. Madhya Pradesh
236. Manipur

237. Manipur

238. Manipur

239. Meghalaya

240. Meghalaya

241. Nagaland

242. Nagaland

243. Odisha
244. Odisha
245. Odisha
246. Odisha
247. Odisha
248. Odisha
249. Odisha
250. Odisha
251. Odisha
252. Odisha
253. Odisha
254. Odisha
255. Odisha
256. Odisha
257. Odisha

258. Punjab

259. Punjab
260. Punjab

261. Punjab

Sausar

Sausar
shajapur
Shivpuri
Shujalpur

Sidhi

Vidisha
Kakching
Jiribam
Mairang

Tura

Nangpoh
Chumukedima
Mon

Angul

Bargarh
Berhampur
Bhawanipatana
Cuttack
Cuttack
Gadakhai (Cuttack)
Jajpur
Jharsuguda
Nayagarh
Paralakhemundi
Phulbani
Sambalpur
Talcher
Vyasanagar

Bathinda

Ferozpur

Jalandhar

Malout

Water Supply
Road

Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Water Supply
Solid Waste Management
Solid Waste Management
Road

Road

Water Supply
Water Supply
Water Body
Water Supply
Water Body
Road

Urban Renewal
Water Body
Water Supply
Water Supply
Water Supply
Water Supply
Sewerage
Water Supply
Water Supply
Water Supply

Water Supply

Sewerage

Sewerage
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262. Punjab Muktasar Water Supply
263. Punjab Muktasar Sewerage
264. Punjab Pathankot Sewerage
265. Punjab Patiala Sewerage
266. Punjab Sunam Water Supply
267. Rajasthan Bikaner Sewerage
268. Rajasthan Hanumangarh Sewerage
269. Rajasthan Jhalawar and Jhalarpatan Sewerage
270. Rajasthan Jhunjhunu Sewerage
271. Rajasthan Jodhpur Sewerage
272. Rajasthan Kishangarh Sewerage
273. Rajasthan Kota Sewerage
274. Rajasthan Makarna Water Supply
275. Rajasthan Mangrole Storm Water Drainage
276. Rajasthan Mount Abu Sewerage
277. Rajasthan Mount Abu Storm Water Drainage
278. Rajasthan Pali Sewerage
279. Rajasthan Sardarshahar Sewerage
280. Rajasthan Sikar City Road

281. Rajasthan Udaipur Water Supply
282. Sikkim Namchi Sewerage
283. Sikkim Jorethang Sewerage
284. Sikkim Rangpo Sewerage
285. Tamil Nadu Ariyalur Sewerage
286. Tamil Nadu Attur Water Supply
287. Tamil Nadu Avelalapatty Water Supply
288. Tamil Nadu Chettipalayam Water Supply
289. Tamil Nadu Chidambaram Water Supply
290. Tamil Nadu Cumbum Water Supply
291. Tamil Nadu Dharapuram Water Supply
292. Tamil Nadu Gudalore Water Supply
293. Tamil Nadu Kayalpattinam Water Supply
294. Tamil Nadu Kovilpatti Water Supply
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295. Tamil Nadu Nagercoil Sewerage

296. Tamil Nadu Othakalmandapam Water Supply

297. Tamil Nadu Samalpuram Water Supply

298. Tamil Nadu sarlarsamakulam Water Supply

299. Tamil Nadu Thiruchendur Sewerage

300. Tamil Nadu Thiruchengode Water Supply

301. Tamil Nadu Thirumalayampalayam Water Supply

302. Tamil Nadu Udumalpet Sewerage

303. Tamil Nadu Vandavasi Water Supply

304. Tamil Nadu Vellakoil Water Supply

305. Tripura Kaliashar Road

306. Uttar Pradesh Azamgarh Water Supply

307. Uttar Pradesh Badaun Solid Waste Management
308. Uttar Pradesh Ballia Solid Waste Management
309. Uttar Pradesh Ballia Sewerage

310. Uttar Pradesh Bareilly Water Supply

311. Uttar Pradesh Basti Road

312. Uttar Pradesh Basti Solid Waste Management
313. Uttar Pradesh Deoria Water Supply

314. Uttar Pradesh Faizabad Water Supply

315. Uttar Pradesh Firozabad Sewerage

316. Uttar Pradesh Firozabad Solid Waste Management
317. Uttar Pradesh Ghaziabad Road

318. Uttar Pradesh Ghaziabad Water Supply

319. Uttar Pradesh Gorakhpur Solid Waste Management
320. Uttar Pradesh Jaunpur Solid Waste Management
321. Uttar Pradesh Jhansi Solid Waste Management
322. Uttar Pradesh Loni Solid Waste Management
323. Uttar Pradesh Mau Water Supply

324. Uttar Pradesh Mirzapur Solid Waste Management
325. Uttar Pradesh Muzaffarnagar Water Supply
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326. Uttar Pradesh Sambhal Solid Waste Management
327. Uttar Pradesh Vrindavan Sewerage
328. Uttrakahand Mussoorie Sewerage
329. West Bengal Balurghat Water Supply
330. West Bengal Balurghat Storm Water Drainage
331. West Bengal Berhampur Water Supply
332. West Bengal Chandrakona Water Supply
333. West Bengal Coochbehar Water Supply
334. West Bengal Dhuliyan Water Supply
335. West Bengal Diamond Harbour Water Supply
336. West Bengal Egra Water Supply
337. West Bengal Englishbazar Water Supply
338. West Bengal Kandi Water Supply
339. West Bengal Kurseong Sewerage
340. West Bengal Old Malda Water Supply
341. West Bengal Raiganj Water Supply
342. West Bengal Sainthia Water Supply
343. West Bengal Shantipur Water Supply
344. West Bengal Siliguri Water Supply
345. West Bengal Suri Water Supply
346. Andaman & Nicobar  Jungleeghat Road
347. Dadar & Nagar Haveli  Silvassa/Amli Water Supply
348. Daman & Diu Moti & Nandi Daman Sewerage
Statement-I111

Details of Projects sanctioned under UIG sub-mission

S1. No. Name of the State Name of the City Project Title Status

I. Gujarat Ahmedabad Automation (SCADA based) of Ongoing
the water supply system

2. Gujarat Ahmedabad Automation (SCADA based) of Ongoing

the sewerage system
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S1. No. Name of the State Name of the City Project Title Status

3. Gujarat Ahmedabad Water Supply System for Jodhpur Ongoing
ward in Ahmedabad City

4. Gujarat Ahmedabad Water Supply System for Ongoing

Navrangpura Stadium and Juna
Vadaj wards in Ahmedabad city

5. Gujarat Ahmedabad Water recycling and reuse project Ongoing
for Ahmedabad City — Providing
60 MLD tertiary treatment plant
for Narol Industries

6. Gujarat Rajkot Augmentation of water supply Ongoing
for Rajkot
7. Gujarat Rajkot Strengthening of Solid Waste Ongoing

Management of Rajkot

8. Gujarat Surat WTP, Transmission line and Ongoing
storage reservoir for water
supply system of east zone of
Surat

9. Gujarat Surat Augmentation of Karanj Ongoing
sewerage treatment plant under
east drainage zone of Surat

10. Gujarat Surat Water Supply System for West Ongoing
and South West Zone of Surat
Municipal Corporation

11. Gujarat Vadodara Augmentation of Water Supply Ongoing
for Vadodara City
12. Jammu & Srinagar Solid Waste Management Ongoing
Kashmir
13. Jharkhand Ranchi Sewerage and Storm Water Ongoing

Drainage System for Zone - |

14. Karnataka Bangalore Construction of New Water Ongoing
Treatment Plant in lieu of
existing for Cauvery Water
Supply Scheme (CWSS) at
T.K.Halli

15. Karnataka Bangalore Providing Bulk Flow Metering Ongoing
and Monitoring Systems for
Auditing of Bengaluru Water
Supply System

16. Karnataka Mysore Providing 24X7 water supply in Ongoing
Mysore City
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17. Karnataka Mysore Construction of Grade Separator Ongoing
at JSS- Nanjangud Road junction

18. Karnataka Mysore Construction of Grade Separator Ongoing
at  Hunsur Road and ORR
junction

19. Karnataka Mysore Construction of Grade Separator Ongoing

at KRS Road and ORR junction

20. Karnataka Mysore Construction of Grade Separator Ongoing
at Bangalore Mysore Road and
ORR junction

21. Madhya Pradesh ~ Bhopal BRTS  supplementry DPR, Ongoing
Bhopal

22. Madhya Pradesh ~ Bhopal Cable stay-bridge at Kamla Park Ongoing

23. Madhya Pradesh ~ Bhopal Development of Walkway, Cycle Ongoing

track, Sit-out, Parking and food
zone at VIP road along the Bada
Talab from koh-e-fiza crossing to
Khaungaon

24. Madhya Pradesh  Indore ITS development for AB road Ongoing
pilot BRT corridor in Indore

25. Madhya Pradesh ~ Ujjain Solid Waste Management in Ongoing
Ujjain Municipal Corporation

26. Maharashtra Nanded Sewerage Collection System in Ongoing
CIDCO, HUDCO area south
Nanded

27. Maharashtra Nanded Water  Supply  Distribution Ongoing
System, HUDCO Area south
Nanded

28. Mabharashtra Nanded Water  supply scheme in Ongoing
additional municipal corporation
area in Nanded

29. Maharashtra Nanded Sewerage scheme for additional Ongoing
municipal corporation in Nanded

30. Maharashtra Nashik Nashik water supply scheme Ongoing
(Phase II)
31. Maharashtra Pune Augmentation of water supply Ongoing

system for area along Pune
Nagar Road under PMC
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32. Maharashtra Pune Water treatment plant & raw Ongoing
water pumping station at
Wadgoan (Budruk), Pune under
PMC

33. Maharashtra Pune Continuous (24/7), Pressurized ~ Ongoing
Water Supply System for
Pimpri-Chinchwad City

34. Maharashtra Pune Providing Sewerage System Ongoing
for Newly Developed Area of
PCMC

35. Mabharashtra Pune Providing Water Supply Scheme Ongoing
for Tathwade area of PCMC

36. Manipur Imphal Integrated Water Supply for Ongoing
Manipur city

37. Nagaland Kohima Construction of retaining wall
along road from NH-61 to north
field school

38. Punjab Amritsar BRTS - Amritsar (31 KM) Ongoing

39. Punjab Amritsar Providing Sewerage network Ongoing
and sewerage treatment plant for
South East Zone

40. Punjab Ludhiana Integrated Solid Waste Ongoing
Management facilities at
Ludhiana

41. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme for Pallikarani
in Chennai city

42. Tamil Nadu Chennai Providing Comprehensive Ongoing
Water Supply Scheme for
Chinnasekkadu in Chennai city

43. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme for Puzhal,
Surapattu, Puthagaram and
Kathirvedu in Chennai city

44. Tamil Nadu Chennai Providing Comprehensive Ongoing
Water Supply Scheme for
Vadaperumabakkam and
Theeyambakkam in Chennai

city
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45. Tamil Nadu Chennai Providing Comprehensive Ongoing
Water Supply Scheme for
Edayanchavadi, Sadayankuppam
and Kadapakkam in Chennai

city

46. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme in Palavakkam

47. Tamil Nadu Chennai Providing Comprehensive Ongoing
Water Supply Scheme in
Mugalivakkam

48. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme in Manali,
Chennai

49. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme in Kottivakkam

50. Tamil Nadu Chennai Providing Comprehensive Water Ongoing
Supply Scheme in Perungudi

51. Tamil Nadu Chennai Improvement of Water Supply Ongoing
Scheme for Poonamalle Town in
Thiruvallur

52. Tamil Nadu Chennai Improvement of Water Supply Ongoing

Scheme for AnagaputhurTown
in Kancheepuram

53. Tamil Nadu Chennai Providing Underground Ongoing
sewerage scheme for Annai
Sivagami Nagar in Thiruvottiyur
in Chennai city

54. Tamil Nadu Chennai Providing Underground Ongoing
Sewerage Scheme in Surapattu

55. Tamil Nadu Chennai Providing Underground Ongoing
Sewerage Scheme in
Muglivakam

56. Tamil Nadu Chennai Providing Underground Ongoing

sewerage scheme in Nolambur

57. Tamil Nadu Coimbatore Improvement and revamping of  Ongoing
water supply scheme to CMC

58. West Bengal Kolkata Storm water drainage project for Ongoing
Baruipur municipality
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59. West Bengal Kolkata Storm water drainage project for Ongoing
Rishra Municipality
60. West Bengal Kolkata Water supply scheme for Ongoing
Bhadreswar Municipality,
Kolkata
61. West Bengal Kolkata Storm water drainage project for Ongoing
South Dum Dum Municipality
Statement-1V
Details of Projects sanctioned under UIDSSMT
S1. No. Name of State Name of towns/cities Name of Component Status
1. Arunachal Pradesh Yingkiong Soil Erosion Ongoing
2. Arunachal Pradesh Aalo Soil Erosion Ongoing
3. Arunachal Pradesh Basar Solid Waste Management ~ Ongoing
4. Arunachal Pradesh Bomdila Solid Waste Management ~ Ongoing
S. Arunachal Pradesh Dirang Road Ongoing
6. Arunachal Pradesh Doimukh Road Ongoing
7. Arunachal Pradesh Koloriang Road Ongoing
8. Arunachal Pradesh Roing Road Ongoing
9. Arunachal Pradesh Seppa Soil Erosion Ongoing
Arunachal Pradesh 9
1. Chhattisgarh Bhilai-Caroda Water Supply Ongoing
2. Chhattisgarh Korba Water Supply Ongoing
Chhattisgarh 2
1. Himachal Pradesh Dharmashala Water Supply Ongoing
2. Himachal Pradesh Rewalsar Road Ongoing
3. Himachal Pradesh Dharmashala Road Ongoing
4. Himachal Pradesh Rampur Water Supply Ongoing
S. Himachal Pradesh Nagrota Water Supply Ongoing
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6. Himachal Pradesh Kangra Water Supply Ongoing
7. Himachal Pradesh Mandi Water Supply Ongoing
8. Himachal Pradesh Manali Water Supply Ongoing
9. Himachal Pradesh Kullu Water Supply Ongoing

10. Himachal Pradesh Nalagarh Sewerage Ongoing
11. Himachal Pradesh Parwano Water Supply Ongoing
12. Himachal Pradesh Baddi Sewerage Ongoing
Himachal Pradesh 12
1. Jammu and Kashmir Leh Water Supply Ongoing
2. Jammu and Kashmir Leh Road Ongoing
3. Jammu and Kashmir Leh Solid Waste Management  Ongoing
4. Jammu and Kashmir Leh Sewerage Ongoing
Jammu and Kashmir 4
1. Karnataka Hukkeri Water Supply Ongoing
2. Karnataka Bannur Water Supply Ongoing
3. Karnataka Bentwal Water Supply Ongoing
4. Karnataka Chikodi Water Supply Ongoing
5. Karnataka Gurmitkal Sewerage Ongoing
6. Karnataka Ramdurga Water Supply Ongoing
7. Karnataka Sadalga Water Supply Ongoing
8. Karnataka Sedam Water Supply Ongoing
9. Karnataka Doddaballapura Water Supply Ongoing
10. Karnataka Srirangapatna Water Supply Ongoing
11. Karnataka Birur Sewerage Ongoing
12. Karnataka Sankeshwar Water Supply Ongoing
13. Karnataka Thirthahalli Water Supply Ongoing
14. Karnataka Sadalga Sewerage Ongoing
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15. Karnataka Yellapura Water Supply Ongoing
16. Karnataka Tumkur Water Supply Ongoing
17. Karnataka Kundapura Sewerage Ongoing
18. Karnataka Mundagod Water Supply Ongoing
19. Karnataka Muddebihal Sewerage Ongoing
20. Karnataka Kanakpura Road Ongoing
21. Karnataka Ramdurga Road Ongoing

Karnataka 21
1. Kerala Malappuram Solid Waste Management  Ongoing
Kerala 1
1. Madhya Pradesh Aastha Road Ongoing
2. Madhya Pradesh Amarwara Water Supply Ongoing
3. Madhya Pradesh Amarwara Solid Waste Management  Ongoing
4. Madhya Pradesh Amla Road Ongoing
5. Madhya Pradesh Anuppur Water Supply Ongoing
6. Madhya Pradesh Athner Road Ongoing
7. Madhya Pradesh Baikunthpur Water Supply Ongoing
8. Madhya Pradesh Barkuhi Water Supply Ongoing
9. Madhya Pradesh Barkuhi Road Ongoing
10. Madhya Pradesh Begamganj Water Supply Ongoing
11. Madhya Pradesh Bhedaghat Road Ongoing
12. Madhya Pradesh Budni Road Ongoing
13. Madhya Pradesh Chandameta Road Ongoing
14. Madhya Pradesh Chandameta Water Supply Ongoing
15. Madhya Pradesh Chanderi Road Ongoing
16. Madhya Pradesh Chhindwara Road Ongoing
17. Madhya Pradesh Chitrakoot Water Supply Ongoing
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18. Madhya Pradesh Churhat Road Ongoing
19. Madhya Pradesh Damoh Phase-11 Water supply Ongoing
20. Madhya Pradesh Damua Road Ongoing
21. Madhya Pradesh Damua Water Supply Ongoing
22. Madhya Pradesh Dewas Road Ongoing
23. Madhya Pradesh Guna Water Supply Ongoing
24. Madhya Pradesh Harrai Road Ongoing
25. Madhya Pradesh Harrai Water Supply Ongoing
26. Madhya Pradesh Hindoria Water Supply Ongoing
217. Madhya Pradesh Jiran Water Supply Ongoing
28. Madhya Pradesh Jnuuardeo/Jamai Water Supply Ongoing
29. Madhya Pradesh Kareli Road Ongoing
30. Madhya Pradesh Kareli Water Supply Ongoing
31. Madhya Pradesh Khurai Road Ongoing
32. Madhya Pradesh Kolar Water supply Ongoing
33. Madhya Pradesh Kolaras Road Ongoing
34. Madhya Pradesh Katni Road Ongoing
35. Madhya Pradesh Lodhikeda Water Supply Ongoing
36. Madhya Pradesh Lodhikhera Road Ongoing
37. Madhya Pradesh Malhargarh Water Supply Ongoing
38. Madhya Pradesh Manawar Road Ongoing
39. Madhya Pradesh Manawar Water Supply Ongoing
40. Madhya Pradesh Mandleshwar Water Supply Ongoing
41. Madhya Pradesh Mandleshwar Road Ongoing
42. Madhya Pradesh Mohgaon Road Ongoing
43. Madhya Pradesh Mohgaon Water Supply Ongoing
44. Madhya Pradesh Multai Road Ongoing
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45. Madhya Pradesh Mungaoli Road Ongoing
46. Madhya Pradesh Narsulalaganj Road Ongoing
47. Madhya Pradesh Newtonchikli Road Ongoing
48. Madhya Pradesh Newtonchikli Water Supply Ongoing
49. Madhya Pradesh Pipariya Road Ongoing
50. Madhya Pradesh Piplanarayanawar Road Ongoing
S1. Madhya Pradesh Piplarawa Road Ongoing
52. Madhya Pradesh Piplya Mandi Road Ongoing
53. Madhya Pradesh Piplya Mandi Water Supply Ongoing
54. Madhya Pradesh Porsa Solid Waste Management  Ongoing
S5. Madhya Pradesh Prithvipur Road Ongoing
56. Madhya Pradesh Raigarh Water Supply Ongoing
57. Madhya Pradesh Rajpur Road Ongoing
58. Madhya Pradesh Rampura Water Supply Ongoing
59. Madhya Pradesh Rehti Road Ongoing
60. Madhya Pradesh Sabalgarh Road Ongoing
61. Madhya Pradesh Sabalgarh Storm Water Drainage Ongoing
62. Madhya Pradesh Satna Water supply Ongoing
63. Madhya Pradesh Seoni Water supply Ongoing
64. Madhya Pradesh Shahganj Water supply Ongoing
65. Madhya Pradesh Shamgarh Water supply Ongoing
66. Madhya Pradesh Shamshahbad Water supply Ongoing
67. Madhya Pradesh Shivpuri Solid Waste Management  Ongoing
68. Madhya Pradesh Shujalpur Road Ongoing
69. Madhya Pradesh Singoli Road Ongoing
70. Madhya Pradesh Singrauli Water supply Ongoing
71. Madhya Pradesh Sonkutch Road Ongoing
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72. Madhya Pradesh Suwasara Water supply Ongoing
73. Madhya Pradesh Tendukheda Water supply Ongoing
74. Madhya Pradesh Waraseoni Road Ongoing
75. Madhya Pradesh Waraseoni Water supply Ongoing
76. Madhya Pradesh Chhindwara Water Body Ongoing
77. Madhya Pradesh Chhindwara Road Ongoing
78. Madhya Pradesh Piplanarayanwar Water supply Ongoing
79. Madhya Pradesh Baihar Road Ongoing
80. Madhya Pradesh Isagarh Road Ongoing
81. Madhya Pradesh Lanjhi Road Ongoing
82. Madhya Pradesh Lakhandaon Road Ongoing
83. Madhya Pradesh Shahganj Road Ongoing
84. Madhya Pradesh Pandurna Road Ongoing
85. Madhya Pradesh Chicholi Road Ongoing
86. Madhya Pradesh Bhaisdehi Road Ongoing
87. Madhya Pradesh Satwas Water supply Ongoing
88. Madhya Pradesh Badi Water supply Ongoing
89. Madhya Pradesh Sirmaur Water supply Ongoing
90. Madhya Pradesh Kotma Water supply Ongoing
91. Madhya Pradesh Chachaura-Binaganj Road Ongoing
92. Madhya Pradesh Aathner Water supply Ongoing
93. Madhya Pradesh Pipalrawa Water supply Ongoing
94. Madhya Pradesh Patan Road Ongoing
95. Madhya Pradesh Lanjhi Water supply Ongoing
96. Madhya Pradesh Mungaoli Water supply Ongoing
97. Madhya Pradesh Dahi Water supply Ongoing
98. Madhya Pradesh Barwaha Water supply Ongoing
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99. Madhya Pradesh Neemuch Water supply Ongoing
100. Madhya Pradesh Baldeogarh Water supply Ongoing
101. Madhya Pradesh Porsa Water supply Ongoing
102. Madhya Pradesh Shahpura Water supply Ongoing
103. Madhya Pradesh Mandsaur Water supply Ongoing
104. Madhya Pradesh Deori Water supply Ongoing
105. Madhya Pradesh Dewas Sewerage Ongoing
106. Madhya Pradesh Mandla Road Ongoing
107. Madhya Pradesh Malanjkhand Road Ongoing
108. Madhya Pradesh Chhindwara Road Ongoing
109. Madhya Pradesh Balaghat Water supply Ongoing
110. Madhya Pradesh Harrai Road Ongoing
111. Madhya Pradesh Newton Chikli Road Ongoing
112. Madhya Pradesh Damua Road Ongoing
113. Madhya Pradesh Dongar Parsia Road Ongoing
Madhya Pradesh 113

1. Mabharashtra Shirpur Warvade Water supply Ongoing

2. Maharashtra Shirampur Sewerage Ongoing
3. Mabharashtra Kopargaon Water supply Ongoing
4. Mabharashtra Gangapur Water supply Ongoing
5. Maharashtra Malkapur (Karad) Sewerage Ongoing
6. Maharashtra Baramati Sewerage Ongoing
7. Maharashtra Kalmeshwar Sewerage Ongoing

8. Maharashtra Gondia Storm Water Drainage Ongoing

9. Mabharashtra Aurangabad Sewerage Ongoing
10. Maharashtra Katol Sewerage Ongoing
11. Mabharashtra Dhule Water supply Ongoing
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S1. No. Name of State Name of towns/cities Name of Component Status
12. Maharashtra Kolhapur Water supply Ongoing
13. Maharashtra Rahata Water supply Ongoing
14. Maharashtra Sinner Water supply Ongoing
15. Maharashtra Shrigonda Water supply Ongoing
16. Maharashtra Ichalakaranji Sewerage Ongoing

Maharashtra 16
1. Nagaland Dimapur Road Ongoing
Nagaland 1
1. Odisha Cuttack Phase-1 Water supply Ongoing
2. Odisha choudwar Phase-1 Water supply Ongoing
3. Odisha Rourkela Water supply Ongoing
4. Odisha Baripada Water supply Ongoing
5. Odisha Sambalpur phase-II ~ Water supply Ongoing
Odisha 5
1. Rajasthan Chirawa Phase-I Sewerage Ongoing
2. Rajasthan Bhadra Phase-I Sewerage Ongoing
3. Rajasthan Jaitaran Sewerage Ongoing
4. Rajasthan Laxmangarh Sewerage Ongoing
5. Rajasthan Nawalgarh Phase-I Sewerage Ongoing
6. Rajasthan Nimbaheda Sewerage Ongoing
7. Rajasthan Suratgarh Phase-I Sewerage Ongoing
8. Rajasthan Kekri Water supply Ongoing
9. Rajasthan Badi Sadri Sewerage Ongoing
10. Rajasthan Ramgarh Sekhawati  Sewerage Ongoing
11. Rajasthan Fatehnagar- Sewerage Ongoing
Sanawar-I
12. Rajasthan Kushalgarh Sewerage Ongoing

Rajasthan 12
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S1. No. Name of State Name of towns/cities Name of Component Status
1. Uttar Pradesh Rae Bareily Water supply Ongoing
2. Uttar Pradesh Amethi Water supply Ongoing
3. Uttar Pradesh Auraiya Water supply Ongoing
4. Uttar Pradesh Kasiya Water supply Ongoing
5. Uttar Pradesh Sultanpur Water supply Ongoing
6. Uttar Pradesh Ghazaibad (CHA) Water supply Ongoing

part-1
7. Uttar Pradesh Gorakhpur part-II Water supply Ongoing
Uttar Pradesh 7
1. Uttarakhand Haldwani Solid Waste Management  Ongoing
2. Uttarakhand Rishikesh Heritage Ongoing
3. Uttarakhand Nandprayag Road Ongoing
4. Uttarakhand Karnaprayag Road Ongoing
5. Uttarakhand Rudraprayag Road Ongoing
6. Uttarakhand Muni ki reti Storm Water Drainage Ongoing
7. Uttarakhand Narendranagar Road Ongoing
8. Uttarakhand Purola Road Ongoing
9. Uttarakhand Joshimath Road Ongoing
10. Uttarakhand Barkot Road Ongoing
11. Uttarakhand Uttarkashi Road Ongoing
12. Uttarakhand Mangalaur Water supply Ongoing
13. Uttarakhand Gopeshwar Road Ongoing
Uttarakhand 13
1. Tamil Nadu Mettur Sewerage Ongoing
2. Tamil Nadu Arakkonam Sewerage Ongoing
3. Tamil Nadu Arani Water supply Ongoing
4. Tamil Nadu Chidambaram Sewerage Ongoing
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S1. No. Name of State Name of towns/cities Name of Component Status
5. Tamil Nadu Jolarpet Sewerage Ongoing
6. Tamil Nadu Kangeyam Water supply Ongoing
7. Tamil Nadu Periakulam Sewerage Ongoing
8. Tamil Nadu Periakulam Water supply Ongoing
9. Tamil Nadu Sattur Sewerage Ongoing

10. Tamil Nadu Thirupathur Sewerage Ongoing
11. Tamil Nadu Thiruvanantha Water supply Ongoing
puram
12. Tamil Nadu Tindivanam Water supply Ongoing
13. Tamil Nadu Kodaikanal Water supply Ongoing
Tamil Nadu 13
1. West Bengal Joynagar-Mazlipur Water supply Ongoing
2. West Bengal Dubrajpur Water supply Ongoing
3. West Bengal Kalna Water supply Ongoing
4. West Bengal Nabadwip Water supply Ongoing
5. West Bengal Panskura Water supply Ongoing
6. West Bengal Ranaghat Water supply Ongoing
West Bengal 6
GraAND TotaL 235

Problems faced due to provisions of O-zone

12421. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether unauthorized colonies of Delhi have been approved by Delhi

Government, but construction work is still prohibited there, the details thereof;

(b) whether it is a fact that the names of several above said colonies are included in

+Original notice of the question was received in Hindi.
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the list issued by Delhi Government but the residents are forced to face many difficulties

because of O-zone being-in effect;
(c) by when the provision of O-zone would be removed, the details thereof;

(d) by when the list of remaining pending colonies may be issued, the details

thereof; and

(e) whether Government is determining any specific policy for construction works

in all of the colonies, if so, the details thereof ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir. 895 unauthorized colonies have been shortlisted for regularization by
Government of National Capital Territory of Delhi (GNCTD). Construction work is

prohibited as per their regulation.

(b) and (c¢) To remove difficulties being faced by the residents of unauthorized
colonies falling in Zone ‘O’, Delhi Development Authority (DDA) has decided for their
re-delineation. The matter is sub-judice before the Principal Bench of National Green
Tribunal, New Delhi.

(d) GNCTD is coordinating and supervising the entire process of regularization of

unauthorized colonies in Delhi. No time frame has been fixed for this.
(e) No, Sir.
Monkey and stray dog menace

2422. SHRI AMBETH RAJAN: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether Government is aware of the monkey and stray dog menace across the

NCR of Delhi, particularly inside and in and around area of Parliament House; and
(b) if so, the details of the steps taken by Government to ward off this menace?
THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) Twice a week, the team of dog catchers visits the Parliament House and its
surrounding areas for catching the stray dogs who are unimmunized and unsterilized
as per the Act. For monkey menace, presently 40 trained young men who can disguise
themselves as languor’s and scare the monkeys away are hired by NDMC. NDMC has

also acquired Sure Shot Rubber Bullet Guns for scaring the monkeys.
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Government accommodation for Chief Ministers in Delhi

2423. SHRI NARESH GUIJRAL: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) How many Chief Ministers are occupying Government bungalows in Delhi,

details with their names; and
(b) whether they are entitled to Government accommodation in New Delhi?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Three Chief Ministers (i) Shri Prithviraj Chavan, Chief Minister of Maharashtra,
(i) Shri Virbhadra Singh, Chief Minister of Himachal Pradesh, and (iii) Shri Harish
Rawat, Chief Minister of Uttarakhand are occupying Government Bungalow No. 11,
Race Course Road (Type-VIII), Bungalow No. 1, Jantar Mantar Road (Type-VII), and
Bungalow No. 9, Teen Murti Lane (Type-VII) respectively in New Delhi.

(b) No, Sir. However, the Bungalows of Shri Prithviraj Chavan, Chief Minister of
Mabharashtra and Shri Virbhadra Singh, Chief Minister of Himachal Pradesh have been
regularized by Cabinet Committee on Accommodation (CCA) under State Government
Quota meant for allotment to the officials working in the office of the Resident
Commissioner in New Delhi. The request for regularization of accommodation of

Shri Harish Rawat, Chief Minister of Uttarakhand is being processed.
Jind and Karnal under NCR

2424. DR. CHANDAN MITRA: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether Government proposes to include Jind and Karnal districts of Haryana

in National Capital Region, if so, the details thereof;

(b) whether any scientific study had been carried out to find justification of such

inclusions, if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government to focus on really integrating the districts already

existing in NCR rather than just expanding it?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M.VENKAIAH NAIDU):
(a) Yes, Sir. National Capital Region Planning Board (NCRPB) had received a request
from Government of Haryana for inclusion of Jind and Karnal districts of Haryana in
National Capital Region. The request of the Government of Haryana was considered

and approved by the Board, in its meeting held on 20.1.2014.
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(b) No, Sir. As per Section 2(f) of National Capital Region Planning Board Act,
1985, the proposals for inclusion of districts in the National Capital Region are to be
recommended by the respective NCR participating States alongwith justifications in
contiguity to the existing NCR boundary, road and rail connectivity and economic drivers,

which is then considered by the Board.

(¢c) The National Capital Region Planning Board Act, 1985, provides the constitution
of the Planning Board for the preparation of a regional plan for the development of the
National Capital Region and for coordinating and monitoring the implementation of such
plan for evolving harmonized policies for the control of land-uses and development of
infrastructure in the National Capital Region so as to avoid any haphazard development

in the Region.

Accordingly, NCRPB has prepared Regional Plan with the perspective year 2021
for the development of the National Capital Region which provides for inter-related
policy framework for harmonious and balanced development and to avoid haphazard

development of the Region.
Guidelines for urbanisation

2425. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether it is correct that a “National Vision” has been prepared by Government
whereby urbanization is being planned around national water bodies and not over them

so that existing water lakes are not disturbed and properly maintained;

(b) if so, whether any specific guidelines were evolved in consultation with the
State Governments who are major stakeholders in constructing housing complexes and

creating other infrastructure; and
(c) the gist of such guidelines?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) There is no such “National Vision” prepared by the Ministry of Urban Development
(MoUD).

(b) and (c) Do not arise.
Metropolitan Planning Commission

2426. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether Government is aware that very few States have met the requirements
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of the Constitution (74th Amendment) Act, 1992 for devolution of powers and
responsibilities to municipal bodies;

(b) if so, the reasons therefor, and the status of implementation of the Act by States,

State-wise;

(¢) whether Government proposes to introduce Statutory Metropolitan Planning
Commissions (MPCs) in all States consisting of planning experts that prepares, discusses

and approves a statutory metropolitan development plan; and
(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Yes, Sir. The status of devolution of powers and responsibilities to municipal
bodies by States is given in Statement (See below). It is observed that most municipal
bodies in the country are financially constrained and lack capacity to discharge functions
as per Constitution (74th Amendment) Act, 1992.

(¢c) and (d) There is no such proposal as of now. Article 243ZE of the Constitution
mandates that a Metropolitan Planning Committee be constituted in all the metropolitan

areas by State Governments.
Statement

Status of Implementation of the 74th Constitution Amendment Act by States

Sl State Constitution Transfer of Constitution Constitution of
No. of Urban Functions  of District =~ Metropolitan
Local Bodies under 12th ~ Planning Planning
and Election  Schedule = Committee Committee
1 2 3 4 5 6
1. Andhra Pradesh Yes No Yes No
2. Arunachal Pradesh Yes No Yes Not Applicable
3. Assam Yes No Yes Not Applicable
4. Bihar Yes No Yes No
5. Chhattisgarh Yes Yes Yes Not Applicable
6. Goa Yes No Yes Not Applicable
7.  Gujarat Yes Yes Yes No

8. Haryana Yes No Yes No
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9. Himachal Pradesh Yes Yes Yes Not Applicable
10. J&K Yes Yes Yes Not Applicable
11.  Jharkhand Yes Yes Yes No
12. Karnataka Yes No Yes Yes
13. Kerala Yes Yes Yes Not Applicable
14. Madhya Pradesh Yes Yes Yes No
15. Mabharashtra Yes Yes Yes Yes
16. Manipur Yes No Yes Not Applicable
17. Meghalaya Yes No Yes Not Applicable
18. Mizoram Yes No Yes Not Applicable
19. Nagaland Yes No Yes Not Applicable
20. Odisha Yes Yes Yes Not Applicable
21.  Punjab Yes Yes Yes Yes
22. Rajasthan Yes No Yes Yes
23.  Sikkim Yes No Yes Not Applicable
24. Tamil Nadu Yes No Yes Yes
25. Telangana Yes No Yes No
26. Tripura Yes No Yes Not Applicable
27. Uttar Pradesh Yes No Yes No
28.  Uttarakhand Yes No Yes Not Applicable
29. West Bengal Yes No Yes Yes

pleased to state :

JNNURM in J & K

2427. SHRI G.N. RATANPURI: Will the Minister of URBAN DEVELOPMENT be

(a) whether the Central Government has sought revised proposals under Jawaharlal

Nehru National Urban Renewal Mission (JNNURM) and Urban Infrastructure
Development Scheme for Small and Medium Towns (UIDSSMT) from the State;
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(b) if so, the number of proposals received, State-wise; and

(c) the details of proposals received from Jammu and Kashmir Government with

title of and expected expenditure on each proposal?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir. The Mission has ended on 31.03.2014.

(b) Does not arise in view of above.

(¢) Details of projects sanctioned under Urban Infrastructure and Governance (UIG)
sub-mission of Jawaharlal Nehru National Urban Renewal Mission (JNNURM) and Urban
Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT) during

the Mission period and Transition phase are given in Statement-I and Statement-II.
Statement-1

Details of projects sanctioned under UIG

(R in lakhs)
Sl.  Name of the Project Title Approved Total ACA ACA
No. Mission City Cost Commitment Released for

(Central Share) utilisation

1. Jammu Comprehensive sewerage 12,923.00 11,630.70 4,652.29
scheme for Division A of
Greater Jammu

2. Jammu Comprehensive sewerage 2,032.03 1,828.83 457.20
Scheme for left out area,
Phase II of Division of
Greater Jammu City

Jammu 14,955.03 13,459.53 5,109.49

3. Srinagar Comprehensive sewerage 13,292.00 11,962.80 7,775.82
scheme for Zone III (Sector
I) of Greater Srinagar

4. Srinagar Augmentation of Water 12,100.00 10,000.00 9,000.00
Supply for Zone IV of
Greater Srinagar including
Central Water Testing
Facilities

5. Srinagar Water Supply scheme for 14,837.00 13,353.30 12,017.98
Tangnar (Srinagar)

Srinagar 40,229.00 35,316.10 28,793.80

TotaL 55184.03 48,775.63 33,903.29
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1. Srinagar Solid Waste Management 9,197.29 8,277.56 2,069.40
Srinagar TotaL 9,197.29 8,277.56 2,069.40
GRAND ToTAL 64381.32 57053.19 35972.69

Statement-I1

Status of Projects Sanctioned during Mission Period and Transition Phase under

UIDSSMT in Jammu and Kashmir

(R in lakhs)

S1.No. Name of Scheme/ Name of Cost Total eligible Total
towns/cities component approved by Central release
SLSC Share (90%)
1 2 3 4 5 6
Jammu and Kashmir
1. Akhnoor Road 47.84 43.06 43.78
2. Akhnoor Solid Waste Management 165.44 148.9 76.93
3. Akhnoor Drainage 651.39 586.25 596.02
4.  Bhadrwah Water Supply 1177.98 1060.18 1077.85
5. Bhadrwah Road 427.27 384.54 390.95
6. Bhadrwah Drainage 822.55 740.3 752.64
7.  Bhadrwah Urban Renewal 759.70 683.73 695.12
8. Bhadrwah Solid Waste Management 141.44 127.3 129.42
9. Doda Road 430.24 387.22 200.06
10. Doda Water supply 2633.60 2370.24 2409.74
11.  Doda Solid Waste Management 142.82 128.54 130.68
12.  Doda Drainage 557.15 501.44 509.79
13.  Kathua Water supply 2136.60 1922.94 1954.99
14.  Kathua Solid Waste Management 146.43 131.79 68.09
15. Kathua Road 1195.59 1076.03 1093.97
16.  Kathua Drainage 4089.00 3680.1 3741.45
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1 2 3 4 5 6
17.  Poonch Solid Waste Management 134.52 121.07 62.55
18.  Poonch Drainage 1271.35 1144.22 1163.29
19.  Poonch Road 814.31 732.88 745.09
20.  Poonch Water Bodies 7.00 6.3 6.41
21.  Poonch Urban Renewal 686.20 617.58 319.08
22. Samba Solid Waste Management 165.12 148.61 76.78
23.  Samba Road 354.00 318.6 32391
24.  Samba Water Bodies 43.61 39.25 39.90
25. Samba Urban Renewal 13.40 12.06 12.26
26. Samba Water Supply 1882.00 1693.8 1722.03
27.  Samba Drainage 1013.66 912.29 927.50
28.  Sundarbani Solid Waste Management 138.00 124.2 126.27
29.  Sundarbani = Water Supply 930.71 837.64 851.60
30. Sundarbani  Drainage 1004.60 904.14 919.21
31.  Sundarbani  Road 497.53 447.78 455.24
32.  Sundarbani = Water Bodies 4.00 3.6 3.66
33.  Sundarbani  Urban Renewal 212.03 190.83 98.59
34.  Udhampur Water supply 2882.00 2593.8 2637.03
35.  Sopore Water supply 3353.16 3017.84 3017.84
36.  Sopore Solid Waste Management 242.00 217.80 108.90
37.  Sopore Road 323.00 290.70 290.70
38.  Anatnag Water supply 3689.23 3320.31 3320.30
39.  Anatnag SWM 488.00 439.20 219.60
40. Baramula SWM 242.00 217.80 108.90

41. Baramula Road 378.00 340.20 340.20
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1 2 3 4 5 6
42.  Kupwara SWM 385.00 346.50 173.25
43.  Kupwara Road 627.00 564.30 564.30
44.  Ganderbal Road 2418.00 2176.20 1088.10
45.  Ganderbal SWM 143.00 128.70 64.35
46  Kupwara Drainage 746.79 672.11 630
47  Ganderbal Drainage 1827.24 1644.52 1170
TotaL 13 47 42441.50 38197.39  35458.33

Status of Projects in Transition Phase

SI.No.  Nameof  Scheme/ Name Cost Total eligible  Total release

towns/cities  of component approved by  Central Share

SLSC (90%)

1. Leh Water supply 7048.83 6343.95 3171.98
2. Leh Roads 7653.16 6887.84 3443.92
3. Leh SWM 1094.27 984.84 492.42
4. Leh Sewerage 5939.00 5345.1 2672.55
1 4 21735.26 19561.73 9780.87

Solid waste management

2428. SHRI C.M. RAMESH: Will the Minister of URBAN DEVELOPMENT be

pleased to state :

(a) whether it is a fact that approach to solid waste in India is extremely inefficient,
using old and obsolete system, technology for storage collection processing, treatment

and disposal; and

(b) if so, whether Government has formulated any comprehensive plan to overcome

this lacunae and if so, the details thereof ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU:
(a) and (b) No, Sir. Ministry of Urban Development (MoUD) published a “Manual on
Municipal Solid Waste Management” in May, 2000 to assist ULBs in management of

municipal solid waste in a hygienic and scientific manner. Also, MoUD brought out a
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“Report on Technology Advisory Group on Solid Waste Management” in May, 2005

and circulated to all the State Governments for adoption.
Metro from Noida City Centre to Sector 62

2429. SHRI MOTI LAL VORA: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether any study for assessing viability of the project for extension of metro
line from Noida City Centre to Sector-62 was conducted by DMRC, if so, when and
the details thereof;

(b) whether this project has been languishing since long despite the fact that U.P.

Government has completed all the formalities long back; and

(¢) if so, the reasons therefor and by when all the bottlenecks coming in the way
of this project are likely to be resolved so as to save the project from being unviable

due to time and cost overrun?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Delhi Metro Rail Corporation Ltd. (DMRC) has informed that on the request
received from Noida Authority, DMRC had prepared the Detailed Project Report (DPR)
for extension of Delhi Metro Line -3 (Dwarka Sector 21 to Noida City Centre corridor)
from Noida City Centre to NOIDA Sector 62 of length 6.675 km. having 6 stations and
submitted the same to Noida Authority in August 2012.

(b) No, Sir. The proposal being an extension of the existing Delhi Metro line, it
also requires approval of Government of National Capital Territory of Delhi (GNCTD)
being 50% equity holder of DMRC. GNCTD has conveyed its conditional approval for

this proposal after examining the same in April 2014.

(c) Sanction of metro projects by the Government of India depends upon the
viability of the project and availability of funds which can be ascertained after appraising

of the proposal by all the stakeholders.
Posting of Junior Engineers

2430. SHRI ARVIND KUMAR SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government is aware that a number of Junior Engineers posted at
enquiry offices in Government colonies of South Delhi, despite being transferred a few
months back have not handed over their charge to the new incumbents in utter violation

of Service Rules;
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(b) if so, what are the details of such officers/Government colonies, sector-wise; and

(c) action Government proposes to take against such erring officials and to ensure

that all of them hand over charge with immediate effect?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) The Junior Engineers at enquiry offices of South Delhi are posted by Central
Public Works Department. It has informed that total 23 Junior Engineers posted at enquiry
offices in Government colonies of South Delhi, have been transferred from 01.4.2013
to till date. Out of which 8 Junior Engineers are yet to be relieved. No Junior Engineer
has been found defaulter regarding handing over his charge to new incumbents till date,
as new incumbents have not joined till date against the above 8 Junior Engineers as
on 28/7/2014.

Duping for jobs in Delhi Metro

12431. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether it is a fact that a number of cases of duping in the name of providing

jobs in Delhi Metro have come to light;

(b) if so, whether Government is considering to take any substantial and effective

steps to curb this practice; and

(c) if so, the details thereof and by when the steps would be taken and if not, the

reasons therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU)
(a) Yes, Sir. A few cases of duping in the name of providing job in Delhi Metro has
come to the notice of Delhi Metro Rail Corporation Ltd. (DMRC).

(b) and (c) DMRC has informed that as and when such cases come to light, it has
taken immediate steps to bring it to the notice of Police authorities. First Information
Reports (FIRs) have also been lodged. DMRC has been making candidates aware
by putting advertisements in the newspapers from time to time about the process of
recruitment in DMRC and cautioning the candidates against any agency/person. All
direct recruitment vacancies in DMRC are filled up through a process of positive act of
selection involving written examination, psychological test/interview, etc. The vacancies
are advertised in Employment News (English, Hindi and Urdu) and other leading
newspapers of the country in addition to DMRC website. All information pertaining to

recruitment are invariably put on DMRC’s website.

+Original notice of the question was received in Hindi.
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Proposal for BRIMSTOWAD

12432. SHRI RAMDAS ATHAWALE: Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether Government has received any proposal from the State Government of
Mabharashtra with regard to giving approval to Brihan Mumbai Storm Drainage Project
(BRIMSTOWAD) in Mumbai;

(b) if so, the details thereof as on date;
(c) the latest status of this proposal; and

(d) when this proposal is proposed to be finalised and the reasons of delay in this

regard?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (d) For the improvement of Storm Water Drainage in Mumbai including
rehabilitation of old drainage lines and installation of new storm water pumping station,
the Central Government sanctioned the Brihan Mumbai Storm Water Drainage Project
(BRIMSTOWAD) at a cost of ¥ 1200.53 crore for the work components identified in
the Detailed Project Report (DPR) submitted by the Municipal Corporation of Greater
Mumbai (MCGM) as special plan assistance to the Government of Maharashtra (GoM)
with the condition that all escalation, land and rehabilitation costs would be borne by
MCGM/GoM. So far I 1000 crore has been released. Also, as reported by MCGM,
physical progress of the project is 80% as 16 works are completed against 20 works

proposed in the project.
E-waste management system

2433. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state :

(a) the e-waste management system in major urban cities of the country;

(b) whether e-waste has been categorized as per toxicity levels, if so, the details

thereof; and

(¢) the manner in which e-waste is being recycled for further use in environment-

friendly way?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The Ministry of

+Original notice of the question was received in Hindi.
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Environment, Forests and Climate Change has notified the e-waste (Management and
Handling) Rules in May 2011, which have come into force with effect from 1st May
2012. The concept of Extended Producers Responsibility (EPR) has been enshrined in
these Rules. As per these Rules, the producers are required to collect e-waste generated
from the end of life of their products by setting up collection centers or take back systems
either individually or collectively. E-waste recycling can be undertaken only in facilities
authorized and registered with the concerned State Pollution Control Boards/Pollution
Control Committee (PCCs). Wastes generated are required to be sold to a registered or

authorized recycler or re-processor having environmentally sound facilities.

(b) and (c) The e-waste has not been categorized on the basis of toxicity level in the
Rules. The end of life electrical and electronic equipment listed in Schedule-I of e-waste
Rules, 2011 are classified as e-waste. E-waste is to be recycled in an environmentally
sound manner in the e-waste recycling facilities having authorization from the concerned
State Pollution Control Boards. Provision exists under the Rules for Reduction in the
use of Hazardous Substances (RoHS) in the manufacture of electrical and electronic
equipment.

Penalty for harassment at work place

2434, SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether it is proposed to levy a fine on the employers for harassment of women

at work place, if so, the details there of;

(b) whether it is proposed to be done at the directions of Apex Court, if so, the
details thereof; and

(c) the details of other measures that are proposed to be brought into control the

above menace and provide relief to the working women on the country ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c¢) Supreme Court of India laid down formal
guidelines for dealing with sexual harassment at the workplace in the case of Vishakha
Vs. State of Rajasthan. The guidelines clearly state that all workplaces should constitute
a complaint committee to deal with complaints of sexual harassment. Taking forward
the Supreme Court guidelines. “Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013” came into force with effect from 9th December
2013.

The Act casts a responsibility on every employer to create an environment which
is free from sexual harassment. Employers are required to organize workshops and

awareness programmes at regular intervals for sensitizing the employees about the
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provision of this legislation and display notices regarding the constitution of Internal
Committee, penal consequences of sexual harassment etc. An employer will be liable
to a fine of ¥ 50,000 in case of violation of his duties under the Act and in case of
subsequent violations the amount of fine will be double together with penalty in the
form of cancelation of his licence, withdrawal or non-renewal of the registration required
for carrying out his activity

Gender mainstreaming

2435. SHRI HUSAIN DALWAI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether it is being ensured that all impact assessment and evaluation of schemes

would include a gender assessment/status of gender mainstreaming; and
(b) if so, the progress made in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) It has been informed by the Programme
Evaluation Organisation, Planning Commission has been conducting process and impact
evaluation of Central Sector/Centrally Sponsored Schemes at the behest of the concerned
implementing Ministries that are prioritized by the Development Evaluation Advisory
Committee (DEAC) from time to time. The objectives and coverage of the Evaluation
Studies are proposed by the implementing Ministries. Although, it is not being ensured
that all impact assessment and evaluation of schemes would include a gender assessment,
but while preparing the design methodology of the studies, Programme Evaluation
Organisation has been taking into consideration to select individual beneficiaries from
both male and female groups.

The latest Expenditure Finance Committee (EFC) format also contains a para on
gender impact assessment of plan proposals Seeking approval in Government.

Amendment in Juvenile Justice Act

2436. SHRI MANSUKH L. MANDAVIYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) the action taken as on date for necessary amendment in Juvenile Justice Act to
award severe punishment for teenagers who are involved in serious criminal activities,
as there is sharp increase in serious crimes among teenagers due to lenient provisions

in existing juvenile act;
(b) whether Hon’ble Supreme Court has advised Government in this regard; and

(c) if so, what further action has been taken in this regard ?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) In order to address issue of severe punishment for
children above the age of 16 who have committed heinous offences, special provisions
have been included in the Juvenile Justice (Care and Protection of Children) Bill, 2014.
A draft Cabinet Note for amendment of existing provisions of Juvenile Justice (Care and
Protection of Children) Act, 2000 has been sent to all concerned Ministries/Departments

for inter-ministerial consultations.
(b) and (c) No, Madam. Do not arise.
Funds for Beti Bachao Beti Padhao scheme

2437. SHRI SUKHENDU SEKHAR ROY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) whether Government has allocated any funds for ‘Beti Bachao Beti Padhao’

scheme; and
(b) if so, the share of 29 States of India and seven Union Territories details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The President of India in his address during
the Joint Session of Parliament in June, 2014, had spoken of Government commitment
to Beti Bachao Beti Padhao- about launching a mass campaign for saving girl child and
enabling her education. ¥ 100 crore has been provided for the same in budget 2014-15.

Vacancies in Anganwadis

2438. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) whether it is a fact that there are more than two lakh vacancies of Supervisors,
Anganwadi Workers(AWWs) and Anganwadi Helpers(AWHs) in the Anganwadi Centres
(AWCs) across the country as of 1st August,2013;

(b) if so, the details of vacancy position, State-wise and district-wise;
(c) the reasons for such huge vacancies; and
(d) the efforts that Ministry is making to fill in the vacancies in a fixed time-frame?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The number of sanctioned, in-position and
vacant position of Supervisors, Anganwadi Workers (AWWSs) and Anganwadi Helpers
(AWHSs) in the Anganwadi Centres (AWCs) across the country as on 31.12.2013 are

as under :
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Sanctioned In-position Vacant

Supervisors 54166 34335 19831
AWWs 1374935 1260567 114368
AWHs 1255456 1154034 101422
TotaL 235621

State-wise details are given in Statement (See below). Integrated Child Development
Services (ICDS) Scheme is a Centrally Sponsored Scheme and district-wise information
is not maintained at the Central Level.

(c) and (d) As per Schematics norms of the ICDS Scheme, Government of
India is responsible for the Planning and Policy issues whereas State Governments are
responsible for the implementation of the Scheme. The reasons for huge vacancies are
largely due to administrative, procedural and legal delays in filling-up of vacant posts
by the State Governments/ UT Administrations.

MWCD has repeatedly impressed upon the State Government/ UT Administration
to take all required measures for early filling up of vacant posts. This matter is also
pursued from time to time with State Government/ UT Administration in meetings held
for finalizing the Annual Programme Implementation Plan (APIP).
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Easing of norms for adoption

2439. SHRI BALWINDER SINGH BHUNDER: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state :

(a) whether Government intends to ease norms for adoption of children by NRI

and foreigners, if so, the details in this regard,;

(b) how many NRIs and foreigners are in the waiting list for adoption and what is
the availability of children for them; and

(c) by when the norms will be eased with a view to speed up the adoption of

Indian children?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) In the process of revision of the Juvenile Justice
Act, Government intends to treat NRI prospective adoptive parents (PAPs) at par with

the resident Indians. However, there is no proposal to ease the norms for foreigners.

(b) As on 26.07.2014, 208 NRIs and 498 foreigners are waiting for adoption. At
present, there are 890 children (including special needs children) legally free for adoption
in Indian Placement Agencies. Such children are available for adoption by domestic

Indian parents as well as NRIs and foreigners.

(¢) No definite time frame can be assigned, as the changes in the norms involve

consultation with various stake holders.
Separate Ministry for children

2440. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) whether it is a fact that the report of Government-appointed Justice J.S. Verma
Committee has found that the child protection schemes have failed to achieve their

objectives;

(b) if so, the details and status of implementation of its recommendations on the

issue of child welfare,

(c) given that issues relating to women and children are quite different in terms of
scope and challenges, whether Government believes that forming a separate Ministry to

focus on child welfare is necessary; and
(d) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Yes, Sir. The Committee has noted that
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Integrated Child Protection Schemes have clearly failed to achieve their avowed objective.
The Ministry of Women and Child Development is implementing a Centrally Sponsored
Scheme, namely, Integrated Child Protection Scheme (ICPS) from 2009-10 with the
objective of creating a safe and secure environment for children in conflict with law as
well as children in need of care and protection. In order to enhance the quality of services
provided under ICPS, the Ministry of Women and Child Development has revised the
financial norms of the Scheme with effect from 01.04.2014. Some of the major revisions
include enhanced child maintenance grant from X 750/- to ¥ 2000/- per month per child
for institutional and non-institutional care, the cost of construction of a new Home has
been revised from I 600/- per square feet to I 1000/- per square feet as per the schedule
of rates or PWD estimates whichever is lower, for a Home of 50 children, a one-time
non-recurring grant of ¥ 19.40 lakh for upgradation of accommodation facilities and a
recurring grant of I 36.14 lakh per year is being provided. The recurring grant includes
child maintenance, bedding, transportation, rent, electricity, water charges and salary of
staff in three shifts etc.

(c) and (d) As the issues relating to women and children such as health, hygiene,

development, protection, nutrition etc. are inter linked, the Government is not considering

to have a separate Ministry for Child Welfare.
Definition of child

2441. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether Government proposes to formulate a uniform definition of a ‘child’ as
per different enactments related to the welfare and development of children, if so, the
details thereof;

(b) whether State Commissions for Children have been constituted in all the States,

if so, the details thereof, State-wise and Union Territory-wise; and

(c) if not, the reasons therefor and the time by which these are likely to be set up
in all the States ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, Sir.

(b) and (c) Out of 29 States and 07 Union Territories, 27 States and 04 Union
Territories have set up the Commission for Protection of Child Rights. The newly created
State of Telangana and the Union Territories of Andaman and Nicobar, Lakshadweep
and Daman and Diu have not set up the SCPCR as yet. Since the Commission for the

Protection of Child Rights Act is not applicable to the State of Jammu and Kashmir, no
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State Commission has been set up there also. In the newly created State of Telangana
while a separate Commission has not been notified, the existing Members on the Andhra

Pradesh Commission have been divided equally to look after both the States.

The State Commissions for Protection of Child Rights (SCPCRs) are constituted by
the concerned State Government under Section 17 of the CPCR Act, 2005. However,
NCPCR has been constantly following up with the State Governments and the UT
Administrations for setting up State Commissions and their effective and efficient

functioning. However, no deadlines have been received from such States/UTs.
Post adoption mechanism

2442. SHRI C.M. RAMESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether Government has any mechanism to monitor the welfare of children

after post-adoption;
(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Yes, Sir.

(b) There is a mechanism to monitor post-adoption follow up for a period of two

years for the children placed both in-country and inter-country adoptions.
(c) Does not arise.
Data on unlicensed adoption

2443. SHRI T.K. RANGARAJAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether Government is aware of unlicensed adoption taking place in the country;

(b) if so, whether there is any data on unlicensed adoption available with

Government, the details thereof; and

(c) whether there is any proposal from Government to prevent unlicensed adoption,
if so, the details thereof ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, Sir.

(b) Does not arise.

(c) The issue has been addressed under Adoption Guidelines.
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Attack on women

2444. DR. T.N. SEEMA:
SHRI DHIRAJ PRASAD SAHU :

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state :

(a) whether the National Commission for Women (NCW) had received several
complaints on alleged attacks on women /girls in the past six months from different

parts of country, if so, the details thereof, State-wise and the action taken thereon;

(b) whether many such matters are pending since a long time and the NCW has
been slow in taking actions against the offenders involved in attacks against women and

girls, if so, the reasons therefor; and

(c) if not, the complete details of the complaints received, reports submitted and

the offenders punished in last three years and the current year ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (¢) The National Commission for Women
(NCW) receives complaints from all over the country which are registered under various
categories that include ‘Acid Attack’, ‘Attempt to Murder’, ‘Attempt to Rape’, ‘Caste,
Community based Violence’, ‘Domestic Violence’ and ‘Rape’. The details of complaints
received by NCW under the above mentioned categories in the past six months, State/

UT-wise is given in Statement (See below).

The Commission handles various types of complaints expeditiously as per its

mandate.

The Commission does not have the mandate for awarding punishment to the
offenders and has only power to look into complaints relating to deprivation of women’s
rights and make recommendations to appropriate authorities for taking action under extant
provisions of the law. The details of complaints received in the categories of ‘Acid
Attack’, ‘Attempt to Murder’, ‘Attempt to Rape’, ‘Caste, Community based Violence’,
‘Domestic Violence’ and ‘Rape’ in the last three years and the current year and their

disposal is as under:

S1.No. Category 2011 2012 2013 2014 Total
1 2 3 4 5 6 7
1. Acid Attack 4 11 14 10 39
2. Attempt to Murder 8 21 84 45 158

3. Attempt to Rape 236 202 392 308 1138
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2 3 4 5 6 7
4. Caste, Community 332 454 269 195 1250
based violence
5. Domestic Violence 3842 4007 2946 2496 13291
6. Rape 621 634 939 683 2877
ToTtaL 18,753

Out of 18753 complaints received, Action Taken Report (ATR) sought in 14,539

cases. Out of 18,753 cases, 4291 closed on account of being where complaints are not

within Commission’s mandate, where complaints have been sub-judiced, where ATR

have been received and where complaints have been transferred to other authorities.

Statement

Number of complaints of Acid Attack, Attempt to Murder, Attempt to Rape, Caste and

Community based Violence, Domestic Violence and Rape registered in NCW during
the last 6 months State/UT-wise

Sl State Acid Attempt Attempt To Caste, Domestic Rape  Total
No. Attack To Rape Community Violence
Murder based
Violence
1 2 3 4 5 6 7 8 9
1.  Andaman - - - - - - -
and Nicobar
Islands
2. Andhra - 3 1 1 29 3 37
Pradesh
3. Arunachal - - - - - - -
Pradesh
4. Assam - 2 - - 6 1 9
5. Bihar 1 8 3 4 74 15 105
6.  Chandigarh 1 - - - 6 1 8
7. Chhattisgarh - 1 - 1 11 3 16
8.  Dadraand - - - - - - -
Nagar Haveli
9. Daman & Diu - - - - - - -
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1 2 3 4 5 6 7 8 9
10.  Delhi - 21 11 24 494 38 588
11.  Goa - - - - 1 - 1
12. Gujarat 2 2 1 1 22 1 29
13. Haryana - 9 15 10 123 37 194
14.  Himachal - 3 - - 9 - 12

Pradesh
15.  Jammu and - - - - 2 - 2
Kashmir
16.  Jharkhand - 1 - 2 26 7 36
17.  Karnataka 1 1 1 2 34 2 41
18. Kerala - 3 - - 5 - 8

19.  Lakshadweep

20. Madhya - 7 5 9 95 28 144
Pradesh

21.  Maharashtra 1 5 2 11 123 16 158

22.  Manipur - - - - 1 - 1

23.  Meghalaya - - - - 2 - 2

24.  Mizoram - - - - - - -

25. Nagaland - - - - - - -

26.  Odisha - 6 - - 8 4 18
27.  Puduicherry - - - - 1 - 1
28.  Punjab 1 1 1 2 34 3 42
29.  Rajasthan 3 5 13 9 107 40 177
30.  Sikkim - - - - - - -
31.  Tamil Nadu - 11 1 2 33 3 50

32.  Telangana - - - - - - -

33.  Tripura - - - - - - -
34.  Uttar Pradesh 12 42 206 123 1,316 380 2,079
35.  Uttarakhand - 1 1 1 40 10 53

36.  West Bengal 42 4 57

]
oo
—_
\S]

TotaL 22 140 262 204 2,644 596 3,868
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Cases in which Action Taken Report Sought 3,067

Cases in which other action taken viz Seeking detailed particu- 801

lars, Hearings conducted, Transferred to other Authorities etc.

Total 3,868

Of 3868 cases, 660 closed on account of being where complaints 660

not within Commission’s mandate, where complaints have been (Remaining cases
sub-judiced, where ATRs have been received and where com- are at various
plaints have been transferred to other authorties stages)

Anganwadis in Odisha

2445. SHRI BHUPINDER SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether Government has any plan to provide Anganwadi Centres and Mini
Anganwadi Centres in Kalahandi-Bolangir-Koraput district of Odisha on priority basis;

and

(b) whether Government is aware that 118 Blocks in Odisha are scheduled block,
similarly, whether Government is considering to set up Anganwadi Centres and Mini

Anganwadi Centres as special priority case?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) State Government of Odisha has sent a
proposal for opening of 1353 Anganwadi Centres (AWCs) and 812 Mini-AWCs in the
State. The demand includes 9 AWCs and 11 Mini-AWCs for Kalahandi district, and 186
AWCs and 31 Mini-AWCs for Bolangir district of Odisha.

The above proposal has been assessed as per the population norms for opening of
new AWCs and availability of AWCs for sanction.

As per the extent guidelines, one AWC can be set up in rural/urban areas for
population of 400-800 and one Mini-AWC for population of 150-400. There is also a
provision for opening of an AWC in habitations having no AWC where child population

is not less than 40, irrespective of overall population of the area/habitation.

Scheduled/Tribal blocks are given special focus under the ICDS scheme and the
population norms for setting up of AWCs and Mini-AWCs in scheduled and tribal blocks
are relaxed. In tribal areas, one AWC can be set up for population of 300-800, and one
Mini-AWC can be set up for population of 150-300.
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Proposal to amend the legislation of maternity rights

+t2446. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the existing legislation regarding maternity rights has
not proved effective in ensuring fundamental maternity rights for women as expected,

if so, the details thereof; and

(b) whether there is any proposal to amend the legislation regarding maternity rights;
if so, the details thereof ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Ministry of labour and Employment
has informed that the Maternity Benefit Act, 1961 is implemented by the Central
Government for nine establishment and in relation to any other establishment, the Act
is implemented by State Government. There is no proposal to amend the Maternity
Benefit Act, 1961

ICPS in Andhra Pradesh

2447. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) the status of implementation of Integrated Child Protection Scheme (ICPS) in
Andhra Pradesh during the last five years, State-wise;

(b) the number of children who have been rehabilitated and reintegrated into society

during the above period; and

(c) the financial assistance provided for institutional and non-institutional care during

the above period?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The Government of Andhra Pradesh has signed
an Memorandum of Understanding on 27.08.2009 with the Government of India to
implement Integrated Child Protection Scheme (ICPS). The State Project Support Unit
(SPSU) and State Child Protection Society (SCPS) has been set up and are functional.
The District Child Protection Unit (DCPU) has been set up in all 23 districts. The State
has 23 Specialised Adoption Agencies (SAAs) run by the State Government. There are
105 Homes run the State Government. The State has 16 Non-Governmental Organisation
(NGO) run Open Shelters. There are 23 Child Welfare Committee (CWCs) and 23
Juvenile Justice Boards (JJBs) in differents district in the State.

+Original notice of the question was received in Hindi.
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(b) As reported by the State Government the beneficiaries covered under ICPS in
Andhra Pradesh during the last five years is as under:

2009-10 2010-11 2011-12 2012-13 2013-14
4644 6667 6416 6917 6917

The data regarding how many of the above beneficiaries have been rehabilitated

and reintegrated into society is not maintained centrally.

(c) The financial assistance provided for institutional and non-institutional care
during the last five years to Andhra Pradesh under the Integrated Child Protection
Scheme (ICPS) is as under.

(R in lakhs)

Year Institutional Care Non-Institutional Care
2009-10 78.24 65.35
2010-11 553.50 123.92
2011-12 1036.80 147.32
2012-13 1995.94 126.79
2013-14 1328.23 117.34

Note: Under Non-institutional care component, grants are being released for Specialized Adoption Agencies
(SAAs).

Anganwadi centres in Rajasthan

12448. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state :

(a) the criteria for opening Anganwadi centres in desert districts of Rajasthan;

(b) whether Government is aware that people live in hamlets in desert districts and

there is no anganwadi centres and if so, the details thereof; and

(c) whether Government of India intends to prepare norms for desert districts on

the lines of hilly districts and if so, by when and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Under the Integrated Child Development Services
(ICDS) Scheme, an Anganwadi Centre (AWC) can be opened on the basis of population
norms as per following details:

+Original notice of the question was received in Hindi.
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For Rural/Urban projects

Population (400-800) - 1 AWC
(800-1600) - 2 AWCs
(1600-2400) -3 AWCs

Thereafter in multiples of 800 one AWC
Population (150-400) - 1 Mini-AWC

For Tribal/Riverine/Desert, Hilly and other difficult areas/Projects
Population (300-800) - 1 AWC
(150-300) - 1 Mini-AWC
There is also a provision for opening of an AWC in habitations where child

population is not less than 40 having no AWC, irrespective of overall population of
the area/habitation.

(b) Yes Sir, the Government is aware that people live in hamlets in desert districts.
In Rajasthan, 54915 AWCs and 6204 Mini-AWCs have been sanctioned as per the
district-wise break up given in Statement (See below).

(c) The norms for opening of AWC in hilly areas are also applicable to desert

areas.
Statement

District-wise number of sanctioned Anganwadi Centres (AWCs)/mini-AWCs in
Rajasthan as on 31.03.2014

Sl. District No. of Sanctioned
No.
AWCs Mini-AWCs
1 2 3 4
1. Banswara 1928 132
2. Dungarpur 1625 471
3. Chhitorgarh 1403 354
4, Pratapgarh 1074 139
5. Udaipur 2770 370

6. Rajsamand 1036 111
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1 2 3 4
7. Jodhpur 2222 262
8. Barmer 3025 489
9. Pali 1684 145

10. Jaisalmer 655 169
I1. Jalore 1454 424
12. Sirohi 790 46
13. S.Ganganagar 1812 161
14. Bikaner 1302 175
15. Churu 1547 110
16. Hanumangarh 1140 82
17. Bhilwara 1945 251
18. Ajmer 1704 211
19. Nagpur 2684 150
20. Tonk 1224 248
21. Dausa 1313 8
22. Alwer 3203 215
23. Jaipur 4002 200
24, Jhunjhunu 1543 24
25. Sikar 2031 93
26. Bharatpur 1856 128
27. Dholpur 939 85
28. S.Madhopur 1011 90
29. Karouli 1202 103
30. Baran 1361 211
31 Bundi 1008 192
32. Jhalawar 1301 203
33. Kota 1121 152

TotaL 54915 6204
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Comprehensive model for safety of women

2449. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether to control rising incidents of sexual harassment of women, the United
Nations Development Fund for Women has launched an innovative Safe Cities Programme
in New Delhi and four other cities worldwide to formulate strategies to stop violence

against women;

(b) whether it is proposed to develop a comprehensive model for stopping the
diverse forms of violence against women which will be later adopted by other cities of

the country; and
(c) how far will the above system help Delhi especially in crowded DTC buses ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) Government of National Capital Territory
Delhi has informed that United Nations Development Fund for Women had signed
Memorandum of Understanding with Department of Women and Child Development
on 4.6.2010 for three years which expired during June, 2013. United Nations Entity
for Gender Equality and Empowerment of Women has approached the Department
for signing of an aspirational generalized Memorandum of Understanding for the safe
city programme for future collaboration which is under consideration. The overall
objective of the programme is to strive to eliminate violence against women and girls.
The Memorandum of Understanding is under consideration and Transport Department,

GNCTD and DTC are one of the stakeholders in the safe city programme.
Programmes for welfare of children

2450. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state :

(a) whether Government has formulated/implemented schemes/programmes for the
development, protection, and welfare of children who have been sufferers of malnutrition,
child marriage, child labour, trafficking and primary school dropouts, if so, the details

thereof;

(b) the details of the funds allocated under the said schemes/programmes along with

its utilisation during each of the last three years and the current year; and

(c) the other steps taken/being taken by the Government to protect the interests of

such children and to improve their living conditions?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Yes, Sir.

(b) The details of funds allocated under the various schemes/programme for
welfare of children and its utilization during the last 3 years and current year is given

in Statement (See below).

(c) Apart from the Schemes/Programmes as mentioned in Annexure, the Government
has adopted National Child Policy in 2013 which outlines the country’s vision for its
children and makes a commitment to take the necessary measures for achievement.
Further Juvenile Justice (Care and Protection of Children) Act 2000, Commission for
Protection of Child Rights (CPCR) Act, 2005 under which National Commission for
Protection of Child Rights (NCPCR) and State Commission for Protection of Child Rights
(SCPCR) have been setup, the Protection of Children from Sexual Offences Act, 2012,
Prohibition of Child Marriage Act, 2006, the Child Labour (Prohibition & Regulation)
Act 1986, Bonded Labour System (Abolition) Act 1976 and Right to Education Act

2009 also protect the interest of children and improve their living conditions.
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12.00 Noon

PAPERS LAID ON THE TABLE

MR. DEPUTY CHAIRMAN: Now, Papers to be laid on the Table, Shrimati Sushma
Swaraj ...(Interruptions)... Let me finish this. I will come back to you. After this formal

business, I will come back to you.

it R IRETA (SR USYT) : SYFHURT ARG ...(ALH)...
2t Te far) ([TR =) @ IR, R U WIST 31 3ife} 2

MR. DEPUTY CHAIRMAN: I will allow you. Anyhow, there is no breach of point
of order in this. So, let me finish this.

Notifications of the Ministry of External Affairs

faew 31 qon garft Wiy &1 w3 (i gy @wIS) - q8iey § Areal
fereafaenera a1fafd, 2010 @1 &RT 42 @ IU-GRT (2) & 3FefH, A< F=Ted @t
fFrafaRad srfergammell &1 ga-ue g (T don 2= #) 991 ged W el § -

(1)  No. S/321/23/2011, dated the 4th March, 2014, amending the Nalanda
University Statutes, 2012, to insert certain statute in the original
Notification.

[Placed in Library. See No. L.T. 334/16/14]

(2)  No. S/321/23/2011, dated the 7th February, 2014, amending the Nalanda
University Statutes, 2012, to insert certain item in the original Notification.
[Placed in Library. See No. L.T. 333/16/14]

Notifications of the Ministry of Personnel, Public Grievances and Pensions

fasm ik vienfiat #are & o w3it, gedt fasm #are & o w3, e Wit

HrTed 3§ I H3A, BIfD, A Ribra 3R TeF G d 059 H3ll, IRATY] Sl

T & <rsa =0 e sfaRer v & <ra w30 (=1 fords Rie) - w81y, d Fefafad
T3 qYT USol IR X9l § -

I. A copy each (in English and Hindi) of the following Notifications of the Ministry

of Personnel, Public Grievances and Pensions (Department of Personnel and

Training), under sub-section (2) of Section 3 of the All India Services Act,
1951:—

(1) G.S.R. 301 (E), dated the 29th April, 2014, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Third Amendment
Regulations, 2014.

(2) G.S.R. 302 (E), dated the 29th April, 2014, publishing the Indian
Administrative Service (Pay) Third Amendment Rules, 2014.
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(3) G.S.R. 383 (E), dated the 6th June, 2014, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Fourth Amendment
Regulations, 2014.

(4) G.S.R. 384 (E), dated the 6th June, 2014, publishing the Indian
Administrative Service (Pay) Fourth Amendment Rules, 2014.
[Placed in Library. For 1 to 4 See No. L.T. 395/16/14]

II. A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances

and Pensions (Department of Personnel and Training) Notification No. G.S.R.

407 (E), dated the 16th June, 2014, publishing the Central Information

Commission (Group ‘A’ and Group ‘B’ posts) Recruitment (Amendment) Rules,
2014, under Section 29 of the Right to Information Act, 2005.

[Placed in Library. See No. L.T. 394/16/14]

I. Reports and Accounts (2012-13) of various Limited Companies and related

papers
II. MoU between Government of India and NEPA Limited

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): Sir, I lay on the Table:

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013—

(i)  Annual Report and Accounts of the Hindustan Photo Films Manufacturing
Company Limited (HPF), Tamil Nadu, for the year 2012-13, together
with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

[Placed in Library. See No. L.T. 527/16/14]

(il))  Annual Report and Accounts of the Bharat Bhari Udyog Nigam Limited
(BBUNL), Kolkata and its subsidiary the Braithwaite Burn and Jessop
Construction Company Limited (BBJ), Kolkata, for the year 2012-13,
together with the Auditor’s Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

[Placed in Library. See No. L.T. 528/16/14]

(2)  Statement each (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.

II. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Heavy Industries and Public Enterprises,
Department of Heavy Industry) and the NEPA Limited, for the year 2014-15.

[Placed in Library. See No. L.T. 519/16/14]



318 Papers Laid [RAJYA SABHA] on the Table

I. Outcome Budget (2014-15) of the Ministry of Road Transport and Highways
II. Outcome Budget (2014-15) of the Ministry of Shipping

s IRTE IR ISRt GoArer™ | IoT Gl AT Ui gRaE e § IS Gl
(st 1 9re) : Heley, § FrferRad oAl @1 ge-ue ufy Sl e el § @ ued
TR X § -

(i) Outcome Budget, for the year 2014-15, in respect of the Ministry of Road
Transport and Highways.
[Placed in Library. See No. L.T. 236/16/14]

(il)) Outcome Budget, for the year 2014-15, in respect of the Ministry of Shipping.
[Placed in Library. See No. L.T. 237/16/14]

I. Notification of the Ministry of Social Justice and Empowerment

II. Special Report (2012-13) of NCSC on non-implementation of Reservation
Policy in BHU, Varanasi and related papers

|HIRTS <1 3R JfreRar d=mea # g w3 (oft gev[ W) : qsley, d
ferfeRad o= AT e W v g -

I. A copy (in English and Hindi) of the Ministry of Social Justice and Empowerment

(Department of Social Justice and Empowerment) Notification No. G.S.R. 734

(E), dated the 12th November, 2013, publishing the National Commission for

Backward Classes (Salary and Allowances and other conditions of Service of

Chairperson and Members) Amendment Rules, 2013, under sub- section (3) of
Section 17 of the National Commission for Backward Classes Act, 1993.

[Placed in Library. See No. L.T. 576/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under
clause (6) of article 338 of the Constitution of India:—

(a)  Special Report of the National Commission for Scheduled Castes (NCSC)
on non-implementation of reservation policy in Banaras Hindu University,
Varanasi, for the year 2012-13.

[Placed in Library. See No. L.T. 574/16/14]

(b) Explanatory Memorandum on the above said Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
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I

Notifications of the Ministry of Environment, Forests and Climate Change

II. Report and Accounts (2012-13) of ANIFPDCL, Port Blair and related papers

III. Statements showing Action Taken by the Government on the various

Assurances, Promises and Undertakings

IV. MoU between Government of India and NFDC

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINSTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR) : Sir, I lay on the Table:-

L.

IL.

III.

1.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forests and Climate Change, under Section 26 of the
Environment (Protection) Act, 1986:—

(1) G.S.R. 229 (E), dated the 28th March, 2014, publishing the Environment
(Protection) (Second Amendment) Rules, 2014.

(2) G.S.R. 325 (E), dated the 7th May, 2014, publishing the Environment
(Protection) (Fourth Amendment) Rules, 2014.
[Placed in Library. For 1 and 2 See No. L.T. 388/16/14]

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a)  Thirty-sixth Annual Report and Accounts of the Andaman and Nicobar
Islands Forest and Plantation Development Corporation Limited
(ANIFPDCL), Port Blair, for the year 2012-13, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 390/16/14]

A copy each (in English and Hindi) of the following Statements showing action
taken by the Government on the various assurances, promises and undertakings
given during the Session shown against each:—

Statement No. XXXIV Hundred and Ninety-third Session, 2001
[Placed in Library. See No. L.T. 779/16/14]
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2.

10.

11.

12.

13.

14.

15.

16.

17.

18.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

[RAJYA SABHA] on the Table

XXXV Hundred and Ninety-sixth Session, 2002

[Placed in Library. See No. L.T. 780/16/14]

XXVIII Two Hundred and Second Session, 2004

[Placed in Library. See No. L.T. 781/16/14]

XXXII Two Hundred and Fourth Session, 2005

[Placed in Library. See No. L.T. 782/16/14]

XXIX Two Hundred and Fifth Session, 2005

[Placed In Library. See No. L.T. 783/16/14]

XXX Two Hundred and Seventh Session, 2006

[Placed in Library. See No. L.T. 784/16/14]

XXVI Two Hundred and Eighth Session, 2006

[Placed in Library. See No. L.T. 785/16/14]

XXV Two Hundred and Tenth Session, 2007

[Placed in Library. See No. L.T. 786/16/14]

XXV Two Hundred and Eleventh Session, 2007

[Placed in Library. See No. L.T. 787/16/14]

XXII Two Hundred and Twelfth Session, 2007

[Placed in Library. See No. L.T. 788/16/14]

XXII Two Hundred and Thirteenth Session, 2008

[Placed in Library. See No. L.T. 789/16/14]

XVIII Two Hundred and Fourteenth Session, 2008

[Placed in Library. See No. L.T. 790/16/14]

XVII Two Hundred and Seventeenth Session, 2009
[Placed in Library. See No. L.T. 791/16/14]

XVII Two Hundred and Eighteenth Session, 2009
[Placed in Library. See No. L.T. 792/16/14]

XVI Two Hundred and Nineteenth Session, 2010
[Placed in Library See No. L.T. 793/16/14]

XIV Two Hundred and Twentieth Session, 2010
[Placed in Library. See No. L.T. 794/16/14]

XII Two Hundred and Twenty-first Session, 2010
[Placed in Library. See No. L.T. 795/16/14]

XII Two Hundred and Twenty-second Session, 2011
[Placed in Library. See No. L.T. 796/16/14]
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19. Statement No. XI Two Hundred and Twenty-third Session, 2011
[Placed in Library. See No. L.T. 797/16/14]

20. Statement No. X Two Hundred and Twenty-fourth Session, 2011
[Placed in Library. See No. L.T. 798/16/14]

21. Statement No. IX Two Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 799/16/14]

22. Statement No. VII Two Hundred and Twenty-sixth Session, 2012
[Placed in Library. See No. L.T. 800/16/14]

23. Statement No. VI Two Hundred and Twenty-seventh Session, 2012
[Placed in Library. See No. L.T. 801/16/14]

24. Statement No. V Two Hundred and Twenty-eighth Session, 2013
[Placed in Library. See No. L.T. 802/16/14]

25. Statement No. III Two Hundred and Twenty-ninth Session, 2013
[Placed in Library. See No. L.T. 803/16/14]

26. Statement No. II Two Hundred and Thirtieth Session, 2013
[Placed in Library. See No. L.T. 804/16/14]

IV. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Information and Broadcasting) and the
National Film Development Corporation Limited (NFDC), for the year 2014-15.

[Placed in Library. See No. L.T. 6099/16/14]

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the One
Hundred and Seventy-Fifth Report of the Department-related Parliamentary

Standing Committee on Home Affairs

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH-EASTERN REGION; THE MINISTER OF STATE IN THE MINISTRY
OF EXTERNAL AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY
OF OVERSEAS INDIAN AFFAIRS GENERAL (RETD.) V.K. SINGH: Sir, I make a
statement regarding Status of implementation of recommendations/observations contained
in the One Hundred and Seventy-fifth Report of the Department-related Parliamentary
Standing Committee on Home Affairs on the recommendations/observations contained
in the One Hundred and Seventieth Report on Demands for Grants (2013-14) pertaining
to the Ministry of Development of North-Eastern Region.
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Status of implementation of recommendations contained in the One Hundred
and Ninety-Fourth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

As®h gRaE SR ISRt HATET | Iog Al 9 9 gRasd WA § ey
H3 (3t HT Te) : Heled, H Ui gRagd HATE B 3EM AF (2013-14) W IHRT
Hafera gRas, Tie ik dxpia dddl daary i |fifd & t& |l FRd afides
#H sfafde Rip1iRen & SR &1 R & A9 H U awhel 991 9 IR I § |

MOTION FOR ELECTION TO THE ADVISORY COUNCIL OF THE DELHI
DEVELOPMENT AUTHORITY

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):

Sir, I move the following Motion:-

“That in pursuance of clause (h) of sub-section (2) read with sub-section (4) of
Section 5 of the Delhi Development Act, 1957 (61 of 1957), this House do proceed
to elect in such manner as the Chairman may direct, one Member from amongst
the Members of this House to be a member of the Advisory Council of the Delhi
Development Authority.”

The question was put and the Motion was adopted.

RE. DEMAND FOR DISCUSSION ON PHONE TAPPING OF THE M.Ps—Contd.
MR. DEPUTY CHAIRMAN: Now, Mr. Tiwari, what is your point of order?

SHRI PRAMOD TIWARI: Sir, it is very simple. This is the collective responsibility
of the Council of Ministers towards the House. W& & Ui #3aRue &1 afge e
2 3R 3N 3ifp Wepeft oipx &1 J4=it 1 wuey fearrs Sl § 1 98iey, Si9 53t & B
2 B, 9ISl & Wi <Y B A1 S96! Aihd! dEl I8 T 2 9 A &1 §ig 8l
RE1E | ¥ I AP AR IR AT 377 Y& 8, 39 W H ATD] el 18T g, 3 faar
gredn § f& iR A4 & w9 ¢u 81 %7 €, I8 999 W ¥ | = W T, o
QAT @1 foeard #RARYE & IR% g I8 8 | SHG ArI-A1 TS & W Bl @I T |
P a1l § FBT I T8I BT A8dl, B AR BT 3[IEMN © ... [ Fu ABR—T BT PRI
R € ygal M ol # | sy oteT Werg § &R A a1 favary wiuRve W 'e j@
B A T S S 37 T2 €, S99 A oo 9eAd gl $TdT SEl § f Wi < &
B2 & | ¥R BT 2 & 3R B <9 T2l 81 32 8, dl {5y 91d &I X 8 I1Ig Ared?
319 BT B b BT g1 ST, JFSRrer Sra =1 SIRTY | 91 A1 31 STee,
<% Bl fqvard AREIRYE UR 81 SRAT | ...(FEHH)... 39 UR § U] a1 A18dl g |
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MR. DEPUTY CHAIRMAN: Okay. I will come back to you. ...(Interruptions)...
Do you want to react to this, Mr. Venkaiah Naidu?

Y . IFA AT : W, RURE &1 Fardt T2 2 |

First of all, there is neither point nor order. ...(Interruptions)... Secondly, I have

already made a suggestion. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is for me to say. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I am reacting to the allegation made by the
...(Interruptions)... Sir, 1 am reacting to the allegation made by the hon. Member...

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to the Minister. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, he spoke of the collective responsibility.

...(Interruptions)... Sir, he spoke of the collective responsibility. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to the Minister. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: As the Minister of Parliamentary Affairs, it is my
duty to... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to the Minister.

SHRI M. VENKAIAH NAIDU: As the Minister of Parliamentary Affairs, it is my
duty to put the record straight.

MR. DEPUTY CHAIRMAN: Please listen to the Minister.

SHRI M. VENKAIAH NAIDU: Nothing has happened. ...(Interruptions)... There is

no issue. There is no need for an enquiry. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to the Minister.

SHRI M. VENKAIAH NAIDU: Let us not unnecessarily spend our time on this

issue. Let us go to the substantial Business. ...(Interruptions)...
#ft AR AT : ITFHART ALY, ..(FAH)...

MR. DEPUTY CHAIRMAN: It is a point of order. ...(Interruptions)... 1 have to
respond. TRZT IFTATS SHl, MY I3 TSI ...(FIYM)... T AN IS TS ...(FILTH)...
TR AT S, Jo o 2Vl ...(>dYTH)... Let me react to Mr. Tiwari.

s} 9T AT : TR, U Wisc 3Ah 3N SART W 2 ...(STaem™)...
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MR. DEPUTY CHAIRMAN: I have to react to Mr. Tiwari. ...(Interruptions)... 1
have to react to Mr. Tiwari. ...(Interruptions)... Is it on the same point? No, let me
react to that point of order. ...(Interruptions)... Mr. Tiwari, let me react to you. Please

sit down. ...(Interruptions)...
it yeig fardt : 97, <o ¥ w9 ) IRy de1 8 E 2 0 (A,
MR. DEPUTY CHAIRMAN: You have made your point. Now, you sit down.

it v foar - IR <91 &1 favar 5RMRYe 9 g T 8 | .9 )... $9 favarg
Pl A & T ..(aem )...

SHRI V. HANUMANTHA RAO: Sir, the Ministers are... ... (Interruptions)...

ot STy : e S, 9 S8l ...(aag™)... Ot S, 96 98Ul ....(FagH). .
ey S, 9 91T ...(HauM)...

st yaIe far : 319 U IR ...(FQUM)... 3FR 99 §, T ...(dL ). . 31T S-Sy
BT SN | ....(FGL).... 3T THABT ST BRI ST ... (). ..

Y Syt : a) S, 9 S8l ...(aag™)... [T S, 96 918Ul ....(aumH). .

I allowed you. Now, you sit down. ...(Interruptions)...
£ty foramst -
MR. DEPUTY CHAIRMAN: No, no. That is not a point of order.
it SIfTe ATET 9 (A L) : SYQHURT I, I FIT 1l I8 27 ...(TITHH)...

it ST 9BT91 92T : I SER 9§ SR Iol T & iV ....(Sas ). .

MR. DEPUTY CHAIRMAN: Please sit down. That is not going on record.

...(Interruptions)... That is not going on record. ...(Inferruptions)... Tiwari ji, sit down.

JIRTS = IR AfYHIRGr #3t ($f AR I TEda) - SugYia 98y, Y
8IS H VT dieT & IIANT ...(agm)...

MR. DEPUTY CHAIRMAN: Please ask him to sit down. He made his point.
...(Interruptions)... You sit down. You have made your point. What do you want to say?

Is it on the same subject? ...(Interruptions)... One of you...(Interruptions)...

SHRI ASHWANI KUMAR (Punjab) : Mr. Deputy Chairman, I wish to say that

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will reply to the point of order. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MY ANT §6 T8V | ...(AQE)... | have expunged it. ...(Interruptions)... Please sit down.
I have expunged it. Please sit down. It is already expunged. 39 d3 SV | ...(FIL™). .
I have expunged it. ...(Interruptions)... {1 ﬁﬂ’d HR AT | 319 93 SMEY | ...(qqE™). .
9 RIS AR QT | 39 96 S18Y | ...(FagH)... H UaUS dR (3, 39 96 sy
MY 98 1T | ...(FGEH)...

it arfver Arerg 29 - YWY 7RGy, .(aH™). .
it SumuTafy : §9 veIdS $) e, 3N §8 S8V ...(AQE)... | have expunged

it. It is removed. It is not in the record. Sit down. ...(deTH)... Sit down. It is not in

the record. ...(Interruptions)... Sit down. Now, listen to me. ...(Interruptions)... Please.

st YMEN IS : STFHUT HBIed, ...(FILIH)...

oY I ; SIS SHl, 3T 98 S8V | ...(Fde™)... 3T BN SR ©, 39 58
STSY ...(FEHH)... T 96 ST | ... )... 3T 96 18T | ...(FGH)...

MR. DEPUTY CHAIRMAN: Hon. Members, see, the point is very simple.

...(Interruptions)...

SHRI P. BHATTACHARYA (West Bengal): Sir, if all these things are happening in

the case of Ministers, what will be happening in the case of Members of Parliament.

MR. DEPUTY CHAIRMAN: Mr. Bhattacharya, please take your seat.

...(Interruptions)... Now, please take your seat. ...(Interruptions)...

it 3ifaret |1eE 29 STAYIRT HEIGY, 9G] HI%B! JITT 1RV ...(FAT)...

MR. DEPUTY CHAIRMAN: First of all, Mr. Tiwari raised a point stating that it
is a point of order. ...(Interruptions)... Please listen to me. In any case, if it is a point
of order, it is for the Chair to answer, and, not for anybody else. That I will have to
make very clear. Secondly, what he has mentioned in the point of order is a question
of bugging which has appeared in the newspapers. As I understand, yesterday, the hon.
Home Minister himself came and made a statement in this House regarding the very
subject, and if I am correct, the Home Minister has stated that this allegation or news,
whatever it is, of bugging is not true and it is not borne by facts. ...(Interruptions)... Let
me speak. This is ...(Interruptions)... Please. ...(Interruptions)... This is what the hon.
Home Minister has stated. But in spite of that, the hon. Member from the Opposition
side, Mr. Tiwari, is asking that it should be discussed or there should be some action on
that. ...(Interruptions)... You see, there is no Point of order in that. It is only a demand of
the Opposition. ...(Interruptions)... There is no Point of order in that. ...(Interruptions)...
Let me say. ...(Interruptions)... Please. ...(Interruptions)... There is no Point of order

in that. It is only a demand from this side. For that demand, you can adopt methods
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which are mentioned in the Rule Book and proceed, for which you do not need my
advice. You can give notice. If the Minister has made a suo motu statement, you can
ask clarifications. If not, there are other ways, other avenues in the Rule Book. Take
recourse to that. Why do you disturb the House now? So, please don’t disturb. The

Point of order is ruled out.
it R AT : SYFYYRT Sff, AT @lge 3T 3iTeX © ...(FTLH)...
MR. DEPUTY CHAIRMAN: Under which rule?

st YT AT : IUAYTIRT S, FFIHrgen & g 187 & AT BRI Wise %
3iTeR Bl
MR. DEPUTY CHAIRMAN: I am not an expert in these rules. So, I want to know

the rule.

S AR AT : Ul Y GHAY 1 AT | SYFHUT ST, Sfd 8H 39 F& b GG
g, 99 B Y &l | Y o P d18, Uh TR B & AR 84 B [RIMEER el
R U SR I8 W 8 % 59 Ac9 # &9 <l dieil, I9d oy fosdl =marery # =8
ST 9dhd § | 8N a8 W e e 6 afe fasht 5= a1 folt aifrem) & ara &3,
Al ITd! gH AAIRST <=1 81fT 3% 1Y & g4 ST &1 i 1fIe R e 8 o g
S AR MABR €, ITHT Socia 8] 8N | T TR 3NYT o1 & 915 T AR 3
81 7Y 3R 39 I3TH BT ARETVT S BT 3MIBT oy gl §H AN AHST § b emue! &d
JRET <A 2

IYFHYT SfT, T§ ST a1 A 3775 8, 31 ATS © (b I9 T8 211 37007 Seatl Sff =il
fcrae 9, I AN IR 96 I R d $8R 90 U | 51d SAH] TellbA U BT AT 3R g9
TS § 39 U Bre UR AT So1, dl WRBR 39 GHI Wl 7491 HRall &1 & s B
2 981 81 8T B, Afhd 91 # Fudn a8 favelt fb Seliwie Su 81 R8T o | S9H aHH
AN TS MY Y | 374 el gferd & o Ryurdl 1 9 3R 98 &4 1 el ...(agm)...

Sl 9T S (e USR) : Wl I R 0V Sil o f$A1S 81 T o, a1y Terd
BRI & X2 8l ...(FAYH)... & BI* T8 BT AT ...(FGEH)...

ot STt : T9Td ST SiT, 31 3 3Tl ...(FALH)... Mr. Jha, please sit down.

S} R AT : AT YSST A Al A, H ARPR Bl G PR YT g ..(FGIH)...
£ YT S 2 U8 TE! Aol AMRY ...(IEH)...
MR. DEPUTY CHAIRMAN: I have allowed him. You please sit down.

i} FR9T 3FATS : SUFUTYRY SfY, A 60T Sicell Sff B 91 dehlefd IRBR & dad
H Bl T | S gAY S JUIY B T off, I F&T H FET1 o1 f6 B B U L &

*Expunged as ordered by the Chair.
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TE1 2 | I UG Bl I 3mears i f&ar o fr 39 987 a1 N 9eq & fusl v aw
B BIF <Y 81 8l I8T 2, il I d18 $B AR 8 el o7 | IH 7Y Al g Ry
ISt oft 3R M1 Y 519 T8 9191 TS ¥, TS AN 3o & 6 39 AR # sifawara &
T B FAFReR @ &1 B9 <Y g3l A1 AT WRIS off W a1d oS | 98 93 2
o QT T 79 9 FET ®, R e & A1 3R uret 37ehel & wU H U HA Sft b ug
e 81t § 5 9 frasmae & W 187 IR 8T UR o9+ 99T < | 9R fagiTforer
BT I a ol 2 |

IYFYTYRT oY, 3 MRS <@ ehifory, NI ofdiid &9 3MMUd! U8l 3R Ay
T I9hd B, 9P 91 foIlad § § | 78ISy, 89 MMUB! U8l IR Alfes <3| &9 o o
frrHTael & Siaid St 176 | ! faRaa & Mifew faan 7, «ifes 59 w anft 9@ a1
SRS =T8T gar 21 ...(Faem™)...

#ft ISTUTARY : H GHST H o7 AT T ...(FIAYM)... AT IS 15T ...(FIM)...

S} AN IUATSA : STUSP 9IS O AT §F UR (YT W ol T SIS ....(FIL™).... T HH
I HH ST Aol BT Scold DI, T FadT G MY ...(SFaH ). .

MR. DEPUTY CHAIRMAN: Okay; I got you.
Y TR AT - IE 919 W B {6 B <y TE B @ T L (I,

MR. DEPUTY CHAIRMAN: Let me give the ruling. ...(Interruptions)... Let me
give the ruling. ...(Interruptions)... I will allow you. ...(Interruptions)... After that I
will allow you. ...(Interruptions)... Let me deal with it. ...(Interruptions)... Let me
deal with that. ...(Interruptions)... Please sit down. ...(Interruptions)... It is a point of
order. ...(Interruptions)... 1 have to reply to that. ...(Interruptions)... You cannot reply
to that. ...(Interruptions)... Please sit down. ...(Interruptions)... Let me deal with that.

...(Interruptions)... 1 will allow you. ...(Interruptions)...

it S1fSret |1ea €9 : TR, RT3 39 R I HRAT B © 7 ...(FAYH)... T 39 TR
=91 g 8 B 287 ...(FAUM)... T§ I A TIDT 57 ...(FALH). .

MR. DEPUTY CHAIRMAN: After this I will allow you. ...(Interruptions)...
What are you doing? ...(Interruptions)... Please sit down. ...(Interruptions)... 1 have
to reply to him. Please sit down. ...(Interruptions)... it is a point of order. I have to
reply to it. ...(Interruptions)... Please sit down. ...(Interruptions)... 1 have to reply to
him. ...(Interruptions)... It is a point of order. ...(Interruptions).... I have to go by the

procedure. ...(Interruptions)...
2t RN AR : AR, A 91T A Y | ... ().

MR. DEPUTY CHAIRMAN: I will allow you after my replying to this point of

order. ...(Interruptions)... Hon. Members, first of all ...(Interruptions)...
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#t ®3f. =rf (FER) : W, § TEIfge SR @I E | ...(Fae™)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... I am going to
respond to that. ...(Interruptions)... 34 @'%QI ...(aTdYT)... I am not allowing a discussion
on that. ...(Interruptions)... There is no discussion on a point of order. ...(Interruptions)...
The Chair has to deal with that. ...(Interruptions)...

o B4 @I W, § THIRTES BT AR G L(HG).

Y STwumfy : TN SN, ST 9T | S TIHT FeT F IR F ATGH BT AR M9 ST
...(FILT)... Y T FHEY P 3R Bls Wlsc 3 3Ty Vol fobam 11 8, a1 it is for

the Chair to respond to that, not any other Member. Of course, if the Chair wants to

elicit the opinion of the hon. Members, the Chair can ask for it. But now I am going
to react to that point of order. I know this. You have raised it. ...(Inferruptions)... 1
will allow you. ...(Interruptions)... 1 have no problem. This is your House. I will allow
everybody. ...(Inferruptions).... I have no problem. ...(Interruptions)... But I have to go
by the rules. ...(Interruptions)... 1 have to go by the rules. ...(Interruptions)... 1 have
to deal with that point of order. ...(Inferruptions)... 1 don’t want a discussion on that.
...(Interruptions)... There is no discussion on a point of order. ...(Interruptions)... Please
read the rule. ...(Interruptions)... I will allow you to speak on the subject, not on a point

of order. ...(Interruptions)...

3t &9 AN : IR, S AR Foall-odll T8l B, T A D! a1 Tl Gl ?
(FAUT)... TR, B HHT Il H I A< | 39 SR a1 A1 Y ..(F@EH).... TR, &9
HW It H T2} 7Y, ...(FLUH)... b I g8 TATS 21 fhanl ...(caaem)...

sft STuTIfY : 3MY o FHIRITI ...(FYT)... You please understand the rule.
..(Interruptions)... @TSE 3 3MTER 3MYBT &I, Ifcw =T fao=4 Bl ...(qaE™)...

SHRI D.P. TRIPATHI (Maharashtra) : Sir, I want a ruling on the same point of

order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... That is on a subject.
...(Interruptions)... Point of order is raised by one Member. I have to rule it out or

allow it. ...(Interruptions)...

SHRI D.P. TRIPATHI: Sir, from now onwards, I will start raising point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then I will have to adjourn the House.

...(Interruptions)... Then I will have to adjourn the House. ...(Interruptions)...

ot FA. AN AR, H GRS BRAT F1Edr § | AR S A Sl $8T 2, 98 Biel
HqET 21 Bl ...(FAYH)... JARBT & UH ALUNT 3R MR & b ge #3f1, Fgerar ot
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BT 3 | TR SRIGT 81 b1 &l 39 qaTel R SFIRBT & IFLT, T BT R
T3, $Hd 18 TGN SN Bl SRINGT 3T | ...(FIYH)... T8 AHeH FaTdl 78] 2l SAfTy
AT S TR AT St =1 S 97T & 8919 &1 el SorT & iR T W AR e+
T Aifes fear B, 3y 99 WR 989 HRargy |

MR. DEPUTY CHAIRMAN: Tyagiji, you ask for a discussion. ...(Interruptions)...
IR Sft, 3ma AN .. (magM)... Bl Sit, oy 93T ...(&@@e™)... The Chair has no

objection in discussing any subject. It is for the House to decide it. If you want to
discuss a subject, you proceed according to the rule and ask for a discussion. But I

cannot convert a point of order into a discussion. That is all I am saying.

2 AT Tgaa] : WX, BAT Dol ANy &A1 3R oot At Ffed fan 8, s o
9 Afed W g a1 ST |

ot STy : s e fiw & forg Aifew faar 27 .(cmaum)...
2 A TFA! : AT 3H R A PRATGY, BHT Bl 176 b =<1 ANfed foar g

MR. DEPUTY CHAIRMAN : You can raise the issue in the BAC. The BAC is

going to meet, you can raise it there.

SHRI SATYAVRAT CHATURVEDI : Sir, you are giving a fresh direction. But as far
as rules are concerned, we have abided by the rules. We had given a notice yesterday. We

have given a notice today. Why don’t you allow a discussion on this? ...(Interruptions)...

st Sgavmafa : 3y sﬁ Sl FIA B 3‘IQI ...(gYT)... You please raise it in the
BAC. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, it is for the Chair to give us an opportunity

to discuss this issue. ...(Interruptions)... The Chair is failing, not we. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... You
please raise it in the BAC. You have every right to raise it. Do that. ...(Interruptions)...
Do that. ...(Interruptions)... Do you want a ruling on that? ...(Interruptions)... Do you

really want a ruling on that? ...(Interruptions)...
SHRI NARESH AGRAWAL.: Sir, I want a ruling. ...(Interruptions)...

A e TGSl : AR, S AT IO A (F@E)... I 3D fARe | 1 SR 8,
o5 anft amg 3 gt 7 fS¥mw o & forg o9i g @ 8 7 ..(aum)...

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)...

That is it. ...(Interruptions)... See, Zero Hour business is there. ...(Interruptions)... Many

hon. Members want to raise issues during Zero Hour. ...(Interruptions)... Please cooperate
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with the Chair. Many Members want to raise Zero Hour issues. There are very important
subjects. Please co-operate. ..(Interruptions).. 1 will give the ruling. Do you want the

ruling? You know it but still you want.
SHRI NARESH AGRAWAL: Yes, I want the ruling.

MR. DEPUTY CHAIRMAN: See Rule 187 is the question of privilege. Here you
have quoted the example of the then Leader of the Opposition, Shri Arun Jaitley, the
question of his phone being tapped. That is the point. Yes, there was such an allegation.
Later it was proved. There was a privilege notice. The question of privilege was referred
to the Privileges Committee by the hon. Chairman. The Chairman had inquired, and there
was some substantial material. Therefore, it was referred. But in this case I am unable to
understand, or, unable to find any substantial material to prove that. ...(Interruptions)...
Please, let me complete. ...(Interruptions)... Let me complete. ...(Interruptions).. Let
me complete. ...(Interruptions).. That is what I am saying. I am not saying that there
should not be ...(Interruptions).. See you understand. ...([nterruptions).. I am only saying,
I have not seen. ...(Interruptions)... Yes, that is what I am saying. ...(Interruptions)..
First, you listen to my ruling fully. First, you listen to what I say. ...(Interruptions)..
I am only saying, as far as the Chair is concerned, what is the available material is
only the statement given by the hon. Home Minister here. The Chair has no other
material. Therefore, I cannot allow a question of privilege. But if the ...(Interruptions)...
Please, sit down. Please sit down there. Sit down there. Mr. Ramesh, you sit down.
...(Interruptions)... Sit down. What are you doing? ...(Interruptions).. Mr. Minister, you
ask him to sit down. Hon. Members, please sit down. ...(Interruptions)... No, no, I am
not allowing. ...(Interruptions)... | am on my legs. ...(Interruptions)... I am on my feet,
sit down, sit down. ...(Interruptions)... Please sit down. The point is the Chair cannot
go by the newspaper report. The Chair cannot go by certain facts, or, otherwise for
somebody's sake. The Chair has to go by the facts available before him. What is the
fact available before the Chair? The fact available before the Chair is only the statement
given by the hon. Home Minister. The hon. Home Minister after an inquiry must have
said that there is no truth in the allegation. That is what I am having. So, what can I
do? So, give me more material. ...(Interruptions)... If you want a discussion, then, that

is another thing. ...(Interruptions)...

it JARATET I WA (VW) : FEREIE H 15 9T AR Y, AP (oI g6 N AHY
BRI
it N9 IFEATS : A STAUULY S, FRT U Wise 3ih iTsY gl ...(Taem ). .

MR. DEPUTY CHAIRMAN: Do you want me to run the House, or, do you want

to run the House? Then, you come and sit here. ...(Interruptions)...
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#Y IRat FAR : IT[UIRT ST ..(FALH)... ITFHART ST, 1 T a1 bel ol
AT AR St iR TRer St 3 i1 WU @ Sedu S 91 B, ST 9T BT
ST Wbl & | 3T Yo HAT BT I8 B8 ol (b A9 B Seoidl T8l §s 8, 11 &
AR BT et Tel §s T, [l BT B <Y T2l 3N 2, Ig T 72l 21 ...(IEH)...
Sl 89 U8 918d © [ 39 W I 81 | 39 ORE I8 YT BT FaTd & | BRI
¥ dqEd, HfAuN $ wE F T8 R Ig AT Bl 7 & 29 @l Ieddu g8 ©,
RBR W DI S Abell &l T§ Igd HII Al & | I§ 95 Gda3iiel A € |

it SUUTITY : 3N fexp e & forw vt &F T # arsv |
2} 3R HAR : &9 I8 P8 2 € [P MY 39 G2 Bl PR F@i A Tl 9 I8 87

sft 3rferer W1eg S99 : T AT HERIY R 4] F8) BRAT 918d 8, 81 $a9 Al 7Y Y
g | I8 9ga mead B 91 B ..(qIIH)...

4 YR AT Al (IR T : TR, AT Wl & d1e, IqH ggel & FAT St
F M P 19 AR I FWeIT 3i6 el H1 599, - IR 9 3191 Fe B a1,
AP g8 g AR IRIRIR & Y DI Ibx 79 TRE A 1 $I Sff %81 &, 9
e TR A 39 9ST 1 99Y IRETE Bl ]8T § | 39 9T HERTY A ST gl H5q YUl
e B GHY IREIE 1 8T B S9fory ¥ e ® f6 g9 g W, R % uenem
Bl &1 T R Sl &1 T8 A Sft & 99 & 915 I B @ T, 9 W B aRE dh
Il B TR T8I 2l ...(FAIF)...

Soade e b eaSy I8 Gy Lo wlBapbe aAIl sos, T
L Qe Lbs Sl plald Splaiz sy ceaS, ulicS, o sl
JS s Sdads Secupm poe gy o ceaS, L il S g et sl 00
oSl g e i) S iie e oe 57l 68U (e b s
bt pixa Slolaes ¢ an Lo ":{j e pl S 8 e oz 0l
o L O N WP NP PSR PONCIVD . PR PR W L C
G Sk e b Sop opt o b Jie b e oyl
Le oo ¢ s saSl AlaceaS, CulicS, o spii ) S apam 7515 0. 5528
e pAAL Y s e Sha (s Sa

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)...

+ Transliteration in Urdu Script.
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SHRI P. RAJEEVE (Kerala) : Sir, the Minister made a statement. That is true.
But today’s newspaper reported that the US National Security Agency (NSA) is in
Indian crosshairs over reports that listening devices found at the residence of the Union
Transport Minister, Shri Nitin Gadkari, were part of the US Surveillance Programme.

...(Interruptions)... It is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is a newspaper report. ...(Interruptions)... You

give notice. ...(Interruptions)...

SHRI P. RAJEEVE: It is today’s Hindu, Sir. ...(Inferruptions)... It is a very important
issue. ...(Interruptions)... It has been reported in today’s Hindu. It is an issue of security.

MR. DEPUTY CHAIRMAN: You can give notice. ...(Interruptions)...

SHRI P. RAJEEVE: It is a very serious issue. It is a new issue, Sir. ...(Interruptions)...
Sir, the statement of the Home Minister ...(Interruptions)... So, we should discuss this.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. If you want discussion, please give notice.
...(Interruptions)... All right, I have heard you. ...(Interruptions)... Now let me come to

Zero Hour issues. ...(Interruptions)...

S AN AT : HEHIY STFHUT S, ... ). .
MR. DEPUTY CHAIRMAN: Zero Hour, please. ...(Interruptions)...

o FFd TGSt : SUGHINT S, ART Pad ST Hel & (b I8 AR o & &
AfrTed & HeRI iR F 3T WG] & BN U 81 T2 T, SIRGH! 81 7 Bl .. (aEH)...
AR, IE ST TRBRI Toid] HRal R8T &, I8 AR Bl ...(FIIM)... AR by TR 8-
WRAR TR | IWRBR* & | 3MIT* BT IWeHe HN B 36! Ufdde & ferl ...caum)...
IE P BAM?* B ecHe i 81 8idT B ...(aem). ..

MR. DEPUTY CHAIRMAN: You give notice. ...(Interruptions)...

2 A TAda] : 3MIDI YR JRMYI b Haed S IR H 39 Fa § =l B! M|
I W TG M P 14 ..(FGLH)...

2 ISTUTAfT : 39 ==l F forg e @ SR . (agm)...
#ft Aed agd ;3G 919 TAD! e g g ARy | o9 St & R

HHA 31 S, 79 I8 T 81 UG 6 a1 A IR 92l &) A1 el | 519 I 98 e gal,
..(AT)...

it SyUMfa: oMy Aifew < <IRTI ..(aemM ). ..

2 I AGIS! : 79 TP I§ B qM forn S 6 g g L (@aue)... f6 a8
ety 21 ...(cgaum)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Now matters to be raised with permission of the Chair.

...(Interruptions)... Zero Hour...(Interruptions)...
3t T Tgaa! : AR, AT $9 R TG PRISYI ...(FGUH)...

MR. DEPUTY CHAIRMAN: Yes, you give notice. ...(Interruptions)... Shrimati
Rajani Patil. ...(Interruptions)... Zero Hour submissions. ...(Interruptions)... Landslide
caused by heavy rains near Pune killing five persons ...(Interruptions)... Yes, Shrimati

Rajani Patil. ...(Interruptions)...

SN IO gifed (FERTY): ¥R, HeRTE 4 ...(au™)... I0T f$Reae | Arfer g
H ..(FaEM)...

oY STQUTATY : 31T AT 9fST | ..(@au™)... WISt | ...(FdgH). ..
s AR AT : IR, ...(FAUH)... SUBT STA1d a1 JAT| ...(FILTH)...

MR. DEPUTY CHAIRMAN: What is this? You give notice. ...(Interruptions)... 34
e AR ...(=aem)...

N F@Ea AgIel : W, S BRI ANMCH 8, SF AlNCH UR YT F@i BRI B
..(TAHT)...

it Syaumfy: g Afew © AT .(c@auM)... 3muer Rysiefea diodt § 81 3mg
TR ATV, SIfTT ...(FGLTH)...

SHRI RAJEEV SHUKLA (Maharashtra): Why is this issue being dragged
unnecessarily? ...(Interruptions)... Sir, why don’t you ask the Government whether they
are ready for a Short Duration Discussion or not? ...(Interruptions)... There should be a
clear response from the Government if they are ready for a Short Duration Discussion.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Those who want discussion should give notice and

the Chairman will decide it. ...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, kindly ask them about their view also.
...(Interruptions)... Are they ready for a Short Duration Discussion or not?

...(Interruptions)...

ot Sugumafa: Ifsu, ST | ...(=mau™)... M9 ST 93T | ...(FAYM)... Please sit

down. ...(Interruptions)... Those who are clamouring for discussion should give notice.
The Hon. Chairman will look into that. ...(Interruptions)... Okay. Then come to BAC
and raise this issue. ...(Interruptions)... Please sit down. There is a forum. Please sit

down. ...(Interruptions)... Please come to BAC and raise it. ...(Interruptions)... No,
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no; then I will have to adjourn the House. ...(Interruptions)...No, no; 1 have given the
ruling. ...(Interruptions)... 1 will have to adjourn the House. There is no other way.

...(Interruptions)... Zero Hour submissions, please. ...(Interruptions)...
2} 3reft AR IR (RER) : #EIey, I8 < &I JR&N Bl AHAT 2 | ...(FJeH)...

2 AT TG : IR, ...(FAYH)... ST GE&T SSRAT 8, S TR AT HRyell I AT
81, JfdT gu1 § I geieT g5 €, B9l goll 8, 98d ¥ ANl AR Y &..| 9%, &9 30
31—:13%9 PN & fb IIR BT IRB ¥ S WX condolence message 31T ﬂT%Q [ ...(cT999)...

oY SUQUTAFY : BT BT ST ...(FE™).... B 81 ST | ....(STaeT). .

2 FIaT agaal : I8 WS 99 W AT &b BIAT © | ..(FAYH)...
#Y ITFHIRT : e BT S ..(FFEH)...

2 A agdal : AR, A o gifee I AT Bl DR AU $3Y SO
FTE 8 | ...(HaHH)...

#} SUWHTIRT : $HP TR F X facts available B & q1G Bl ICCHS 81 AT
...(GHT)... Bl condolence &I ST ...(ALTH)...

2 FRIFd APAS! : W, U 39 A b HUR WRBR BT B AV ...(FLH)..
S R TG Y 8l | . (FAUH)... TH TR Fd1 TN 2 ..(FIHH)...

i} 3relt IR IR : WX, 39 W fSTHIF TATS B <IN ..(FGLH)...
it SuuTafy : endY oy 33T ...(=aH)...
# Iaa Agae! : W%, I§ g9l 9gd S]] o ..(ALH)..

MR. DEPUTY CHAIRMAN: Now all of you please sit down. ...(Interruptions)...
Otherwise, 1 will be forced to adjourn the House. ...(Interruptions)... I have no other
go. There are ten Members who have to speak in the Zero Hour. You are all preventing
their chance. I will have to adjourn the House. ...(Interruptions)... 1 will be forced to
adjourn. ...(Interruptions)... I am sorry I will be forced to adjourn the House. Unless you

cooperate, ...(Interruptions)... The House is adjourned to meet at 2.00 p.m.

The House then adjourned at thirty-one minutes

past twelve of the clock.
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The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

*THE BUDGET (NATIONAL CAPITAL TERRITORY OF DELHI) 2014-15
AND *GOVERNMENT BILL
The Delhi Appropriation (No. 2) Bill, 2014

MR. DEPUTY CHAIRMAN: We shall, now, take up general discussion on the
Budget (National Capital Territory of Delhi) 2014-15 and the Delhi Appropriation
(No. 2) Bill, 2014.

Mr. Minister, you move the motion for consideration.
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): Sir, I beg to move:

That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of the National Capital Territory of Delhi for the
services in respect of the financial year 2014-15, as passed by Lok Sabha, be

taken into consideration.
Sir, I will make my comments at the end of the discussion.

The question was proposed.

st TR AT (STR US) : AT SYAHMRT Sfl, el &1 aolc Sl ol 39
HeT H U g3l ©, 98 BIIe I el o fagm qur § Uer g1 =@nfey o, e Sl
F g1, SRl ¥l g1 8¢ I U uRacy @I ofex 98l 9 Y gs oA, ol gui 8 &
Tl & AR THRIG H 3R oTHied JRueaar § feeedl § Pl 2md- dry & w2
3R 3ATST B9 faeell BT goic g9 Fa | U™ AT IS | A H3i1 S, 39 Ga (el
P BT qT B, H MU IE IHE B b B8N ST 7 81 1 A7 a1 fieel § 98 WAR
g9 T 319 Aftrere Ta=R & e RY fb o Femfes eufr & o Ud IRt 9T <
o faeelt @1 fagm |ur 41 &t Sl 2 8iR el @ S9a1 fR & e © & faeelt @t
ST fereet! # fpsresT 151 Aresdt 81 g9 o © {6 a1y ot $¥ gU €, aif e o
& & 9 fe@ 9 SR &1 /e | AN &1 fIedrg ger, 819 ST &1 Yoalld gsl 3y
ft gfem # € fo5 a1 fofa <f, &1 ¢fS &Y a1 7 9N, TRHR FH 1| 98381, § 39
HET P HAIEIH | IE ATSAI ¢ [ Bel 7 Hel Pl 01 g1 A1y iR fEeel! § va A
WRBR g1 a12Y, a8 a8 Bl #f g1 &1 a1, Rrad & el & ar 3 [0 81 9|

T I8 Fe H 5@ & & H fowg & qwm <= ) orenfeat § wan, afes e
o1 W= @1 gfaem s <21 B g 2, Wig g 31 e WY e 7 s+ e
IR D1 Fragr TEf grf1 a1 Giaem §7 82 AT fSeelt # fSsrelt ot w1, Sfhe
S, g4 81 S A1 1 faeell S 81 SRl € SR gar e Sl Bl a1 8l S 2l

* Discussed together.
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TET B Erel foT R 9 93 8 81 fieell § 9HH &1 Bike sd+il SI1eT 9¢ s © fo
R Ps el § B 1 T8 dl TBT UTa-B: BRIs BUY A BH H DIg Felc bl Bl
e & forg fire & 781 wavar | fRieelt # smuast uRaeT sgaven a1 72 I81 -1 aMmardt
2 o emae gz favg o gt Saret arelt o g1 H I & IR | T8 bE o,
RIS JaT B IS B Tl SHA SATRT 8, b A=71 AF1 © 6 e 3 gy
grgeics RISt feeft & | A, o e 7 o1 yafavor Gfen 2 &R 7 o facett #
BIs Jfaem & 1 3 oo 37 ugal Fiar @rs gam &1 § ST faeel! 31 sRIaR sl
g, FTad gar Frardr © & faeell 31 ST gaven IR-AR 81 W81 § | I TR & I
U= 3fTST T XY, 3MTST Sdhell, 31T AR-UIE &l TRl & W IEd § | -3¢ & o
RIST AR ST R &, QR F1-3% & IR 4 39 a1 4 a1 IR =11 81 gl & &b AR5
F AN B B R 2 | T GRET DI YA ? S, et H el dn o §
319 A1 TR &g &1 Ga-T g1 e BT A 872 TSl ¢RoF ¥ feg # &9 9
el TR 1R gafere uga Iy 5 gAR e gfaer 78 € | g Hifsar 7 gR 9w % fog
S TRE Tl IR (31 b 38R BIs 91830 S 4 JBI TRSA & IRYST I MY Al ISP
[Ref T8 frerfl | 3eT 81 JrEaRi 3 et {6 faeelt 3 S e @ €, 39 a1 &l
ga+t vel-graifea Raar < 9l & {6 oR 9 R @i, I8 & ® AT TTeld off
RUIE & MR W H Hl ug Y81 o1, 39 dRE 9 I% SfeuiRad 81 @1 2 | a1 fawg & <t
SN g M, @ 1 gt fores ot T8 @, aifes 3 wed & o fora aret farae
B o1 UEl-giaifeed Rael < &€ & S9&! WM & a1g A7 & IRKR A er-araifeaq
B S WR U & S9 WR P g6 IRR A YCI-q1aifed a1 9 BM el HR | Jal
eI Heoil arell BT Al IET BT © | 47, § -3l LAl R S g, I g3 gel,
SR ¥ T3] g8 P!, ARs| I9 AR AF-d9 qF1 § Heae & Fa @R 8Teld
2 | 37T [ TGT UIegcs g 3R el (Heldl © af faeel ¥ | Toi & 1531 4 faee
@1 g9 fAaar 81 oifd amuds Uy Big U awe 8l 6 et # fidEe &1 e
I | faeg 7 fremae ey TR STORTY © | b 89N 39 ORGR | dT 999 TR 3TuRTe
g | 9T H3A Sl BT §T o1 fb Aaneli & gehaH fae & forg 89 faRiy sreTerdl @1
39 BN B Y81 ygT FA1 S, SIAT & Gpaai & fog ol 781 fAy srarerdi &
TS BRMT? STORIfAET & forg oi =8 8rm? wIfcredl & forg i =181 8 ? snddartaal &
forg ot =181 Brm? @relt AaRit & oy EF? ST Addd PR <% H BIs 9a9 Sa1a]
¥ HRAT B, AT I HRAT & | T S SART ARBR 8H AN b Ui § 8T 87 FT I8l
ST T o ol 991 ¥ 82 § g % =17 9e 59 a1d B P & ol 4 S e
BT, I TR URTY 3R AT S Al fHerae & 41 e, i fieae |
31T 39 1w BIRUTH & S9! &RIT BTold 87 e SITeT SR T feeet # 3 %7
g | 319, facell & Us &1 BRI —URd | IfiIfa 3116 BSIR URicH M1 X8 &1 B Sidex
318 BIR Y3 S AHM? 31 UCH & Th1 &I F] Bls AR 87 UYBIC Hal o,
HEI WY, B 37, B aT8 firel, 3 g I ASH AT B, ST Bis JfIen T 3ma
feell &1 1 < < I8 ©, 319 goic § I8 el garar | Rt faorelt # afeqsi § @ &°
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TR DI | MYPBT FATH 3 AT fh B9 85 GRIT A DI fastell B < 9 Afi<! ©
g, I ANl DI TEd e, oifd sa®! gard T8l 31 fava @) ettt wekdl g
g | T el weld! Iob 872 H 91 Fadl § GRIA fSeell & 9 99 gelid] & IR § el
q1-q) fe1 facTelt 1€t sl | g 920t Sh, 3R fasieht & faeeh & i B+t 872 amyesr
ITE YRT &1 & dl 319 I1G d¢18¢, el dl MY drex 3 fqsiell olfory | e R
VIR BT ISt H Y fasTer T2 81f, oFR HRT &1 Iorem o At ey gider & gnft
Al BHAR Bl DI gH [a%a § 971 81?7 | A1 59 91 Bl Y81 I8l §, I9dT o9 i
I8l § | 89 A18d & fb g9RI facell s amal faeell 81, fawa # Afad feehl 81 | Per
SITY o fEgcT 1 Iotei STl a1 o {5 89 %@ | o Y, o {6 89 w9aTd M
¥ I < H M Y E TRl R et & et o, 't ) AF @t fufewr ot | 98 feee
BH-H-HH [GQTg Al < | ST, Poi-T-Hel dl AT FUT X BT P B HIRY |

STEl deb G & I 1 qaret €, A9, TGS S Teled |, TGS, B pifsdl §
A IF F 9T 1 qR) TS T2l & | SHR A U B AATs YA IS, BT HifsT 7 8l &
g1 519 HaR i1 uifelamie & weie &I 319 U 81 & A dl qX1 faeell &I il a1
SRI? B9 IS Ued © % T BT TA-WIR 96 T, AT BT T e &1 -7 A7 IR
e W 37T M-8R P U WRIG & AT IT qrgU-elrg ¢c Tl & ol e § il 781
JITUIT | JATST TSI D1 MaTaT S+ 1w 81 Y § fb <y g fastent © <781 a1 %©
g, U 39 < 81 U1 /2 &, STM RS o REdT 81 89 YOl b ST &l ol aaran
T b RvTel Rives bl 81 71 AT | ¢t b1 W gaven 7 811 4 QX fereedl oM
1 SIRIT 81 AN faeell § Q1-81 °¢ %Y Red & W), A 937 § e 3T &b faeedl §
SRT B &, 3R ST iR TSI 7 B Fiifd AYST T [ed - et HF 987 q1
3TaTET Bl X84 b oy Hbe < Ay € |

MU A IR U B I T & g9 I AT <41 Ay | fa H#EY S
3MTST TEER | 3MMYBT & I AT § foh NH-IR ot B fa9y I ot SJoft 7 o
SITQ | 31799 Yo =T8dl § {6 ST) U9l ey 319 o1 2o § i 78 Mg ? 37y
T HAST Bl Mg Bl UG oY, IR TSI ST MSSAST & dad 37T 8, oAfh
HS 3MTUHT AT UGHR G T | MU A% =R A1 T 14 foran b J fa=iy sioft &
Sl H 31T © | H J{TIP] 2 T T3 3R SRITR BT BT WSl ST | A9 I < AR,
YFIBTS B ST 31N 3MMTh 3FTS 9317 & SN U9 BT A9 Y 37 ST |

i faora M (JISIM) : BART ARGR g1 dl 98 AT ST |

S} 9T AT : G A1 Ao WiE g © o6 Frarat fam wam 3 faeet & g wA
g9 I TR UREY WX 30 WIS &I BIS! oFEls, F NG Al Sff &I oarg, (%
U BIST eRTaTS, 1 I s F PIc U U 3R S1. Y a8 &I orsq | o1 fear
IGF 915 BY g4 S B Hide § H3T 97 A1 TR SR SUTEATT ST Bl AT 1T B A

* Expunged as ordered by the Chair.
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ar <t et 81 <2 oft & fasrg WS facelt & gy w3t 97311 wEie ot S e, otfoht am
FAG? ..(FGEM)... § 1 ORI & T Ga Ar8dr o1 & 3179 a1 59 AR STar Tl
H B9 AN BT g 3SR I A1 IW@T ST &, dfbd ug T8 faar Sar 81 ue R wrmee
B &1 Sar &, 91! Big U el faar Sar € | gt § & g9@r uret | A8l <&
g, olfhT I #_1 a<gat 21 fasra SfY, gt Rawdeft s w1 2, B9R g @t W) Ryweft
JMUG YT &l B APl &, ool # MU TRGR g9 S| 3180 SiY, < eifory, ok
Al JAMIHT BRT, Afhd & 99 Bt RIBIRTT 2l

S, S8l dd Yol gaell &1 |9aTd ©, faeell # gfor ®fieR fied € &R
facell 1 AXBR BHL I8 BBl I8! & (b DI AdLT BT 1 41 [ITeT Wy &, Iqb!
RT=ERY a1 AR SR 3 8, AT B el AU aTel 39S d8d Hi 7 8l ? W,
el IR BT fEeel o g 4301 IR g2 § B g9 81 Siid uTs, b fSeell arai
q I8 WIHR BR A1 IR g FAT g1 {271 Sl SR Yo | Wl 81 11, 98 faeel! Bl
q AT 99 77 | Aoy W1s W Ue IR IR US¥ 9 g9 of$ of 3R el 81 SV al 9
faeell & g w30 a9 SU | g8 HiUd ardl 1 f6ar f6 gdt $* @1 faeel o1 e 730
1 3T | 9 FET FHacll I8 o 15 Bl BT -FaRAT BT RTRIERYT <1 913, offeh el
H BIA-IIRR B HTRI I WRBR BT 81 81 3R(4G boRldld, & hiecded bl
g % foIg Q1 &7 oYM W 95 U & | S9! 99 STE & g8 6 Ud e wA |
fquTfei @1 8™ & oy 372 R §31 §all © |

TP AT S : d 379 TrEre § 8 ol € |

S R AT : d MTITEE H & ol 8 | W), Ul A fEHNT A IABel AN STaT
I&d el 8, feAnT arel Y8d € | 79 99 T ff FEr o {6 R Iorifad afwiw iR
PIs U< A1 8, Il IR IS a1 8 3R ATIRT By 3BT Il &, Al Yok <l 3l
ST yer #3AT ST 1 gt ST g1l S¥Iferg ver w31 S 1 gt & gH1d A1 Il
RSP SR el ¥ fSd ol Ha B 7Te] AT | 3BT Sil, el R MY MRS H TS
SITSTYI &9 AT A1 TR B3 [ BRI 991 HTS, B9RT Wil Bis 99 ST Al 984 3ree!
T 21 W), MY 39 91d W 9 [TaR HRY & TSR & HUR BIA-del BT RERT
Bl 3R BT~ AT G dTel TRBR P dad HMH T BN ..

2t IUQHERT ¥ F-URIMET &, § 39 QaRAUST BRal g1 TN S, AP CISH
W Bl T B

oft R AT : AP Y& SHRT <ISH H GH 81 Fhell 872 U1 w9 I Oy
&g | W), W FI1 W SR BT 3BT o &1 8 dl dle], el Al H FHIE PR G 7
# ®g BT A1 & AF-IT AdT 96, 39 U HH-9-$BH 39 IR S 6 faeelt # er
TS ARBR §, Al SHDT Gfeld BT AMRBR NG, Fifeh BT -aUT 15 BT ATBR

2l ooty BIs B IRIT USw =Tl B, d9fcd T X5y Bl o9 ool U 157 =, aF by

* Expunged as ordered by the Chair.
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faeell 1 DI -Fawel B R 91 fdeed] ARSR B 8l A1y, ey & qor-g,
T & fog g8 RR 81 9d iR 31U+ 919 &8 Ad, & AT 41 A &R | 3141
IR HA FE 91 T DR G O & (b Yford SAR 3 H 78l 8, A 89 P -Fawel
¥ o7 P9 ReeR 8 |

S, § 99 g1 de A 6 EhRedR & i &5 §, 99 1 Bl 1 984 ©
3R # @1 98 § f5 i 3ffw 3ffdl, AReX it 7+, ST &9 uiffeREdd & forg wer
ST 8 i 3iTW 3ifel, ARER 3 F1 &9 ol A1 8% ol § Yauc A 9d & | 84
Al I BT HIA-BRA 34-35 AIA 81 MY & IR S dAIoll 4 &4 37 Yaque 8l Y &1 H
Al g 6 3T IBf Bt yRaeT @awer ®I 41 < 3f7u Hel Ials, 596 oY a9Ts 2,
AR aaTe & fRTa & I8 Al o) w1 984 B 21 TST DI Sl AT 7, IHh R4
JETET BT ART 9197 faeell & HUR 31 7T & AR K1 I8 T8N & Il 9 Al el
3R T S T2 &, oIl H U8l el AT, MamErs, Ae], [, BRIEE 3R
IS # 9 B, af fScell S 917 &I 81 < Tl 39 URds gl & foly i 31y R
faetl @1 arfaRes T § <, el # 99 of rfaRe erawen &-1 <, 1 g feeel &
foq g8 Tga sre1 B

A, § g8 W Hgm 6 el 4 S g-sus] 7 <8 I8 €, 99 i @l gga-dl
BIART 9 gs, 9ga A1 3l 319y § | fIsell AR 1 S-S, 31 AT 8, AT
STt ered) Ty w3 91, 9 gATd | Uge THE DIl B 98 HR Y F, olfdb 9gd Al
ge N TS off | ST $B AT SRI Bl Heawl 8, PV 8 SRT B HEAI! &, AT TR
FH-SNIST aTel I8T G4 Y &, Tl ITh! A SIBR BT AMRY, ITb! Biail-rdl bl 1 dg
BT AIRT | T | IRAIY & AFRS &, S9D! a8t AR frem anfey, ot f& dfdem
J Fa®! feg & 1 a1 # A 5 9 19y wiafal & aR 7 Y 3y B oy o, R
5 I ArT 0 U ordl ot St b iR IR fawa 3 9% dewr o1y o el feegea
o1 B IS T 2, ool faeg @ orgrh 21 el 7 S sme) g, R o
IR 3R faeell St 1o omd # afad &, a8 facelt fearg <l |

$1 @] P A, G IR g [ A Aa1 weT W Geal W AR S 3R
Y BT W $B 1 $Y W19 SR o1 | Igd-Igd gId1g |

fae & a1 (3 Tam T a7ee): SugHf S, § s fE wRer srarer St @t
90T & d19 3 fS¥ed TE HRA1 aredl A1 9 TR 9gd GRM A1l © iR g9 a7 g
Bl 2 fF 98 B Fevide W dleld § olfd Weolae IR Jied-aleld d &1-9R SR o
g, IR R o &, Uh-<F 39 g R ff o <9 1 g BIg Ul e g,
i Rt U eres VT &, i1 § e § b Repre # arewt 781 ke Bt faeel &1
g H3il g1

* Expunged as ordered by the Chair.
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dpd Wie b sz oy 1 (100 sonpde i) WA F5 gUat
~al e g8 SRSl S il Bd s cunSe caliiS gor B Y o pd
eSS o) s Saop o5 GF sh Jopabe |y A uabiag Uecas
APRIEEL Bl zlo 2 sl coslie o g eanSS U850 A sl
i jln s Sspans i Bl soasl Wie 38 s BUs laa
pi I3 S s eeagilan zsoec e bl JBIS e i S0 es ¢ G
ety s Slsal ¥ Syl i Laal
i} AR AT : H I/ A9 o oIl g

2 YA T SIS @ G8* U oS! & Uy 37es] T8l vl * fpedl aredt wrar
RIS el T ST |

slaa oSF LKl el so 1S, s LS * s 1503 goide gL T
ZU Sl dadnay an cald

MR. DEPUTY CHAIRMAN: Okay, that is expunged. ...(Interruptions)... That is

removed.

it AT AT : § AU o AT gl SHD IoNI IR Y BT U B oIl
BE Febdl & <3Pl e IFUMAIHC el 8

it e Tt SMEIE: MY R TR IR B 91 FR @ BI?
05 S ) e G g e Sl 1) gGide gL
MR. DEPUTY CHAIRMAN: I am expunging it.

it uRaS TR RIS IS &7, et | Sy #Eey, A O w3
STt 5 ol U7 H 31T oot BT goic U9 fham 3R 59 avic § S=8iq oIl wifaor fear
7, T8 36,766 RIS BT faar &, RRaH 19 @™ &1 19,066 3R W= BT 17,700 BRIS =
# AT @3 BT S 39 QIR IS =medr § 6 399 Ul 2013-14 W 99 facett &1
goIc AT AT, A1 Slcd goic 37,450 BRIS BT AT, TG FT-WIF BT 21,000 HRIS AT
3R @I BT 16,000 BRI AT 3R Ago TITHS TP BT 450 BRI AT | AT el I8 &
fh fhemar SBRIT 2012-13 H 2921 BRIS 2T, ST foh TR 2013-14 F 1268 HRIS X8 AT
3R 731 BRIS ARWI A1 AN U 1 o7 | A1 H30l Sff 4 I el a18d § (&

* Expunged as ordered by the Chair.
+ Transliteration in Urdu Script.
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IOl §9IC Bl 9™ &, ISP U R &, TGl I <9 &6, 3T 7 facel & doie
P HH B a1, 9 b fioeh &) e ¢ <2 81 SuwHfy #48iey, § ey d1egH
{ AT S BT & U I DI aRB AR (ST A AT S 7 200 BRI BUYY TSI
BT SHRCFIR SIb B & oIV AT & 1 200 HRIS BYU | Al SF Sl BT SHRCFAR
ff #=0 St o 78 = T, 1 3ol | ST 8- T - Y% FA iR SIS )T
SATDT | el BT I [ASTell BT ShRGFeR 8, ISP GIRT & [y H-J-$H aI-d1
IR BRIS $UT BT TATBI SHDB] HRAT AMBT ATI HAT S 77 260 BRIS BUY B AfAS
faeelt @1 ST 1 S| SHA Ugel Yob A & H3A1 Sff 377Y | d <9 7 & forg 260
PRIS BUY B RIS THY Tl Y 3R 31T F B 31T dh, Ig Sl Afeqe! H3T off
&1 8, A1 9T e | a7 b—F faeell @l ST Dl BRIST Bil, I8 I8 faca”
H @M B &, I B: [k 9P (Soell Bl ST Bl 1/ 4R ST TS iR 59 919 H
SR 7 31 81 U1 g1 feam, Rt @20 oft 7 afsrst < ot § w2t <ft &1 eo=
9 IR feamr @redn § fb gweiq e Al § wer o1 & 89 fasiell &1 g™ d\
WRIC BF B, 7 b I8 FBT o1 fF 59 AfedS! T-IhR I R B0 <! A1 S
B TaHE W T & AT 200 JASH Th BH 1997 20 WY AlAST < A, 400 A T
&9 80 N1 WSt fan vd A1 SuquIfcr Heled, § U ol SR g1 Aredl § o
facelt # fasTel, RTa9T 39 ©: 7E91 § I &R 81 © 3R RN 39+ 9 fbar, 2013-14
H S A TET AT AT | gBl R BHR T Aefl 93 g €, AR HWR 3% ifeiarie
dS U T, 9 9 H Sigl wWl [astell 81 Sl o, 39 |rdt Rl | agt o fasTelt TS
g, &9 Nl & I8 W TS B, UH-UH, qI-al Hel & fow | § R 9' de arsar § &
sl WER 7 A1 9 IR 9 B a1 o1 S| $e1 o fh f9stel! &1 e mar
RYACT BN, Afhd d Tl TV | 9 Y IRAC Hedx B: HeIH & [0 afsyet < <, 59
RIS A facelt B ST BT WeAT B ATAT 81 8§, SATAY PIs Deblc T 3MYDT IS
IS 3R S BfieHe mud fhar o f 3 w_ie d& 89 STl & a™ oF &1, dl
SR ¥ 519 UAT IGTAT AT, MIB] BT ABT ALY AT | P 91§ 3R AT ASS
T, N URAE BH BB, 99 B G H 17T i 31 it @ 5w & forw iRkaw
2 3R MRl 39 W B FHAT A2 § | A B: #g & fog < fam | # smuds
HEH A AR A S 9§ Ree w6 o afery, afers € R emue < 8, o sl
H TR T® & Sl B: 9 8, o feell &1 ST R 98d 971 9R U T/ © 3iR
SIEARAT 7 I o1 971 3T &, AT P! 319 ¥ F Yo B, iR T o, A g
aca” W g9 [T 8, Tl at least I I8 BT Al g9 T |

SUHTT HEIGd, 2013-14 ¥ ool # o9 Mt TRHY oft, S0 a<h 99 G 3ffasd |
fooTel UiaTss @1 3R 5,640 FTAIC faSTell B AT faooll BT STFAT Bl <11 899 ST
YTeeTH 31T TS BI, Pl hiec 31 AT &I, Al I8 37T 91 Bl

T 319 189 H YA UTaR HioTde <9 IaT 330 FIIdie &l, gaT-1 UTak Hioide 750
AT BT AT 3R a1 9TdR Yotde 1,500 BITdie & i, ey o<t fasrel &f
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YSTaR § I HHY 31 BT B, T8 I B! AATS BH 811 I IoTg o T Ya! & M9+ 1 S
gore e g, S SMue U vudr |t fasdt 77 ureR wiotae & fore 91 feam, fasdt urar
I B T b forg e fn, A1 gl a1 aTel B 7Y {6 avE 4 HoT B2
P IRE A 2 ASARST Ad1? fd IR el & S=a1 B fSstell of wenfay |
9 ATSTE] AT YR AT, e H1egd A § gHBT Sfard H3i1 Sfl A =1 A8 gl

HEIGY, 31Uk AT ¥ § A1 #1 St &l 91 grean § b 1,218 srsieRgwS
BIATI DI ool BT ARBR 7 [ISTell S 3R G AR I IFD! 89 AN A Ao bl
2014-15 H 3 faSTelt & foTT 675 HRIS BUY wIH TS | VeAldbe fhy, ST are! &
feee & 3o Wt 78 € | § g8 HET =g 6 Y R wie o & forg #3Y S awor
PN IR FH-Y-HH Udh BoIR FAIC Bl UTaR Wlic Bel 7 bl STox o -1 S1Y... diie
S B9 gER W e ovd € 5 fasiell 38 9 oMy, &9 of, B ool ardll o it
BT FHEM B, SAG g4 ge! Ad Fb| A1 ITFHTART Heled, 3 3o faT & 4
g 3@ E E & faorelt wrafral 7 feamr g o) fQar & 5 a9 9g Tt 21 6 7
H AR g6 WA 6 HEM el AR e &A1 S Hiex S IS | R2 € SR ARl b S
f3eT U8l 300 BT & 31T A, T AT 500-600 BYY & 3T oI, IFD IR ¥ A T e
FEd | 919 | I8 BT o1, 379 R 981 AT Yo 81 T 51 IS9P DHIER § 3t 31 59
HYBR BT AT § FITh 3R I AT BRI o, T Gl §8 ARBR o A, are fBdT
arel @l B, A1 faeell @1 Sar @1 57 wwentrai 9 gie fed, s el 9 fomd
e, 9 o= AR |, 9 TAUAY W, 379 H31 ¥, 370 R HAT H SHR 37T
SESI ]I Ghd Y| TS Al UFSISE el &, offtfesic TaR dd Iga-1 5id Ydgd J&= Al
& o uifiee el 2, 519 S 18w T8 e uTd, q1 3 SIdT 99 9% SR AU
TR B FATGT?

AEIqd, 39 § UOBRH & aR | a1 HRAT Aredl § | A o w3 off 9 v
T {6 &% 91t Ua ofg 9= & oIy Tpt &1 Wifasia 8191 91f2¢, 8% |Id Ud o 9
el S & fU SR 81 S &, $9felg Ui |l Y &pel 8% A1 Gl =118y, olfdh
YT padl TS A1 Wl IS YT &I 7Y oot a1 b Q0 « Q| # #301 Sff &1 g
=G 5 S 20 Wper MY AT, SGfh 9T | Wil b 1 AT G PR 72 © b U
ARG H IET g2 B ATl ge b ol A 8, I AT I hel aigel 1?2 d I$b
WP, JHRT I, GHET, ISI-US] TG | IR HRA BT AT IR &, b
3BT 1 BT &, AT ITb! HSHI BT IRAT Q=G | H 3T S | a1 a8 §
fop aie <1 Tl BI a7 31Ty PR @ & b 8% ATl 84 < AMBY, STaf ol I W
T 32 B1 317 BH ¥ HH Y-S Wpdl dl & dli $B ded dl STH USORE 81 P |
HBIGY, 1998-99 H THARN URT Y[ Pl SII goic AT - 519 89 1998-99 H 317 &, B
B ARBR AR Y - TG I8 Hadel 243 BRIS AT Sl 3IDH] WRBR - IGT AT, Sdih SHRT
AIBR 7 2013-14 & IoIC H 1901 RIS TUY YHhed & oy fay | oy <Ry fos so#
a1 fSHNE Bl Y e, T, 3sdl IHafaet &1 anfdedar 3R feomsH, sad
foTU ST 285 BRI BUY B AT I BI B, T8 89 g1 F Ugdl TelvS! B b Ul R
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JraR-Aigdr el il gl Ol g4 SUH He W Yellbe HR o | 3 Pel b wpol d
DI FAD BT BIH BIAT TSl §l PHI 8, § AT §, 899 W [ T8I gs, AN 99T A
Al g1 21 g%, P H w1 ag b 59 HH Bl Seal I Sfeal G fpam S, aife
I BT YA SITGT Soodd 81 bl SIF SITA SUTEATT Bietol, RTIDT MY 91 B,
IAB! 151 PRI BYY GRBT 4 QU1 e @ Bioldl 3 o4 FTsiel, Afgoft
ST B T IET 8, et f5h amuea! doic &g 3 7, I9dT 132 BRIS 89 3okl <
I Bl TS RIS 3MH Tralren Bl fIeell IR T8 & 51 Udhs oS < ol B,
AfhT MU THH U ¢ U BT WIS SHBT TIe B & fov 81 fhar fh g9 sl
39 BUY < IB &, 39 B BT WIS B AT 9T SYGIIRT qeied, § mud d1ead I
AR 3 S @ faelt SR =Sng fF S e d S¥eIee i caaron 7, fRIh
U 51 g STHIF 89 TaarIR &R g ©, S SR U1 8, ISd] g1 & oy, Iqa!
YB3 B b [T goIc H B I BH $B UG8 B < (7 I9 W BMH Y &l Fob|

2014-15 ¥ AT 2,482 PRI BUY UJheM & oIy faq €1 37 71991 & 6 SH! o7 R
3T FeT o 1 39 SIS BT Ol S8 TSI g8 8, S W P Yo 8 ST 3R S
20 ¥l MU QT &, IFDI S8 TAMN-A13 Tpel 99 S| I8 ATIP] W &, 98 Ig
RG] g3Y &, SIFI HIYUT #R U1 & — 37Mqh] A & 3R 1 § feell ARPR P71 qicT VET g,
T8 W AR U & — A1 WO H AR AT §I $9 YBR Sl U g Fedi bl 7Y a1
P I 8, P U PH S9-9 BoIR g0 ITH USoRe &l S|

HEIGY, BRI UShM & T g9 aRedl dgadiy s H 300 wRYT & Saral 4=
@1 o1 T 9=ai BT 9fAS 997 Aeh, fSoell &b god A6 F 3! Caildhel YJheI
o |, el AHRAT U1 FH | & B8 T8 JAARGST @relt off | AT amud AT |
A faT #5Y AEIGT 9§ I8 HEAT ® P 3N s9d! k% el & <Y | faeeft &t
3TETET 95 98 TS 7, T¢ BRIS W 1G] feelt o mardl 81 78 21 8 wuret giafads

DI ST/ B, TGT SICYI D SR &, SAT&T Tpod Bl Soxd gl

3 # e Taarie AEY & IR # ard F=a1 =g fad @5 "'y 7 9
2014-15 & golc H PaT & P 185 ATSC YTy Il X8 § 3R A ¥ oy g1 & foIy
STHIF of ot B1 31 91 Yoy b foTq ST 89 <) &Y, SHHT 9911 BT B 3MT SR Y
& 81 379 ST & AR Sr@Tel St 7 8T A7 b qre” | @ A §, GR-gR 4§ @l 37
g, U FITsC Aoy BIH! T8 81 BH 50-60 A8 Ioey 3R g a1fey| - Y fieelt &
$HIdC IRYUATA &, 981 UX 3R IMSTIIIEIS UR ATge Aecy ST g9 a1y drfe ol
e Y JTel AT 8, 9 987 IR B b AR IRM H I8 AP |

T T & oy 84 2013-14 H 17 BRI B0 W o, I fdepd o4 &, A0
SAD] TFTHR 35 PG VYU B [T 8, 3D (70 § 3TYHT e=dTE el gl H qaqT1 AT
o sad foTT 35 BRIe T At BTHT 2] €, MY 39 &RIR Bl GTHR 60-70 BRI ST
BTG AT AT T €, ST8l el H BARI AG-g8+ ST &, IqD! BH PR B




344 The Budget (NCT of Delhi) [RAJYA SABHA] 2014-15 & Govt. Bill

b | BT & TIZH H 58,064 BT FAT A Ha=E & ol g9 Y b 21, 397
I 14,844 FHT G} A P o §9HR TIR 8, q1h! & AU MU+ g7 BT MeAlh ™
TE1 {51 §, e HH IS V&l & foTd®! acie 9 3 v gU © | A 319 Wil & 6 &ae
S o) e, g8 o) f&an, oifd S 91 §ol &1 BAR WHY &I I 8T AT, Iqd] B
DR 3T YRT HRAT GITY | AT TP TIedl 1218 ATAARISSS Bici sl W[ERISS §s ol
ITH W 895 fIeRR g3 2, T8 # $B Wieeh M W81 €, $© A Ml &1 URAT 7 78T
fTI®! 9918 A d BIAFIS Wl §s o | A ITH 1 & 6 ST 3l &1 Bl g,
T 25-30 TG T Y&d §, SHG! dX WY 319 & & 3R S Bialel &l it ey
[ERTSS BN dlfh I W1 89 g1 ave 4 Rifde VHiEIsT drargs &R 9 |

3709 2013-14 P FoIC H IFMIRTSSS BIAHIST P foIv I TR BRI BT Bl
¥ forg, ofs emue 2014-15 & doc § R 711 BRIS $UA BT Udu™ fhar 81 <r&r
MBI T TR BRI BUY Bl S8 IR FOIR BRIS SUY, U TR RIS BUY B
IfRT T, BT I WTell 711 HRIS BUY I © | SUFTHTIRT Sil, H 3 719 I q=-17
H31 Sl A qoHT A18dT § [ SFaNaRIgsS BlalIsl bl SacqHe ¥ 817 3117 8% Al
1218 BIAIST H W hdel 50 FMARTGSS Bblcil=iIoT DI U BT T <31 AT MY 20 ATl
T 1Y 50 FBiarel ®IF At 8RN, Bgl 8RN, & 811, IF6T 9 dIs 1h T8l & | 3
Ig el 8 fb 95 3F3MeRTSSS BiciHsT H, § WHax BT B BRI IR Rad forw ma=
711 BRIS BT BT AIoT @T § | AT A1 S, F 7! a1 A1g % 95 Bl
& B 7 1218 Bicdle H AR STel & oy MUB! 12 AT BT FHI 1T | T
319 711 RIS B H I8 T B PR YRA, A9 el 781 B IRl |

SUHHTART IS, H 3Tadh A1 | A #3A1 St | U 91d 3fR a1 aredn §
o STg AR Pordh) 2, O I8 IFSMRIgSS Blal-IsT § thefdl 8, S8 TR it gl &,
T8l W AR &l 8IaT §, ST8T WX A% 9T &1 8T ®, 98T UR N eT gl YR, 99
J R B, A1 99 89 Al g9 da1el 81 € | 59 S Bedl 8, A1 98 39 IR Al bl
BraTST A Porar ®, FARAT Porar 7, a1 98 39 TR AN &Y SIS I heldl 8,
o et B, 1 98 39 TG AN B BicdHIST | Herar ¥ iR 87 Al dd ugadT g,
I gAY 99 81 T Bl

SUGUTIT ISy, § A9h H1egq § Ay fa< §=1 S 4 der Arg b o g8
@ BOIR BRIS Y BT goic W AT, TP HH F HH IR BOIR BRI DU BN 3R
95 BIAIST H HIaR STd B g1 3R 50 DI & BAd I 20 ATl H YT BT AT
SAARAT, SUD! GTHY BH I HH ARI Blal-Iol § g7 ol 3T B Ahd & b Y
50 BIAIST § T HXb 1218 BIAMIS H B8R o1 R TH-UH go! Ui &R IT & BAR
Silex Ul B Sl XEdT SINT 3R S8 I BT deaR < <IN RTRT b dieiisieT
H I8 9Tel AT A% UT GidhR WEdHE I8 A, Jg H AT ATETH | #3 Sft 9 Rk
HRAT A1EdT § | 981 W e 781 € | 981 W) IR STATHe B g T SToxd
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2 | JMYT 37U gl W H 3R Sdoudc & foIU Tled wiF 3MScol 2150 BRIS o
BT TG B | AT 2150 BRI ST BT AT fHAT Bl I8 MMUH Sled 3RIT STTTHe Bl
o T 8, Sifde a9 Rih facelt &t Sr3IRIgss Blcil=int BT 3000 RIS DU Bl
gofe T ol I8 S 846 BRIS BUY BH © | STH fhdfl T Felrsaier &1 o1k 781 %,
P T 65 A SITET ARYAT, ARAE! AR Fergaiiasd g o, R 7S B args 3iR
R=Ta1 w1 fopam ol 3T 399 3R SATET US BRA B STexd gl 31} AR Sft g @ I
6 &9 o7 Uh-Uh, TI-GT 8¢ ddb <fhd | B I8 ©, SAY IR Sdoyic a1 It
3R SRR 21 3RET STAYAE | 3T golc WYY § Pl U Wl Udh wilselar I7 U
RIS ST BT BIS WIS & a1 B W o ¥R &, 3o 3o T oo T8
81 T8 JAUD! gote A el 81 § I8 Hel dredl § b 5d @ fdeell § by TR
&1 BN, T4 TP A 3MMY FRIBAT & SR APR AT, TI g1 A8 BT goic Al

319 § Uil BT 91 BE T gl MU FI Ugd &, 39 I qoe H g9
foTT 500 WRIe TU fIU &, 3B foIT 3T g=uarg| 1998-99 #, faell &I Sl elee urt
e o1, 98 591 QHITS! AT 89 2012-13 Th SHBT TGIHR 850 THSIIS! fhdT B FTdh-
SERYR P IR 7 BN B I8 | &4 Sl 80 THSITS! Ul (AT o1, 98 <&l firer a1
BT 81 I 3T 39 TR B B, d1 feoll B ST Bl A<Sr-t gd e Seef g5+
Uooll § 31 QHoiS! Ui+t SHE & -1 9 Faraas, ReBES &-d Al & Jwellg -
&1 B fBa1 21 I8 W Ud 3"l W 21 Ul & f oY 39% 6 gl W e
PN, I $H TS DI IR, Sl Yool H BHIE §s ©, OTH Sqdadl 9 Il Faraas,
RemaiR § soarax, ReIgs iR RIBE $Rb Gwells Hyil Al 37s] 8| H I Bl
aredT § 6 afs ama s8] didrags H &1, a1 ol @ 9 & 9gd g1 F9R1
BT AT & SITY|

STFHTAfe Sf, FE g1 e R 7, § o 7 Sft 1 e S o’ ot fae argn
g | faeell 3 3rsT Y 30-40 WRT U IR Bl ]8T &1 B Al N Uil dve PR & AR
TS RIS &I goig W BT 2 3T RIY, S9-79 IS e TS, J&f Be TS, a8t
We Ts| 99 &I BIAT ¥&d] gl RIGTR A Wk Sl qIgueisg o X8l 8, 98 i Alel
R ITSYATS Bl 98 9% Bl Y& 8, I9H ffcHfedmal taa™ g Y&d 81 3T o
Th TAD! 8] dGdIuil, TP [T golc BT WfdeT T8l BN, Id ddb Qoo BT STdT
T IR I SuHTaf Sft, 30-40 URHE U BH FE elar B afe 3T g9 30-40
TRYE U Bl dheld B oil, dl S UlseTd BT HI%T FHIETE 81 ST

IYFHMT I, H Teb dIsT 3R D1 Aredl gl ol DI AEIal BI gl § AT I
B FIT ATH B2 30-40 ARG AR D1 IMMETET BT i1 Hiavst RITH 7, 39 qd1 STl
IHAT 4 21 BERYR A PR JeXYR RATON 91SX I Rl WY ssrIRIgss Plalo @,
I QDT ATScelc AT H BIAT gl ARI e Ig1 H FRafl, IR a-93 rel A1 |
IR A B FT? §A9 1300 HRIS BUY | oI ATl Bl e & B fBar g1 g9
ITP T Bl Tb STE Ty, RBIgS BHRb M g1 81 88 I8 AT 1300 HIs H fhar
2 3R ol I8 & 9 YT 81 B9 I1ed € & 319 39 W iR B W, HIw! gacidie
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TG | AT 19 qb JGAT &b fHTR TSNS T8l 14, I Ul bl RBIgS SR Il
&I BV, I9 Tb ART Hell JHAT H ST I 3R M9 SHD! b 81 b © |

SUGHIETE WEIeY, H SIqUIC & gR ¥ a1 BT grear g | § Ay fad /3 St
BT AT, FUT AT S A A BET 8, H TR S Pl I8 I AR b o4 BH
I H MY A A AR YR 3131 994 &ff | 9 | 80 wfarerd 9 9 off, S g A T8
off | B9 2012-13 | 5800 B IRAT BT Feflc WSl BI, 8H 3781 T ol TR a9 oAb 3T,
R TR deiers a3 91 off | 39+ <1 1380 1 & SoxX B a1 Bal, I 1380 AH ol
TR g9 S BT Sl TN B, 39d] Ul BRI IRBR B T8 8l 37d! Bls 3ih hesde
T BT IS8 A JAcIC Tal [T AT AT, olfh AT I T AT Yo BT |

facell F2) iR SIERN # difeifed IR dowRM Red 73fiF IR o€ & IRy
B BT ST T T, 39! ) 8HR] GRBR USd & BIP deil Ts Al | Ig g:eilfic
B a7l B | I8 319 Y B dTell 3, FlP 89 39 W 90 WHC ddb B IR b I |
3 WTZAT 3R BT 400 FoRex W o B 1 Pal oY | FTdT Fefle 1600 HRA
& forg Wt ARY TR AR ST 91 R bl oY | F 7 Fedle 1600 B Sf X8
3R 719 Ig THHC goTl o1 o & 5 qRT A |

AU AT ATSTASICY, IR BTl W1 -3fF< (48R, BT 57 fhan Suqumafy #eiey,
§ amacs AegH | AR AR #E S § P aedn § {6 amegware! & e W gH
RS B PR b &, TP 990§ b © AR §H SHD! YRT B Off X2 81 37 MY
U RT HRAT S AT S T3 ARBR YN, T8 HIATGN? &I 1 78] o7l b a9 =78
WRBR AN 379 AT FRIbA F TRY PR IAMI 2, R 3T FA Tl BT
ITed &l STRIES & RoTeed 31 & J18 379 X ORE | °a-1 ¢ &, T8 H 1 Y B
ST 319 AT H fdegpel el S| § I8 S g (& [ aRE S9! WRHR F=11
g1 31T SASIR R T & & AagaR &b gA1d 81 SIIY, AP q18 BRax] H She-als P
fr TRE WRBR 9! 8, T8 AMTD] HRAT 21 3FR MY I o] HRAT A8, dI 59 BST
H 39 B Fa1g fF 319 B FA1d BT T8 &, AT fAcell BT a1 DI Hd AlBII
WRBR <7 A &, a8 il ff urdi &) WaR 81?2

SRl de A1 RN @ 91a 7, ST SR &9 AN A I B | 399 AR Aol
X 1S9 | g3, d18 WIGASl ddsid 8l, T8 FelTsailas 8l, Ire NfSdl Sl &, a2 8,000
Y 3 A @I a1 81, 59 H Ga Negs!, graure MfRex o1 gafoy 931 s9d ar
F A 21 3T 2014-15 & g graaie Saex & fofg 3,702 Frs vug faw &1 # =mear
T & 317 S 9.I¢ | 59 UH dIoT, Sl 99 gHICC ©, Sl ofthd dle Bl HH B,
I T UATT2 JEUTH, ST Hifeld] $of A GRIGIETG $I dide BRI 59 T AT 39 Tal
I, 99 TP R IS BT b HF 781 BT | 399 K7 I WR 70 TR Sfthep Pl
WIE WA BT ST 3R AYRT IS Wil I8 T, 3R AT A2 U +aT <31 MR
BT WIS HRaAT <31, ST 4T 21 I8 11 81 98 T &1 8, Hifh 94 $9 Uleaq
T I-T TR S 9 8, | MYTA STt 99 8, T8 3P IRBR 8, 379 910 DR Sfl ATSI-
g S BT TSI 8, ITD! TF B AT 3HD! g9aT ST |
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AT 3 3R SaAYHT MAFREY |IEd BT Udh ofex el o1 — Hgl ¥R 99 H &
g1 off, I8 ST b BT @I ©, GRIFT ATed MBI A g1 R Y 2, Y6 H Bl ofi—
R forar © 6 89 921 &1 fhvrar 40 Wi o8 o< I 8, 319 31T AT Al A qhY
PINTT| T8 B WR 3fT% urfelamie & 9T 11 R TMI 519 9 #el areli & gar foar, a
q PEd & [P 24 TRIG F FHH &1 AN 99 {4 111 gat fman, @ 9 wad & 6 U 4=
& TE1 gl, FIfh TAR UTH U P B BT Pls WifdoT &1 5l MM AT BT fhran
40 URAC BH BRA DI G Pel, ol AT qb Yeb TI1 UAT HH Te| gofll S81+1 $al
o T8 ST 40 TRAT fHRMIT HF B Y 914 &, I Al 39 ©c Bl 7, Ol RAR— &) Ay
2, STel gar T2 el ¥ 8, S Ry wadie oM & fru 81 Sy #eiey, ¥ aige
AT {31 XBTS 9 <dal BT ATl §, dfh 3RT Saawic FHfRex @l 40 WiT
AT BF B DY S BffeHe 8, AT A1 I 39 ARE D ToAd BHSHS T B, AT 3R
feeell BT ST &b W eI BATHS B 8, A 3B Y- B | H 39 oex Bl 8184 A
T PBRAT AR g1 T IgA ST 81 TR, Y8 I U AT AT BN, 3R el AT
2, a1 ¥ fazar a1 €1 ¥R, 3719 39 Ug <Nl I8 S B

MR. DEPUTY CHAIRMAN: No, no. You should have taken prior permission for
that.

sft URasT EERT : I® ofe} WR FWY 3% uifelumie & U T ® R Al W gad
PINTT, fHRMIT 40 TRRIT ®H &1 &1 8l 919 49 AT arail & ya fhar, a1 S84 &al fb
BT U BINSR, I QIRUIC ST &, IFb (Y AT HH A B 91d 8 ©, qrabl
Bl el gs & | HAl off 7 g faeell &1 [T &8 H= @I a1d $el &l A-1 bel I8
g 5 oR Su wfdcHe o1 &, A S W BRI T 24 JouTs B a1t off, A anft T
394 P T8I gaTl Bl

S0 U gEr #3181 gradIe |3 St 7 de far fob 9t Rawy aral o1 sig wive
TE1 BT, STET AR Fanal, R arel oftel, R amel o STei| 31 3iRdd 8s hIc
J g faar {5 14 SR TP 37 WID! ICIT DR &I, Y eI deidl| T8l g7b! YRI urferdy
1 B THAR UTH 187, 9 TSI BRI, SAd 915 9ared f Tt & a1 7811 o o
S8 Ig VA T, 9o TRIg d1 AR 1T, wife 39 {9 db TG oAl 7 89IR) 92
R @i fog a1 &9 R of {70 | 31 H81 9 I 3191 oI 31T HRA? 37T A ITHT
e RN 975 81 71 & | JFRad 818 PIC BT I8 3iTe} g3l © & 14 3R T 31
I Raen & g WY T8 B Adhd, U8 & ThIF ST, & S o, v 3R &1
Sip FHSHI, TH 3 TATS BRI, IS 915 3T 59 IATSU |

3T g WX 91 HRAT =TS &l ...(FFETH)...

1. IM YT ATeq (IR UL : AT 319 IRIUTIADT Giferd Hewd Bl i a7 dxf?
A AT S, M9 qaTd, M9 B w1 W <2 B

3t 9RaS BRRN : H A1 hadl HAT Sl B BBl gs 91d DI B DI PR BTG |
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. XM MU TS : HEIS, 31T 59 91 DI Ale HINY, ARBR AT 39 97 BT THRAT
I o f IRIUIfeTeT ofg 39 dRE & el HRA o 7, Sl S9d AfTAR &5 § &1 31l

ot uRaST gTerEt ¢ A SN, 9 919 W) SUdl Uah SIS oA ARl 3mg
foeell & faaT 3= € ok § 0 faceeh & el w=ar 1 IrawifereT 4 g e faan
o7 foh 3R TGSl BT a¥F 81 € A 91! Il 99 ff JIs ¥ 8T <F 9V, &el J U oT
a9 faeel # 1 =eih| 9 9HY W BIPR H I bel A1 {6 § ¥ e ger wahl g,
Wﬁ?’[?ﬂﬁ?ﬁ%lPermonthﬁmmwaﬁﬂTWiW%Wﬁ
DT T S F TN IH FHI H 370 99 9161l 9 Hel [ Hdf A & 99 99 J8s] W
31 S, a=1 § Rffe $faa &= 1 I8 # oifF Ravle 919 & @1 g1 9 999 44
e faeell TRBR & $F B e+ A 74T B a1 o1, R s Risga argq &1 39
AT Ihiet fhaT | SIS MYB! 98 91d 16 BT A Fel fh oFR fieell # &9 99 a9
TP AT BT o], I ST Bl SHBT Ao Bl I <02 B AT JATG-S0? 3
HHY I 2000 H AFTST g0 &1 s 1, AU g8 a1 I1e 8|

39 X8 B dIol BT WIfASIA s8Il 81 301 ©ff I &2, 39 I8 BT § & 3R el
DI ST DI T Rawn 4 Gien frer &1 2 A1 s9D] I H R Yleetq 87 14 T
TP 39 R I AP oA TS ©, SHBT AMTD] BIs 7 BIs & BT BT

e AfRo AfsHe dierst | 100 WS e S &1 R1ep foranr g1 Afolt Afswa
Pictol BHI oI &) <1 &1 S fsar 7ireft St &1 a8 a9 o {6 I8f R Ue @R 3T
AfEPHer Breret g941 TRV AT F 100 el BT AfSHA Bietsl 8 AN 7 & g7,
ST 2014 H TAR BT IET 812015 H IGH UISHIA Y 81 SMedl|

HAY ST, 2013-14 ¥ faoell § 24,025 9 B &, 1S & IRIW # el & ar<x JIs-
PURIET 43,500 21 I8 a1 § gAY a1 TaT § i g ol faeel & € iR § Y faeeh
H g1 amg AR AR 81 e a1 9 § @8 81 §, 3R 399 I Uh |l 919 e 81, 3
T 1 DT IRWIS HIAT Al &l A UTH gole @7 gall B

A3y faeetl #, AR f[a8R 4 e giRbed 9941 A1, IHST YH-YoiT 81 211 319
3T I BIRYTH Pl WIC PR I8 &, 39D 1Y AT 9gd-9gd g=yda| I8 U agd
BT BIRTC A Bl SD] Ugel 81 91 ST A1fRT T, <ifeh1 fh) avre | Ig feot i1 gl
TATI TS JRIGRT H H I © % 19 39 Y6 91 @ €, I8 U 3! A1 2

B =121 # fAepd 39 fofg eiveT g=are vl g, Hifh TR el Sl &
oY fr ORE g WA &, AN URITH Bl of-ohx g ¥&d &l ATYT Bl 2 fd 50 Hex
3R B AR, <ifes T § =g o et Hv=am 31T 70-80 H_dT <1 ATST TR BT Ted SATET
T 81 31T AN BT JoT | IRIG 3MMSHT 314 YR BT Y= ST 81 o 8 3R TR
ANl @t fFsl 31 SUTGT thel B ol 81 TIgde BIRUCe™ Bl BTdl I U] HAIH 8l 2l

SNt STFUTIFY : 379 MY FHATE BN |
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ft 9RAw BT - 519 ¥ U 9 AR TS 8, Ugdc giiced e fhe @f 91
T & forg IR & T8 2 | 51 I8 el & foy Rerd o, e 89 dnn feean faan
B ¥, b AT faeell § WHR T8l &, IS el &, A d AN fhae g S e
3R fHet ey $ HRaY TRIG AN Bl 98 &1 &b oIy UTgde BIRUced dlel gq®]
Yd BIYST I3[ B & | ...(A0T DI =)

it ITFUTUFY : 379 MY FATE BN |

ft uRas EERl : WR, WX Ui fide A Sifer<! 1@t € | g fiee WX 91t € iR
arg e g 31 S | ...(HaYT)... W), MU ST W &9 firee fag € |

T - 9 : Y A19-¥<19 9Iffv |

sft RS EERN ;U AF-¥S™ B 91 T8 8, § J off Hae 7, S @ 9 wR
I E | H31 Sfl, 2014-15 | AU B & oI 2,724 PRIS B BT YIS @ &, SIdih
2013-14 ¥ §H 2,490 RIS TUY &I WIfIsi w@m o1 § I8 =aredr g, 9 mard) g 18
g, 919 2013-14 ¥ e &% oIy ST goIc o1, d HH H HH 379 AT 500-700 HRIS ST
a1 o8 3R geT <IT, a1fe TRIET Bl <58 IR gd1d e offi| 3T 8IRUced & wIh
Bl B, IS «arae el 8, 9 el 3l fou s # W T8l €, Slaed T8l 8, 399
I@T HH W G BT WHI R, 39 H Arerel iR ik 2ot R 91 dem w#AY St
JMAH 2014-15 H 1,862 HRIS BT WIS 39 A< H fbar 8, Safd 2013-14 § Ig 10,359
PRIS BT AT | 3 T 90 BoIR AR Rifesig &1 dorm firer %81 oY, oifh sy Se
4 TG 30 BOIR WX 91 7| 891 S 978 F18T 271 3R 10 o iR Ryfesi ot ama
A &9 S2 U 41 R 31 71 %2 9, S9h1 89 < o %8 91 fUwdl 6 789 ¥ bR
T8I B @I 9918 ¥, U Ul TdHC 8l Bl B aofs I Id] UM T8l et <&l 2l
7 gFh W e & b foad I 99 3R foedes Uy 319=1 971 | AT H-1 I8 8 b
I S 39 U @l fotfie It B, S9d! 31T WH o) SIRITI 3R 9 4 ofg 1T 8, ot
4 SIRG of AT 5 oIRG 374 &, d 5 IR of | FaebT JATThT T 21 &1 3R 10 1 T & 3R
D] AT 4 AT 30 BOIR YR 918 <31, A SHPBT Ao al Jg! & fb I 10 ATl SAVR
| 9 dB 9 70 Al F SR B S q1ed [ora1 Y 29 A1 91, a1 319 s foafie 71q
IRIY, 3HB! 3MUT IRIY, S T8 AR FHY H 3y 7|

R, | U 3ifEx IR a1 TR SNt 7 H1%! $B Be a1 21 M afd faia gied
% IR H FEl 8 f6 3 1 21 oy ufedtsds Urgde ureRig A 6 T8l 60 Widd Adhd &1 M
RTd SaTeT @ieil, S+t SsuTe] defdbal & RIeRe) # effad el a1 59 s9 9d!
YfeeTd YTgde UIeRIRM § &RA1 &8, 9 dl dls SATG] Uleatd &1 T8 81 STdh] SRTHT
SITET BT iR 3BT HH RN A IS¢ A1 96 B 3T gAdh! a1 Sa1eT 967 <,
9 faoell o Afgemell 1 ik afeadi &1, S 918) | Ug+ 7<) &, S9d! BRIl 81
B9 ITdh] BRCA | SIIE & T8l b, Filfdh AN UTF Bietoisl § 3R AT
ERT A T JTBIATSIM &l § 3R 9 JaRI 9718% & =1 3R d s gt ..(awa &)
HAY)... O 3mue SIRY Bl ..(craem)...
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MR. DEPUTY CHAIRMAN: Please conclude.
#Y Raw gERd : W), § iw e iR o
MR. DEPUTY CHAIRMAN: You have two more minutes.

SHRI PARVEZ HASHMI: Sir, please.

TR, ¥ RIS W 1T B ....(FILIH)... F SRS TR 1 Bw| ....(FILH).... feoolt
& RS W @ 919 81 gl Bl ..(magm)... Al @ R & IR # a1 R
STt 9o 8 e 7, S 81 @1 ', H S9! Rl T8 S argdil

it STl : Riic B &) IS SToxd T81 Bl

oY uRAST BTORL : AT -S¥%C & 94l & A1 SNl B V@ &, 98 W AIP! AIgH 21 H I9H
& T ATET T8 AYD! SYC! 81 3 IHB! <RAT|

MR. DEPUTY CHAIRMAN: Don't repeat anything. You have two more minutes.

SHRI PARVEZ HASHMI: I will not repeat anything.

TR, § TS W I HH 39 goic & M | U8l 3+ Siordl, Ugid, 9, g9,
SAfdgRIdt, wd, ITel, YR, EH, dicx, ©, Afad, Seil ol &l AR =lel F&0 H
&1 31T, RIS, THICR 3fR |eoll Bl HIAd SRHN P I8! 81 3T S TS, TN A1
J&l THER & IR | Sl Hedl 8, 98 IS ¥ Yol Te| AT A1edl, Sl S'i bel 2 3R S
mﬁﬁw@mwm@%ﬁﬁww@%ﬁzﬁ@% AfhT S-S
BBl & fb THIER T81 WIYT...”, ISP T § 8] de-T arsdl, Rifd a8 Tl
g1 wie, fb Mﬁwwwgﬁlﬂiﬁwéﬁﬁwmwmﬁ,aﬁﬁaﬁﬁ
THIER GTYT 3R BIF-BIF S T8l Gl FbdTl

SUHHTYfY ABley, 3id 4 § U 91d garg-ic & aN H By B AT 91d JATH
PRI AT T8 95 ol &, ol a1 § T8l ge1 areanl § R I8 Fe= argm &
3119 STd g=aTd=He ®I a1 B, A1 IEH G TT ST IHAT H 33HRIGTS BIaAIo]
3R TGl BT S Tt ST 81 31T S d6 SHB! TH.SLUIS. T B dhela Tl ddl,
JHAT AT TET 8RN MR feell o1 g AT Tl 8R, A)T 98 AT R

3 H TP a1 HE B H MU 910 WeH PRAT AR § [ faeell Bl Sa1 3R I
P ST T A BT Bl facelt B S 3R <9 B o+ ar ff I8 | 2 ® 6w
& q9 3T 59 AL ST ORI 9199 S| Y FGDT Igd-9gd gIdIa|

it faora Mad (JTSeI) @ TR Sff, faeell & go7e IR 1 alel &1 Hidl a7
& oy # MMUeT MAR <h HAT T8 gl

HRIey, fa 530 Sit 9 Aol &1 9oic Je+ # @1 21 § 999 gl Sdh! 39 91 &
forg qems <97 =mEan € & foeeht & aoic # va 3 @1 0 TO1 S = o ®1 fam
AT St feeel 1 Hdfea &1
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[SUHHTEIE (ST, AIARI Sifedn) YR gy)

d S &, UB I ©, Wil d J8i Ug-fofd 3R 1 g3 U &1 d foell &Y TSI
BT W TS §, ST AR St e 2 A1 F A gl ver-foran g ok I8 997 g g1 W
foar Sft faem a1 & oreger 7 21 EEife 9 S a9 31 g T8 sl Wy
faeell & orer #7 984 sr<Iar fby &1 fad 3l Sit 7 ofue goie & oiex w@Rey, e,
AT, IY1, GRE, fsiell, I, AHToTd GRE MMfe TT9T e ISl Bl &1 Xdl
g1 $ad fad #= Sft @ dR% A & foy 781 @S §, afcw S99 959 8 A
&3 # & © | Heled, I8 W 3 fAeell €, Ue fdoell Trsigndl gRaT &l & 3R T
Th! feeel Bt 1 ST fAoell BT AMETE] T RIS | AP 3Ts HRIS 81 T8 2l 1439 I3
frariies # el g8 <1 facell 7, ST uiadr 2w & dad 99 2, qrat 9y el U™
B 99 TS T A1eiN A T ARG AN ATST SR Blallal § &d 81 3R I JHfdhd
BTl § I8 &, dl S99 ITd! Terd! el gl 519 ga- &A1 & 3ieR Il o= -are
At # oot &1 e € T8 foar 11, =R & gl &f g 8 81 f&Har
3TTST AT | T g ART I $d diai-al 3 I8 8, Saf & & gfaemd T8 &
S S BIANTT § AL | YT TR T1T, Filfh TSR 7 Id o7 Fa=T el
DI H STB] SFRIGT BicAisl Tel, dfcd H gD Hob HE BlcllHIol Hedl gl AN G
BTSSR SATIY g 7T, Fifep b ITH &4 & [T S8 Fl ol

BT YHIATT 1982 4 s, o7 W9 1 YRIITS W9 Y A1 S9 FHY d18% A agd
STET IR 3MTs | S99 e} Bl b gifes T S § X841 o1, S9F 978 19 STTT o7,
T 3P 918 B WTel Bt ARG Al 918% | 37 O &, FoH a9 <areT o f[8r
3R TR U & Bl &1 BIg A 37U STHT A YT 119 BT B T&i e 3Nl &, dfed
IHB R RAST-RICT BT 7SR BT 8 AR JBT B IAD] €T & (b T8T IHDI Dls
IR 3R B -gem fel S|

AeIqd, § 3T Ae  fax 73 S &l g gredn § & ool $ W w9 g9
gl SHP! FaRAT DY BT & b A ©: oG ol I& TR 7 MU iR IFPB! e a9
Efl, 519 TileIR TR Saerd BT S <gavel 99 BN, T4 RN Iodl & 3R Y
4T BRI H Ueh IT8Rvl gard g fdba 81 g g fdoell & 3fax U & oy 3
g, 9 I8l QY 4e 31 & Hifdh SH! SIRM Bletel, e LIHA Dletdl, 3 Blete,
fARISHA dlaol IR feel favafdeneaa & oy Pictail # SIRIAT o1 Bl STd! 3
BlefSll H gAY TIRIAT ST 2, b O AT A, I8 98 IR J¥l 8l, [98R 2,
RTSIRATT &1 AT ORI &, MR g8l UR 31 Hielsl el 8l q9 SR AR IR ged faeel!
P 3SR, AT & ISR MY H FHSIAT § & 3R §H 4R Bletol, U WIh Hietdl,
&g Bletst S Dol I W FiAS T81 Gid &, Hhassl § 3R I Blolol g8 W’ Gal
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3.00 p.m.

ST, A1 # e e fb 91 g2l Bl gel R A DI ST6xd gl § g8 g <l
TS 1 31T AT ST B ARITG <RI, el ufeels Thl 3reeT Tpdl HHT Sl 2l
I qR < H HArsyl & 3R U e Wiell | SHT Sl v Wi fhar 8, ) Sud
T HIh] TSI WA 8 s &l H Y8 U S8R < Bl gl

F 91 78T o7 {5 S d wiaif=al § arelvy g @l I8 & | B 3 9gd DI
P fop g77pT I B 11 S UB Sl SoldRTe 311 ST | Soldeie 31 & Ugol I8 ST
AT STORI AT, AT 2008 | s=i1 Wifdod Aféfhdre sic feul mfasa aféfhee
BT BIg AifaST el o1, fbwg WIS 7 BT gU Wifdordl dicfhde die fau 1y ik
ag 9 QT St & g1l | dear fQu Tl 59 |RN T Sl T SR WR1E $) fean §
Rl 1 FHETT &1, i e § g4 el Bl b I8 dAlellaid &, g9 7d STl 69
SAfelara T 1Y 3R bR BRI & TRABR 31 T8 2 3 a& diaiar frafid 781 g8
g1 fad @50 S 7 qurg <7 ArEdn g SR ofy o 9uTE § 9ahd €, difd SR dal
2 fp IR IR TS & O 89 o diali-al &l i exe fardd wraifral o
AT B=AT 3T T2 1 ARN A $gd HAR Bl ARE Bl &b g A0 w- &g
g | 981 W TP 91 DI S8 & e ¥, dRIC! HeX 1 Bl SIS B A8 8, TSh
& AU ST €1 81 1 319 @Al B Ul e AIQd § AT el b Yb W IR BlaAl
& 3fER UTgUATS T8l Sell g &, I8f Uguele el ol IFRHd Bl § SRl
H U B FARAT BT AN R 5 &7 il o1 Fafid s T, 89 A
MYPT I8 R At areY < &1 aRAT HRAT TS, $A T BT TP YT ST
&1 81, Ig faeell 81 I8 A1 § 3Myd! SRIpd Blai-al Bl a1d a1 81 §, gafe] §
T #3014 Hg M b S FEfiaxv & g sue! ga ares! HHl g goil,
TJq SR A Frarrrar Fafa 81 gadt € iR SueT &M onft 9 a1e F331, a9 ot a1
AR fh SAH ATA-31 AT T G |

SI-SHAfSAT P AR 30 SARI ST R &, IR b (G- 10 ARI AN X& &, YA
BIGAIME F e 15 A AN & &l faeell F 3iex T8 dRIe dl ara! # | el |
SIT&T Yol TR&I Siig {91 ¥&1 8, S8l IR Ul 781 © | 3qd] I8 A B8I b
{9 T U TET o 3 59 TP MY I AeFH I U1 T8l ol 31T ST 8 P i
RGN B, TBT 37 IS1-TS AgTABTE & 718 T Sl §RBT FOT e @t off, =t
Bl I8 ER®I R TS, W 9 §RBI Bl 11 4 U8l 99 I8 BT 71 % 31 I=1 W ur+it
PT SAGH 8, Al SISIY 7 I8 HEd §Y A% A1 IR &1 & &9 I8l W gl &l SaoH
&I B Febcl, FAR UTH U1 T81 51 3TYD] T§ SADR ATo9jd 81T b TS 59 gRBT 4,
SRl I$-9¢ Toled a1 &, SHhI o U S 2 3R 99 oot 7 ) Sasil § T+t STl 2 |

IuwHTEge Sft, I S gEA-SUfeAt €, 3% *faR 1200 TR @l Ui @ gl
H 30 TG | SATET AT T8 & 3R A F &7 € S 8R &R A &1 v 2, R )
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feq-ufafes &) feTaat gordl 81 396! Wi 3791 Udh SHICH 8, ST S9! I STH3
g, @R J fH ff we 4 oMy 8 | W=, I8! g T8 €, e T8 81 g Adied
TS O SATH! H Tt SY A1 J&1 3MIdh] Feh! W 9ed 90 fa@rs < 3k oiidt s
S ! UR 9 T R fe@rs <3 el & 3y Uh dR® el & avel T8l v,
A TR TETedl B ARl U € b geb gHT U1 UHdIrS B ofdll 8 3R dEdl
2 % Ie W iarerg 991 31, 99 US 9umre & 9N e 8IdT €, o 98 $adl & fb 10
TS TR G IR RS 91 |, 59 SR F U G BT T, 1 98 FEal 2 6 15
TS & HUR AT g7 &1l 39 IRE | G8di & HUR YAy 99 32 8l Ugdl fdeell &
APT B HUR BT o R F 3R 9 1T 9+ J&T ATy T8 g9 <, af 319
I TPl b HUR SAASH T o1l 81 T8l Ugel BN Pedl o, T8l 37d AT 8 &, 3T

BT ST o Fhd B

STt %8 T2 I B 7 989 I Wi I8, 9gd hed f9Y, W IS s
TE g, ITH ICMER 8 M1, & 98 B T8l Uls, ATy [Soell | Hx I8 T
QI S 2,75,483 TN =1 § 31 & A1 B4 MR S 77 4 v BIeT |1 snlRram grm|
I BT PR oAl—TE SSHH BT, Y81 ¥R g2 Wel B 81, TE 4TS 811, 39 frae
P 3iex AT Tt JIET 997 WBT BRI 3R 918X gTdhl H 96HY H WIR UG BT BT
S TRE W I [ Bl PR ol AMID] T§ SR drogjd I fb 59 AR B Pl
YR & 91§ <T01d I S AIoiP, SO 7819 ol Sft & 1 1R 949741, S99 U
st @Y o Tele TE el oIk 99 TR IR -9 vud ot o forg o gaferg g
UL & 3SR I8 HTH B B SR 2

SUTHTEN ST, FET Srarera 781 €1 # fax #30 S &1 g9 971 & oy 918 <77 angen
g b g AATed &1 oI 19 RIS U F TGN 35 hRle U I faar 31 § a8
HE1 dTedl § b g8 f7a=1 d goic 8, I8 1! &, i R i s8iv 9d @ISl &l
&I G 8, $9b (oY § 7] 9918 <1 =redl gl BIRF Sil, I8 goic 34l Yoalrd &l
ST o I8 BaT fd g8 Pbaet 20 Tpedy & oy faam w8, a1 § w\smr g fo Sia-oi)
TISICE 3R IG31, IH-I9 37 TPell BI W1 500 T &1 SMeant| F e & $w a8 7
3T, T § Frl-SiuST & Hee | aret YT gl

IYFATEIE i1, § 3MUD! I8 AT aTedl § b M9 Y8l B [IoTell BT 8Ted <Raul
BT g9 2002 H fISTell BT WZICTSOINA a1 ATl 9 F9Y YACH & degue vy faem
Bl UTSdCTgoI BT o011 39 WY UHeH 9iRE Bl Iomdl MR fsiell wwafvi &1 a9 &1
< f&ar a1 o1l 9 WY BN & Udh UAYAY, 9o W89 dIRHA B 9, e uferd
THTSCH BHCT &b 3R qrhraal 9+ RUre & off {5 R gl &1 oy fasteft wuferat
BT AU S V8 8, DT 3MMhol PR AT, U Sl ATher 8l fhar Tl 3meT
G- RIS B DI GHITIT ISP T B 3R [Tl Sl & AW Big a1 Tl o
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3T 7 SISIRAT Bl 919 BRA 2, I8 Rergs o 96 & a1 foTell &1 Alelst A8l
T I8 SIS 3N I B4 Sfedse F8] dell §, dfcth I8 TaHc & fodd F ol
32 2 fh od fa5Tell & <™ 9gM € IR &9 $H $<A 21 fastell & g™ Rias 9¢ &, Sa
el ge @fevl # o w3 St &l 9uiE < <@ g P s=m afes! & = afeuet
It &Y, At g9 S @t oft fh g9 fSiell & M # 30 TRYT Bt BH SNl H I8
TS} Be ¥eT fh g9 Ifes! 7 oF1 amed, oife aferst I fastielt duf~at & BrieT g
2 3R 98 ®raeT U9 i1 ® {5 oFR 9 fasiel <<t € o S9! fder 91g # arar 8, S9b
T 9% 91 ® e g, WR 3R Ta-He AferS! <t & O S¥dT U1 93! veard H
et ST B, RTs S7! ev¥e & W0 H U 9gd Io! Yoil e Sirell 21 89 918d © o
fSoTelt & M &7 B89 TRV 3R I8 I9 81 hdl & 19 399 3R SITET @I 30| 3t
a1 fads Q1 & wwafrat €, te R & §1.79.8.79. € iR gt w.8hdud., 2T
B Bl 3R 3N 31T TET TR IR WiIH 3R of 1Y iR S d1a H Hiegfeer &1, arft
3TefY fareet! T S1La1.Uel. 7 of off ® SR amel} faeedl d1.0w.8.09. 7 of off 81 g9 SR e,
B9 ER e Bl e BT HH ST 81 HIFITel BIS®HR §9d 3fEX 3R HIFAfC 81 Sy
qr 9% forg 8y g wd wal f6 9 faoett § Sqa aralRe o= gsfh araiks 9
T2f, R g8t W Hiex =1 81 Srom A # e § fF R R o sifufeRs aw e
ST, ATl dre & SY &R 1.5, &) RS am o1 A7y, o1 I8 G99 937 B S|
3RaR fasTell drafrl R WY Jb I+ &1 B fad 74301 S 31 & =1 1 fasren o fbx
0 firer St 8, 9T @1 3R 319 Teld o o 9T+t fohsdl ®iAd . WY 181 et |aavett
21 DI 3T 1,140 MGD Ul ®T SR & 3R FAG! Al & 850 MGD. SURHIEe
He1ed, 850 MGD Uil 41 &% T8 &, 399 faeel o gfil 81 gobcll &, § gl a8
21 3T I @l TS e 21 e # S U B, ST fSReee e T8 81 Sfe
TR SR Sfel &7 o ¥ &, 981 UR U1 7T § 3R T8l W g A1y, I8T ursucsd
Tt &1 @ ez S =€l &, arht &) et €, U @) aRaTE) 9gd SuTeT 81 @ R
TG g1 919 Ig & b gt BT Fo1 A1 fhar o X8T Bl o) BTl § § Isd W 98
2 U H ST TTIT 21| U 1 fhal aRg el JI8f U= 3701 T+ 98 &1 AT AR I
Bl 38T 97| 3AfAIY d¥e &1 T8 U7 & UIguaie & &8l 9 @i fhar Sy, I8 e el o1
<&l U1l 3oy # fa<1 #30) S &1 de arsdn § 6 S+ url & f$Reegee & forg ua
3T T fam € a1 Uil @) FARAT Bl 81 Al gl ST #9 ud! garan & arei &
3feR ARY SR ofidhel 9gd SATET 21 PR ! U 1 &M o Se af 31 81 Fhall Bl

AR FHRT BRATON BT 81 8RITON ° HeT fh g9 BRION A AR el T g7
B8R TG 3R Y 78R BI Sl U1 2, 98 AR foell <7011 A1 faeell 7 540 PRI$ BUY
T T8% DI < QY| D! T8% 9 B IR 8 T5| S9 Uah! T8 | g 1 Ryt 3=
HIIST o7 T FHedl T8 | 3R Ul 377l A1 40 MGD Uil v 81 ST 3iR &bl e
37 A U IR TSl B AT 3T 98 Y] Gb qe% a9 Mg WR gl A18d sRIT0N A
Ul BIS & oY IR 781 & | Si+ A% B8l & b § Uil 781 Blg AR 379 whar d
S Iaf AT B ST | PR J BIed I 81 Al 31d U1 Bl T8 BIei| AT g1 I8 Hel
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2 b Ur gHRT &, feel! Wit AR &1 8 3fIR 3119 G 8% A U 8] 8IS I8, Iqh
v fecett arell &l ey ®=A1 ST | 7R fad F230 S Y 9 aR®% &I <A1 IS |

9 AR faeell & FHRIT B 5T U ©, I8 SIS o-Hecl it NIc] 3T AATRSIS| ot
31T I8 eI AlH & I8 Fed 1.3, H ARl 2, W.sey .Sl # arrchl 8, W5y,
<1 # ol B, HRUNTA H Al 2, fEeeht i & oMl & a1 B9 & faweT 7 st 272
SRTRTY SIS 3{TH ST Bl SHDBT $O T8I YTl HeeltAIC! SATh AATREIS B GH BRAT
I AP Tl SAAY YA FoIe T BIR RIS $UT IR 3T § g TWHR 4l
UAMIE 3,227 HRIs BUY IR &A1 81 § Pear g b sl 3,227 BRIs B9Y ARIRDH
Ha &l fo=g faeell @1 3R a1y qul 1y 1 g<il < <31 4 fast #201 SfY, faeel! &l dw<
PTH! B Bl Abcll &l ST TP UT 19 BT SOl el T9 T HeICARI] 3t AR
B GH HIAT FT ST]) 81 H 59 I B AR B A8 g (5 LY. ol TwWar
& S AT @Rl fewell gier At ok 5TeT 9 ofhe gferd 8, 98 1 fieell IR
& S 3T Gebell &1 STET qd ol US 3Me} &, I8 Ul 37 Wbl & RiadIREY Bl g 37194
URT X9 bl &l O 999 TH.SLY. Bl WRBR A, 399G g9 qUf I9Y b I b
BIB! Tolald Ugd T & | 9 GHI Bioell dbel o1 {6 UF.SL.Uq. 9. &1 ST gRaT g,
@ e g1 —=rorare, fae gre, i 99 SR offd fhe—s9 |9 B b & Ui
I fora1 SY 3iR Sl a7t &1 &7 8, IP 3fa% Wegs « af Sy, Jul I &1 qofl @
feam g1 & A9 § 6 99 99y fieell & 3fer Sk & WRBR 21| I $T AU
o, OIS HRUT 89 D! Ta| B UIY|

SUGHTETE WEIed, H MMIB] TOHbe & dR H I el dredr gl fdeell & 3fav
ATl e ARXPR] Wl H UG V8 © 3R Ul pail § WY 4g X8 &1 S H Bep <Ry,
R 2l BRI el P T8 od WHRI el $I Rofee AT 8 Al AT SRIIRT H
feedT sR—ufetd Wt &1 Rofee 98 RAT| IRPRI Tpdl & Ui=d] el & d=d Pl
JATHR HET {5 STUAT 1 foral A1 Sl 19T 1 forg=im & 3Tl S|as! A1 et &
I BT TPY 3R Hadl & fb AR S, $HG! A9 al foRg=T 3dr Fg1, 3R MU $Hh!
GOl H U R (&7 T I8 Mg -¢-UheM 2, TP 3fax a1 vaord forg a=di &1
=T gery Sl o i1 X1 87 A1 ISt U ddl 1, Sl Uab fa ot wped 81 11, 99
A1 IR YRTHT I3T8 Bk IR gRaent R forg e o f2=ad 2, @1 el 3o fawma
31T JI3H, TeaT U g3t 7 el ? I8 Jeal U &1 11 iy 1w a8 wean 2 fF o
I el T8l B Febel| AR, A U 59 a7 D1 ReplS € & odf | 1041 # 57 gl &1
TIN0] AT ST BT 8, I b WRBR] Tpe’] b RSTeed bl 98 B &b [og <ol
fopam <1 X1 81 WX, 3T AR Wpedd # Ry 1 1 g2 ygdn & 3R f59 & 9
ff 1 99 €, S ufedt s Tpdt | o1 90 1 SIRad &9 fea g1 safoy e A6t -9
& |1 IE 98 991 91T 81 XET © R S Ig AIGH & Tl © & SHD 92 B ugE
b I 21 B W& & 3R Pol Od SHBT 2T FIb] & [TT ST A7 Dls IU Arbel o
& U IR e 8
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AR, fUoel 15 qul ¥ facel # Y e el Wil MY gfeh 80 Wped d SR 8l Y
RAifb RN A U Feal Bl I Wl I fMabrer foran ot faeell & wpall § S & 15
B9R Ug Wrell &, TiRues & 230 U @rell & 3R U aolrd ¥ «1-41 = 81 98f Sd
§ g4 JAfRrife] &1 KA T8l 3R BT §, ofb § a1 #4301 St @l qurg <=1 s
g Sl faeefl # 97 ®lels 9 7 Wpodd WieH @I a1 el ol

39 319 feeell aradT &1 grar o@ iyl faeetl JHafidl & #iR™ it 3iih
BIHA H IRT I gl ATl g8 JIarell & d1a biciol el ol I8l A1 X Yo R b a8
Plcol R 8] ST BT 7, S9 Dal [ ) Foriot 181 o7 &Y 81 #4 et f et
A G B T, R TSt R A8 o &1l 39 wel foh o) 97 Rl v ' | HA
R o1 & e 9l 781 o1 X8 2 A1 S Pel fb A Far H e -Q-Sy1a] g2 faeel!
A IIEY & & 3R 9 3@ T dlc T8l 81 IR, el # Y& arel gl Y TS P Pletolol |
gRaer T et <87 81 R gl 9 focell & 1241 U & 7, 92 918% STds UeH TS
& 8 3R 9TeR d1el 920 faeel! ofd &1 S1d 387 & oy uaiw eeed T2l 81 gaforg #§
ot =t & S e arean § & faeell @ R a=ai 7 12d1 9 1 21, 9 d il wee
H 3MMHR T&T 94 &1 3R ATE [P ATl Ugel 3T Bl AT 20 AT UBl 3MY &, I8 HH-H-HH
4 ¥ B fevw gaferg <) S anfey arfes feeett & 79 azat 3 1241 e &) 7, S9
Tl DI TSI P Blefolol H GTRISAT el | VAT 9 89 A ool & 9<d 918 iR 918X &
I BT UG T2 & | STFUTEIET ST, 90 URUC db ol P d15 Wl g<di Bl dictoiel H gIRI
&1 et ]8T 21 e 15 Areil A Ysi S HIUF B WHR o I8! Al, IF ara
@I I 91 BI$ SR, Ta WY 77 Blefol T2 GiaTl | SAMAY AT fIeell & 3<R 98d 4
PloTorsl Wl Bf STORd © | 3P AT-1 HIHIT Bietolsl Bl AT Blotol g9 B
STHRA © | A1 B 9T8% ¥ 37 dTel g2dl & oy ERed &) ARyl $HR &I 9! TTo’d
2 3T 3151 BIC-BIC G9dl P AR A JI E R T |

STAYTETET SN, facell & ARG SRUATAT BT AT BT I8 © b 374 o7+ ot 7
g, I 99 9187 TS U &) H WRHR! ATl & Sigcd Bl 9uT8 o1 Iredl g b d wgde
IRTATAT B TSI-gS! dRATE] Bl BIgHY AXBNI ATl § 3G b HH DY Vg 3l
ITPT AGSIST H AbsT XIS ST 3N 8, <ifebT S IRTATAl § ALl bl ga1d el et
Uit €, 3R Sa1Y §, A1 Adell 8l FAN U Udh B9IR dlfll ) 9 favaR 8 41y, fihg
TR U U 89X Al & forw Ry ars fovast &) € =yaer 81 98154, 10 89T ol
R Rt 31 AR Tfaed 1 3l el gl § 919 va |1 &1 Rawrarel 1 o a1,
IAD] a1 B I heAdR Il g8 PHelel § ol RRTI IqF a8 g=d Pl AR fI8R
I ATTBIgR 2Tl SRUATe 3 o ST I, offdh] a8t i+ & gelrol b1 Big Hifaod
ST AT STafh g1 & TATST b oIV 8 IRUAT § WIfISi= 891 AT | S9F 918 S g2
BI gaf I 15 fHariier g AhaxSH JWIAT of Y, s I qP ITD! 4 &1 ga! |
gAY TRBRI IRAATEA! H Wl ¥} 9gd B Y ST T SToxd &l Heled, oot a1 3@
WIgACTgS &1 R8! 81 8T WIgde ook 31 Y &1 Wigde sRdlced 31 TV 8, Fiifh TRBRT
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Tl 1 ST TRE A B el (BT, I 3fax JIIemy Te 81 il gl ave 4 faofelt
P fofievor & fear T, |ife e dve I Tl T81 < < &) off | R &
P! RPN ool T Ut BT UIgdersst B B 919 BRIl 381 § |

IYFHTEE S, § g8 el arsdl g b I 9gd Hell 21 g ga-l el 8 b |
A1 H g8+ arell g1 IGA1 Bl Sl ddls 2, SHa [ &1 uRAe AT fawell & 3R
FEIl &, <lfeh gRI I BT SI UG B, T8 80 URMC facall W 81 X&T & | IBT & 19 el
THAT P 3fEX R T € 3R 45 TRIT ERT BT HaRT [91 Fiede & a9 4 AR =1 2
g W WHRI & qHY B A T8 6, A WRBR A1 (Ul &1 S 4 3718 21 H el
AT Fehal § b 7w AT St 1 ot {4 8, S ST |l 8 SR o7 dvE 4 S'iH
TR & 3fe” e b 8, § smue! g favard faer Iodn g fb a8 S goie uwgd
fopam Tm & SR S Al St A {4 1 e g4 faar 8, S qR1 A SR ST ¥ et
F IN H I 99 ol 91 38T § B SN 81 T, B I8 WER Sld dxh fa@rg | #
TIP] 9 a1 BT AT faell Hapall § |

SIS (ST. FIARIC HAfeA) : 3d &, TIadIg |

2} faorg e« W), § 99 |1-9R e § @ R gl 7 |13 1 997 sresl e
forar 2, ifr fafesi @t St 2012 9 65 oft, 96 foTg ol @t & 3.90 &g
H 91 IR 4.50 g IR a1 2l fdeell & 70 WR¥e gu H fiyeac g, fieel # dedl )R 91
aqTell Bl AT U ARG W 31D &, FEMAR B H I1d &1 DR 81§, o1 Al A SAIss
BI ST, faoell ORBR B Bcdals 181 IR AfSelall & ATy uRTeN | e g fRrhrd
goi g3 off, 8% 36 firie & et IR 81 <& oft, 2013 7 13,216 WEAT AR B E, wfafeT
20 = TG BI ST &, $AIeTY fa<T H3T S, 3N TR MU U 98 g1 91%7 AT arel
2l U8 fRoefl, 98 foeel &1 €, S &9 UH.SLUA. & URAIT &F S@dH: AT $-d 81 I8
facell, 98 facell 7, Rad @t 7 3ffes urferamic &1 31+ -319 THdlele he A Q1-al
PHRIS WYY SR o A12Y| § FHeIct § P 3177 qrell Iolidy FHT Hl| ...(Fae). .

it X1 AT : FB el TS goId, T8T dl S Iolld 2 ...(FGEH)...

it fIorg T : 9R, H a1 BT arsdl § (& ol & S sRSH @it 8, S
IR & < DI SToxd 2l § gfel die | H=R 3it qifermr< 81 g1 are fdharr, S
AR¥TE, Pdd HFR, IICURT 9o, 950 $© I8T R 2 faoel $I 89 918 Al dos siRes
St &1 goI fae Fad 8, fhg SUY Ugel 98d BM &R d1dl &) 341 a¥id | I8l &
TG SETd DI SE@T &, oI fUSell B TREHR 7 $Hel o7 & o1 SR B I 9g14| a
P AR UM B 984 TSI TR 8, Al &b G I S ol T 2, ST daol Wic Tel
faU Q€1 3fd A H I P el g (P ol 39 B A 2, $HD] dos R
RISt 99T ® 8RR faoell & 3fey Saaude &1 gl o9 axg 9 fa #30 St 71 ug 991e
G B, § Al § {6 399 SR SuTeT Wifas™ d oI aTel |ieil H# B 3iR fAcetl &
3fex Us 741 4Tt 81| 9gd-98d g=ydis |
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2t IR RiE (SR w_9D) : A Sugwreds Heiey, o w43 o 7 feell & forg
31T gofe # S yraeT fhar &, SWH Sl $B BN gU W 98d B ¥e T 2, RNd
goic H BT IIATed 81 AF-T #Al Sft, feel & Iofc # oMa & IR H, WX
TS & AT & IR F i1 goic 8 Jraem= fohar S =y o, i TRid) & i &
fore O <=1 ATfRY o, I YraeTe Sue Iy guie | el fhar Bl o o ondY e
S g1 R2 o o facell § g <% 9 40 ¥ 50 TG AT TR a9 & MISA St df I8 Al
FE 2 ¥ & S URRITe 1R gU A, I/H 1 B & fofg 7 ANl BT ol T o,
g AR A 38R €1 99 T §| facel § g Q9 A AN JATRR 99 8, 9% b 8% Uid H S8l
RN R SJeq-SaTasd Bidl oY, I 39 JeH-STee A g9 & foIy 3R 3791 IIoi-R1eT
B TATIT H WY AREN AT fEeel H MY El BT e & forg 5re T8 e, d &g Yerd
QMg & IR TR Sl Blg i ATl &b (BRI IR ATHR 99 Y| I8 gaslell H, -
SIET  TEHY ST SHaT-TR Y& I (3411 78187, 15 961 A faeeh #§ B & TR
Tl <& oY, 319 F'T Ul wed g, fhel ot ff WRaR Tl 7, fhqg omet gLy, @t
IWHR &% H ¢ 3R TH.S.U. B IRHR & AH A feei BT goie ordn 17 81 15 a91
H Sl Al B AT § HOIGR AN, TRIG AT feedl # 3mep” a9, 3171 91 S T (91
3T Tl ¥ 1 37 15 I8f & AT § 9 a1 S99 Ut o 39 W &4 foar o) 9 & ene
& goIc 3 I oIy DIs Yrag™ fBA1 7 2 | HelGd, IR I H dgoid Fq1S 9Iet &
g H 3rexvfiar g8+ PHRT ARG Sl 7 379 e Bl H qR SR Jar H e
M AER ¥, BIC-93 IEX &, A0 qd9ATS & TRIE b fafed oxd, e 9 o=
AT "I g IR IS H, ARGl IR AN DI, S FAGAS $ IRIG AT A, 7 6 fhedt
TS a1 IRy &, Sfordi & |r-a1el Sl ISl & TR 9—IRG & G916 § 81 Fabd]
T—FTTeh T 31U Wb e &, 98 HHRY HraTach St 7 AR St BRiRe e
TG 3T YIS " FATHR U ARGT AN bl & HART b A1 FIRH 3R SIIele, YR1
HHTE ITHh) Wl § a1 RN AR & I SR U< § b= T81 I, S ATell & fhaRI
W Ed I, Yerd e & fHART IR IEd o, gen-siufeal # ' J, o 9 99 W9
TN 312 AHMI H I8 I8 &1 a1 § A-1g #3015t A e & & et d& S e
H TET gam, a8 &1 | 7 A1 B Ut 7 15 AT bt A A (a7 3R 7 & 317t ..
B WHR & A= fa #2401 St 71 106 & fog 18 Sarer o9 irded fhar g1 ot |9
TR B 91d B &, oI I S B I8 I fF 40 I 50 g AN fEeell & IRl TRE
T g &, U Pl H 99 §U 8, S fb B w0 F 98 7TE] &1 SHBT PRI 81 TR
TR ART DI ST e, I 3R 99 Y, fheg S9! a-w 1 A1 SwaiH &1 &1 33T 3R
7 & =M 2 e faar ST vl 7 e e e # e we T SR 989 Ry
AT St 7 SR IS H FaGHTS] & IRIG Bl AT & BT BT 6T g, 39 TdR |
MY AT TS it et &, el 2 indirect way ¥, AT UG WRBR &, ICUNT I
g, 99 PO AMIF &1 H g1 579 MY fIeell &b fog aore &1 graem & 32 &, 1 39 Rb
Y 3MYPT &I <=1 A1feul




The Budget (NCT of Delhi) [31 July, 2014] 2014-15 & Govt. Bill 359

IUGHTIE (ST, GIARRY SAfedn): IR g S, mgaT I93...

2 R R : 39S - Rien & e J § srged! garr =g ...

SUFUTEIE (1. AIRMIYN SAfSAN): 3T WETH TT...

ft AR Rig : 99 1 gie-utE, qa-aa e saer o @ 8, § ff gie-e e
o S A1 BIS 91T T2 |

IS (1. IR SN : FHIT BT A1 Fab fow g1 F a1 Ul I1g
ESIREI

3t IR Rig : AreR, # 91 AE L (EET). .

it weiter =g fism (SR U=e0) : ol A1 ST WY 91 8T ©, SHD U8l b
..(TAYT)...

ITFNTIY (S1. AIARIIAV SAfeam): 781, § 1 A1e AT BT H1H B BT Gl
.. (TTHT)...

2 dR R« § s & - R ) axe 0t e e =g
IUAATIE (ST, AIARTIV SAfeAn) : § IT01 b 8] 81 §, H AT e &1 gl

it IR Rig : o1 gAR < 4 Rier @t e gomedt 21 8t fieett W ARAERY el |
T aTel g, SeTe ST el # U dTel I5al A aRIER) Tal B Wb, Al fIoell &
3fex e &1 womell Ta SIRA BN AT S R &1 o1 1121 Sl 92 J9R WRAR
THAl ¥ UG &, Aol JUIHA & Sl et €, I s_Ie BR I8 ol Rl fel HI
3R THH G HIWIBT BT g faam 71 &, S UR &1 81 g1 S }ET 81 U R af
Ue] U GO dTell §edl § 3R GANI AR Hie Wpoll H UG dTell gedl 8, SH axaN]
P B FHl © ? 39 3R DR DI & <1 a1yl § e w6 & faeel & sfav gR
9 9 9 UgH b U o B, TR g ot I8T yed & IV o §, $Hd v wrae
B A1V faeell & 3fax Ia BTAER 781 & il a8 W RId g2 I8l 3 &, d B8R
BT 2, el BfY 7@ €, 3¢ v reel Igdl Biell €, offdT U\ & W H 9 Ug
TE1 U B 9 AR A1 TSR DI & <41 A113Y | A O #3401 S 1 TR 9<di &
forg, ST Riemedt €, I g srer A BIs Wifas &1 f6a1 81 596 -1 § bl
aredl § o 59 facell § PraTded 1T gY 3, I9 Y Usdes HRTH Bl Sl WA
FHHIC I BT YA o7 ATe A1 G BRI wIY, SH G-I A&l IR Td $R A1 T 27,
PITdC TR 3 Wd PR QAT AT AT | I9 T BAR] 89 G ARG Sl AR A
frer =i fiyst it =1 97 \aTel SoTaT o7 SR 39 99y & o< #50) #EIeg & gut ot fa
I8 U1, <11 Treges BRE & F@i Bl A1, I O TR R o &A1, WAl § bl oA
feam T 2 a9 STarg foar o1 {6 59 U9 Bl 89 arad Bl iR O He W) 98 @
BT 2, I I b AfTST I g8 U1 A998 gonl &l § A= fo=y = St 4 goen
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T § b I IR A T Y I8 & ? DU TITHE 7 ASYeS BT b WIS P
A $ T U 1 @d DR QA1 o1, SHB! A9 e {1, SHS IR H 3779 T A9 2
g 7 § =g 6 A o<y #30 Sff 59 STR @ A1 39 R H W T4 BT B B 50D
JTA-ATY ool b 3ieR Sidey WHRTT FFTSHR A BISS I, STUY I TR BT &
RISl RIS 3rafed fhar wam o1, 9 R [Afcs & oy 3l T ®is Wifasi= T8 gai
&, G BT Arde 3 A e fhar 81 98 8T TSl g3 81 YR <9 H PRIS] N &1l
[Ted WIRTG ARSHR B [TARYRT Bl A Tl &, I9d T IeR feat g5 &, 3
R < H 17 AT Pl AT dTel AN &1 9167 Wi b A 4 fdoel] 7 S1. WIERIE ey
TS BISSTH & oy it S smafed &t it off, 39 W= 7 fafes o+ &, 7 w15 2
# 98T o6 & SHE IR W MY IR & iR I9S oy $© & &1 fded Bl

IUFATETE (ST. IITRIIY SN : g=dig 9k I8 SN, 37 FATE HRY| TP
TG YRT &I AT B

M IR T R TS Al B [T 39 W B g B 39D -1 H Ry
S IR H g AT § b TS YR < H gl B b (¢ AN feell # uged € &
foreell # 3resT TSt BT 31157 IR <% W I8T IR AR A & <lfhd I o b oy
SIS 81 Bl §, Sd! SoATol & [y WelT 91 fhar <Iar 7, 9 99R 98 IR s & ©,
Id U S8 B Bl FawRr 78l &, dral § siaes] o o4 21 ¥ fodes oo
o 39 3R N &I &A1 WY SR SRUdTel F61¢ Y| faeell & IRI dRW, QX TSR
H 95 ¥ AT H TR AN IE ©, drelid A TN ARG AN & ©, o b el
ATEd B8 I8 U1 7 al Sb U e &1 $Is Uraeg 8, 7 WRY H1 8, 7 U b1 8, 7
fSoTeflt &1 81 I AT IRT aR% I WRH Bl el & v gt Ied a1 991 81 31y
T & &A1 A Sod € % faeel & IRl @R% drgl |, S gen-siiufedl 9 W 7 8,
STB! i1 & forg ot &1 fireran 21

SUAHTEE (ST. IR AT : HEREH! HRP 3F FHW BRI

sit A Ry : ot @1 9T BT B SER U AT B, SER @A Bl S B

SUFUTEIE (1. AIRMIY FAfSAT) - T & A1 JEa1 | BRI

sft IR Rig : FE-3s AT 99 9 AR &1 W0 761 U &, = o T8 R U §
I B " 4T 1 R J8T HeISd, A b S & oY Ul Had Araedd 3
2 i 3resT Ut e a1 SR T8 81T 31T 3resT T, ¥ s g WY S N &
forg 181 it <e1 81 H° o w301 Sft & fHdeq oo 6 9 39 forw uraems o)) ool
H S gEN-SUfSAl W I8 dTel @i Al &, S9d] U & fofg ari WY 21 et <= &,
I9% BRI H fIstel T8 g | H e a6 6 ool 7 ... (agaum)...

IUFUTIE (ST. IR Sifedn) : ot &. . arf | IR Rig S, siue a99 a9
1 1 &, AITT BT YTl HR & foIg & 4 har 2
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#t IR g : 7215y, fieell & ox g1 8F &1 HWi-%¥ gA1a @l a1d <or g,
QIfehe STT-g3IhR IFD! STl ST Xe 2| faeell # gra 811 A1y, Vs 3reel AR&BR AT
B

YU (S1. GIARMIY] ST : TP foIv AT e &1 <89 939 o1, 319
SgTeT 99 of W8 Bl

3t dR R : 3N faeel fagm 991 & gA1a &1 1 91 Il S ’2 &1 39 R

JMIPT TS STaTd T dTR_UI

IUFHTETE (ST. AIRIV SIfeAN) : gdg

it A fig : el # S g & 9 W $© T2 7l 3 & afgemsit w®
TR Bl Y& &1 34 g1d1 7 § o faeel # &% &1 e & e Mt ARy 8il 2
faeell Y BT -TaRAT DI TR W AR a7 #201 Sft @l e <=1 =anfew) amas #4%
1A Gl, $9P [T AHT g=udre | 577 Wi, ST 9K |

sit F AT (NER) : Iuavend A8IGy, WIS [Iog Tad Sf ...(aem ). .
i} ToTa e ¢ 31T B ATy OR qlerd 8 a1 ?

it FA@mht : MU $B T B R/ 72 L (Fau™)... WIS ST Mg S 9 did
& 1, 99 g1 9E ol R SN ATE 3T X2 | IV ol qHY T [aeel] Bl THRTA
P TBR B ANE b AT_IAT AU, Hs d¥8 Bl 989 TolTs 31X SThd Swo] YIS
31 frafe it fasra Maer St &= =d 21 o 530 7eiqy & =) Y RiwiRer =i f
IR B el § WRBR g9, a1 39d7 fSeeil BT IHG BT el AT SY| § S9aT 39
T ¥t S EART 3@l § 3R &S 3wl W, W19 W faeet gfrafadt A vefier gl
g, a1 fasrg St &1 9314 31T & b a7 T=Rie Wie feeeiarlRia & forw smrferg & S
T 9O A1 o w3 weleg @1 98 <@ | 98 9 H9 B Ao Sff o1 ot T8
G| SHT Sl I § ST A YUT ITASART | I§ 98 ol difael B 99 © AR
faeell & IR | AT Bed 21 b ol fectaral @ & | 3)1 3791 fHde= = 6 9= @
PRSI & Bl, TSIT & I, TSI & 81 T TAF g R 4 31T gV &I, el
Ut ot areft & fo5 |9 S8 & ART BT 1 § [T HRal 81 I St 319 g
B AT IR TP U N, a1 ¥ TSI Tl BT

#t faerg Maa Sft . I S, § R s W &A1 9edr § 6 gl aa
...(FFHT)...

2 &R rN : § syl Hiwr TET <A1 TS g AT g1 H WL BT

i} faeTa TRret : 317U Bel © & 310 93 &1 W &R, A1 § W o I8 g1 A
H31 37Ul T BRe SINTYI SUFUTeder Sit, AR1 R4t g1 B8 & b Sil e et
I TIT—ITR S I 8, 8RB, o= 9 81, 1 R 92w 3 8, dei 9 o
JMHR I AT 3R I 3R 121 Fefl T&T A T Bl &, Al SAD! YH« e a1fav |
9 31 €1 B8 € IR I8 TR ARl H 7 |
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2t .30 @R : S 2l

IUFGHTIE (ST. FITRIY ST : AW S, 39 fa=fora #d gsy, 39 319+
favg . a3yl

#t &0 IEf . Sugwemd Fqeicy, § e fded a1 Wed d A1 arsdl g
...(SGHT)... S 379 dIet X8 <, 1 § el qiet &7 Al ...(FqqEH)...

IS (ST GIIRME Sifedn): 3 9t 59 I diei- & foIv 999 &4 81 519
B9 HYIQT AT faamd &, A1 ) BT =T A B So”d T8l 2l

2 &M, @rft : SyqwEge Heley, # fa< @3 qeley | b e $e1 @redl g e
9 Srearlt St I9 merHET O, I8 w1 A1 9, @1 #9 o Al & e ] S
Ig 91d wal A P I ol 781 9Y B, 9 713 fcelt ®, $9@T A1 34 Bfued Ao
Bl TR 1 39eTT WRT 39 fdes I8 & b o MNimeTe 8, A 7, AIvsT §, I SITaT
B & IO TOABIG &b R FHIAYR qIactl &bl I A8 I [SId, AFER, BRISEIT,
AT € | MY 9t Sal & AR | AeTe- ARl Y | A qore 9 s S 9o
Y, TN AT Sff 9 &, g g9 off WX Aeft §e 99 &, MaEe 9 O &R
UgE | ST €Tl ol 2 3R MIEIE | SAEEIe glsdic Al¢ |id Wl fhariex
X T & f5d 919 &T IS 1 F1Ed € 2 379 9T SR fAw@rsyl g8f i iR Aot
BT Y&, oAfh UH.H.3IR. BT BH A B T ISHIC &l 99 S| Sl AR BT 3MEH
2 T BRICTETE BT 3MSH! &, 8 ol XISA] BT SRT BRP ] deNG BIsdIc & SIdT 2
Sl Hfd g fasy @3 & SR g @3l WY v8 §—areeT § Brd WAl ¥8l W SuRRd
1 &, A1 d 39 ISl J 98 W9-3-g Feprerd 21 ART M9 [Fae 8 b S o ufshar,
1 foY ST, e St 7 ®a1 A1 {6 "qah fofg S, F S | 9 g7 foradl
& AN & o1y o faaR T iR @t 788 B | H SN YET B B 7U&l 9T

SUGHTEeT Held, faeell § U 737 3fR I+ YANT g3l ATl B ure] & el aik
AR a1 Tt & areft 9 I WAINT & Raaltd 9 3R ot i €1 98 v &7 aRfdg
BORIAT & wIJed DI A 3MEHT UIEl BT TR AT | 59 ISP Sl 3R IRURETT
ST b ATl I @R < 31 MY, Td RN 7 3Rfde BoRiard & "Agcd 9 Y 41
AN DN DT I WTIH%’M%?H%W@I%@WQ*, sometimes anarchy
is better than status quo. 39 fIgTT JMMEH! &, FATIY § MU By A8 § b I 49
&A1 9 1000 TRE BT ol # Tealelt 33 oY Ryarfeal 9 Read o §¢ &= a1 oY, St arit
S HHAT A, I IR IHI & AT 3R < P Sl s Yollufcr &, o feedl & o7 faoredt
¥ M dEIT E—oIT g AT St B8 B 8, Sei W I B Ia) 3ifal # 3ig grem
BT & fHaT o1l 319 98 WRER Tl &l 5 grIfiare & a\d® @ €, 96 oy
IE TN ST WG 21 59 M IMEH! Ut 3R HoRidrel &1 {576 3171 & T &S Al &
STId I TR B 21 G Frat ff IR 5 8, ST8iH SR T 37eT I)E
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RTSTIRT S &1 9T 36 411 S/ 1T Y eivet off | WR, 9 99y I8 989 &I el
eI &1 § P gredr g (& el § g1a 8F 3R 7 A $F 319 S 1 &9 b I5d
BU SER-SER I AIS-ASdHR WRGR el g1 1Y, Fifdh &9 3R 377 AT foreft 521
AISH BT fRTg R X8 81 A 39 FBT W STea! W STeal A BRI, AT AIDb] qret &
TG dg BT WY B1H BIIT Albda | ST SiTd ST, SEh! Sild- BT fTHR 21 8, WSl
B IS8 W 31T fasTar et SN &I 9974, I8 A SGRT AGRT 721 21 T8 faeh 3 ardvedt
AT & 81 AT 59 faeedl Pl ol 159 BT g7l el <7, 99 qb I8l DI GHR &
T Eift | feeelt & Y=t &t ua RIaTEl & RIwR @l SolTord 181 21 3iToTe g
H gar Bt T8l gan b a1 RyuifEdl & giRIeR & g oFR Uep gl @rear 0 €,
HR T Gl 81 AT fa7-9R a1 e, fHq-fb4 1 SR R &, R S al gfers
SIEHINAT & CIABR & forq A1eT A1 B, A1 1 IFS! A € BT qE@-g<dldd IR o1
IIRY? V4 3MEH! DI feelt BT 427 #2A1 I &1 31 BrIar? § wg 6 g ol Hr-
AT I B H B =Y, T SISIY o1 a1 Y 81 faeell & U4 3R & 1?7 S
facelt @ TWHR T A1 S SEF F1 H B Al Aad a1, S faery S 7 391
ofl, 98 78 ¢ f& el Rgwm o 78, afcws gfmn 3t 9 2R fidt 9 4 1w @l
319 ST AT e HEd &, ST 1Y H Fa1 § &6 I8 g o gos g fafest § 4 78
21 I8 7 @ dos F & 3R T g9 fecelt I 918X & ST AT 31, ! 9 IR,
Jfeaa S @1 v i faeel 91 <ifTg, a1 81 9l § 949 S

JURAATE (ST, ARV AN = 3791 Wie gRT BIfY |

Mt &. A Eh : AfFT R F eier ges 2R Rt a7 &t 9 dwramg
Hiv[e &1 § 399 @RI R IR STR6e” HET d18dl g (b o9 & 3l Sff 3fu 98 W)
T 72, I fred Rl el & S A% dwet €, STa! MEE & $8 fHam! ok
STferaTRET & wrer fier a1 wiest et fasra it 1 i SwaT Rk fovan € s et feh
St o 38§, 9% qRIGTR @ 78X A AT 21 qRISTR Bl T8X A oA Al dd
a1 375 BTEHT |TEd W BR W2 I, AT HH AT SIBRT Bl Aol <Ry b a8t i)
FIT BT 21 T A T 3MTYRT i1 FRT RIREH 9471 §al 8, IFh HWR Sl 9 2, a8
uar el fa faT ge i o & g8 g, S & uril &) il urguelrs g, a8 9
Hed SO faoell # BTRTHR 7= # 9% Aoed! Feled ¥ e | § el SeR a1 o,
al §9 <1 fb I a1 99 RB1 8, offhd S 999 Wx19 §eRIT &1 Fhdl §, a8 394
SR 81 J8T 2] aRATd 3R IRPBIA BT IR 8l I 59 I a=<Td WA g, 9 b
Ig IRPIA R WRIF BT ST 3T #RT U e Ale B NfoTgl 98 9= S 1.4,
Sl P SO, SISIY & TR A1 S AT 59 $1 H o U &, S T
< fior 811 431 o1 P T8I BBl 1 AUBT Igd-agd gIda |

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, before going
into the details of the Budget allocations for the NCT of Delhi, I would like to bring
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to the kind notice of this august House that in 1990, in terms of population density,
Delhi was the 12th largest city in the world. Today, it is the 2nd largest city in the
world, next to Tokyo. When this is going to be the situation, the Budget allocation of
% 36,766 crores for the year 2014-15 is totally inadequate. Further, it is short by ¥ 684

crores, as compared to the Budget estimate for the year 2013-14.

The Twelfth Five Year Plan in its "Vision for our Cities' has stated, "It implies
that all citizens have access to basic services — clean water, sanitation, sewage, urban
roads, safe and affordable transport system, affordable housing, and a clean and healthy

environment". How far the Plan objectives would be fulfilled? Let us analyze it.

Take, for example, the drinking water. Since the hon. Finance Minister is here, he
can take note of these basic needs of the people. Availability of clean water is a big
issue in Delhi. The population of Delhi depends on water mafia to meet their basic
needs. Ground-water is depleting fast due to unrestricted drilling of tube-wells by these
mafias. They sell water to desperate residents at very high prices. You have announced
some schemes for augmenting the supply of water; but, at the same time, you have
reduced the capital expenditure in the Budget. Delhi is, at present, under the Central
rule. Why don't you break the backbone of the mafias? Why don't you try to help the

ordinary people? These are my questions to the hon. Minister.
MR. DEPUTY CHAIRMAN in the Chair.

Now, I come to electricity. We always oppose privatization. The Reliance and the
Tatas are running the electricity companies here. During the election campaign, your
party had promised to reduce the electricity tariff by 30 per cent. But, before the Budget,
as in the case of Railways, power tariffs were increased by 8.32 per cent for residential
users and by 9.5 per cent for commercial users. After raising the power tariff, you have
announced a subsidy for consumption up to 400 units. That is very good. But, according
to the Business Standard, three million units of ACs were sold last year; and, Delhi
accounted for 15 per cent of this sale. In this situation, a large section of middle class,
who will be consuming more than 400 units, will be out of the subsidy bracket. The
power problem in Delhi is perennial. Power cuts have become a daily ordeal for the
residents of Delhi. Children cannot do their homework. The aged people are suffering.
And, in summer or winter, the common man has to suffer and die. Several times, the
courts have to intervene to provide shelter to the people. In 2013-14, the subsidy to
consumers through discoms was X 622 crores. In this background, you have allocated
only ¥ 260 crores in this Budget towards this subsidy. This will not be sufficient to

neutralize the power tariff increase.

Sir, now, I come to sanitation. On sanitation, I think the less said the better. The
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city produces 13,800 million litres of sewage water. Of this, only 40 per cent is treated.
The rest of the untreated water is led into our holy river Yamuna. The Lt. Governor Shri
Najeeb Jung Committee, which has gone into the sewage problem of Delhi, estimated
% 19,500 crores for bringing the entire city under good sewage system. The estimate
is more than 50 per cent of your Budget allocation. There is no allocation for this

important sector in your Budget.

Sir, even today, our Capital city suffers from open defecation because enough public
toilets are not available. I find that you have allocated I 35 crores in this Budget for this
purpose. The urgency of implementing the public toilet scheme could be seen from the
fact that 184 children were sexually assaulted in the North West Delhi while relieving

themselves in the open.

Sir, in this context, - please permit me to quote - I would like to bring to the notice
of the august House a peculiar observation made by the journal 'The Economist' in its
July 19-25, 2014 issue. It says, "The laws of Manu, a Hindu text some 2,000 years old,
encourages defecation in the open, far from home, to avoid ritual impurity. Caste division
is another factor, as by tradition, it was only the untouchables who cleared the human
waste. Many people, notably the big people or the upper-class people, today still show
a preference for going in the open -- even if they have latrines at home." The present
Government will have to find ways to change the Manu culture and make the people

desist from this heinous practice.

Sir, now I come to healthcare. The number of Government and Municipal
dispensaries are woefully inadequate to cater to the huge population of Delhi. The
existing dispensaries do not have adequate medicines and staff. Many a time, doctors
are not available. The poor people are forced to rely on quacks or to go to expensive
private clinics and hospitals. The Government hospitals are highly inadequate to cater to
the needs of the people of Delhi and also of the surrounding areas of Delhi. A massive

Budgetary allocation is the need of the hour.

Sir, I would like to mention here that in respect of health, water and other things,
Kerala is better, Tamil Nadu is better and Karnataka is also better. But you are running
the country. You are the leader of the country. For the next five years, you are going

to rule the country.

Now, I come to education. The Budget allocation for education is highly inadequate.
The higher education, as you all know, is out of the reach of the poor students. There is
no proposal to increase the Government colleges in Delhi. Even the number of schools
to be opened is limited to 20, whereas the earlier Government had proposals for opening
100 schools.
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Now, I come to housing for the poor. Among all States and the Union Territories,
Delhi is the most urbanized with 93 per cent urban population. The Delhi Government
has identified 895 colonies for regularization in 2013. It is still not clear whether these
colonies had the Budgetary support for providing basic amenities. The 2011 Census has
identified 10.46 lakhs slums in the NCT of Delhi. This shows the gravity of the problem.
I find there is no Budget allocation for their amelioration. Sir, the Finance Minister is

always pro-poor, I know. I know him.

The Scheduled Caste Sub Plan mandates setting apart a proportion of the total Plan
outlays of the Central and State Governments for their development. This allocation is
proportional to the Scheduled Caste population of the State. In Delhi, their population is
16.92 lakhs. Considering the SC population in Delhi, the allocation for Sub Plan has to
be X 2,994 crores. But the allotment is a paltry sum of X 709.87 crores only, denying
the lowest strata of population X 2,284 crores to which they are legitimately entitled
to. (Time-bell rings) Hon. Finance Minister, Sir, it is unfortunate that in the 2014-15
Budget Estimates of the eleven Departments, only six departments have allocated funds
for SC welfare. Sir, experience shows that even what is being allotted is not spent for
the welfare of the Dalits. We have discussed it here. When the big tamasha was there,
the Commonwealth Games, money spent from the Delhi Budget, they have siphoned

off the money meant for the SC/ST to Commonwealth Games. Is it not a tragedy?
MR. DEPUTY CHAIRMAN: Now please conclude.

SHRI T.K. RANGARAJAN: Please see that the allotted amount is spent. Don’t
allow it to lapse. If it is not spent, it has to be carried forward to the next year. You

must bring such a proposal.

Sir, finally, from all my observations, I am totally disappointed with the Budget for
NCT Delhi. But I still hope that our Finance Minister can rework certain things and

give some cheers to the ordinary people of this State. Thank you.
SHRI BAISHNAB PARIDA (Odisha): Thank you, Sir, for giving me this opportunity.

At the outset, I support the Bill moved by the hon. Finance Minister with some
critical remarks and suggestions. Sir, the capital of India is Delhi. It is the mirror of
India. Delhi should reflect the pluralistic culture of the country and its grandeur of
diversities. Delhi should be an ideal for other States of India in planned development,
inclusive development, in healthcare, in education, in power supply, residential facilities,

transport, sanitary system, security system and also in its abundant greenery.

Sir, I have seen some of the cities, modern cities, of our county. When the plan of
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a city is prepared, different areas are allocated for different purposes -- for Government
uses commercial purposes, residential areas and for market places etc. But, in many
cities, when the plan is prepared, no residential area for the working section of the
people is allotted. And, along with the development of the city, slums have come up
too. That is because, in order to take care of the daily chores of the residents of the
city, the affluent sections of the city, many people come to work as domestic servents
in the houses of rich people. Many have come to work in the factories of sanitation,
constrnction and, water supply transport, etc. But no area has been demarcated for them
in our plans. That is why, new slums are coming up in every city. These needs to be

noticed and taken care of right from the beginning.
[THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN), in the Chair:]

Sir, I wish to bring another thing to your notice. Delhi is the symbol of national
integration. People from different parts of the country, people speaking different languages
and following different religions settle here, along with its original inhabitants. But one
thing that I marked here was that different sections of people and various linguistic groups
have their own schools to educate their children in their mother tongue. Now, there are
15 lakh Odiya people living in Delhi. They work in factories, offices, in the field of
commerce and various other fields. But there is no school to educate their children in
Odiya. Since Delhi is the mirror of the country and a symbol of national integration,
this should be considered by the Central Government, the Urban Development Ministry
and the Delhi administration. My request to the Finance Minister would be to ask the
Delhi administration to allot a place, build up a cultural house for the Odiya people
living here and to also build schools to educate their children in Odiya medium. It is
the fundamental right, the democratic right, of every citizen to teach their children in
their own language, to get education in their mother tongue. This is my request to the
Finance Minister. He understands this very well. This is the demand of the 15 lakh
Odiya people, who are also voters here. They vote people from different political parties
to the Government. But after they come to power, they forget their basic demand. So,

this is my request.

Sir, I would make another request. Since Delhi is the Capital of democratic India,
it should not be ruled by bureaucrats any longer. A democratic popular Government
should be elected and the power should be in their hands. So, it is my suggestion that
Delhi should hold its elections without any delay and have a Government. There should
not be any horse-trading or purchasing of MLAs, etc. That would hamper the image of

this new Government and hence, should not be allowed.

Sir, the other point that I wish to make is, we want to develop Delhi into a world-
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class city. Recently, I visited Moscow. Everybody says, socialism is already finished there
and that Soviet Russia has collapsed, etc. But there, so far as the problem of dwelling
is concerned, during the socialist regime, they provided residential houses to everybody.
Now the Putin Government has made it a rule to have a minimum of 1800 square metres
of dwelling place to be provided to everybody; if you have the money, you could buy
bigger houses. In India too, we need to do something. We must provide, at least, some

dwelling place to everybody, and in particular, solve the problem of slums.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please

conclude.

SHRI BAISHNAB PARIDA: These people should be taken care of. We have the
Jawaharlal Nehru National Urban Renewal Mission. People living in slums should be
provided with a plot of land and loans should be extended to them. The Government
should build cheap houses, affordable houses, for the slum dwellers and working people.
The cost of these houses can be taken from these people in instalments. That scheme
is there. We must implement this scheme in Delhi in a proper way. With these words,

I thank you very much.

SHRI D. RAJA (Tamil Nadu): Sir, I would like to raise one political issue directly
and then a few issues relating to the Budget of Delhi.

Sir, we have two Union Territories with State Legislative Assemblies, one is
Puducherry and the next one is Delhi. Delhi being the Capital, we all belong to Delhi and
we all have concerns for Delhi. But, Sir, Delhi is passing through a political turmoil at
this point of time. There is an Assembly, but it has been kept under suspended animation.
This situation cannot continue further, and I wish the present Government understands
the political turmoil in the National Capital. The present Government should, in fact,
go for fresh elections and seek a fresh mandate from the people of Delhi. The present
Government should facilitate this process because Delhi cannot be kept like this with
uncertainties and with all sorts of political horse-trading which are being reported in
the media. So, I appeal to the hon. Finance Minister because being a senior Minister in
the Government, he should urge upon the Union Government to take up this issue on a
priority basis and Delhi must be placed as one of the top priorities of the Government
so that elections are held and a fresh mandate is sought. This is my political issue. It

is a very serious issue.

Coming to the Budget, Sir, I would like to say that Delhi is the most polluted city
in the world and Delhi has acute water crisis. Safety of women and girl children is a
very shocking thing in the city of Delhi. In this background, I would like to highlight

a few points. One is with regard to electricity. The subsidy on electricity is a farce.
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Every three months, the rates are increased in Delhi. The three private companies, which
are in the business of distribution of electricity, do not co-operate with the CAG audit.
I do not know as to how the Finance Minister is going to address this issue. It is an

acute issue for Delhi.

Then, Sir, Delhi is a city where you have a large number of unorganised labourers.
They do not have social benefits and they do not have the Pension Scheme. So, the

eligible people are not able to get the benefit of Pension Scheme.

Then, Sir, public health is a big issue, as far as Delhi is concerned. We can be proud
of our All-India Institute of Medical Sciences, Ram Manohar Lohia Hospital, Jaiprakash
Narayan Hospital, or, Safdarjang Hospital. They are good hospitals, but as far as Delhi
is concerned, we need more hospitals, more doctors and more access to the people
towards public health facilities. There are two super-speciality hospitals constructed in
Delhi, but they are yet to start functioning. There is no adequate budgetary support or
funding. This has to be taken up by the Finance Minister.

Then, Sir, I would like to raise the issue of Public Distribution System. Delhi being
the National Capital, people come from different parts and they settle here. The Public
Distribution System should be an effective system in Delhi, but now, lakhs of ration cards
have been cancelled recently and the budgetary allocation is also very meagre. Our good
friend, the Finance Minister, Mr. Arun Jaitley, understands all these difficulties. This is
a very big issue. The public distribution system should be very effective in a city like
Delhi. Then, there is the issue of housing. Many speakers have referred to this issue. I

do not wish to elaborate on that point but it has to be given priority by the Government.

Sir, there are problems of the physically challenged people, the people who belong
to minority communities and also the people who belong to the Scheduled Castes or
Scheduled Tribes. They need certain affirmative action from the Government side. I
would particularly like to underline the issue of girl students belonging to Scheduled
Castes and Scheduled Tribes. They must be provided financial support. That will go a

long way in empowering the women, particularly, in the city of Delhi.

Coming to higher education, there is one problem. We have very good Central
Universities. We are proud of JNU, Jamia Millia, Delhi University and all these
universities but still, Delhi needs more colleges. Delhi University should be given
adequate support to start more colleges so that students not only from Delhi but also
from other parts of the country can come here and pursue their higher education. Delhi
also needs more medical colleges and the Government should give priority to build

more medical colleges also.
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Sir, if we talk about the city of Delhi, I think, nobody can further enlighten Mr.
Arun Jaitley as he is a part of Delhi's social, cultural and economic life, and, he knows
the problems of Delhi. The new Government will have to address the immediate burning
issues, which I tried to point out. Politically, Delhi should have its own Government,

and, Delhi cannot be allowed to continue like this.

Sir, take some immediate political decisions and see to it that Delhi goes to elections,
a fresh mandate is sought, a popularly elected Government is in place so that Delhi

manages its affairs rather than burdening you as Union Finance Minister.
With these words, I conclude my speech. Thank you.

THE VICE-CHAIRMAN (DR. E2M. SUDARSANA NATCHIAPPAN): Thank you.
Now, Shri Vivek Gupta; not present. Now, the hon. Minister.

st 3RV Seell : AT ST S, faeell & Ioic & $UR &s A1 FawT °
=9 =9l AT foran, § I Aaept a9l 1 faeel! 31 o fRf, faeel &1 gawimy
AR el & N &l J [T 31 ATaegdhdl &, SHD Fe8 H Py g4 9y Y &

(31t SyuTafar JIoRIA 8T 1)

feelt @1 U ouaT IR 7, faeell va oM 9w &, Vreiie 9w 81 Ua aiRfie
faeel off T dadt o a1 R et oY, i@ v aRE a1, faRiy w9 3 o9
AT BT I AT, IF g U AR faeell BT 9711 I gad & B3 URTEIID AlgHeH
g, Sl ool Y U89 &1 U 31 S 519 1911 7 fEeell § r9gm A1g s 3R et
H IR A7 IS & 59 H, dF s el 39 gad g1 df U Td &1 el off, v
RTT feeedl 2t 3R a8 Uob faell T & AT Sl iTel §pHd b SIRTE a1 Ueb RISl
IR ¥ 39 R &, Sl S 7 99 el a915 et gfea fieeh ogd €, I8
I g 11 IRA H feedl # 3 &Y it =4t g3 % 918% § Al 3ax 99 I8, Afd
HIT H BRYTON 3R TR I I AN IBT 317 A1 B AT TSR H ISR I 4} 377,
AP ER TST ¥ SMTAT 519 1947 H S BT dCaRT GaAT| AT U USTg A S Al faeet!
H 31T, ITD! 98 g9 FT 1| ! I & oY el & 37a% e Y WER & b
B3I, TS Bl g1, T3 FR<TAT g1 P aul qp d AT REGSH HHi H X8| S a8
S-S faT gan aaifes gt Ufdefad! facet & off, a1 wmwifaed o fs o1 &
77 9l & <A BT STfTep el & St wH fHerd A, 9 AN faeel! &1 IR® A <l
Ugcl UfRTHl IR USY W 3, SUP d18 JdI SR UQ¥ 9 3R R fI8R 9 a1y 3R
AP 918 el § gaieid & ol U dgd a1 av g1 Y| feell &l U wiiad & fb
BT ST1-ST81 A W AT 37T, el 4 e 37T fordn 3iR faeell S gy gaefdl Tl
3ITST SI&TVT AR o, ST b HBIRT, &b I[OIRTC, AT - B Uid P 9gd g a &b AT
fareeh # 21 o 31Tt ficell U TR & &g WRd ¥ 3R T AId AR 370 TdhR
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BT I AT &, oAb TP g1 WHIfdd § fh a1 gof A= § ANl & 9 9 fooell =)
STERET BT <919 W gl 137l fUBe a1 g9rdh! I ool & MU & TRI B fFerax
TS Bfuce cRe) A TR &1 HU 471 319 BRI GRGR = df 100 WIe R
M ®I 910 HEl & Rifh Th g e & 918, Ao & A1 Sl F-IaTgore
BT 2, faeell SHST U T8R0T URT el g1 ST SAifds U M4 o1, v geb BieT e
1 31R 3ATST 98 AT & 9gd MY 2exl H A b & 74T 81 98 Yob TbR 3 faaall
BT YRICYA BT AT Bl 3R IR TS Bl dR% Fel oY al MIETe, SHG 918 ARe,
Uex AIvsT AR RN 3§ BRIGEE, HSail, AHIU, JAsdd AR IBIgIe HI BT 6,
I Tl AT § 9 Y =y 997 SR 319 oot § AT, 18T 3R ISR - 39 Gl
gq7q faeell TR USdl § 39 He-oR Y9d 8¢ 99 € 9 faeell o1 qRT goic g1 11
2 3 Al BT Jorl H el & goie # Ue Wiad B b dfe facel va i
TER W B, TBT CH BIH! AS ©Y | 71T 2 | el &7 39 9§ & Fof Iolc 36776
PRIS DU BT 2l 3F9 A 31571 BRIS BT B AR ST I 3 & 598 1161 BRIS Bl
T TH YT, B, 699 BRIS T Dl Hiued RACH & 3R ol TRHR $I A< 31 T
3672 BRI BUY & PG gl 3ACR §9 goic & SRR ¥ faeell Bt G-I Fofe™] @i+ 2
faoeft & e T BT ST IT SUR H B! HF & Rid 9T o T&T HTHT M ©
3R T AT BT o1 H ST 3R ST B I3l faeell & 3R $Had 7.93 &, Slilh
S I AT Bl AT H BB BH T 39 goic H 8RN §RT b T Jragmi &1 §
7 PR g & faeell to wer &, offd 39 oex 32 Acel-WRIST sRudrd 3iR 6
R -WRITAST e § 37 3Marar il redrel W 21 facell ReR & sRyardl §
10 B9IR 929 &1 3R 9 9TeT 1400 989 3R SIS M JRaA1fad € It HiS[aT sRareli
o1 faear far Smom| fSeett # U a1 AfSda dletsl @ial ST BT $BIH IR &1 147
2 3R 3NTel ATt 2015 # a7 faenforat &1 ugern 99 SIRaet 81 Wl & | I8 Sl sidiiced
BT IS T, T8 BIHI thell 37T 7, A IR0 &7 I8 T & 7, Wl A9y faeel,
SHH BIg grfied F8! o, 1 S9 &4 § 59 AT Uh Aol -Werferd! srdicd a+, SHd]
ft yraee far T 81 ST AT 9ed BT St 7 et {6 ool § SR ded
@I 9gd BHI 2, R Ursde Bidlced H, ARPRI BIUICed H 9gd oidl &Y el g1
TN 24 € oAt B fHe) &7 I BT 2 IO FaR A1l &, fh<il &7 ura g7 e 377 B
Al RHR DI 3R I 50 G Aleel IR SR ¥ed faeell & 3R, a9y ®u | STt
TR AR BT TSI 81 FhTT, T8T Wiel SIG| faeetl # 39 IR 110 TS Bdd TSdl
P HIR TIRO! IR TRiTse 99 & {70 290 | 39d FIfIRET 39 dvic d Ps 3R
TRy o1 giaar] €, f9d fofg uraem= fear a2 |

TR, Rrer 31 e § BRI Wl B HHI A5G4 B V8! 8, FAIMP [Soel] B STl
U gl ST 81 TBT UIgde Il Bl I g1 cad o, il ARPRI Tpall Bl HHI &
3R T eRAIC g 2 P faoell & 3fa” 3fr arel aul § 7 F HH 500 9T WRBRI Tpdl
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Gl TS| 59 |iel i1 S ol T8 2, S99 49 Y &pol g1Y Sa| fdeell & 8%
e w1 &5 & BTERN & T F9 9 B9 U6 RGN el NI & U &F &, Sfel
T 7TET 8, A1 99 S11 W QRT R 98] W WIS fby S| 59 THH Il H A
Hererd, T <= BT Wt <= 71 faeell &1 S Boar 8, T8T 3, it & srfaRe
g, YOI, R BR UDBR DI WINT DI TAN BT 81 ITb! ABIGH! 81 I APl Pl
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RTSCUf 2 21§ SRiIE Rl § b B1S 7 BIg RISTIcTd 8 (Fdbeld, a8 ARBR a7
T A1 81, I8 A [Tde & 918 N faeei] BT M AU Y I 9T JoIc TG
IR TR FAGI I8 U Adurid RHERT &g & € i 89 A 918 81 89
Y&l b A1, § G A I8 BN BT g b facell & 59 goic &l WIHR fbar S
% 39 golc DI WeR fHar S

il 9IS EOR : W), WX PV FoRITbHed ol

MR. DEPUTY CHAIRMAN : Okay, put question only.

SHRI PARVEZ HASHMI: Yes, ¥%, ¥R &I WaTcl & el STa1d H =gl uge,
fISTell @1 ST Afede! a4 &, 1.20 U 3R 80 U4, I8 &H I Il =7el AT 3B o, Y&
J TS TF < T2 I 39 19 7 31ifel | RIqwR a& afedret &1 <1 iR dl &1 SqHT
THATT UGIT &, I 3777 3 2014 H bR AT 2015 T AT 8] DR od 2 GART, A
e AT H3l1 81 90 §U &, 701 gl & [T aTel URUC &4 B &1l 89 dRT
B Iex A A GX facel &1 U1 I 71 7S] 9Tel Hed © b U 731 U1 HH 81 gan
g1 Y 1 FelRIfhper § A oy w31 St & =g

SHRI BAISHNAB PARIDA: Sir, I want to bring to the kind notice of the hon.
Finance Minister that I had requested for the introduction of regional languages,
particularly Oriya language, in Delhi Government schools so that children of different
linguistic groups living in Delhi will get an opportunity to learn their mother tongue.

Otherwise, after one generation these children will forget their mother tongue.

SHRI ARUN JAITLEY: Delhi has a large number of schools which have been
set up by societies or groups which are supported by the people from different States,
namely, the Tamil Society, the Telugu Society, etc. All those are free to teach their

languages to the children.
SHRI BAISHNAB PARIDA: There is no school in Delhi to teach Oriya language.

SHRI T.K. RANGARAJAN: Sir, I request our Finance Minister to consider the
Scheduled Caste issues where eleven headings are there, but he has allotted funds only

for six headings. I request the Finance Minister to allot more money for the SC Sub-Plan.

THE MINISTER OF URBAN DEVELOPMENT THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, the hon.
Member has raised the issue of DMRC, and decrease in the cost of fares. The decrease
applies to the Airport route which is effective from 24th of this month. It is already in

existence.
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SHRI PARVEZ HASHMI: You have mentioned it about the whole of Delhi. That
is the thing.

SHRI ARUN JAITLEY: Sir, with regard to subsidies, subsidies are only prospective;
they are never retrospective. No subsidy is ever retrospective. When you had a
Government in power at the Centre, on the 1st of April you should have requested that
Government to start the subsidy at that time. 89 IR CRICEE:] 37 %, gﬂﬁl‘q g
3T & oY g @R <l

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I have a small clarification. The
Finance Minister might remember that about 14 to 18 months ago, there was a grid
failure and for 14 to 18 hours, Delhi was totally in dark. Now most of the capitals in
the world today have an I-Landing System. This I-Landing System is not there in Delhi
so far. I suggest that some money must be given for this purpose. The National Grid
System has Headquarters in the NCR, and the overdrawings that take place from other
States have affected Delhi. So, there has to be an I-Landing System -- this is a new
concept, like London has it, Washington has it -- so that we don’t have a failure like
this in Delhi, that we had.

MR. DEPUTY CHAIRMAN: Now the question is:-

That the Bill to authorise payment and appropriation of certain sums from and out
of the Consolidated Fund of the National Capital Territory of Delhi for the services
in respect of the financial year 2014-15, as passed by Lok Sabha, be taken into

consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITLEY: Sir, I move:-
That the Bill be returned.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now we take up Special Mentions. Those who want

to read their Special Mentions can read them.
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SPECIAL MENTIONS

Demand for observing Indian Languages day on Thiruvalluvar’s birthday and

introducing Tamil as anoptional subject in North Indian Schools

SHRI TARUN VIJAY (Uttarakhand): Mr. Deputy Chairman, Sir, the glorious
history of all Indian languages is unique and supremely great. We must work to develop
feelings of appreciation and respect for each other. In this regard it is necessary that
people from north India be encouraged to learn any one southern language through a

free choice option.
[THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE), in the Chair.]

For example, the incomparable golden heritage that we have in the form of Tamil
should make every Indian proud. Tolkappiyam, approximately 5,000 years old, and on a
broad spectrum Silappadikaram, Chintamani, Manimekalai, Valayapathi and Kundalakesi
are great classics of Tamil literature. The onus of the greatest classic in Tamil literature
undoubtedly goes to Kambar’s Ramayana, the epic poem. One of the greatest words in

Tamil, which is widely preached even to this day, is Thiruvalluvar’s Thirukkural.

Its imprints are found in various parts of the globe. How many of us know about
the global influence and public services of great emperors like Chera, Chola and
Pandya Kings? Only Ashoka and Vikramaditya were not India; we should have an all
encompassing respect for Cholas, Krishnadev Rayas and Pandyas also. Similarly, we

have great history of Bangla, Malayalam, Telugu and other Indian languages.

I demand observing Thiruvalluvar’s birthday as the glorious Indian Languages Day
in all parts of the country, symbolizing respect for all Indian languages and introducing

Tamil also in north Indian schools as an optional subject for strengthening national unity.
Palamaiyana Tamil Mozhiyai Vananguhiren.
Thank you.

DR. M. S. GILL (Punjab): Sir, I associate myself with the Special Mention made
by Shri Tarun Vijay.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the Special Mention made by Shri Tarun Vijay.

DR. K. P. RAMALINGAM (Tamil Nadu): Sir, I also associate myself with the
Special Mention made by Shri Tarun Vijay.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the Special Mention made by Shri Tarun Vijay.
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SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I too associate myself with
the Special Mention made by Shri Tarun Vijay.

SHRI T. RATHINAVEL (Tamil Nadu): Sir, I also associate myself with the Special
Mention made by Shri Tarun Vijay.

SOME HON. MEMBERS: Sir, we all associate ourselves with the Special Mention
made by Shri Tarun Vijay.

Demand for introspection over the functioning of

Kendriya Vidyalayas all over the country

SHRI K. N. BALAGOPAL (Kerala): Sir, academic and administrative intervention
is needed for improving the functioning of Kendriya Vidyalayas. A school run by the
Central Government is directly supposed and expected to be a role model to all schools

in India. But in the case of Kendriya Vidyalayas it is against these expectations.

Through the Right to Education Act passed by the Government of India it is the
right of every child to get free education. But KVs are collecting high fees from the
students and it is doubled recently. The amount collected for Vidyalaya Vikas Nidhi

needs proper audit. The fee hike is to be reversed.

Many permanent teaching posts are lying vacant. No proper training is provided to
the temporary teachers. The transfer policy is inhumane. Presently the teacher-student
ratio in primary classes of State school is 30:1 and in higher classes it is 35:1. But in

some Kendriya Vidyalayas it is more than 50:1.

The long pending demand to teach mother tongue as an additional language is not
yet implemented. Academic atmosphere is pathetically deteriorated due to lack of intervals
for food and basic needs except 30 minutes’ lunch break. Long duration (20 minutes)
of morning assembly is conducted under the hot sun. It is a fact that the children of
Kendriya Vidyalayas of Southern States including Kerala are forced to stand in the hot

sun everyday to attend the assembly programme for a continuous 20 minutes.

The public is of the impression that the Kendriya Vidyalayas are under the direct
control of the Central Government and everything is properly managed. Therefore, nobody

is interfering or scrutinizing the running of the Kendriya Vidyalayas.

Therefore, it is requested for a serious introspection over the total functioning of

Kendriya Vidyalayas all over India.

SHRI HARI BANSH NARAYAN SINGH (Bihar): Sir, I associate myself with the
Special Mention made by Shri K. N. Balagopal.



Special [31 July, 2014] Mentions 377

SHRI ALOK TIWARI (Uttar Pradesh): Sir, I associate myself with the Special
Mention made by Shri K. N. Balagopal.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I also associate myself with
the Special Mention made by Shri K. N. Balagopal.

SHRI ARVIND KUMAR SINGH (Uttar Pradesh): Sir, I too associate myself with
the Special Mention made by Shri K. N. Balagopal.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the Special Mention made by Shri K. N. Balagopal.

SOME HON. MEMBERS: Sir, we all associate ourselves with the Special Mention
made by Shri K. N. Balagopal.

Demand for making NAT testing mandatory for all blood collecting units to

check transfusion transmitted infections

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, blood transfusion services
are a vital part of modern healthcare system without which efficient medical care is
impossible. The aim should be to provide effective blood and components, which are as
safe as possible and adequate to meet patients’ need. The field of transfusion medicine
has undergone tremendous changes in recent past due to vast advancement in this field.
Accordingly, the Drugs and Cosmetics Act which governs this field needs revisions.
Still it gives licence to old time traditional Whole Human Blood and very few blood
components only. It should include latest safer blood components like leuco depleted

blood components etc.

This law mandates screening of blood against TTI (Transfusion Transmitted
Infections) like HIV-1 & 2, Hepatitis-B, Hepatitis-C, Malaria and Syphilis by conventional
methods. However, these Government approved conventional methods (Rapid/ELISA) do
not rule out the possibility of infection of HIV, HBV and HCV during transfusion. This
is very dangerous for the public health in general. The prevalence of these infections
(HIV, HBV and HCV) in general population is about 3.5 per cent and about 2 to 2.5 per
cent in blood donors. The latest NAT (Nucleic Acid Amplification Test) technology which
is mandatory in many developed and developing countries should also be mandated in
India to make blood near zero risk for safety of public health. Many studies at various
hospitals in India have shown that NAT detects around 5-10 per cent infected blood units
missed by conventional methods. It detects one in 500-1000 infections in donated
blood units missed by Government-approved conventional kits/methods, and one unit
of collected blood can infect three patients through components -- red cells, plasma

and platelets.
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In view of this serious threat of transfusion transmitted infections of deadly viruses
-- HIV, HBV and HCV -- the NAT testing of all collected blood units should be mandated

in India.

DR. M.S. GILL (Punjab): Sir, I associate myself with the Special Mention made
by my friend, Mr. Darda.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by my friend, Mr. Darda.

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the Special Mention
made by my friend, Mr. Darda.

DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, I also associate myself with
the Special Mention made by my friend, Mr. Darda.

Demand for giving medical allowance to the workers employed at the
Government Opium and Alkaloid Factory, Gazipur in Uttar Pradesh

it 3Rfde AR Rig (SR U<wD) @ STAWEE ARGy, SR IS & TSR SIS
H WIfUd IS STBIH U9 &RIE SREMT § GRING GHATRAT & HfsH GRSH & 9o
W HRA WRGR B IRT v 3Ral $uai af faeeh omg ura excft 7, afesd gwia 2 fo
BT BRI HHATRT DI WRA AXDBR & G HHATRAT DI Jol=1 § I HH el 2,
P SR T8T & HHAR! AR T&d ol Helqd, § a1 aredl g & 59 i 4
Fauem #ifel @ Fgfat amiye sifie & w9 F 8kt 5, N 12 919 d bad 6 919
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Demand for extending development of programmes in K.B.K. region in

odisha for another fifteen years

SHRI BHUPINDER SINGH (Odisha): Sir, it is quite good that focus has been fixed
to bring about an all-round development in eight districts comprising of as many as
eighty blocks in the State of Odisha. The development scheme goes by the name KBK
region. It is a joint development scheme run with the funds of the Union Government
supplemented by the State funds, categorized as State Biju KBK Funds. It goes
without saying that the focus on the development of the KBK region should not be
shifted or sidetracked. The developmental action plan for the KBK region should go
on with enhanced funds for another fifteen years to ensure socio-economic development
of the total area involving the three undivided districts of Kalahandi, Bolangir and

Koraput.

Demand for taking steps to remove regional disparities in Gross Enrolment Ratio

of higiter Education across the country

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, the Indian higher education sector
has witnessed phenomenal growth during the last decade. There are 45 Central
Universities situated in various States across the country. There are 312 State Universities,
129 deemed universities and 173 private universities. Thus, there are 659 universities to
cater to the needs of students, who wish to pursue higher education in the country. A
noble task of increasing the Gross Enrolment Ratio (GER) in Higher Education to 30
per cent by the year 2020 from the current 19 per cent has been fixed. This is far below
the world average. It is pertinent to mention here that no Indian institution finds any
place in the Global Top 200 educational institutional list. It is unfortunate to state that
there are some regions in the country where Gross Enrolment Ratio (GER) in Higher
Education is below than national average. There are varied reasons for this. One among
them is rural and urban division. The students from rural areas are lagging behind in
many aspects when compared to their urban counterparts. Due to this, they hesitate
and are unwilling to come forward to take up higher education. Besides this, there are
gender disparities, social discrimination and various other social factors which hamper

the uniform enrolment in higher education across the country.

In view of the above, I appeal to the Government to take necessary steps to reduce
regional disparity in Gross Enrolment Ratio in Higher Education and ensure that there

is uniform and equitable growth across the country.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the hon. Member.
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Demand for revoking a decision of the government not to give bonus above MSP

for kharif crops to the farmers

SHRI S. THANGAVELU (Tamil Nadu): Sir, I wish to draw the attention of this
House towards a direction issued by the Central Government asking State Governments
not to give bonus to farmers above the Minimum Support Price announced by the

Central Government.

Sir, it is a general practice by the State Government to announce excess amount
in addition to the Minimum Support Price announced by the Central Government. This
is generally termed as bonus amount. This practice is in existence for many years. On
June 25th, the Cabinet Committee on Economic Affairs, on the recommendations of the
Commission for Agricultural Costs, announced Minimum Support Prices (MSPs) for
Kharif crops for 2014-15 season. The MSP for rice has been fixed at I 1,360.

Sir, agriculturists, particularly delta agriculturists in Tamil Nadu will be severely
affected by this decision. Sir, due to various reasons, agriculture has become
unremunerative. Unable to withstand the higher input costs, the number of farmers is
dwindling. We are well aware of the frequent incidence of suicides by farmers due to
debt and crop failure. Under these stressful circumstances, their only solatium is MSP
given by the Union Government and in addition, the bonus given by State Government.
If the Central Government remains in its decision, then rice growers will be forced to sell
it to private agents. Taking advantage of this,the private buyers will exploit agriculturists

and hoarding of essential food grains will become rampant.

My Party and the DMK leader, Dr. Kalaignar also is deeply concerned over this. It
is my sincere appeal to the Government to revoke this decision and protect the farmers

of our country.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the hon. Member.

Demand for completion of railway over-bridge at sonakpur in moradabad

Division in Uttar Pradesh

2t IR g (SR U=90) : A8y, SR Ueel & JRIGIETE WeR H Y faq oM o
B B BRYT T&T B AN Bl BB BISASAT BT ATHAT BT Ul & | I&T & Al Bl
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TR 82 RIS DY DI G-I W B 59 IR 377l IR Vel fAURT @i B o7 STk
TQY VAR ERT WF B I dTell 37l gRIRT JaTfad @ S gaol &, forae! awama
IR BT gl 81 VAT U1 IR I8 ARBR §RT 9RA ARBR & I1d [T 1 f&rh
20.06.2013 I WST ST b1 2 3A<: TS H I BT DI ATefereiie IR HRIAT ST

Demand for sanctioning of special funds for cement lining of the water

Channels in Tirunelveli District

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, I wish to bring to the notice of
the House that the agriculturists in the Tirunelveli District are dependent on the water
from the Papanasam and Manimuthar Dams. The water released from the Papanasam
Dam is released through the Nadhi Unni Channel, Kodagan Channel, Candian Channel,
Palayam Channel and the Nellai Channel. As such, the people of Ambasamudram,
Cheranmahadevi, Kallidai Kuruchi, Veeravunallur, Kunioor, Karukurichi, Pathamadai,
Pudukudi, Melaseval and Gopalasamudram in Tirunelveli District and Palayamkottai
are benefited. The agriculturists in the above areas are solely dependent on the water
released from the above channels. But hazardous plants that grow in the channels affect
the purity of the water and also reduce the speed of the water to reach the tail-end. The
agriculturists of the above-mentioned areas are making constant requests for implementing
cement lining schemes in the Nadhi Unni Channel, in the Palayam Channel and the

channels mentioned above.

Sir, our Chief Minister, hon. Puratchi Thalaivi Amma has implemented cement
lining scheme in the Candian Channel. The agriculturists of Alangulam, Ambasamudram,
Palayamkottai and the entire Tirunelveli District are requesting for implementation of
cement lining schemes in the entire Tirunelveli District. In the above circumstances, |
request the hon. Minister to kindly sanction special funds for implementation of cement
lining schemes in all the channels of Tirunelveli District, and thereafter in the entire State
of Tamil Nadu which provides water to agriculturists. I request the Minister of Water

Resources to sanction special funds for the above projects. Thank you, Sir.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with
this Special Mention.

Demand for restarting passenger aeroplane services

from Keshod Airport in Gujarat

Y ot Rie geifean (o) : ARGy, 9 H W 3ME TIRUICH €, T8l Ugd ara
BATS STETSll 1 AT-SIHT AT, ol 3@ d 45 § | U1 &1 Uab YIRUIC I[STDHIT AR SANS
& IrE ORI 15T H BRIE 9M BT §, S8l IR ygdl FIHa gd18 STeTel &1 AH1-SIH1
o1, AT o1d g8 Bacl TS @ikT P g TN fbar 11 XET &1 I8 TIRUIE 50 el 4 )
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STST R 3R $9h TR ¢ bl a7 Qi &l 7 IR Ui a9 dRIsl wuy
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SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Sir, I associate myself with
the Special Mention made by the hon. Member.

MAHANT SHAMBHUPRASADIJI TUNDIYA (Gujarat)): Sir, I also associate myself
with the Special Mention made by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat)): Sir, I also associate myself with the
Special Mention made by the hon. Member.

DR. C.P. THAKUR (Bihar): Sir, I also associate myself with the Special Mention
made by the hon. Member.

Demand for expansion of Mettupalayam Railway Platform and

providing other train services in Nilgiris

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, presently the platform at Mettupalayam
Railway Station can accommodate trains with only 13 coaches maximum and therefore
there is an urgent need for expanding it to accommodate trains with at least 24 coaches.
In the absence of a bigger platform, the Mettupalayam-Chennai 12672 Nilagiri Express
starts from Mettupalaym with only 13 coaches and 11 more coaches are attached at
Coimbatore railway station, including the general un-reserved coach. This causes a lot
of inconvenience to the people of Mettupalayam in the absence of a general unreserved
coach. This station also does not have a much required PIT-line for the maintenance of
engines and coaches. There is space available for the same at this station. The following
trains start or terminate at Coimbatore. Since Mettupalayam is the last destination on
the foot-hill of Nilagiri Mountains and is close to the famous tourist place Ooty, there
is always a mad rush to Mettupalaym in all seasons. Therefore, it is requested that the

following trains be extended or terminated at Mettupalayam. 12674 Cheran Express which
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presently runs between Coimbatore-Chennai-Coimbatore be extended to Mettupalaym.
22610 Coimbatore-Mangalore Intercity Express be extended to Mettupalaym. 56323
Coimbatore-Mangalore Fast Passenger be also extended to Mettupalaym. 15344
Amrita Express running between Palakkad and Thiruvananthapuram be extended to
Mettupalayam. The people have been demanding for introduction of a new passenger train
between Mettupalayam and Pollachi, Mettupalaym and Bangalore and a new passenger
train between Mettupalayam and Coimbatore for an additional run of existing passenger
train running between Mettupalaym and Coimbatore because of huge passenger traffic
to all these places from Mettupalayam. The passenger train between Mettupalaym and
Coimbatore does not run on Sunday and the people are facing huge hardship because

of this. Therefore, this train should also be made run on Sunday too.

Another demand of the people is stoppage of the passenger train running between
Mettupalaym and Coimbatore at Veerapandi, Puthu Pudur and Tudiyalur because of a
large number of passengers from/to these places. Therefore, I urge upon the hon. Minister
to look into the above and direct the Southern Railway to implement the above demands

at the earliest. Thank you.

Demand for declaring Tamil Nadu a drought-hit State and give assistance

to the affected farmers in time

SHRIMATI KANIMOZHI (Tamil Nadu): Tamil Nadu is facing an urgent drought-like
situation, which has led to poor agricultural productivity, rural distress, acute shortage of
drinking water and fodder. For three consecutive years- 2011, 2012 and 2013- the State
has been reeling under drought, having received below normal rainfall. In 2013, both the
monsoons, the North- East and the South West, had failed. As per the warnings of the
Intergovernmental Panel on Climate Change (IPCC), the EI Nino effect over the Indian
subcontinent will be severe this year. Already the monsoons have arrived late, thus,
creating a crisis situation in the state. Acute water scarcity, across the State, has curtailed
the cultivation of short- term crops. Perennial crops, such as, Areca Plantations have also
withered for want of water. Unable to bear crop loss and meet obligations of repaying
crop loan, farmers are ending their lives. According to Cauvery Delta Farmers' Protection
Association, since 2012, more than 13 farmers have committed suicide in delta districts
owing to crop failure, following water scarcity. The State is also witnessing an acute

shortage of drinking water with the situation being deplorable in remote tribal hamlets.

Therefore, I appeal to the Government to declare Tamil Nadu as a drought-hit State
and help farmers get the required relief on time. I also urge upon the Government to
provide a waiver in the crop loans to the farmers. Since water scarcity is a recurrent

issue in my state, I urge upon the Agriculture Ministry and the Rural Development
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Ministry to promote research and development of drought resistant crop varieties,

particularly paddy.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I associate myself with what hon.

Member, Shrimati Kanimozhi, has said.

SHRI S. THANGAVELU (Tamil Nadu): Sir, I associate myself with what hon.

Member, Shrimati Kanimozhi, has said.

SHRI SHANTARAM NAIK (Goa): Sir, I associate myself with what hon. Member,

Shrimati Kanimozhi, has said.

Demand for transfering centre's slum encroached lands to Tamil Nadu
Government for implementation of the Slum Upgradation Programme

SHRI T. RATHINAVEL (Tamil Nadu): During the recent Conclave of Ministers of
Housing and Urban Development of States and Union Territories held in New Delhi, it
was decided to achieve the objective of slum-free cities before 2023. The Government
of Tamil Nadu under the able leadership of our hon. Chief Minister, has been tirelessly
working on providing a dignified living to slum dwellers through various schemes. In
this connection, the Tamil Nadu Government has urged upon the Centre to transfer its
lands, encroached by slums to implement the Slum Upgradation Programme. The State
had also demanded that the share for the schemes under the Rajiv Awas Yojana be
sanctioned based on the proposals of Slum Free Cities Programme (SFCP). It has also
been suggested to the Centre that the sanctioning process must be delegated to a State-
level committee. Tamil Nadu Government has further suggested an exclusive housing
scheme for tenants living in slum hutments because tenants living in slum houses on rent
also require houses under the Rajiv Awas Yojana. Since the hut owners cannot share their
accommodation with tenants for holistic slum upgradation, an exclusive housing scheme
may be formulated as a relocation scheme to attain the objective of slumfree cities.
It has also been urged upon the Union Government to immediately launch a massive
urban development programme with substantially higher Central share of funding, after
correcting the discrepancies of the old INNURM Scheme. I appeal to the Centre to
transfer its lands, encroached by slums, to Tamil Nadu Government for implementing
the slum upgradation programme.

Demand for establishing an All India Institute of Homoeopathy in Kerala

SHRI P. RAJEEVE (Kerala): Sir, Kerala is the first State in India which recognized
homoeopathy as a system of medicine in 1928. In 1943, homoeopathy got included in the
Travancore Medical Practitioners Act. In 1953, the TC Act was extended to the Malabar
area through Kerala Adaptation Rules. The first elected Government of the State, headed
by E.M.S. started a homoeopathy dispensary under Government sector in India. A separate
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Directorate of Homoeopathy was formed in 1973, first time in India. There is a Central
Research Institute at Kurichy started in 1974. This Centre was declared as Homoeopathic
Research Centre exclusively for behavioural disorders and epilepsy in 1988.

So, Kerala is the right place to establish an all India Institute for Homoeopathy. As
per the Twelfth Plan, the Government of India has a plan to establish an All India Institute
of Homoeopathy to fulfil the emerging interest of scientists for research in homoeopathy.
So, I urge the Government to establish an All India Institute of Homoeopathy in Kerala.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Motilal Vora, absent.
Shri Anil Desai, absent.

Demand for taking immediate measures to provide access to crop insurance

schemes to the farmers of Vidarbha

SHRI AVINASH PANDE (Mabharashtra): Sir, the Vidarbha region is excessively
prone to the risks of an uncertain monsoon. After being warned of a likely 55 per
cent deficit in seasonal rainfall, the entire region is now suffering due to incessant and
excessive rainfall over the past two, three days. The crops in the region are mostly rainfed
and access to irrigation facilities is limited. The development of irrigation projects is a
time-consuming programme and farmers in the region continue to suffer in the meanwhile

and remain prone to severe losses due to erratic monsoon patterns.

Recently, the Agrometeorology Department issued an advisory recommending that
farmers should refrain from the sowing of Bt Cotton, which is the most important cash
crop yielding relatively higher income for farmers. Inter-cropping and the cultivation of
soyabean, sunflower and bajra were suggested instead. However, such a shift will cause a

substantial decline in the farmers' income, exposing them to a great economic insecurity.

Concrete measures are required to insulate farmers from the insecurity of high-risk
agricultural activity in Vidarbha on a priority basis. Therefore, I humbly urge you to
take immediate measures for providing wider access to crop insurance schemes to the

farmers in furtherance of the Government's Mission for Financial Inclusion.

SHRI VIJAY JAWAHARLAL DARDA (MAHARASHTRA): Sir, I associate myself
with the Special Mention made by the hon. Member.

Demand for taking steps for early construction of Tanakpur-Tawaghat Highway
under BRO in Uttarakhand

A 7¥g R AR (SRIEE) : ITwTee] A8y, dI9 7 &) IR} W7 aerg A
AR AT IR Ps IR AR TP GAUS PR bl © IR Bt 7 5 g8 dHmali o=

T UST HRAT 3N BT 81 1950 H $g ARPR  ITRIES H THHYR-UARNG F$h BT
fFmTor fha 918 3 Jef He@ &I AMITIHAT Bl S §Y 59 TSP Bl qdTdIC T g1l
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T, et RERT die FEior f[UrT @1 < 151 feT s, 1963 4 39 986 4
HafRrd BRI AT T e (d1.3MR.3l1.) B faam Tl Afe d1.emR 81, 39 SR
&1 ded B | Tl T2 IET1 51 el & d1a W §1.37R.371. 258 fhalHier d$d &1
forior q_1 71 B 11 Al 4TSy H gg B BT &N I B I A1 DI I AT
TP TSI AT UG, i THR YT TSP Tl 81T, STaPp I« HRATI AT A o faesd
DI AT BT, ST 16,440 G B SHa8 W Ry 2, I8f Vol ugan < gl

AEIGY, ARGR 7 &1l & § 33 AT {1 BT IS ISR Ty fooam g1 o uRagd
TG IERT SR H37d & q1egq I Isd Bl i 91 21 H31ad 4 W drehifeld
Y H 39 Gsd Bl A0 BRI F.eR.e. BT < a1, 399 39 A6 & IUf 81§ §wE
e BT B, s i gordt 51 A1et § Hiex w1t &7 fFHior gR1 98 A A, 39 W bl
BT WA 21 3T 59 9&H & AIH ¥ 3T © [P AP -qdrd1e 8 BT (AT
URT B b 17 d1.31R.3M. BT Y- FITad Bl 1Y, A=A $HDBT YRT R H 3R
51 99 ST FHI & Fhell &, ol {6 dLaR.3N. 7 dar 2 f5 g9 i 2019 § =17
I, R Bis TR 8T Bl

Id: IR T Fad & AEFH A ARG HAL SN A T 2 P ARG B e
ameer fay I &5 et yR-feiRmTg-darare ws& &1 oy i &, St 5 &R <9
DI Y& A o &1 g=ydTa |

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the Special
Mention made by the hon. Member.

Sl e o1gR (fedmae wewn) : #eiey, H f S99 U JMUd] A R § |
it e Rt (STR u<w) : A8y, § W S8 31U 3MIP] FHg Rl § |
4 AiEFI el WH (MY T=2) : /R, § A $HH! THIRUS BT E |

Demand for introducing Hindi from first standard in

Government Schools of Telangana and Andhra Pradesh

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, three language formula was
formulated by Government of India, in consultation with States, in 1968 National Policy
Resolution and reiterated it under National Policy on Education in 1986. It envisaged
that children in Hindi-speaking States are to be taught three languages — Hindi, English
and the local languages. And, in non-Hindi speaking States, the languages of English,
Hindi and the local language has to be taught.

The issue in undivided A.P. is governed by AP Study of Languages in School
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Education Rules, 2003, framed under AP Education Act, 1982. Rule 2 provides that in
pursuance of three language formula, students are mandated to study Hindi as second

language from VI to X in Telugu and English medium schools.

Hindi being the official language of the country and largest spoken language in the
Indian Sub-continent, learning Hindi language from early childhood will immensely
benefit school-going children and enable them to converse freely and fluently in Hindi.
I am glad that private schools in Telangana State are teaching Hindi language from
Ist Standard. I understand that many States in the country introduced Hindi from 1st
Standard itself. But in States like A.P. and Telangana, Hindi is taught only from VI
standards in Government and aided schools resulting in keeping students from these
schools at a disadvantageous position when compared to students who are studying in

private schools where Hindi starts from Ist Standard itself.

In view of the above, I request the HRD Ministry and the Government of India to
immediately take steps to teach Hindi from 1st Standard in schools of Telangana and
Andhra Pradesh. Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

Demand for withdrawing the proposal of construction of a series of

barrages on the river Ganga

it Irett IR IR ([ER) : SURWIEe Jeled, S 9 Tl [N Ud 9s&
gReE 3iiR TSR 3T q1 U aRag #3179 & | 8% 100 fhatHier & g iR
RIS G & 91 Y DI 8, Td A T Sidl BRI! ARN H FaR18e e ol 81 I
DI ISTE B I Al 1D ©, olfh aRTSI DI SRISAT ST R b I Bl UHID ISTR!
DY UfhgT B AT BRAT YIS Bl qTl 78] 2

HEIGY, 1971 5 ufeget §vet 3 BamT aRToT 97 3R 1975 H 3 B BRI g5 59
T RIS TT 7| I 8 ATl IRATT B ST T B IRT & BROT 150 H 200 BT TR
qd UTHiTd HY A T[T 1 BT ISTE! 81 SN 21| STd | BRFDbT a-1oT 9411, Rice ISTel
B I8 afhar b T IR 7T BT T SHUR I3dT 71 59 I FEdh Afedr H1 - a8
THIIT g8 €1 519 7Ta] Bl TERTS B BT 8, a1 I Hordl § iR Herd a1 918 & Jhig
Bl AT Ig IR 81 ATIGS-HRaD] ¥ BIPR [98R & AR dF &l T8l dich TIRE
P 3 BT gUIHTE TEAT 81 HEIGY, BB SRS &b BRI s H Foforl Bl arse]
b TS| T3 ore” ATel-THET I R 171 31 SR Hoferdl 3 ST 99gg & @R a4
B &, Sa(p feadr Sl Aoferdl &1 g4 %A & < IS Ul § 8 81 319 I8
g gfhar o TS B T 9AT SB! Ted Afeal § 80 ufaerd asforar a9 8 TS
B 399 A & 9IS | WIS @ BHI 81 T8 8 ufgadt §9, f9ER ok Sk ueer |
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379 ISTHT Y S F Tl 3Tt 81 395 1T B ool I SIfIdhT Tl WRUS 9o
T dTel ARGl HYIRT b ST TG 81 Y 2

3d: BH TRER A AN $Hd 2 & T W 97 KR RI&01 D1 sigen Gl w3 &7
foraR T 3T 91U, aRAT TRGR BT ST & YRT fARIE 61 IS

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

it R de1 AR fe (ER) : 97, § waifige oxar g |
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): The House stands

adjourned to meet on Friday, the 1st August, 2014, at 1100 hrs.

The House then adjourned at ten minutes past
five of the clock till eleven of the clock on
Friday, the 1st August, 2014.
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